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LOK SABHA DEBATES 

LOK SABRA 

Monday, the 4th June, 1962/Jyaistha 
14, 1884 (Saka). 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPF.AKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Indo-Pan-African Air Service 

+ 
r Shri S. C. Samanta: 

-1246 J Shri Subodh Hansda: 
" Shri M. L. Dwivedi: 
L Shri Raghunath Singh: 

Wili the Minister of Transport and 
Communications be pleased to state: 

(a) whether Nigeria is s.!pking Alr-
India International's;:ollabo!'ation to 
start an Indo-Pan-African Air Service; 

(b) if SO whether Nigeria wants 

trained personnel from India; 

(b) if so, how many; and 

(d) whether Nigerian piiot; will be 
trained in India? 

The D~ty Minister In the Mlnistl'7 
of Transport and Communlcatiomi 
(Sbri Mobiuddln): (a) ,0 (d). I lay a 
statement on the Table of the Sabha 
giving the requisite informatioil. 

STATEMENT 

Nigeria Airways had sometime ago, 
made a proposal to Air India for for-
mation of a pool between the two 
Companies for operation of air ser-
vices between LagOs and Bombay. 
This proposal was not, however, pur-
lVed by Air India due to certain difB-
calties. Nigeria Airways oftlclals re-
cently visited India to arrange de-
870(Ai) LS-l. 

8460 
putation of crews, when further Ilis-
cussions took place and resnl ts of the 
traffic survey on the route are nwaited. 

At the request of Nigeria Airways, 
Indian Airlines Corporation have loan-
ed the services of 10 Pilots, 1 Plann;ng 
Engineer, I Chief Inspectnr and 3 
Aircraft Maintenance Engineers. In 
addition, the services of a senior offi-
cer (the Engineering Manager) have 
also been made available to Nigeria 
Airways for appointment as thpir 
General Manager. 

Nigeria Airways also made enquir-
ies about the possibility of Indian 
Airlines Corporation trabing som" of 
their Pilots in India. The details of 
the scheme are, however, under 
examination. 

Sbrl S. C. Samanta: May know 
what are the difficulties that Goveln· 
ment faces for accepting the Nigetian 
Airways' proposal? 

Shri Mohluddln: In the first instance, 
there was no survey of the all' traffic 
on this long route. The circular route 
that was proposed was Lagos-Kano-
Cairo-Beirut-Bahrain- Karachi. Bom-
bay - Aden • Nairobi _ LeopoldviUe-
Lagos. That was the c'rcular route 
that was suggested. Of course, it 
may ,prove very ulK'ful later, but at 
the present moment, there are difficul-
ties about the traffic potentialities. 
Secondly, some airfields along thi. 
route may not be able to take the 
Boeing 707. 

Shri S. C. SamaDta: From the .tate-
ment I find that 10 pilots and lOme 
other officials have been sent. May 
I know the tel'llll of serviee of the .. 
personnel? 

8brt. lIob1a4dba: They are reason-
able termI. They have been .m 
under an agreement behNeD the 
lDdian Airlines and the NIpria Air-
ways. 
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Shri SabOdh 1IaJIIcla: From the 
statement I find that the Nigerian Gov-
ernment have asked the Government 
of India to train their pilots. In view 
of the fact that We have a numbcr 01 
trained pilots in our couutry, may I 
know whether in exchange of that, the 
Nigerian Government will ile re-
quested to appoint our pilot'! in ,their 
airways? 

Shri MOhiuddin: If they ask for our 
pilots, we will certainly g: ve them. 
But at the present moment, they have 
asked their citizens to he trained. 

Shrl D. C. Sharma: May I know 
whether a tr.affic survey along the cir-
cular route which has been suggested 
has been undertaken or ther~ is any 
possibility of the traffic survey being 
undertaken? 

Shrl Mohiuddin: The Nigerian Air-
ways, we are informed, haVe unoier-
taken the survey. 

Shri Barish Chandra .\fathur: May 
I know what is the comprJS1tion of the 
fleet of the Nigeria Airways and how 
it fits in with our Boeing Service? 
They have taken a loan of some pilots 
from the Indian Airlines Corporation, 
who have no experience oi the Boeings. 
It means that they have no Boeings. 

Shrt Mohluddtn: They have got 
Dakotas and Friendshi!,ls. I am not 
sure whether they have got VIscounts. 

Shrl Basumatari: May I know whe-
ther there is any private operator 
operating any service to Nigeria from 
India? 

Shri Mohluddln: I am not sure ",he-
ther there is a pri vate operator 

. operating to Nigeria, but there is a 
private operator who operates from 
Bombay to some points in Africa. 

Mr. Speaker: Next question. 

Shri Barish Chandra Mathur. My 
question was entirely ditferent. 

Mr. S~er: But I hav~ passed on 
to the next question. 

Sbrl Barish Chandra Mathllr: I 
know you have passed on to another 
question and you may !lot permit me 
to put a question. But I appeal to 

you that there should be an answer 
to my que!ltion. 

Mr. Speaker: I thouJht there wu 
an answer. 

Shrl Barish Chandra Mathur: My 
question was this. The Nigeria Air-
ways have got no Boeings and they 
want collaboration with us. Air 
India has nothing but Boeings. So, 
how will that fit in with our service? 
That was my question. He never ans-
wered that question, but he told us 
they have got Dakotas, Friendships, 
etc. 

Mr. Speaker: He can bet it cleai'ed 
by other methods. 

Shrl Barish Chandra Mathur: We 
expect that you will help us 10 getting 
information from the Minister. That 
is the purpose of OUr :lsking questions. 

Mr. Speaker: When a question is 
asked the Minister is expested to give 
the answer as fully ns I'e possibly 
can. If that is not clear and it re-
quires further clarification or it is not 
complete, hon. Members have tlJt'ir 
remedy. They can get it cleared in a 
different manner. The han. Member 
knows. much more than any other 
han. Member, that :t ·~an be tione. I 
cannot extract more information from 
the hon. Minister than what he has 
got at the time he answe~s to wpple-
mentaries. He said that he is not 
sure whether they have got any 
Boeings, but he said that the.v have 
got Fokker Friendship lind other 
planes. How can he be asked to gIve 
a definite reply when he is not sure 
whether they have got any Boeings or 
not? 

C.B.S. Dispensaries 
*1247 ISbri Subodh Bansc1a: 

'L Shrl s. C. Samanta: 
Will the Minister of Bealth be 

pleased to state: 
(a) whether the doetor~, Nurses 

and staff of C.H.S. Dispensaries attend 
to their duties according to the 
scheduled time exhibited in C.H.S. 
Dispensaries; 

(b) whether there is any staff to 
check the regularity of attendance; 
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(c) whether there is any basis for 
issuin, valuable or special mediciDet 
to the beneficiaries; and 

(d) if so, the details thereof? 
The Deputy MinIster ill the MiDIsU,. 

., Health <Dr. D. S. Raja): (a) Yes. 
(b) Yes. 
(c) and (d). A comprehensive for-

mulary has been drawn up to re-
gulate the issue of medicHlf'3 under 
the C.H.S. Scheme. The fGrrr.ulary 
preparations are divided into the 
specialist and the general lists. While 
the latter can be prescrIbed I'·y the 
dispensary doctors, the former are 
issued on the prescripti(ln of the 
specialists. 

Shri Subodh Hansda: May I know 
whether the Government have re-
ceived any complaints about discrimin-
ation in giving medici,10S to low paid 
staff and high paid staff? 

Dr. D. S. Raju: There :f no such 
discrimination. 

Shri Subodh Hansda: May I know 
whether it has come to the notice ()f 
the Government that there is alwaY9 
irregular and short supply of medicines 
in some of the C.H.S. :Iispensaries like 
Vinaynagar and other p!aces? 

Dr. D. S. Raju: There is occasionally 
some short supply, but when it is 
brought to the notice of the Govern-
ment it is made good. 

Shrl S. C, Samanta: When a pntiellt 
is sent to the hospital through a 
C.H.S. dispensary, may I know whe-
ther the valuable medicines and other 
things are borne by Government? 

Dr. D. S. RaJu: Yes, Sir: the whole 
treatment is borne by the Govetn-
ment. 

Shri Tya&i: Is any special allowance 
given to those doctors who pay pr;vate 
visits to patients when called dur:ng 
off-times particularly during nighf? 

Dr. D. S. Raja: No compensation is 
allowed. 

Shrl Bhapat Iba Azad· May 
know whether it is not ~ lact that 
even the ordinary medieines-lceve 
aside the important and costly medl-

cines-are always in short supply in 
the C.H.S. dispensaries and cne has 
lOt to wait for three days for the 
indent to be made and medicines sup-
plied? May I know why it is so? 

Dr. D. S. Raja: The information 
given by the han. Member is not cor-
rect. 

Shri Bhagwat Jha Azad: It is cor-
rect. 

Dr. D. S. Raju: There is no such 
delay. Patients need not hS\'e to v;uit 
for three days for getting ordi:1al'Y 
medicines. As soon as a medicine i~ 
prescribed it is given immediately 
within a f~w hours. On:y in the CRse 
of special medicines whic:l are cost(V 
and toxic it takes some time because 
they have to be given by specialists. 

Shri Shree Narayan Das: Arising out 
of answer to part (C) lIf th~ qllestil n, 
may I know what is the basis on 
which decisions are taken to allocate 
some medicines to be jJJ'escribed by 
ordinary doctors and "om~ to be pre-
scribed by experts? Is it done on the 
basis of price or utility? 

Dr. D. S. Raju: Price is n'lt the 
criterion. If the dispensnr? doctor 
thinks that a case is serious and it 
should be seen by a specialist, the 
ialist will examine that case ond pre-
scribed the medicine. 

~; f~ftr f4N: 'flIT ~ ~~ ~ 
~ f<r. ~ 'tfr ~ ~'f ~r ~ lJ;ff 
~r~ if ~ ~ o;:mr ~ ~ 
<rn~li 'tfr ~t ~Iq; ~Rfi g ? 
Dr. D. S. RaJu: It is not true that 

on Sundays he comes latc. But some-
times he has to pay viSits to the pat-
ients at their residences and on sUlh 
occasions he is late. 

Tractors for CaltlvaUon 

·1248. Sbri Bbagwat Jha AA4: Will 
the Minister of Food and Agrlcult.vre 
be pleased to state: 

(a) whether the use of tractors bas 
been on the Increase or on the de-
crease In the country; and 
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(b) what incentives are being given 
to the farmers to gradually switch 
over to tractors? 

The Minister of State in the Ministry 
of FoOd and Agriculture (Dr. Ram 
Subhag Singh): (a) It is on the in-
crease. In 1956, the number of Trac-
tors in the country was about 21,000. 
In 1961, it was 34,000. 

(b) No deliberate effort is being 
made by the Governmf.!nt Qf India 
to make the farmers switch 'lver to 
the tracts. However, the following, 
incentives are given to the farmers in 
the interests of food production gen-
erally:-

(i) Agricultural tractors are ex-
empted from customs and ex-
cise duties. 

(ii) In most of the State, agricul-
tural tractors :lre exempted 
from local taxes, viz., Sales 
Tax, etc. 

(iii) Some of the State Govern-
ments have been giving tac-
cavi loans to the farmers for 
purchaSe of tractors and other 
agricultural machinery. Some 
have schemes for h'ring out 
tractors to cy ots. 

Shri Bhagwat Jha Azad: May I know 
whether Government examined the 
reasons for the agricultural countries 
not switching over to ! ,actor culti-
vation so swiftly? 

Dr. Ram Subhag Singh: It is SO he-
cause they are used to the traditional 
methods of farming. Also tractors 
are costly and not within th~ com-
petence of the ordinary farmers to 
switch over to tractor farming so 
easily. 

Shri Bhagwat Jha And: Is it a 
fact that most of the tractors that are 
available in the country are in the 
hospitals becaUSe of spare-parts not 
being available? 

Dr. Ram Subhar Singh: !\s I sbid, 
the number of tradors in lise h!ls in-
creased from 21,000 to 34.000 from 

1956 to 1961. May be aome trar.tors 
are out of use, but efforts will be 
made to see that they are put to use. 

Shri P. R. Chakraverti: What is the 
effect of the prolonged 'lSe of tractors 
so far as the fertility of the soil is 
concerned? 

Dr. Ram Subhag Singh: It may be 
that in certain areas tractor farming 
might have made the soil less fertile, 
but in majority of the areas tractors 
are quite suitable. 

~T 0 IT)f~q ~HI': !q){r l1R'j.'m 
~'lI'r oft ~. ~<m:T <for ;;ir ~ arm ~, 

'3'~ ~ f'f.<l'f ~<m: ~ ;;ir fmor 
fmor ~rq' ~, '3'fi:i' 'fo1l1 i:T mer ~ ~i<: 
f'RR' ~ f<r.m'fT 'i: 'fo1l1 if g;mf 
~ ? 

~o rT'f ~~q f~~ : ;;l't ~~lfT 1l;f 
<rem ~ ~a .tffi f~f 'r. 'W, 
<for ~ I 

Shri P. R. Patel: If tractors are used 
for agriculture, may I know whether 
We can do away with bullocks so that 
they can be used elsewhere? 

Dr. Ram Subhag Sin,1I: It is not so 
easy to do away with bullocks because 
there are only 34,000 tractors in the 
country at present (lnd the r.umber of 
agricultural families is about six 
crores. So, it would not be ~oFsible. 

Shri P. R. Patel: My question has 
not been answered. If we use tractors 
for ploughing, I want to know whe-
ther bullocks would be 'H!c('ssary for 
other agriculture services. 

Dr. Ram Subhag Singh: As I said 
before, it is not easy to do away with 
·,l]ocks. As the hem. Member might 

be aware, We are short Jf bullocks to 
the extent of one crores. So. there 
is no question of doing away with 
bUllocks. Our effort will be to harness 
both tractors and bullocks. 

,shrt Bern Barna: May I know whe-
ther it is a fact that Govemment was 
impressed with the baby tractors that 
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were exhibited in the U.S. Pavilion at 
the National Agricultural Fair in Cal-
cutta last year and, if so, whether 
Government have explored the possi-
bility of introducing baby tractors in 
this country? 

Dr. Ram Subhag Singh: Yes, we 
have. 

Bhri Nath Pail That "Yes" is ruther 
mysterious. 

Mr. Speaker: They say they have 
been impressed. 

Dr. Ram Subhag Singh: Yes, we are 
very much impressed. 

Dr. B. N. Singh: Do Government 
think that the tractor scheme will ('ver 
succeed in India where the farms are 
small holdings where tractors cannot 
be economically used? 

Dr. Ram Subhag Singh: There is a 
programme for manufacturing srl'aJl 
tractors. Then, there is another 2S-
pect. By and by, there will be bigger 
holdings when farmers will get com-
bind into co-operatives. 

Shri M. K. Kumaran: ;~ay I know 
whether the recommendation made by 
the Conference on Improved Agl icul-
tural Implements that :!1 n Extension 
Blocks should have their own work-
shops is being implemented? 

Dr. Ram Subhag Singh: That pro-
gramme is being implem~nted. The 
hon. Member might be interested to 
know that very good worksh·)Ps are 
going to be established in each in-
tensive agricultural district. 

Panchayati Raj in Andhra Pradesh 
aDd Rajasthan 

1249. Shri Barish Chandra Mathur: 
Will the Minister of Community De-
velopment, Panchayati Raj and Co-
operation be pleased to 5tate: 

(a) whether Andhra Pradesh and 
Rajasthan which were in the vanguard 
in the matter of Panchayati Raj have 
given second thoughts to the matter 
in the light of their experience. 

(b) if so, the conclusions arrived at 
by these States; and 

(C) the programme, if any, drawn 
up by those States, to advnnce and 
to strengthen Panchayati Raj in-
stitutions in these States? 

The Deputy MinIster In the lUlnL<ltry 
of COImmunlty Development, Pan-
chayati Raj and Co-operation (Shri B. 
S. Murthy): (a) No. 

(b) and (c). Does not arise. It may. 
however, be added that Panchayati 
Raj is a new and dynamic programme 
and· both at the Centre .1nd in the 
States there is a contin.uous study and 
thinking on the problems that are 
thrown up with a view to overcome 
difficulties and make Panchayati Raj 
effective and efficient. 

Shri Barish Chandra Mathur: To 
what extent were Panchayati Raj ins-
titutions involved in party politics in 
the last General Elections and what 
lessons have been derived from that 
Or have Government shut their eyes 
to that? 

Shri B. S. Murthy: General Elec-
tions have just taken place It 
requires a thorough study. If the hon. 
Member has got any information, he 
can pass it on to us. 

Shri Barish Chandra Mathur: Much 
better than I have the hon. Minister 
of Community Development himself 
has personal experience and informa-
tion on this. 

Shri Tyagi: That was not a happy 
experience. 

Shri B. S. Murthy: M.JY I say ...• 

Mr. Speaker: That is a comparison 
of opinions and who has the better 
opinion. 

Shri Barish Chandra Mathur: May 
I know if the hon. Minister is aware 
that very recently a Senior District 
Officers' Conference in whic.'h all the 
Collectors and District Ma,lstrates 
were included was held in which 
there was criticism of P8Ilchaati Ra,J 
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institutions in the context of elec-
tions. What were the ailments point-
ed out by them and what was the 
cure suggested? 

Shri B. S. Murthy: As a matter of 
fact, periodical evaluation is being 
done as far as the Panchayati Raj 
institutions and their workinl are con-
cerned. The hon. House is aware 
that some time back a study team of 
the Congress Party in Parliament had 
visited Andhra Pradesh and Rajas-
than. Later on, a study team of the 
Association of Voluntary Agencies for 
Rural Development also visited cer-
tain places. Still later on, the Praja 
Socialist Party sent a team under the 
Chairmanship of Shri Mukut Behari 
Lal and it also has made a study. 
Still further, the Planning Com-
mission ..... . 

Mr. Speaker: The hon. Member 
has made a reference to a particular 
conference of certain officers and has 
asked what comments they have made. 

Shri B. S. Murthy: They have sub-
mitted ..... . 

An Bon. Member: Who? 

Shri B. S. Murthy: .... their evalua-
tion reports and they are being pro-
cessed. The question asked was whe-
ther Andhra and Rajasthan Govern-
m~nts have had second thoughts and I 
said 'No'. 

Shri Barish Chandra Mathur: I 
referred to a Senior Officers' ellD-

ference. This answer has got 110 re-
ference to that. Does the '1<>n. Min;s-
ter not know about that? 

Mr. Speaker: The hon. Minister has 
given the results of the study teams 
that have gone there b\,;t not of that 
particular conference of officers thllt 
is being referred to by th~ hon. Mem-
ber. 

Shrl B. S. Murthy: That has not 
come to our notice. 

Sb.rI Becla: May 1 know whether 
Government have considered the var-
ioUs resolutions passed at a c?nferrnce 
of the Chairmen of Zila Parishads in 

Andhra Pradesh? Also thoulh for-
mal resolutions were not passed, the 
problem was discussed at the con-
ferenCe of Collectors. 

Shri B. S. Murthy: These resolu-
tions are now being processed by the 
Andhra State Government. It is also 
trying to find out where .here should 
be any necessity for amending certain 
of the provisions of the Andhra Pra-
desh Act. They are trying to get 
legislation at a later stage to deal with 
the implementation of ,~omprehensive 
trainmg programme for officials and 
non-officials. Further, they would like 
to study certain of the defects that 
they find as per the resolutions passed. 
They are now studying them. 

Shri D. C. Sharma: Is it not a fact 
that Panchayati Raj has intensified 
local groupism to the point "f bitter-
ness? May I know what the study 
teams have said about thiJ prabiem 
and how they want to eradicate it? 

Shri B. S. Murthy: It is not a fact 
that group ism has been made bitter 
at the Panchayat level. As a matter 
of fact. Panchayati Raj i'1stitutions 
are trying as far as possible to be 
out of party bickerin'ts ,nd party 
bitterness. 

Shrimati Renuka Ray: Is the Gov-
ernment aware that one of the major 
defects that have arisen from the ex-
perience of Panchayati Raj in Andhra 
Pradesh and Rajasthan is that there 
are no adequate safeguards where 
backward sections, like the Tribals or 
Scheduled Castes or ..... . 

Mr. Speaker: She is making a long 
statement. She should ask a question 
direct. 

Shri Renuka Ray: Where backward 
sections of the community are con-
cerned. no adequate safeguards are 
practically applied in Panchaynti Raj 
and their exploitation is getting worse 
instead of getting better. 

Sbrl B. S. Murthy: As far .. 8 back-
ward classes, like the Scheduled 
Castes and Scheduled'Tribes, includiDl 
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women, there is a........ (Interrup-
tion). I:,. 

8hrl D. C. Sharma: Sir, I take strong 
exception to the hon. Minister calling 
women backward classes. He should 
not say so even in a joke. 

Mr. Speaker: Order, order. He has 
only given ca tegories of specially pri-
vileged persons! 

...n f~ nTt : 'flH ~ 
~ ~ <it ~i5'Ii" <ffitrnl ~; ~ 
if;~ii' ~~lIT~ 
f.:NTfur <it lj~ ~ lift ~ crT cf 'flIT ~ ? 

~~)ql:l:~crT~~ 
~ ~ lflfT I 

...n f~ fir.t : it ~ ~ 
~ f'li 'flIT ~ ~ 'lilf f~ f'lilIT ~ 
f'li lIl11 q''qTIlC('i it ~;:nq it q1f~ 
om:'hr 'I;f'l';f ~~ ~ ~ 'IiW ? 
Shri B. S. Murthy: This question 

has already been asked and I said 
that it is not possible for the Govern-
ment to pass rules regarding the non-
participation of political parties in the 
elections to the village panchayats, 

Mr. Speaker: We are going away 
from the scope of the question, 

Shri Jashvant Mehta: May I know 
whether Government has considered 
the problem of party politics and has 
given any directive to bring about 
direct elections instead of indirect 
elections so far as the elections to 
these gram panchayats are concerned? 

Mr. Speaker: Order, order. Next 
question. 

Complaints from Foreign Tourists 

·1251. Shrl SureDdra Pal SIDgh: Will 
the Minister of Transport alld Com-
munications be pleased to stDte: 

(a) whether recently there have 
been complaints from some foreign 
tourists regarding the bad quality of 
fOOd in this country, and about the 

dishonestly and inefficiency of 
guides; and 

the 

(b) if so, what steps are heing taken 
to remove the causes of such com-
plaints? 

The MinIster of State In the MIDis-
try of Transport and Communications 
(Shrl Raj Babadur): (a) lind (b). No 
specific complaints have been received 
recently about the dishonesty and in-
efficiency of the approved Guides. As 
regards the quality of food ir. this 
country, a few complaints have been 
received recently and ~hese have been 
taken up with the establishments con-
cerned for taking remedial steps. 

Shrl Surendra Pal Singh: Does the 
Tourist Department of the Government 
of India make any systematic efforts 
to elicit the opinions and views of 
tourists as to whether they have en-
joyed their stay in this country or 
not? 

Shri Raj Babadur: That is done oc-
casionally, because we also encourage 
parties of tourist iournalists and other 
specialised experts on this subject and 
We try t6 ascertain what they feel 
about the various facilities. We do 
not claim that we have reached a ,'ery 
satisfactory stage, but we are trying 
to improve, and we are improving. 

~o ~ U~ : ~ ll'>Jfr ~ if 
~flI;~~ mili~ 
it mf ~ I Ii· ~ ~T ~ f'li' ~ 
~. flf;;f eN! ~ mf ~ m ~ 
~'11 ~ ~ fulf>'l'l«f mf ~ m <l'mf 
'flIT 'iiT4cr~ !fiT ;;rr ~ ~ ? 

...n~~~:fifi;r~~~ 
qlJ1: ~ rn <mil if; eN! ~ ~ 
(f) ~ ~. 61 ClI~r~~., ~ ~­
~1f;~mf~m ~~~ 
~~ ~iIi m it tmr'll' 
~~~~mf~l~ 
~m:r ~ ~ f i~')- ~-m:r 
~if;~~~lRTtfl 
1liW~~m~(mor;r.~ 
it 1ft fftNer qri II ~ ~ -. 
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mij~ m~~~mt 

~I 
Shrl Vldya Charan Shukla: Is it 

not a fact that complaints of this 
nature about food have been received 
since the tourist traffic in India assum-
ed any great proportions, and such 
complaints have been received for the 
last ten years? May I know what 
efforts We been made by the Gov-
~_ to date to correct or 
remove 1le.e complaints? 

Shrl RaJ Bahadur: As I mentioll~d 
just now, specific complaints from 
certain persons, tourist and other 
bodies, have been received recently. 
1 have indicated in my reply in Hindi 
that certain complaints \'ler'~ received 
from the Australian Travel Agents 
about lAC food which were referred 
to the lAC management. Then, the 
Imperial Hotel and the Embassy Hotcl 
at Agra were on the approved list of 
hotel establishments. That approval 
has been withdrawn. Similar action 
is under consideration in regard to 
the Grand Hotel in Delhi. And then 
there was a complaint against the 
catering contractor of the Janpath 
who is in charge of the food arrange-
ments at Hotel Janpath. That com-
plaint has been brought to the notice 
of the management of the Janpath. 
Another complaint was in respect of 
Royal Hotel and that has been taken 
up with the hotel concerned. 

Shrl Tyagl: No redress? 
Shri Raj Bahadur: We try to follow 

it up. 
Shrl Ansar Barvan1: Is there any 

proposal to have any legislation to 
control the travel agencies who plO-
vide the guides, etc. to the tourists? 

Shrl Raj Bahadur: This would be a 
completely different question. 

Shrl Sham Lal Saraf: May I know 
It the Government is aware of the 
complaints that have come, and are 
c6ming from time to time, against the 
Tourist Centre .t Jammu where tour-
ists not ~y do not get good food 
but in !l" number of cases they do not 
even get proper service when they 

stay there? May I know what steps 
Government are taking to ensure that 
good fOod and proper services are 
made available to the tourists? 

Shri Raj Bahadur: I take this in-
formation and will try to bring it to 
the notice of the State authorities. 

Dr. B. N. Singh: In view of the fact 
that continuous complaints are coming 
in about the quality of food, does the 
Government think that State hotels 
should be put up in all ~ourist centres 
of India? 

Shri Raj Bahadur: May I just re-
mind the han. Member that so far 
as the tourist department of th~ ~Vl;ni5-
try of Transport is concerncd, we, in 
fact, are not in charge of the food ar-
rangements in these hotels etc.? We 
only try to get the complai!1ts which 
come to us looked into and arrange 
remedial steps to be taken. So 
far as the taking up of the hotel 
Industry in Government is con-
cerned, our policy is to leave 
it to the private sector a5 far as we 
can. Where there is a gap and where 
things are unsatisfactory, we come in 
as we have done in Delhi in the case 
of Ashoka Hotel and Janpath Hotel. 

Mudhera Temple 
*1252. Shri P. R. Patel: Will the 

Minister of Transport and Communi-
cations be pleased to state: 

(a) whether large number "f tour-
ists, Indian as weli as foreigners, visit 
Mudhera Temple (Gujarat State); 

(b) whether it is a fact that tourists 
experience difficulties as there IS no 
cement concrete or tar ioad between 
Mehsana and Mudhera; and 

(c) whether Government propose to 
construct the road? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shrl Raj Bahadur): (a) Statistics re-
garding the number of tourists visiting 
Mudhera Temple are not maintained. 
According to the information received 
from the Gujarat Government, a 
fairly large number of Indian tourists 
visit the temple. Some foreign tour-
ists interested in archaeology presum-
ably also visit It 
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(b) Yes, Sir. 

(c) A grant-in-aid of Rs. 1,27,050 has 
been approved from the Central Road 
Fund (Ordinary) Reserve to meet 50 
per cent. of the cost of improving a 
part of the road according to Soil 
Stabilised Specifications. 

Shri P. R. Patel: May I know when 
the work of constructing the road 
will be started and when it will be 
finished? 

Shri Raj Bahadur: The ex"ct time 
by which it will be finished cannot be 
given. But, aproval has : ~cently been 
given and the amount also ';<1S been 
sanctioned. 

~T ~q f~ : cr:Im if; ~ 'R 
~ 'r. f~ rn ~cfjfllf ~? ~ 'R 
<til{ ~icor lIT I-.Tlfmorf mR ~ ? 

~T U:oI' ~~ : l!riu iP1RT ~ 
'fU"IT li'fh ~ I ~ "') ~ 'r. f~ 
~(f ~ W1;f -i~ ~; ~r '1Wf> ~rn ~ 
~ ~ m >;:rq;f o~ 'fiT ~ ~ 
",<:if ~ I 
Shri U. M. Trivedi: Will the hon. 

Minister be pleased to state if any 
pamphlet describing the antiquity and 
historical importance of the Mudhera 
temple has been published by the Gov-
ernment. 

Shri Raj Bahadur: Yes, Sir. We have 
in the Tourist guide book pertaining 
the State of Maharashtra (Bombay) 
described the whole beatu lif!ll archi-
tecture and the engineering design 
of this temple. It is so designed 
that the first rays of the rising sun 
at the time of the equinoxes go through 
the pillared porch into the sabha 
mandap of the shrine and fall on the 
idol of Surya which is however, not 
there at present. 

Commonwealth IDstltute of BIOlogical 
Control 

*1253. Shri P. C. Borooah: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether the U.S. Agriculture 
J:>epartment has sanctioned a grant of 

$95,388 to the Ban,alore Station of the 
Commonwealth Institute of Biological 
ContrOl for a survey and study of the 
kinds of insects attacking the witch-
weed; and 

(b) what progress has already been-
made in the study? 

The Parliamentary Secretary to the 
Minister of FOOd (Shrl Shinde): (a) 
The U.S. Department of Agriculture 
has sanctioned a sum of Rs. 4,54 050 
for this scheme. The nmount wili be 
paid from PL-480 funds ~armarked for 
U.S. Government use in India. 

(b) The study will commence only 
from August I, 1962 which is the 
agreed operative date for the sanction. 

Shri P. C. Borooah: May I know 
what is the total foreign exchange 
component of the scheme and whe-
ther the U. S. A. Agriculture De-
partment grant is sufficient for the 
purpose? 

Shri Shinde: No. Foreign exchange 
is not involved in this. As far as 
the scheme goes, the amount sanc-
tioned is quite sufficient for the 
scheme. 

Shri P. C. Borooah: In what form 
will this grant be received, whether 
it! dollars or in kind? May I know 
whether any foreign technicians will 
be coming? 

Shri Shinde: This amount will be 
provided from the P. L. 480 Funds 
that would be at the disposal of the 
U.S.A., Government. Some amount 
out of P. L. 480 Funds are 
reserved for U. S. A. Government 
UIe in India. Out of those funds, 
this amount has to be released. 

Shri Inder J. Malhotra: May I 
know whether, in addition to the 
financial assistance, technical per. 
sonnel are also loaned by the U.S.A. 

Shri Shinde: No. As far as the 
present scheme is concerned, no 
foreign technicians are to be utilis-
ed in it. 

Licentiate Course in Medicine 
·125.. Shrl Maheswar Nalk: Will 

the Minister of Health be pleased to< 
state: 
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(a) whether any final decision has 
been reached in respect of the pro-
posal to revive the former Licentia~e 
Course in Medicine; 

(b) if not, at what stage the pro-
posal is lying at present; 

(c) what is the total annual out_ 
put of the medical graduates in the 
.country nOW as against the require-
ments of the country; and 

(d) how long it is likely to take to 
meet our requirements in full? 

The Deputy Minister in the Min.l6-
1ry of Health (Dr. D. S. Raja): (a) 
.to (d). A statement is laid on 
the Table of the House. [See Appen-
dix III, annexure No. 76]. 

Shri Maheswar Naik: From the 
.tatement I find that the total re-
,uirements of doctors at the end of 
the Third Five Year Plan estimated 
to be 96,000 and the annual output 
(If doctors is near about 3387. May I 
know how Government are propos-
:ing to make up the great lpe-way in 
-this regard? 

Dr. D. S. Raju: Actually, the posi-
·tion is this. There is a relative 
shortage. There is over-concentration 
·of doctors in the cities and thp urban 
areas. At the moment, there is one 
·doctor for every 2,000 people in the 
urbanp areas, whereas in the rural 
areas, the proportion is very much 
less. Under the proposal to expand 
medical colleges, we are gOing to ex-
pand a,bout 18 medical colleges during 
the Third Five Year Plan, and that 
might enable us to meet some of the 
.hortage. However, it will take a·bout 
another two plans more to meet the 
requirements. But, temporarily, some 
Ilrrangements are being made. In-
centives are being aft'orded to some of 
these practitioners to go into the rural 
areas by way of increase in their pay-
eeales, the grant of some rural allOW-
ance and some other facilties. 

SOIDe Hon. Members: We are not 
able to hear the hon. Deputy Minis-
ter. He may move nearer the mJke. 

Mr. Speaker: The hon. Deputy Mi-
nister may also raise his voice a little. 

Dr. D. S. Raju: To meet the shortage 
of doctors in the rural areas, it is pro-
posed to give certain allowances to 
the doctors who may be induced to go 
to the rural areas, as, for example, the 
increase in their pay-scales, and giv_ 
ing them facilities for travel and edu-
cation of their children. Besides, the 
rural service will also count for their 
accelerated promotion. We are also 
trying to get some of these old retir-
ed practitioners to go into the villages. 
These are some of the recommenda-
tions which might help to increase 
the number of doctors in the rural 
areas by inducing them to go into the 
rural areas. 

Shri Maheswar Naik: From the 
statement I find that the Licentiates 
Association and the Medical Council 
of India have put up a strong opposi-
tion to the revival of the licentiate 
course. May I know whether Govern-
ment are aware of the existence of 
short-term integrated courses for doc-
tors in some States, and if so, whether 
that is at all going to be revived now, 
if not the licentiate course? 

Dr. D. S. Raju: This question was 
discussed in the Central Council of 
Health in the year 1960. Even there 
the opinion was divided. They could 
not come to a definite conclusion. So, 
it was left to the State Governments 
to decide for themselves. Actually, 
no other State has agreed to this pro-
posal, but Mysore went ahead with 
the formation of two schools at Shi-
moga and Bijapur, but after that, they 
have regretted the event because 
there such a strong opposition from 
the country from different levels; the 
Indian Medical Association was against 
it; the All India Licentiates' Associa-
tion was against it; the Indian Medi-
cal Council also was against it. That 
is Why they have stopped the further 
development of those schools. 

Shri Bharwat .Jha Azad: Is it not a 
fact that in spite of the inducements 
given to the doctors to go to the rural 
areas, the proportion of doctors to the 
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population falls much short of what 
is envisaged in the Third Plan, and if 
so, may I know what the reply of the 
hon. Minister is to this question? 

Dr. D. S. Raju: Actually, Bengal 
hIllS taken the load. They have no 
shortage of doctors in rural areas in 
Bengal, and they have done very well 
there. 

Shri D. C. Sharma: To meet the 
shortage of teachers, we are having 
emergency short-term courses. May I 
know whether the Health Ministry is 
thinking of similar emergency short-
term courses to meet the shortage of 
doctors in the country? 

Dr. D. S. Raju: That. again, is a 
matter which has to be discussed. 
That is not generally approved. Even 
:short-term courses for teachers is not 
generally approved. They have got 
regular and specified rules and regu-
lations. Is my han. friend referring 
to post-graduate courses? 

Mr. Speaker: Now, Shri Harish 
Chandra Mathur. 

Shri D. C. Sharma: I was referring 
to short-term courses for doctors. 

Shri Harish Chandra Mathur: From 
the statement it is obvious, as also 
from the answers of the han Deputy 
Minister, that the acute shortage, of 
doctors willcontinue for another fifteen 
or twenty years, and that the rural 
areas are very ill-served. When doc-
tors are recruited not for rural areas 
or for urban aras separately but they 
are meant for a conunon service, what 
is the reason for Government not 
being able to send the doctors to the 
rural areas, except that it be the weak-
ness of Government? 

Dr. D. S. Raju: Actually, there are 
the primary health centres which are 
being established all over the country. 
Even for them. there is a shortage of 
doctors, because the output itseU is 
short. 

Mr. Speaker: He wanted to know 

whether there was anythinJ preclud. 
ing Government from sendin, doctors 
who are recruited to rural areas when 
they are recruited for a common ser-
vice. 

Dr. D. S. Raja. The actual number 
is short. There is a short supply of 
doctors. 

Shri Basamatari: May I know the 
total number of doctors required to 
meet the requirements of all the areas 
in the country? 

An Hon. Member: It is in the state-
ment. 

Mr. Speaker: Is it contained in the 
statement? 

Dr. D. S. Raja: Yes. 

Shri P. K. Deo: From the statement 
we find that we require 96,000 doctors 
by the end of the Third Plan, and our 
annual output is only 3,387. May I 
know if Government. are considering 
establishing many more medical col-
leges than actually envisaged in the 
Third Plan? 

Mr. Speaker: This has been asked 
many times before and answered also. 

Shri P. K. Deo: No. How many 
extI'a med ical colleges are going to be 
put up? 

Mr. Speaker: Shri Nath Pai. 

Shrl Nath Pal: May I seek your 
guidance in trying to reconcile the 
statement made by the hon. Minister 
and the statement of his predecessor, 
Shri Karmarkar. made in the House 
as early as December, that the country 
is being confronted with a surfeit of 
doctors? Then the then Speaker, Shri 
M. A. Ayyangar, had to intervene to 
tell his own experience about the 
shortage. Today we are being told that 
there is a shortage whereas only three 
months ago it was stated that there is 
a surfeit. May we know what is the 
true picture with regard to the SUpp11 
of doctors what is the country? 

Dr. D. S. Raja: I have answered 
the question that there is a relative 
shortage. 
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Sbrl Natb Pal: He cannot escape 
with the word 'relative' from what 
Shri Karmarkar said in the House. 

Mr. Speaker: If the hon. Member 
finds some contradiction, he can get 
it cleared by writing to the hon. Mi-
nister and getting clarification. 

Shrl Natb Pal: 1 want to be assured 
that there is an improvement. 

Mr. Speaker: It cannot be expected 
just now that the Minister should say 
that he has given the right answer. 

Shri Nath Pai: Is there continuity of 
policy or not? 

Mr. Speaker: Certainly. 

Dr. L. M. Singhvi: Is it proposed 
to set up institutions of medical edu-
cation in rural setting in order to per-
suade graduates from those institu-
tions to go to villages more easily 
than those who study in urban medi-
ca! institutions? 

Dr. D. S. Raju: At present, there is 
no such proposal. 

Sbrl Tyagl: Is it a fact that only 
ill-experienced and less qu,alified doc-
tors are deputed to serve in rural 
areas while the best doctors are kept 
in urban areas? 

Dr. D. S. Raju: I do not think it is 
correct. 

Dr. M. S. Aney: There are certain 
licentiate schools which students join. 
After they pass from there, they seek 
admission in medical colleges. But 
they are not allowed. Are Govern-
ment aware of this? 

Dr. D. S. Raju: There were certain 
rules and regulations governing the 
admission of these licentiates to medl-
cal colleges. 

8h:H Sbam L.a Saraf: In view of the 
fact t11l1t MBBS doctors have to have 
a six yeIM course-five years in col-
lege and one year internship-what 
steps are Government takin, to encou-

rage and support the licentiate course. 
as has been suggested by my hon. 
friend? Unless that is done, I want to 
know how Government proposes to 
meet the deficit in the country. 

Dr. D. S. Raju: If we can succeed in 
inducing doctors to go from urban to 
rural areas, part of the problem will 
be solved. 

Shri Sham Lal Saraf: It cannot be 
solved because there is shortage .... 

Mr. Speaker: Order, order. He is 
arguing. 

Shrl Warlor: May I know whether 
Government are considering the pos_ 
sibility of having more LIM colleges 
Instead of having this six-year course 
in medical colleges? 

Mr. Speaker: That has been asked 
already. 

Dr. D. S. Raju: It is not considered 
now. 

Shri Umanath: Is it a fact th~t the 
WHO has offered new assistance for 
training more medical personnel; if 
so, what are the details of the offer 
and Government's reaction thereto? 

Dr. D. S. Raju: I want notice for 
that. 

~~~1 ii ~ ~T 
*n~T,. -n'f<'fl ~ ~( <m 

Ifft~ (NT ~'"~ ~Ift 1l6: <fe!R f!!> 
~~f.t;; 

( 'Ii') <m ~ftlI ~,{'fi1": It"!f sr~ 
~ ~;jW ~ll'Ff ~~it~· t;!!> ~'IT~ 
~ ~ 'Ii'T fcr'ln: <:~eft ~ j 

(~) m ~, =ft <:f<~ ~ 
'Ii'T '1IIT f<rq~ ~ j 

( l'[) ~ SffiIT<f ~ 'll<I' mTf.::rtr ~ 
'li'f ~';T<RT ~ ; ~ 

('EI') ;ai '{~ ~~ it ~ ~l'1lJ 
OJi(-m ? 



Ora! Answers JYAlSTHA 14, 188' (SAKA) Oral Answers 

qf~ tm ~~'{ ,,~ " ~­
~T (..n ,~) : (~) q ('If). 
~~ if 1:1;~ ~Jft:I' if; il'fR- ~T 
~q;:m~r~~$~~I'ff<:r 
m~T;;rr<tt~ I 

..n'rtf) \iI1f'T ~T: ~r. ~ 
<p.T CI'fi ~ ~ ~ ;r, 'fiT11 ;rfr 
~~ rnr? 

>.1) ,!~T;a'~R '3'l'If")<{ ~ f~ ~~ 
ii!:T ~~ ~ fcm ~lfT 

... ihr1fr ~ ~T: ~<r CI'fi 'lot ~r 
~? 

~t:Q'~ 'f~)q1:I' ~T 'f>T i!f<!T '((~ 

<rifT ~ ~ f<r. ~T 'f>T i!f<!T ~ 

~ 

iii\' ,!~~A : lI"Q <rilOrTT l!~ ~ I 

Shri Vidya Charan Shukla: Since 
when has this matter been under the 
consideration of the Government? 

Shri Mohiuddin: There are a large 
number of aerodromes. over hundred 
or two hundred, which are always 
under consideration. It is rather diffi-
cult to say since when this has been 
under consideration. 

Mr. Speaker: How long has this 
particular aerodrome been under con-
sidrration? 

Shri Mohiuddin: The service now 
during the season goes to Panna, and 
this non-scheduled service has been 
in operation by the lAC for the last 
three years. The distance between 
Panna and Khajuraho is about 35 to 
40 miles. It was proposed during 
the last year or two that an aerodrome 
'should be constructed near Khajuraho 
town, and that has been under con-
sideration. We have asked the Madhya 
Pradesh Government to give us the 
selected piece of land free of cost for 
construction of the aerodrome. 

..n~~~:~~~ 
~i'fw~"I'<'I1Tq~ fWlT1IT~ 

$i!f<!T ll1!: ~'H~j ~ tm t fit; ~ 
q;: f.!;a;rr ~ ~? 
Shri Mohiuddin: It is expected that 

the aerodrome will cost about Rs. 12 
to Rs. 14 lakhs, and the money hu 
been provided for it . 

.-r 0 If)f~ U~ : q'll'r ~r. ~T 
~T ;f 'I'i6T f~ ~ sr~ ~r ~~1,{ IIi1 
~~rif ~r ~ 'lI1'fr.r ~; U( if I ll;;rr;r.rr 
'if~ ~ f~ ll1!: <t:<r f~r IT1IT ~ $ 
1'fO'lI' sr~ ~T ~T 'lI1'fr.r ~. if ~Tf ~ 
~ ? 
Shri Mohiuddin: We are expecting 

the reply from them very soon. 

Shri U. M. Trivedi: When was that 
letter sent? 

Shri Mohiuddin: I have not got the 
date. If the hon. Member wants to 
know, I can find out. Of course, I do 
not carry the date of the correspon_ 
dence. 

Traftle in Deihl 

·1257. Shri Shiv Charan Gupta: Will 
the Minister of Health be pleased to 
state: 

(a) whether the Town Planning Or-
ganisation in Delhi and Delhi Admi-
nistration carried out a survey regard-
ing traffic conditions in Delhi; 

(b) if so, whether recommendations 
for easing traffic conngestion and to 
check traffic hazards in Delhi have 
been made; and 

(c) which of the recommendations 
and other steps, if any, are likely to 
be implemented in 1962-63 and 
also durIng the remaining period 
of the Third Five Year Plan? 

The Deputy Minister In the Ministry 
of Health (Dr. D. S. BaJa) (a) The 
Town Planning Organisation conduct-
ed a survey in 1957 regarding the orL. 
gin and destination of vehicular traftlc 
entering and leaving Delhi. 

(b) The recommendations are con-
tained in the draft Master Plan tor 
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Delhi which is under the considera-
tion of the Government. 

(c) The various recommendations 
made in the Master Plan will start 
being implemented by the Agencies 
concerned as soon as it is aproved by 
the Government. 

Shrl Shiv Chann Gupta: Is it a fact 
that the Government of India mooted 
a proposal to abolish cycle rickshaws 
seven years back? What is the pro-
gress of that proposal? 

Dr. D. S. Raju: Does it arise out of 
this question? 

Mr. Speaker: It would not. Any 
other question that he wants to put? 

Shri Shiv CharaD Gupta: I have put 
one question, and I have not under-
stood the answer. 

Mr. Speaker: He said that was not 
relevant, and I agree with it. He 
might table a separate question. 

Shrl Shiv Charan Gupta: The other 
question is: is it a fact that slow-
moving traffic, including tramways, 
are greatly responsible for traffic 
hazards, and is there any phased pro-
gramme to replace them? 

Dr. D. S. RaJu: All these recom-
mendations are embodied in the Delhi 
Master Plan itself. 

Shrl Shiv Charan Gupta: I have not 
heard the answer. 

Mr. Speaker: He says all these re-
commendations are contained in the 
Master Plan itself. 

Shrl Shiv Charan Gupta: The in-
terim General Master Plan in which 
the recommendations were made waif 
presented as early as 1956, and now 
it is six years. The Master Plan has 
come only now. Has Government not 
considered these proposals during the 
last six years? 

Dr. D. S. Raju: As soon as the Gov-
ernment got the interim plan, it was 
considered essential that a Master 
Plan should be prepared and the 
whole question should be gone Into 

thoroughly. So, it is under the con-
sideration of the Government now. 

Shrl P. K. Deo: To ensure tree flow 
of traffic, may I knCJI\T if the Traffic 
Manager of the Delhi Transport 
Undertaking has drawn up a scheme 
to provide underground railways :mc! 
overground railways also? 

Dr. D. S. Raju: That is also under 
consideration in the Master Plan when 
finances permit. 

Shri Sham Lal Saraf: May I know 
whether Government contemplate 
res tricting the traffic hours, more 
particularly during night? 

Dr. D. S. Raju: That is one of the 
minor recommendations which is also 
embodied in that. 

Shri Maheswar Naik: What is the 
number of schemes submitted to the 
Government of India; and how many 
of them have been taken into con-
sideration and how many have been 
put into the cold storage? 

Dr. D. S. Raju: That is all in the 
Master Plan put before the public in 
the month of July 1960. The hon. 
Member might have seen it; it is a 
big document. 

Power Generation 

+ 
fDr. L. M. SiDghvi: 

°1258. ~ Shrl P. C. Borooah: 
l Shri BlshaDchander Seth: 

Will the Minister of Irrigation antt 
Power be pleased to state: 

(a) whether it is now considered 
inevitable that there will be a con-
siderable shortfall in the Third Plan 
Power generation target, because of 
delays in the supply of power equip-
ment by the Soviet Union; 

(b) if so, what is the likely short-
fall; 

(c) what particular projects are 
likely to be a1!ected on thIs IICCOUJl'l. 
and 
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(d) what steps are bein, taken to 
avoid or minimise the shortfall? 

Tile MInIster of state In tile MlDII-
try of IrrIraUOu. aDc1 Power (Slir1 
Alageaan): (a) While it is likely that 
there will be a shortfall, negotiations 
are still taking place with the sup-
pliers with a view to advancing the 
dates of supply of the equipment. 

(b) This will depend on the result 
of the negotiations. According to pre-
sent indications the delivery of 2 to 
3 units of 50 MW each, out of a total 
of 19 units, may spill over to the 
first yea'r of the Fourth Plan. 

(c) Singrau'i (Obra) in Uttar Pra-
desh and Pat~ratu in Bihar. 

(d) Every effort is being made, in 
consultation with the suppliers, to see 
if the delivery of the entire equip-
ment can be expedited. 

Dr. L. M. Singhvi: What causes led 
to the delay in the supply of this 
equipment; and what facts arc res-
ponsible for the delay in the finalisa-
tion of the negotiations? 

Shri Alagesan: This has been agreed 
to and certain dates for supply etc. 
had been fixed. They had to come 
here and sign agreements for the 
preparation of the project reports etc. 
The thing is still under negotiation 
with the Russian suppliers. It is only 
for a few units we expect that they 
may go over to the Fourth Plan, the 
first year of that Plan. 

Dr. L. M. Slnghvl: How can we 
expect to receive this equipment even 
before the finalisation of negotiations? 
Row could we planned that we would 
receive this equipment when the nego-
tiations had not yet been finalised? 

Shrl Alaresan: The Russians have 
promised to supply this equipment 
under the rouble credit and USSR 
Trade 'agreement. After they have 
broadly agreed to it, these details are 
worked out. 

8hr1 P. C. Borooah: May I know 
what particular .type of equipment or 

plant h., not been supplied by tJSSR 
for which discussion arose with the-
suppliers? May I know whether this-
equipment is not available anywhere-
else? 

Shri Alaresan: We are trying to get 
from other sources for other projects. 
Since the purchase of this equipment 
requires foreign exchange, we have to· 
find out the various sources of foreign 
credit. 

Shrl Vidya Charan Shukla: May I 
know if any factor other than the-
untimely supply of this equipment is· 
involved in the fear that there would 
be a shortfall in power generation in 
the Third Five Year Plan? If so, 
what is the other factor-like coal 
production or any other matter? 

Shri Alages8n: It is purely the-' 
supply from the Russian suppliers. 
There is no other factor involved. 

Dr. K. L. Rao: ;,iay I know whe-
ther, in order to minimise the short-
fall, Government is taking steps to 
advance the dates of completion of' 
some of the proj ects, wherever : 1 is 
possible, so that we have the benefits 
earlier-like the projects of Yamuna, 
Ranapratap Sagar, Sheravati and' 
Pamba? 

Mr. Speaker: The han. Member is~ 

making suggestions. If the han. 
Minister can answer he may. 

Shirl Alagesan: We would consi-
der the suggestion. 

Shrl Hem Baros: May I know whe-
ther it is a fact that the procure-
ment of this unit is linked up with the' 
Soviet Loan and Trade Agreement? 
If so, is it a fact that because of 
these Trade Agreement and Soviet 
Loan, these proirammes are not 
working satisfactorily? Is it one or 
the reasons for the delay in delivery! 

Shri AJagesan: Yes, Sir. I said thiB' 
arises out of the credit-the rouble-
credit that we have got from the-
USSR and the Trade Agreement... 
These thiIlls flow from the Agree-
merit. 
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Shri Hem Barua: There is another 
very important part. I just wanted 
to know whether these Trade Agree-
ments and Soviet Loan Agreements 
are not working creditably or satisfac-
torily; and that is one of the reasons 
for the delay involved in delivery. 

Shri AJagesan: No. 

Shri Warior: If there is delay in 
obtaining this equipment from Soviet 
Union, what stops the Government 

-from switching over to hydel plants? 

Sbri Alagesan: These are all ther-
mal plants. 

Sbri Bbagwat Jha Azad: I want to 
know whether any assessment has 
been made by the Government as to 
what would be the rE-sult in case 
these negotiations fail to bring the 
date of delivery as fixed up? 

Mr. Speaker: He has answered it; 
they are exploring other avenues also. 

Sbri Bhagwat Jha Azad: I did not 
ask that question. Have the Govern-
ment assessed as to what would be 
the effect in case these negotiations 
do not prove as successful as we want 
them? 

Shri Alagesan: The main answer 
relates to that. The delivery of these 
two or three 50 MW units may spill 
over to the first year of the Fourth 
Plan. 

Shri Maheswar Naik: May I know 
whether the original agreement did 
not stipUlate any time limit for the 
supply? It was linked up with our 
'Third Plan. Why was there nO time 
limit stipulated in the agreement fOr 
the supply of the machinery? 

Shri Alagesan: It was expeC1ed 
that the delivery would be completed 
by the end of the Third Plan and we 
now expect it may spill over to the 
first year of the Fourth Plan. But 
every effort is made. The matter is 
still untier negotiations. The Russian 
Economic Coumellor has also flown 
to Moscow for this purpose. So, we 
.expect that things may be expedited. 

Allotment of Wagons to Small Scale 
Salt Merebants 

·US9. Sbri Yajnik: Will the Minis-
ter of Railways be pleased to state: 

(a) whether the Railway Ministry 
accords different .priorities to the same 
commodity_salt-produced by Hindus-
tan Salt Co., other big producers and 
the small scale salt merchaIllt.s produc-
ing salt without licence in areas not 
exceedi,pg 10 acres; 

(b) the number of wagons allotted 
to the small scale salt merchants at 
the different stations on the Viram-
gam-Kharagoda line during the last 
six months; 

(c) whether .small scale salt mer-
chants have not been given any 
wagons dL;,.;ng l;~e last few months 
to move their big stocks of salt pro-
duced during the present fair season; 
and 

(d) whether more wagons will be 
made available to the smal1 scale 
merchants during the next few months 
to save their salt from destruction 
before the onset of the monsoon 
season? 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) to (d). A statement Is 
laid on the Table of the House. 

STATEMENT 

(a) Salt programmed by the Salt 
Commissioner and approved by the 
Railway Board and known as Zonal 
Salt moves under higher priority 
than non_programmed or non-zonal 
salt. Subject to this regulation, there 
is no distinction between small scale 
manufacturers and large scale manu-
facturers; the latter do not enjoy any 
higher priority for rail movements 
than the former. Within the demands 
placed for movement of non-program-
med salt, priority is determined on 
the basis of date of registration, that 
is on the principle of first come, first 
served. 

(b) Separate statistics of loading of 
salt in respect of small scale and 
large scale manufacturers are not 
maintained. Loading figures are 
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available only for Zonal and non-
Zonal salt. During the period from 
1st December 1961, to 20th May 1962, 
6268 wagons of zonal salt and 1~22 
wagons of non-zonal salt were loaded 
from Kharaghoda sources on the 
Viramgam_Kharaghoda line. 

(c) Does not arise in view of reply 
to part (b). 

(d) After meeting requirements of 
Zonal salt which moves under a 
higher priority, every endeavour is 
made to move the non-Zonal salt 
within the available wagon resources 
before the on-set of the monsoon. 

Shri Yajnik: In view of the fact 
that the Salt Commissioner happens 
to be the Chairman of the Salt Works 
Corporation, is it a fact that the salt 
produced by the Hindustan Salt Works 
gets always a much higher priority 
as programmed salt than the other 
kinds of salt that are produced by 
other small-scale and big manufac-
turers? 

Shri S. V. Ramaswamy: Allotments 
of daily quotas to the various parties 
is not with us. It is with the Salt 
Commissioner. If the hon. Member 
finds that there is any disparity or 
discrimination he will have to take it 
up with the Ministry of Commerce 
and Industry. 

Shri Yajnik: May I kIlJOw if there 
is any proportion fixed ·between pro-
grammed salt and non-programmed 
salt? For instance, is it that if two 
wagons of programmed salt are allow_ 
ed .to be moved, one wagon of non-
programmed salt will be allowed to 
be moved? Unless there is any por-
portion fixed between programmed 
and non-programmed salt, apparently 
all the salt prodUCed by the Hindus-
tan Works would be moved while all 
the other salt that is non programmed 
would not be moved at all and there 
would ·be great misery and unemplay-
ment among the people engaged in 
producing that salt? 

Shri S. V. Ramaswamy: There is no 
ratio fixed between zonal and 1IOJ1-

870 (Ai) LSD-2. 

zonal salt. For the zonal salt the 
allocation of so many wagons per day 
is made to the parties concerned. 
Whatever remains will be moved out 
of the commodity quota allowed for 
the particular railway. In addition to 
this quota some wagons when avail_ 
able will be allowed for the move-
ment of non zonal salt. 

Shri Barish Chandra Mathur: In 
this statement we find that separate 
statistics of loading of salt in reSll)ect 
of small scale and large scale manu-
facturers are not maintained. May I 
know whether Government have 
taken steps to see that small manu-
facturers do not suffer and also whe-
ther they would give any preference 
to them? 

Shri S. V. Ramaswamy: This repre-
sentation should be made to the C0m-
merce and Industry Ministry under 
whom the Salt Commissioner works. 

8hri Beda: Apart from the quota of 
wagons supplied so far, how does the 
execution of the quota with regard to 
Hindustan Salt, compare with the 
quota for the private manufacturers, 
big and small? 

8hri S. V. Ramaswamy: As I sub-
mitted earlier, the allotment of quotas 
tv the various parties is not with us. 
He has allowed more to the Hindustan 
Salts than to the others. We are 
not aware why he does it or how he 
does it. 

Truok ColUslon with 423 On. 
ChakradJuuopur_Gomoh 

Passenger Train 

·1Z60. Shri P. R. Chakravertl: Will 
the Minister of RaUways be pleaaecl 
to state: 

(a) whether there had been a col-
lision .between a truck and the U2 
Down Chakradharpur-Gomoh pu-
senger train at the unmanned level 
crossing on the 20th May, 1962; 

(b) whether one pel'lOn WIUI killed 
at the spot and lOme others aerioualy 
injured; 
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(c) what steps have :been taken to 
hold enquiry and to arrange for 
medical treatment; and 

(d) whether ex-gratia relief has 
been sanctioned for the family of the 
person who died and also fIor the 
injured persons? 

The Deputy MiDister in the MiniI-
try of Railways (Shrl Shahnawaz 
Khan): (a) No, Sir. But an accident 
of this descr1ption took place on 
19_5-1962. 

(b) No person was killed on the 
spot. Three persons were injured, of 
whom one was grievously injured and 
later died on his way to hospital. 

(c) An Assistant OftIcers Joint 
Enq·uiry has been held. First aid 
was rendered by the train guard. Two 
of the injured were taken to Gomoh 
Railway Hospital while the third got 
himself admitted in the Civil Hospi-
tal, Dhanbad. 

(d) No, Sir. 

Shrl P. R. Chakraverti: In view of 
the spate of tragic occurrences, do 
the Government propose to do away 
with unmanned level crossings and, 
if so, by what time? 

ShrlShahDawaz Khan: Government 
has no intention of doing away with 
unmanned level crossings. 

Shrl P. R. Chakravertl: Is it not a 
fact that the enquiry committees that 
follow as a matter of course each 
tragic accident lead to certain specific 
reasons relating to the accident and, 
If 110, may I know whether the Gov-
ernment examine those findings and 
take steps? 

Shrl Shahnawu Khan: Yes, Sir. 
We pursue the report of every enquiry 
committee that is appointed and we 
try and do away or ellminate any 
causes that are pointed out. 

Shrl Mohammad TahIr: May I know 
the reason why the Government does 
not want to man all the level cross-
ings? 

Shrl Shalmawaz KhaIl: The number 
is too large. 

~~~:qW(~~ 
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Family Planning 

·1261. Shrl Hem Baroa: Will the 
Minister of Health ,be pleased to state: 

(a) whether there is any Govern-
ment machinery to measure the 
extent of popularity of the Family 
Planning Programme in the rural 
areas, specifically; 

(b) if so, whether it is a fact that 
the people in the rural areas are 
averse to these programmes; and 

(c) if so, what specific measures 
Government have adopted to give 
family planning a greater fillip? 

The Deputy Minister in the Mints.. 
try of Health (Dr. D. S. RaJu): (a) 
Yes, Sir. 

(b) No, Sir. 

(c) D'?lls not arise. 
Shrl Hem Bama: May I know whe-

ther it is a fact that the field studies 
conducted on family planning especial-
ly in Delhi and Lucknow have reveal-
ed that 28 per cent of the people 
receive the contraceptives and only 
14 per cent use them regularly? If 
so, may I know whether the Govem-
meilit propose to introduce the oral 
pills recently invented in the United 
Kingdom as a contraceptive, or pr0-
pose to follow the IIUggestiOD offered 
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~~.:~'Ift~i~~ 
~I 

by Dr. Chandrasekhar, the suggestion 
being the surgical sterilisation of man? 

Dr. D. S. Raju: Oral pills are not 
supposed to be very satisfactory; 
they are not giving very good results. 
The next thing is, vasectomy; that is 
a voluntary affair; that is left to the 
people. It is not a compulsory mea-
sure. 

Shri Hem Barua: In view of the 
fact that family planning programmes 
are not very popular with our people, 
may I know whether Government 
have organised any campaign to :bring 
to the notice of the people the impli-
cations of increasing population in 
this country and the necessity to 
rehabilitate their psychology so as to 
accept contraceptives or the program-
mes of family planning? 

Dr. D. S. Raju: I do not agree with 
the statement of the hon. Member. 
The family planning programme is 
getting very popular. For instance, I 
can mention that recently in a camp 
conducted at Satara, about 1,400 
vasectomy operations have been con-
ducted in a short period of about one 
week. This could not have been 
done if the programme was not very 
popular. 

Shri Nath Pal: May we know which 
State has made the maximum record 
in popularising family planning and 
where the best resuJ.ts have been 
achieved? 

Shri Tyagl: Last time it was 
announced t'hat every doctor shall be 
given training about this operation 
which has been mentioned and that 
this operation will be av~i1/1lble to 
anybody free of any cost. Is that 
practice still in vogue? 

Dr. D. S. Raja: Yes, Sir. It is still 
in vogue. 

.,0 ~ .m : m:cm: ~ 
1fi ~ ~ ~ ~ ~ f.m:r;rr ri 
p:rr~qh:~~t~ 
~ ~ lI\'T ~ fliRT lllm: ~ ~ 
vftmwl!ilf~m~ ? 

Shri D. C. Sharma: Is it not a fact 
that some State Governments are pro-
viding incentives to those persons who 
undergo operations and may I know 
whether the Central Government is 
going to do the same? 

Dr. D. S. Raju: Yes, Sir; the Cent-
ral Government is giving cent per 
cent assistance for these vasectomy 
operations and contraceptives are 
available freely. 

Shri Basumatari: May I know whe-
their it is a fact that family planning 
is confined only to urban areas and 
it is not extended to villages? If so, 
may I know what steps have been 
taken to extend it to rural areas? 

Dr. D. S. Raju: It is not a fact that 
family planning is confined to urban 
areas only. Out of 4200 family plan-
ning centres which have heen estab-
lished, 1000 are in urban areas and 
3000 are in rural areas. 

Shri Hem Sarua: May I know whether 
it is a fact that Government are trying 
to popularise the rhythm method and 
if so, whether the Government's at-
tention has been drawn to a state-
ment in the British House of Com-
mons by a lady member to the effect 
that the rhythm method is a cruelty, 
since it puts a check on a man's natu-
ra) impulse? 

Dr. D. S. Raju: From that point of 
view, all these measures are a check 
on natural impulses. 

Shri Beds: May I know whether 
the Government's attention has been 
drawn to the two facts, viz., so far as 
the supply of contraceptives is COIl-
cerned, particularly in the rural areas 
it is inadequate and secondly, the 
quality is not so good? 

Dr. D. S. Raju: It will be inade-
quate till we manufacture them in 
India. The quality also is not very 
good. 
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Shri Khadllkar: May I know whe-
ther the Government's attention has 
been drawn to an oral contraceptive 
which is being used on a wide-scale 
in Britain and whether Government 
have tried that in India? 

Dr. D. S. Raja: So far as contracep-
tives are concerned, I think rubber 
Sheaths are very popular in England. 

Mr. Kbadllkar: I was referring to 
the oral contraceptive. 

Mr. Speaker: Question Hour is 
over. 
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Booklnr Clerlul 

.1"55 J Sbri Jedhe: 
r. • L Shrl P. L. BarupaJ: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that for the 
Railway tickets costine fraction of 
five nP., full 5 nPs. are being paid by 
the passengers as the window book-
ing clerkJ do not possess small coins 
of one or two nPs. and thus charge 
more than what is printed on tickets; 

(b) if so, whether Government are 
considering to do away with traction 
of 5 nP. in fixing fares (as is in res-
pect of fares of Delhi Transport Un-
dertaking); and 

( c) if the reply to part (b) above 
be in the negative, the reasons there-
tor? 

The Deputy Minister in the MiDIs-
try of RaUways (Shri Sbah Nawu 
Khan): (a) A few such complaints 
have 'been received. 

(,b) and (e). From 1st July, 1962, 
passenger fares will be notified in 
units of 5 nPs except in a few cases 
of third class fares for short distances 
where the fare has not been rounded 
of! to 5 nPs to avoid a steep inerease. 

Speed 01 Coutal Ships 

.1182. Shri WarIor: Will the MInis-
ter of Transport aDd CoJDlD1lDleatlo ... 
be pleased to state: 

(a) whether it is a fact that the 
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maximum speed of coastal ships is 
only eleven knots in India; 

(ob) whether the new ships proposed 
to be purchased are also of the same 
speed; and 

(c) if so, whether Government have 
taken any steps to direct the shipping 
coi-tcerns to purchase ships of higher 
speed rate? 

The Minister of SbipplDg In the 
Ministry of Transport and CommunI-
cations (Shri Raj Bahadur): (a). No. 
Sir. The speed of our coastal ships 
ranges from 7 knots to 17 knots. 

(b) and (c). It is for the Shipping 
Companies to decide the speed of the 
vessels to be acquired, having regard 
to the nature of the trade, economic. 
of operation, facilities at the ports to 
be touched, etc. HCJWever, by ex-
perience it has been found that ships 
with an average speed of 9 to 10 
knots serve adequately the needs of 
the Indian Coast! Trade. 

Deepening of Ganges for NavIgation 

°1263. Shrl Vlshram Prasad: Will 
the Minister of Transport and ColD-
munications be pleased to state: 

(a) whether Government have any 
proposal to deepen the river Ganges 
from West Bengal to Allahabad city 
for the purposes of navigation; and 

(b) if so, when Government propose 
to take the work in hand? 

The M.\niSter of SbJppIng In the 
MinIstry of Transport and Commani-
cations (Shrt Raj Bahadur): (a) No, 
Sir. 

(b) Does not arise. 

Western Kosl Canal 

01264 J Shri Prlya Gupta: . L 8hri loreudra Jba: 

Will the Minister of IrriptiOD aad 
Power to pleased to state: 

(a) whether it is a fact that the 
Western Kosi Canal had been inauau-
rated; 

(b) whether it is also a tact tha, 
tenders were invited tor the execu-
tion of this canal; 

(c) whether it is also a fact that 
due to agitation in Nepal the work of 
execution of this canal has been de-
layed; and 

(d) if so, the steps Government 
propose to take to expedite the work? 

The Minister of State :In the MinIs-
try of IrriratioD and Power (8hr1 
Alagesan): (a) to (c). Yes, Sir. 

(d) The local people in Nepal terri. 
tory have demanded that the present 
ali,gnment of the canal be pushed tur-
ther north in order that a larger area 
may be conunanded. The Kosi Project 
authorities are making every effort to 
settle the matter in consultation with 
the authorities concerned of H2s 
Majesty's Government of Nepal. 

Manufacture Of Steel Converter 

°1265. Shrl Bharwat lha And: Will 
the Minister of Railways be pleased 
to state: 

(a) whether a new type of .teel 
converter has been manufactured en-
tirely in an Ajmer Workship; and 

(b) whether its working has proved 
satisfactory? 

The Deputy Mlnlster In the Mlnls.. 
try of Railways (Shrl S. V. Ramas-
wamy): (a) A steel converted was 
manufactured by Ajmer Workshops in 
the year 1913 for use in the Steel 
Foundry in the Cannage VVogon 
Workshop at Ajmer. An additional 
converter of a similar ty.pe incorporat· 
ing certain improvements has recent-
ly been manufactured entirely at 
Ajmer Workshops and brought Into 
commission early this year. 

(Ib) The new converter is working 
satisfactorily. 

Hybrid Mabie 8eed 

°1266. Shrl Burendra Pal BinI'h: 
Will the Minister of Food aDd ~. 
eulture be pleased to atste: 

(a) whether any effort has bHD 
made by any Government agency to 
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The MinIster of Transport and COIIL 
munlcatlons (Shri Jarjivan Bam) : 
(a) Yes, from the 14th May, 1962. 

evolve some cheap and simplified met-
hOd of producing Hybrid Maize Seed, 
which the farmers can easily learn, 
and carry out the entire process on 
their own fanus; 

(b) if so, what steps have been 
taken to popularize this method 
amongst the farmers; and 

(c) if the seed cannot be produced 
at the farm level, what steps are be_ 
ing taken by Government to remove 
its acute shortage, and to make it 
easily available and at a reasonably 
low price? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) The known 
standa~d method of producing hy.brid 
maize is being used in large compact 
blocks by setting up cooperatives of 
farmers. Production on fields of iso-
lated farmers is not possible because 
of the cross fertilized nature of maize. 

(b) The following steps are being 
taken to help the seed prod.ucers:-

(i) Expert knowledge and litera-
ture from' I.C.A.R. and the 
Rockefeller Foundation, which 
is collaborating in the maize 
programme, is being provided 
to the farmers entering this 
business. 

(ii) The foundation seed produced 
directly under the aegis of the 
I.C.A.R. is being supplied to 
the farmers for the production 
of the double cross hybrid. 

(c) The Government of India has 
decided to set up National Seeds Cor-
poration which will produce hy.brid 
maize seed to cover 25% of the total 
maize acreage during the Third Plan 
period. 

International Telex Service 

°126'7. Shrt p. C. Borooah: Will the 
Minister of Transport &lid Communi-
cations be pleased to state: 

\a) whether an International Telex 
Service between India and Israel has 
recently been launclled; and 

(b) if 80, the cost thereof? 

(ob) No extra expenditure has been 
incurred, as the Service has been pro-
vided by extending the existing direct 
Telex Link with London to Israel. 

satclarjanr Hospital, New Delhi 

*1268. Shri Shiv Charan Gupta: Will 
the Minister of Health be pleased to 
state: 

(a) the average number of patients 
per day being treated on the physio-
therapy unit of the Safdarjang Hospi-
tal, New Delhi, during January, Feb-
ruary, March and April, 1962; 

(b) whether the number of patients 
is on the increase; 

(c) the number of persons on the 
staff of the physiotherapy unit; 

(d) whether Government consider 
the number of persons on the staff 
adequate to deal with the number of 
patients; and 

(e) if not, what steps Government 
propose to take to meet the increasing 
demands in the unit? 

The Minister of Health (Dr. SUshila 
Nayar): (a) January, 1962-83; Feb-
ruary, 1962-113; March, 1962-123 and 
April, 1962-147. 

(b) Yes. 

(c) Three. 

(d) and (e). The question of in-
creasing the number of persons on the 
staff is under consideration. 

Export of Milch Cattle 

°1269. Shri Yajnik: Will the Minis-
ter of Food and A&'ricuIture be pleas-
ed to state: 

(a) the number of milch catUe 
(cows and buffaloes) that were ex-
ported from India during the last 
three years; and 

(b) the steps taken by Goverrunenl 
to restrict the export of these valuablll 
milch cattle? 
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The Deputy Minister in the MIDJs-
try of Food (Shri'A. M. Thomas): (a) 
During the three years June 1959-
May 1962, 672 head of milch cattle 
(61 c()Ws and 511 heifers) and 54 bUlf-
foloes (50 cows and 4 heifers), were 
exported from India. 53 calves were 
also exported during this period. 

(b) A statement is placed on the 
Table of the House. 

STATEMENT 

1. The export of cattle to foreign 
countries has been allowed on a very 
restricted scale for breeding or agri-
cultural purposes alone. The exports 
have been allowed partly as a gesture 
of goodwill to other countries and 
partly because remunerative prices 
paid by the foreign buyers give an in-
centive to the breeders. 

2. The export of Sahiwal, Tharpar-
kar and Red Sindhi breeds of cattle 
which were lost to the country after 
partition has not been all()Wed since 
November 1960 except in very special 
circumsta,!lces. 

3. The President, Central Council of 
Gosamvardhana has recently recom-
mended that the export of Ongole, 
Gir, Kankrej and Hariana breeds of 
cattle should likewise be restricted. 
The recommendation is under consi-
deration of Government. 

Tuber Crop Research Station in 
Kerala 

"1Z70. f Shr! p. C. Borooah: 
1.. Shrl M. K. Kumaran: 

Will the Minister of Food aIW AIrL 
culture be pleased to state: 

(a) whether Government have sig-
nified their approval to the scheme for 
the establ~hment of a full fledged 
central tuber crop research station in 
Kerala; 

(b) if so, the cost of the .lCheme; 

(c) the place selected for the loca-
tion of the Institute; and 

(d) what are the broad outlines 01 
the Scheme? -

The Ml.nJster of State in ihe MinJa. 
try of Food and Agricult1U'e (Dr. Bam 
Subhag Singh): (a) and (b). A 
comprehensive scheme for intensifi-
cation of research on tuber crops has 
been incJ.uded in the Third Five-Year 
Plan at a total cost of Rs. 25 lakhs. 
It envisages setting up of one Central 
Station in Kerala (Trivandrum) with 
five Regional Substations in the States 
of (i) Bihar, (ii) Punjab, (iii) U.P., 
(iv) Mysore and (v) Orissa. The Gov-
ernment have not yet signified their 
approval to the Scheme. 

(c) The site selected for the location 
of the Central Tuber Crops Research 
Station is at Sreekaryam in Cheruvik-
kal Village of Trivandrum District. 

(d) To tackle all aspects of impro-
vement of tapioca and other tuber 
crops (such as sweet patato, colocasia, 
alocasia, discorea etc.) including 
breeding of imprOVed varieties, find-
ing out the best agronomic practlces 
and methods of controlling pests and 
diseases. It will also produce nucleus 
stock of improved varieties for further 
multiplication in the respective States. 

Casual Labollr Employed on Northern 
BaUway 

%413. Shri KanI1 SIqhJI: W1l! the 
Minister ot RaUlI'aya be pleased to 
state: 

(a) whether tbere Is a permanent 
system of keeping Casual Labour even 
tor jOibs required to be filled by way 
of regular employmeDt: 

(b) if so, whether the tollowlna' de-
tails in this behalf w'ill be laid on the 
Table; 

(i) the number of Casual Work-
ers employed in each of the 
D1vt.lons of the Northern 
Railway with their break-up 
ft6ures Dlmict-wise dll1'iDl 1 ___ : 
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(ii) the nature of jobs generally 
assigned to the casual labour; 

(iii) whether anyone of the jobs 
specified for the employment 
of Casual Labour can be con-
verted into permanent job; 

(iv) the number of persons in 
casual employment who are 
assigned of permanent nature 
and their District-wise break-
up; and 

(v) the number of persons in 
casual employment who are 
continuously on their respec-
tive jobs and whose employ-
ments are subject to quarterly 
break for a day or so, and 
their District-wise break-up? 

The Deputy Minister in the Ministry 
of RaIlways (Shrl S. V. Ramaswamy): 
(a) No. 

(,b) Question does not arise. 

Periyar Dam in Kerala 

2314. Shrl M. K. Kumaran: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether Central Government 
have received any report from the 
Kerala Government regarding the 
dangerous condition of the 67-year old 
Periyar Dam in Kerala; and 

(b) if so, the action taken thereon? 

The Minister of State In the lWlnlstry 
of Irrigation and Power (Shri 
AlareuD): (a) No. 

(b) Does not arise. 

Tapioca Production 

%415. Shrl M. K. Kumaran: Will the 
Minister of Food and Agriculture be 
pleased to slBte: 

(a) whether it is a fact that the 
production of tapioca has declined 
considerably in recmt years; 

(b) if so, to what extent; and 

(c) the reasons therfor? 

The Deputy MInister of Pood (Shri 
A. M. Thomu): (a) No. On the other 

hand the production of Tapioca has 
increased. A statement showing pro-
duction of tapioca from 1956-57 to 
1960-61 is laid on the Table of th ... 
House. [See Appendix III, annexure 
No. 76]. 

(b) and (c). Do not arise. 

Travel facilities In the South 

2416. Shri M. K. Kumaran: Will the 
Minister of Railways be pleased to 
state: 

(a) whether Government have ::-e-
ceived a memorandum from the Kera-
leeya Kendra Sanghatana Greater 
Bombay, requesting for improvements 
in train travel facilities for going to 
the South, in particular to Kerala; 

(.b) if so, their main demands, and 

(c) whether any action has been 
taken thereon? 

The Deputy Minister in the Ministry 
of Railways (Shrl S. V. Ramaswamy): 
(a) to (c). A memorandum from the 
Keraleeya Kendra Sanghatana Bom-
bay, has ben received in which the 
following main demands have been 
made:-

(i) To run weekly Janata Express 
trains betwen Bombay and 
Cochin with special bogies for 
MangaJore. 

(ii) Provision of sleeping berths 
for third class ,passengers in 
Janata, Holiday Specials, Ex-
press and Mail. 

(iii) To arrange facilities for re-
serva tion of tickets from all 
stations Where Express trains 
halt between V'ictoria Ter-
minus and Poona, Cochin 
Hallbour Terminus and Olava-
kkot and Mangalore and Cali-
cut 

(Iv) To remove all hardships ex-
perienced by passengers tra-
velling by the vacation <pe-
dals, specially in the matter 
of food, fan and lighting ar-
rangements and avoidance of 
delays. 
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(v) Nomination of Malayalee or-
ganisations on the Regional 
Railway Users' Consultative 
Committees. 

These demands have been examined 
and the position explained to the Hon. 
General Secretary, Keraleeya Kendra 
Sanghatana, BOltlibay in a letter 
addressed to him on 30-5-1962. 

Passen&,er amenities on Rupar-Nangal 
Dam Section 

2417. Shri Daljlt Sin&,h: Will the 
Minister of RaIlways be pleased to 
state: 

(a) whether it is a fact that there is 
a pact up to 1968 between the Punjab 
Government and Central Government 
for spending half and half amount for 
providing passenger amenities on 
Rupar-Nangal Dam Section of North-
ern Railway; 

(b) whether it is also a fact that 
Bhakra Dam is about to be completed 
and the Punjab Government do ,ot 
want to spend any money on this sec-
tion for providing passenger ameni-
ties; and 

(c) if so, What steps Government 
propose to take to provide passenger 
amenities on this section? 

The Deputy Minister in the Ministry 
of RaIlways (Shri S. V. Ramaswamy): 
(a) The Rupar-Nangal section of the 
Northern Railway has been construc-
ted and is being opera ted on the basis 
01 an agreement providing for sharing 
of costs but not on the basis of shar-
ing of cost half and half. Cost of pro-
viding passenger amenities is shared 
as per terms of the same agreement. 

(b) Yes. 

(c) The matter iI under examina-
tion. 

om. Demand for Fertilbler 

J418. Shri Ulaka: Will the Minister 
of Food IUId Acriealtue be pleued 
to state: 

(a) the annual demand of Oriasa 
Government for supply of fertilisers 

during 1959-60, 1960-61 and 1961-112; 

(b) the quantity allotted and sup-
plied for the aforesaid period; 

(c) the demand for 1962-63; and 

(d) whether this demand can be 
met from the fertiliser plant at Rour-
kela which is scheduled to go into 
production during the current year? 

The MInister of State in the Minis-
try of Food and A&"rlcuJture (Dr. Ram 
Subhag Sinrh): (a) to (d). A 9tate-
ment is laid on the Table of the 
House. [See Appendix III, annexure 
No. 77]. 
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New TeclmIque of Road CODStructloa 

r Sbri Lalit Sen: 
2422. ~ Shrlmatl Savitri Nlpm: 

L Sbrl Rameshwar TlUltla: 

Will the Minister of Transport IUld 
CommUDlcatioDS be pleased to state; 

(a) whether it is a fact that the Na-
tional Building Research LaboratorY 
and the Indian Road Research Insti-
tute have developed a new technique 
of road construction which is consi-
derably cheaper than present techni-
ques and methods; 

(b) if so, the steps taken by Gov-
ernment to implement this technique 
and the details thereof; 

(c) whether Government propose to 
employ the new technique and if so, 
the effffect, if any, of the same on the 
employment of labour for road cons-
truction; and 

(d) whether it is a fact that the new 
technique can be of special advantage 
in the construction of roads in the 
hills? 

The Minister of Shipping In the MIn-
istry of Transport IUld Communica-
tions (Sbrl Raj Bahadur): (a) to (d). 
A statement is laid on the Table of the 
House. 

STATEMENT 

New experimental specificatiOns for 
road construction are being suggested 
by the various Road Research Insti-
tutes in the country from time to time. 
It is expected that economies will re-
sult from their applkation. It is, how-
even, not possible to assess at this 
stage the economies or other advan-
tages of the various experimental 
specifications. Steps are being taken 
to try out ,the new specifications In 
the field as Indicated below. 



8SH Written Answers JYAISTHA 14, 1884 (SAKA) Written A1IS1Ders 8512 

2. A Central Assessment Committee 
has been formed to assess the eligibi-
lity of new techniques for trial and to 
determine where they should be tried. 
The State Governments have been 
requested to adopt these techniques 
where teChnically and economically 
feasible. They have also been re-
quested to earmark 1 per cent of their 
Third Plan rO:ld aJlocations for trials 
of experimental specifications. A sum 
of Rs. 75 lakhs has been set apart by 
the Central Government as a Risk 
Fund to cover the losses or extra ex-
penditure on trials. Grants-in-aid 
equal to 50 per cent of the initial cost 
of some new techniques have beer 
offered to some State Governmenis. 

Transmission Losses In mdia 

2423. Shri K. C. Pant: Will the Min-
ister of Irrigation and Power be pleas-
ed to state how the rates of trans-
mission losses in India compare with 
the rates of (i) U.S.A., (ti) U.S.S.R, 
(iii) West Germany, (iv) Japan and 
(v) France? 

The Minister of State In the Minis-
try of IrrIgation and Power (Shri 
Alagesan): The percentages of trans-
mission losses in India and the 
foreign countries referred to, are 
given below: 

India 
U.S.A. 
U.S.S.R. 
West Germany 
Japan 
France 

% 
3·6 
8'8 

12'4 
7'7 

12'7 
10'0 

Head of Development 1956-57 1957-58 

I. Animal Husbondry. 

2. Dairying & Milk 
Supply. 

3. Fisheries. 

Total: 

II 

II 

23 

32 

I" 
47 

2424. Shri Ulaka: Will the Minister 
of Food and Apiculture be pleased 
to state: 

(a) the amount of grant given by 
the Central Government to the Gov-
ernment of Orissa for development 
of Fishery and for carrying out pro-
gramme of Animal Husbandry and 
Milk Supply in Orissa, during the 
Second Five Year Plan period; 

(b) the amount of money actually 
spent on each scheme, year-wise; and 

(c) the amount allotted during 
Third Five Year Plan period for the 
above schemes? 

The Deputy Minuter In the Miaistry 
of Food (Shri A. M. Thomas): (a) An 
amount of Rs. 50.7 lakhs was given as 
grant to the Orissa Government for 
Animal Husbandry, Dairying lind 
Fisheries Programmes during the 
Second Five Year Plan. 

(b) The expenditure incurred by the 
State Government on these program-
mes during individual years was as 
under:-

1958-59 1959-60 1960-61 Total 
(195~1) 

32 33 I 
l 41 ISS 

3 S 
21 18 13 77 

56 52 54 232 

(c) The outlays approved under the Third Five Year Plan of Orissa are 
shown below: 

I. Auimlll HU8bandry 
2. Dairyiug & Milk Supply 
E. Flaheriea 

(Ra. Lakhs) 
:u8 
44 

190 
Total: 462 
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Suprcane CUltivation In Orissa 

2425. Shri Ulaka: Will the Minister 
of Food and Acriculture be pleased to 
state: 

(a) whether the Central Govern-
ment have given any financial help to 
Orissa for the development of sugar-
cane cultivation in the State during 
the period from 1959 to March, 1962; 
and 

(b) if so, the amount of assistance 
given during the aforesaid period 
year-wise? 

The Deputy Minister in the Ministry 
of Food (Shri A. M. Thomas): (a) 
Y~,Su, . 

(b) The amount of assistance given 
to the State Government for their 
sugar cane development scheme from 
1959 to March, 62 is as follows:-

Year 
1959-60 
1960-61 

RI, 
in lakhs 

, 0'28 
, 0'23 

1961-62 0,21 (estimated) 

RegioDal Poultry Farm, Orissa 
2426, Shri Vlaka: Will the Minister 

of Food and Agriculture be pleased to 
state: 

(a) the number of eggs produced in 
the Regional Poultry Farm in Orissa 
during the year 1961-62; 

(b) whether the production of eggs 
in the poultry farm has shown any de-
cline in comparison to the total pro-
duction of eggs in 1960-61; 

(c) if so, the reason therefor; 
(d) the number of birds distributed 

by the said farm during 1961-62; and 

1956-57 
1957-58 
1958-59 
1959-60 
1960-61 

Year 

(e) how this distribution compares 
with that of 1960-61? 

The Deputy MlBister in the MiniItr7 
of Food (Shri A. M. Thomas): (a) 
and (b), The Regional Poultry Farm, 
Bhubaneswar (Orissa) produced 
88,853 eggs in 1961-62 against 52,551 
eggs produced in 1960-61. There was, 
thus, no decline in egg production. 

(c) Does not arise. 
(d) and (e), The farm distributed 

9,089 birds in 1961-62 against 14,226 
distributed in 1960-61. The decline 
was due to less demands from the 
neighbouring States. 

Forest Development Programmes in 
Orisg 

2427, Shri Ulaka: Will the Min-
ister of Food and Agriculture be 
pleased to Ita .. : 

(a) the financial assistance given 
by Central Government to Govern-
ment of Orissa for Forest 
Development Programmes in Orissa 
during the Secood Five Year plan 
period; 

(b) the details of amount spent 
under each scheme; and 

(c) the amount allotted for the 
purpose during the Third Five Year 
Plan period? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. 
Ram Subhag Singh): (a) The Cen-
tral filnancial assistance provided to 
Orissa Government for forest deve-
}opment programme during Second 
Five Year Plan period is as under: 

(in lakhs of Rs,) 

Grant 
Loans ----- Total 

2'380 0'455 2'83$ 
4'040 0'717 4'757 
6'760 8'380 15'140 
5'520 9'730 15'250 
6'120 6'310 12'430 

----
24'820 25'592 50'412 
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The figures for 1958-59, 1959-60 
and 1960-61 include amounts provid-
ed for Forests and Soil Conservation. 
In accordance with the revised fInan-
cial procedure introduced from 1958-
59, payment sanctions are issued in 
a lump sum for Fore.>""ts and Soil 
Conservat:ion combined. 

(b) Information is being collected 
and will be placed on the Table of 
the Sabha when receiVed. 

(c) Rs. 160 lakhs inclusive of the 
Stllite share. 

Primary Health Centres in Orissa 

2428. Shri Ulaka: Will the Minister 
of Health be pleased to state: 

(a) the number of primary health 
centres proposed to be opened in 
Orissa during the Third Five Year 
Plan period; 

(b) the amount allotted for the 
purpose; and 

(c) the financial asS'istance 
by the Central Government to 
dur1ng the Second Five Year 
period? 

The Minister of Health 
Sushila Nayar): (a) 196. 

(b) Rs. 103 lakhs. 

given 
Orissa 

Plan 

<Dr. 

(c) Under the scheme for the es-
tablishment of Primary Health Cen-
tres during the Second Five Year 
Plan in Stage I Blocks each Primary 
Health Centre was getting Central 
subsidy towards non-recurring ex-
penditure upto a ceiling of Rs. 67,500 
mad.e up of Rs. 60,000 or 75 per cent 
of the a~tual expenditure, whichever 
was less, on buildings (both :tor the 
Centre and residential quarters for 
the stafl including suitable accommo-
dation for a family planning clinic) 
and upto Rs. 7,500 for equipment, 
furniture, bedding and clothing. To-
wards recurring expenditure, the 
Central Government ~e paying 
&t. 2,000 per attmum for each Centre 
towards drugs and upto Rs. 6,500 per 
annum towards expenditure on staff, 

the ·balance being met by the state 
Governments concerned. The Cen-
tral assistance was being apportion-
ed between the Ministry of Health 
and the Ministry of CommunitY 
Development and Cooperation and 
the share of the Ministry of Health 
was limited to Rs. 52,500 or 21132 of 
the actual expenditure (whichever 
was less) on buildil!lgs. 

Grants-in-aicX amounting to 
Rs. 1,78,000 were sanctioned to the 
Government of Orissa towards the 
Health Ministry's share of the t'x-
penditure on the establishment and 
maintenance of Primary Health 
Centres opened in N. E. S. Blocks 
during the Second Five Year Plan 
upto the 31st March 1958, and with 
e'!ect from the 1st April, 1958 the 
rrarnts-in-aid representing the share 
of the Ministry of Health are being 
released direct by the Accountant 
General, Orissa. The Central assis-
tance for t'hese Primary Health Cen-
tres to be provided by the Ministry 
of Community Development and Co-
operation was drawn from the Block 
Budgets through Quarterly Expen-
diture Statements. 

Upto the end of March, 1961 the 
UNICEF released 46 sets of Pri-
mary Health Centre equipmenJt, 85 
sets of sub-centre equipment, 46 sets 
of drugs IIl!Iid diet supplements and 32 
vehicles for the Primary Health Cen-
tres opened in Orissa during the 
Second Five Year Plan period. 

s. C. B. MedJcal Collere, Cuttaek 

2429. Shrt Ulalta: Will the MinJlII.Ier 
of Health be pleased to Irtate: 

(a) the financial assistance given 
by the Central Govennment to S.C.B. 
Medical College, Cuttack (Orissa) 
for starting Diploma Course In 
Pharmacy during the ye8ll" 1961-62; 
and 

(b) the capacity of the colle.- ID 
PhanmIoc:Iy? 

The MIDIRer Of Health (Dr. 
8ashlIa Na,ar): (a) and (b). The 
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information is being collected and 
will be laid on the Table of the 
House. 

Malaria and Filaria Cases in Orissa 

2430. Shri Llaka: Will the Minister 
of Health be pleased to state: 

(a) the number of Malaria and 
Filaria cases treated in various hos-
pitals and dispensaries in Orissa 
during the YeaJrs from 1960 to 1962; 

(b) the number of persons cured 
and the number of persons who died 
durmg the aforesaid period; and 

(c) the action taken or proposed 
to be taken by Government to check 
the disease especially in rural areas 
in Orissa? 

The Minister of Health (Dr. 
SushUa Nayar): (a) and (b). The 
required information is being collect-
ed from the Government of Orissa 
and will be laid on the Table of the 
Sabha as soon as available. 

(c) Action taken or proposed to be 
taken by Government to check the 
disease especially in rural areas in 
Orissa. 

(i) Steps to check Malaria 
The National Malaria Control Pr0-

gramme which was lalllllched in 1953 
and the National Malaria Eradica-
tion Programme launched in 1958-59 
are expected to eradicate Malaria 
from the country. So far as Ori_ 
is concerned, it may be stated that 
the proportional case rate of malaria, 
i.e. percentage of malaria cases to 
all diseases, which was 14'4 per cent 
In 1953-54 has been reduced to 4'2 
per cent in 1960-61. 

(ii) Steps to check Filaria 

Under the National Filaria Control 
Programme, 4 survey units and 5 
control uni<ts were allotted to OrIssa. 
Mass therapy has been administered 
to 5,29,270 persons. However, since 
malls therapy and insecticidal mea-
sures have l!1ot proved ef!ectIve, only 

anti-larval measures are now beina 
enforced in urban areas. 

Filaria control in rural areas is 
still a matter for research. A Com-
mittee, which had been appointed by 
the Indian Council of Medical Re-
search to evaluate the progress of 
National Filaria Control Programme, 
have recommended the establish-
ment of two research-cum-training 
centres in Orissa with a view to 
evolving a sound methodology for 
the control of filaria in rural areas. 
These centres, in addition to carry-
'ng out research on r'eOrganis8Jtion 
and methodology of rural filariasis, 
controlling a popUlation of about 
20,000 each, will also train different 
categories of ancillary personnel in 
the State. The investigation areas 
will serve as the trainilng field in 
the programme. The State Govern-
ment have been requested to estab-
lish such centres and they have been 
informed that the Government of 
India would bear expenditure on 
these centres to the extent of 50 
per cent. 

Leprosy, T.R. and Yaws In Orissa 

2431. Shrl Ulaka: Will the Minister 
for Health be pleased to state: 

(a) the number of persons who 
suffered from Leprosy, T.B. and 
Yaws in Orissa during the period 
from 1960 to 1962; 

(b) the number of such persons 
who died SO far during the afore-
said period; and 

(c) the fllnancial aid given or pro-
posed to be given bv Central Gov-
ernment to control Leprosy. T.B. and 
Yaws in Orissa? 

The Deputy MlnIster In tile MIDIs-
try of Health (Dr. D. S. Raja): (a) 
and (b). The requisite information is 
beill1g collected and will be laid on 
the Table of the Sabha In due course. 

(c) According to the procedure 
for release of Central assistance :tor 
Centrally aided Health Schemes 
grants are given lumpsum to the 
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State Governments and not for indi-
vidual Schemes. Grants-iJIl-aid to 
the extent of Rs. 54'81 lakhs and 
Rs. 58'59 lakhs (excluding assistan('e 
in kind for Malaria and Filaria amo-
unting to Rs. 40'57 lakhs in 1960-61 
and Rs. 34'73 lakhs in 1961-6Z) were 
saJnctioned to the Government of 
Orissa during 1960-61 and 1961-82 
respectively for all Centrally aidlld 
Schemes which include Leprosy Con-
trol Scheme and T.B. No. provision 
has been made during the Third 
Five Year Plan of the Union Health 
Ministry for the control of Yaws. 
Grants amounting to Rs. 1,200 and 
Rs. 44,400 were sanctioned to volun-
tary institutions in Orissa during 
1960-61 and 1961-62 respectively for 
the control of Leprosy. 

~'I(~~. f eft 11"0 ~o fAil' : 
Lilt) ,,"0 -.0 ~ : 

rn ~ ~ lIB ~'r ~T 'PIT m flI; : 

(~) ~Y~, ~t~~;yft~.'h:~ 
<rn" ~ llT<'r it "fro it nrn ¥ '!i't 
f~ flt;7n- lPlT qr ~li ~ <lJf'fl 
~!( d;:r, H~~ <f'f> ~ ~ ~~, 

(IJ) rn ~ lJ:c it tI'h: ~T .ll"ffir 
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ciT~; 
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~~..,c;] 

(~) ;;rT ~1 

Postal Delivery Services In Villages 

2434. Shri Shree Narayan Du: 
Will the Min'ister of TraDsport ad 
CommunicatiOns be pleased to state: 

(a) the number of villages in the 
country where weekly or over a 
week postal deliver services still 
continue; 

(b) whether efforts are being made 
to reduce this number to the mi'li-
mum in the near future; a'ld 

(c) if so, the details thereof? 

The M1nJster of Transport and 
Communications (.Shrl .Jag;Jivau 
Ram): (a) 80,098. 

(b) and (c) Yes. By opening 
more post offices, entertaining addi-
tional delivery staft, increasing the 
allowance of the delivery staff and 
by replacing runners' lines by more 
expeditious means of transport 11k. 
motor vehicles, cycle carriers. etc. 

~f~ 

~Y~~. eft qm ~ ~ 

"I'IlT~~~~pn~fir;: 

(~) "I'IlT ~ ~ ill" ftI1t 
~ ~ ~ mft ~4r.,<'lfijifi ~ 
IIiT ~ ~ ~ 'fT, ~ ~ ~'I1JT 
t; 

(w) * ~, m m qt ~ 
ft'RIT tir<'IT ~ ; 
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AgrIcultural Education and Research 

243'7. Shri SUbodh Hansda: Will the 
Minister of Food and Acriculture be 
pleased to state: 

(a) whether the report of the Second 
Joint Indo-American Team on Agricul-
tural Education and Research has been 
considered by Government; 

(b) if so. whether all the recom-
mendations have been accepted by 

Government? 
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The MinIster of State in the Ministry 
01 Food ud Agriculture (Dr. Ram 
Subbag Singh): (a) and (b). The re-
port of the Second Joint Indo-American 
Team on Agricultural Education and 
Research is under consiriel'ation of the 
Government. 

Erosion by Khowai River 

2438. Shri Dasaratha Deb: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether there is a contiuous 
erosion by Khowai River at Durgana-
gar, Khowai. Tripura. due to (;Ons1 ruc-
tion of bunds by East Pakistan Gov-
ernment on River Khowai; [,wI 

(b) if so, what steps haVE> been t<iken 
to stop that erosion? 

Th~ Ministcr of State in the Ministry 
ef Irrigation an:! Pfm'cr (Shri 
Alagesan): (a) and (b). The Tripura 
Administration hace reported that 
there is no erosion of a ;.\'~ncral nature 
at Durganagar in Tripura, although 
some land of certain individuals has 
been affected. There is some erosion 
at Khowai which has been checked by 
undertaking suitable measures. As 
for the effect of construction of spurs 
by the Pakistan authorities on the 
opposite si~ of Khowai town, the 
Admini~tration have staled that iris 
is met by maintaining and "trengthen-
ing the existing embankment and 
spurs in Khowai. A comprehensive 
scheme for the protection of Khowai 
has also been prepared. The Local 
Administration is keeping a constant 
watch on the effect at the construction 
of spurs by Pakistan and adequate 
steps will be taken to protect the town 
as and when necessary. 

Roads in Andhra Pradesh 
U19. Shrl Venka&uubbalah: Will 

the Minister of TraIIsport and COID-
lDunieatloDs be pleased to state: 

(a) the allotment made to Andhra 
Pradesh in the Third Five Year Plan 

870 (Ai) LSD-3. 

for construction of roads under the 
Village Road Development Co-opera-
tive Scheme; and 

(b) what amount has so far been 
utilised by the State Government 
under this Scheme? 

The Minister of Shipping in the 
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) No 
allotment has been made to Andbra 
Pradesh for the construction err new 
roads under the Village Road De-
velopment Co-operative Scheme dur-
ing the Third Five Year Plan, as a 
decision has not been taken as to 
whether the Scheme should be con-
tinued or not during the cun'ent Plan. 

(b) The amount utilised by the State 
Government so far on the road works 
"anctioned in the First and Second 
Five Year Plan periods, under t.he 
Village Ro.ad DeveIopm".J1t Co-opel a-
tive Scheme is Rs. 25'19 lakhs. 

Passenger trains from Macherla to 
Nagarjunasagar 

2440. Shri Yallamanfta Reddy: Will 
the Minister of Railways be pleased 
to state: 

(a) whether there is any proposal 10 
extend passenger trains !rom Macherla 
to Nagarjunasagar Dam in Andhra 
Pradesh; 

(b) if so, when; and 

(c) if not, the reasons therefor? 

The Deputy Minister In the Ministry 
of Railways (Shrl S. V. Ramaswamy): 
(a) to (c). The feasibility of and justi-
fication for the extension of pa~spnger 
trains from Macherla to Nagarjunasa-
gar Dam site and back is under ex-
amination and such action as is war-
ranted by the examination will be 
taken in the matter. 

P. &; T. Employees 

2441. Shri Subodh Bansila: Will the 
Minister of Transport and Commuuf-
catiODl be pleased to state: 

(a) wlft!ther any reco~ition _ 
given to the lervieel at low paid 
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employees of Posts and Telegraphs 
Department who did not take pal t in 
the general strike of 1960 and se.7Ved 
the Government with loyalty; 

(b) if so, the nature of recognition 
given to them; and 

(c) the number of employees who 
have been given recognition? 

The Minister of Transport and Com-
munications (Shrl Jagjlvan Rani): (a) 
Yes, Sir. 

(b) (i) Letters of apprechtion were 
issued to deserving officials. 

(ii) A suitable entry was made in 
the Character Rolls. 

(iii) In the first departmr-;nlnl pro-
motion examination held flfter the 
strike, a bonus of 5 per cent. marks 
was given. 

(iV) Monetary rewards were given 
to deserving officials who had re-
mained at their posts during the period 
of the strike in circumstances of risk 
to their personal safety. 

(c) The information is being col-
lected and wiIJ be laid on the iabl(! of 
the Sabha. 
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Out Agency at KaslDagar 

2443. Shri Bishwanath Roy: Will the 
Minister of Railways be pleased to. 
state: 

(a) whether Government propose to 
start new out-agencies of the different 
railway lines for transport o[ various· 
commodities; 

(b) if so, whether some places of 
importance near the North Eastern 
Railway also would have the sam .. 
facility; and 

(c) whether Government propose to 
establish an out-agency of the North 
Eastern Railway at Kusinagar, (Knsia), 
DistriCt Deoria (U.P.)? 

The Deputy Minister in the Ministry 
of Railways (Shri S. V. Ramaslvamy): 
(a) Yes. The Government Rim at 
opening as many out agencies as 
pOSSible, provided there is traffic justi-
fication and suitable contractor is 
available. 

(b) Yes. 
(c) The question of opening an out 

agency is being examined. 

Hopper Barges lor Calcutta Port 
2444. Shrl Raghunath Singh: Wilt 

the Minister of TrallS}lort lind CIIID-
manicatioDS ,be pleased to state: 

(a) whether it is a fact that Cal-
cutta Port Trust has placed orders 
with a Scottish ship building ftrm for 
two hopper barges; and 

(b) if 80, the details thereof? 
'1'b~ Minister of state In the Ministry 

or TraDsport an4 C_lcati_ 
(Shrl Raj Bahadu): (a) ~es, Sir. 

(b) After Invitinc tenders on a 
global basis, the Calcutta Port Com-
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missioners placed an order in April 
1962 with MIs Simons Lobnitz Ltd., 
a sCottish firm, whose offer was the 
lowest, for the construction of two 
diesel-propelled hopper barges of 
1400-ton hopper capacity, costing 
£ 712,450, inclusive of the cost of 
spares and incidental expenses. 

Delhi Milk Supply Scheme 

M45. J Shri SurencL'a Pal Singh: 
l Shri Prakash Vir Shastri: 

Will the Minister of Food :md Agri-
eulture be pleased to state: 

(a) whether Governm"nt are aware 
that due to collection of milk by the 
Delhi Milk Scheme from the 3urround-
ing rural area of Delhi, the rural pop-
ulation there is being deprived of 
milk, ·butter and ghee etc. for their 
daily diet, and that deficiency is al-
ready adversely affecting their health; 

(b) if so, whether Government have 
any scheme to set up their (,wn dairy 
farms to meet the demand of the Delhi 
Milk Scheme; and 

(c) if not, the reasons therefor? 

The Deputy Minister in the l\finis-
try 01 Food (Shri A. M. Thomas): (a) 
No. The collection of milk by the 
Delhi Milk Scheme from th" producers 
of milk in the rural areas surrounding 
Delhi at an assured price llas given 
them an incentive for the production 
of more milk. 

(b) and (c). Do not arise. 

Supr MiD In West Bengal 

24411. Shrl Subodh 1Iaasda: Will the 
Minister of Food and A&"rlculture be 
pleased to state: 

(a) whether there is :my proposal 
to set up another sugar mill in West 
Bengal; 

. (b) if so, whether this mill is to be 
set up in public or private sector; 

(c) if in public sector, the amount to 
be invested by Government; and 

(d) whether this will be financed by 
the State Government or by Central 
Government? 

The Deputy Minister of Food and 
Arriculture (Shrl A. M. Thomas): (a) 
No licence has been granted for setting 
up another sugar mill in West Bengal. 

(b) to (d). Do not arise. 

Home Treatment for T.B. Patients in 
Delhi 

M47. Shrl Bhagwat Jha Azad: Will 
the Minister of Health be pleased to 
state: 

(a) whether the Delhi Municipal 
Corporation proposes to start a "Home 
treatment scheme" for the benefit of 
T.B. patients; and 

(b) how far, the proposed scheme 
will help the patients who do not get 
chances of hospitalisation due to pau-
city of beds? 

The Minister 01 Health (Dr. Sushilla 
Nayar): (a) The Delhi Municipal 
Corporation alre.ady have a "Home 
treatment" scheme for the benefit of 
T.B. patients. There is also a proposal 
to intensify the scheme further. 

(-b) The Home treatment scheme is 
expected to go a long way in reducing 
the demand as well as the necessity 
for hospitalisation. 

Import and Transport 01 Fond grain"! 

2448. Shrl P. R. Chakraverti: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) the amount of foodgrains im-
ported under PL-480 during 1961 and 
the first three months of 1962; 

(b) the number of Indian ships used 
for importing foodgrains nnd the 
quantity of such imports; 

(c) the railway wagons used for 
movement of foodgrains within the 
country; and 

Cd) whether Government have de-
vised any scheme to use alternaUye 
transport, other than railway wagoDl, 
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and thereby release railway wagons for 
the movement of coal and other es-
sential materials, for the use of in-
dustries? 

The Deputy Minister in the Ministry 
of FOOd (Shri A. M. Thomas;: (a) 
29,39,312 Metric tons. 

(b) 47 Indian ships ''lere used for 
importing 3,01,947 Metric tons. 

(c) About 2 lakh wagons (in terms 
of BG wagons) during the year 1961 
and the first three months vi 1962. 

(d) To the extent 'leces5ary a Her-
natives modes of transport ore utilised. 

A.I.L Engineer Jailed in Nairobi 

2449. Shri A. S. Saigal: Will the 
Minister of Tran"port .mll Communi-
cations be pleased to refer to the re-
ply given to Starred Question No. 666 
on the 11th May, 1962 :md st;J.tc: 

(a) whether customs authoritic:s h~ve 
raided the family house of the en-
gineer of the Air India Internn~ional in 
Bombay also; 

(b) whether Government cf Nairobi 
have been asked to hand him over to 
the Indian Government; and 

(c) what action Governmr'.nt have 
taken or propose to take to punish 
such a smuggler? 

The Deputy Minist~r in the MInistry 
of Tran>vort and Communications 
(Shrl Mohluddin): (a) t.o (c). As the 
investigations are ~tU proceeding, it 
will not be in the public interest to 
disclose any details at this r,tage. 

Agartala Municipality 

%450. Shri Blren Dutta: Will the 
Minister of Health be pleas"d to 
state: 

(a) whether Agartala Municipality 
has any scheme to develop drainage, 
1atrirye and road system in the Dhales-
war-!'ratalgar area; 

(,b) if 50, what will be the estimated 
cost of the scheme; and 

(c) how long it will take to be 
eompletecl? 

The Minister of Health (Dr. SusbiIa 
Nayar): (a) Yes. 

(b) There is a general drainage 
scheme for the whole of Agartala 
Municipal area including Dhaleswar 
costing Rs. 30'42 lakhs. 'rhe cost of 
the Road Scheme of Dhaleswar-
Pratalgar has been estim~ted at 
Rs. 1'42 lakhs. Dug well s8.nitary lat-
rines are being gradually introduced 
in both areas. 

(C) The development of ro~ds is 
expected to be completed by March, 
1963, and drainage by March, 1964. 

Sale of Land to Non-Tribals in Tripura 

2451. Shri Dasaratha Deb: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) how many petitions have been 
received for obt~ining Goverl1ment's 
permission for the sale of hnds be-
longing to tribals to non-tribals aft.er 
enforcement. of the Tripura Land 
Revenue and Land Reforms Act, 1960 
in Tripura; 

(b) the number of cases in which 
permission w.as granted; ond 

(c) the reasons for granting per-
Inission? 

The Deputy Minister in I.he Ministry 
of Food (Shri A. M. Thumas): (a) to 
(c). The required information is being 
colkcted and will be placed on the 
Table of the Sabha as :;oon as avail-
able. 

Power Production in Tl'ipura 

2452. Shri Biren Dutta: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) how many rivers of Tripura have 
been investigated for producing 
power; 

(b) the findingS of those investi-
gations; 

(c) whether the ''Dambarro Hydro-
electric Project" has been given up; 
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(d) the amount spent ');1 these In-
vestigations; and 

(e) whether any of the hydro-elec-
tric projects will be taken up by 
Government? 

The Minister 01 State In the MInIs-
try of Irrigation and Power (Shrl 
Alagesan-: (a) Four rivers v:z., the 
Gumti, the Khowai, the Manu and the 
Deo, and nine small ~tre.llns have 
been investigated for this purpose. 

(b) A hydro-electric project on the 
Guhti river appears to be feasible. 
The schemes on the Khowai and the 
Deo rivers were not found feasible 
because of economic and technical con-
siderations. The project report for 
the scheme on the Manu river is under 
examination of the Central Water and 
Power Commission. The preliminary 

Stage carriages 

('1 On hill roads. . . . 
(ii) In plain areas on black-topped roads 
(iiI") On metalled roads 
(iv) On Kutcha roads 

Motor cabs 

The fare rate is 0.62 N.P. per mile 
on all roads. 

Public carriers 

Freight rate-

From the 1st October to the 31st 
May - 3 N.P. per maund per mile. 

From the 1st June to the 30th 
September - 5 N.P. per maund per 
mile. 

(b) The question of reducing the 
bus fares is under the consideration 
of the State Transport Authority, 
Tripura. 

Pay Scale of Telephone Revenue 
Omcers 

W(I. Shrl N. Sreekantan Nair: 
Will the Minister of Trausport and 
CommunicatioDS be pleased to state: 

(a) whether there are telephone 
revenue oftlcers under the General 

reports on investigation of the nine 
small streams are also being studied. 

(d) AboutRs. 5'3 lakhs. 
(c) No. 

(e) No final decision has been taken 
BO far. 

Motor Vehicle Cbarps 

2453. Shrl Biren Dutta: Will the 
Minister of Transport and CommUDI-
cations be pleased to state: 

(a) the motor vehicle charges per 
mile in Tripura; and 

(b) whcther these are proposed to 
be reduced very soon? 

The Minister 01 State In the Minis-
try 01 Transport and CommunicatioDS: 
(Shrl Raj Babadur): (a) The infor-
mation required is given below: 

Rates of fare 

7 N. P. per mile per passenger. 
S N.P. per mile per passenger 
6 N.P. per mile per passenger 
10 N. P. per mile per passenger 

Managers of the Telephone Districts 
of Madras, Calcutta, Bombay and 
Delhi, as well as under the respec:tive 
Post Masters General; and 

(b) if so, whether their pay scales 
vary? 

The Minister 01 Transport and Com-
munlcatioBS (Shrl laglvan Ram): (a) 
Yes. 

(b) No. 

Raipur lagdalpur National Rlghw&7 
2455. Shrl Blrendra Bahadur Singh: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether it u a fact that the 
Raipur-Jagdalpur National Highway 
is lying in a dilapidated condition; and 

(b) if so, what el!orts are being 
made to improve its general condi-
tion? 

The MInister of RhIppJq In tile 
MInistry of TraIIBport and Comm .... 
cations (Shrl Raj B1hadU): (a) and 
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~<1<fi ~ ~ ~ 'fT, ~~ IIi'r 
~r lj' ,ft ~ ; 'l;fh: 

(b) About 66 miles of this stretch of 
the National Highway are in good 
condition. The portion in Dandakar-
anya Area is not to the National High-
way standards. Improvement works 
costing about Rs. 77'00 lakhs have 
been sanctioned. It is expected that 
the Madhya Pradesh Public Works 
Department will take over this por-
tion of the National Highway ~hortly 
and execute the improvement works 
expeditiously. 

M.G. Line connecting Delhi with 
Bangalore 

2458. Shrl Birendra Bahadur Sinch: 
Will the Minister of Railways be 
pleased to state: 

(a) whether Government have any 
proposal for creating a metre gauge 
line connecting Delhi with Bangalore 
by joining missing links; 

(b) if so, the details thereof; and 

(c) whether this is likely to materi-
alise during the next five years? 

The Deputy Minister In the Minis-
try of Railways (Shrl S. V. Rama-
swamy): (a) No, Sir. Delhi and 
Bangalore are already connected by a 
metre gauge line. 

(b) and (c). Do not arise. 

H"'~ iii'; '"' q mm mr-.- ~ i~ 
ttf m ~ ~,~ 

~'t~I9. -n ~o ;no ~'" '!lIT 
~ li'I'T lf~ q('l'[';f """ '[.qf '1M fq; : 

('Ii) "'if, Hq 'liT 'llTIf'IT iTl" 
ill WA t~, ~ ~ 'fiT f~rCU~lf 
~ 1iT~ f-.r.rr ,,: if:1l'T ~~if ~ ~ir­

·ftif..". ;ft~ lfrfifft 'fiT ~ ~ 
~ ~~ ~ ..". ;;f!"fIfiU if ~ q'[1f 

~;ft irt 'ff ; 
'(..-) tm ~ W'fT l!>T ~ .m: 

~ tfrf.fifT ~: lfI1f f~ 'I~;;;[ 

( r, ) ~ ~ it "'" ('!"Ii Ipf1' 

't<'r 1tlfT<'11:l' q ~~ ("'" io ~o 
~) : ('Ii) ~ (-r).~ m~ 
""" ]~ f0'lifl.,·~ m:fl ~ f'f>' Z t q <tT 
>.fl'i; it: fG;fT if i!mIT ~?:(r.i 'l'<: 
f'f>'ff:- ! it~~ ~ ~r'; ifi'T "fr:;f' a:i~ 

~ 'l'<: ~'I'f I h·~qri1R irRT ~ 
;;IT"f <tt -.. of: ~ I ;;ri"'f ~: fi:rt'li,i '1ft 
~ffTffi ~ I 

Idakky Project 

USB f Shrl A. K. Gopalan: 
. L Sui UlIllUlath: 

Will the min'ister of Irrlgatloa IUUI 
Power be pleased ,to state: 

(a) whether there is a threat of 
eviction in Idukky project area; 

(b) whether any scheme for rehabi-
litation of those to be evicted has 
been drawn; and 

(c) if 80, the details thereof? 

The Mialster of State in the MIa-
lstry of Irriration and Power (Shrl 
A1agesan): (a) to (c). Construction 
work on the Idikky Hydro-Electric 
Project has not so far been taken up. 
The Government of Kerala will draw 
up the details of the scheme for re-
habilitation of those who may have 
to be evicted 

PrIvate FOl'eIt Land III KenJa 
W. f Shrl A. K. Go"",,: 

. L Shrl Umanat.b: 

Will the Minister of Food UId. Apt-
cIIltare be pleued to state: 

(a) whether ~ ~t 
have ant IID7 Icheme~lbr'tUIq over 
private forest land: '< '. 
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(b) if so, the details thereof; and 

(c) whether these lands are needed 
for distribution to those who will be 
uprooted as a result of acquisition of 
land for projects? 

The Minister of State in the Min-
Istry of FOOd and Agriculture (Dr. 
Ram Subhag Singh): (a) and (b). 
The Government of Kerala have a 
scheme for the acquistion of private 
forests in the State. It is the int~ntion 
of St3te Government to bring all pri-
vate forests under the ownership and 
control of the State in order to secure 
the preservation, utilisation, main-
tenance and development of forest 
wealth; for prevention of soil erosion 
and for development, control and pro-
tection of catchment areas of rivers 
and streams. A provision of Rs. 100 
lakhs has been made for this purpose 
in the State's Third Five Year Plan. 
A draft Bill to provide for the acqui-
sition of private forests has been 
drawn up by the State Government. It 
is still under their consideration. 

(c) No, Sir. The object is as stated 
against (a) and (b) above. 

Dismissal 01 Convicted RaUway Em-
ployees 

2460. Shri YajnJk: Will the Minister 
of Railways be pleased to state: 

(a) whether it is customary for 'lis 
Ministry to dismiss from service those 
who have been convicted of any 
crime in a Court of Law and those 
who, though not convicted, have as 
approvers admitted their participation 
in the crime; 

(b) if so, the number of penon. 
who have been exempted from this 
rule, as a special case; and 

(c) the reasons for such exemp· 
tions? 

The Depaty MInister ID ibe MiD-
Istry 01 RaIlways <8hr1 8. V. 
BamuwIUlQ'): <a) No. Each cue II 
dealt with IlII ita merit.. 

(;b) and (c). Do not arise in view 
of reply to part a) above. 

Members 01 Lertslatures' Vo~ 
Rights in the Samitis and Z1la 

Parishads 

2461. Shri Eswara Reddy: Will the 
Minister of Community Development, 
Panchayati Raj and CooperatioD be 
pleased to state: 

(a) whether any comments have 
been recived from State Government. 
rgarcling the suggestion made by him 
that members of legislature ~houlcl 
not have voting rights in the Sami-
ties and Zila Parishadsj 

(b) if so, the States which have 
submitted the commentsj and 

(c) whether a statement containilll 
the comments will be laid on the 
Table? 

The Deputy Minister In the Mblistry 
of Community Development, Paneha-
yatl Raj and Cooperation (Shrl B. S. 
Murthy): (a) to (c). A statement 
giving the position of M.Ps.JMLAaI 
MLCs. in Panchayat Samitis and 
Zila Parishads in the different States 
Indicating whether they have volin, 
power or not is laid on the Table of 
the House. [See Appendix III annexure 
No. 79]. 

The suggestion that MPs.iMLA.1 
MLCs. should not have the right to 
vote in Panchayat Sami tis and ·Zila 
Paiishads is engaging the attention of 
the State Governments concerned.. 
The final decision will rest with the 
appropriate Sta te Legislatures. 

Uniforms to Plou,hmen of Indian 
Agricultural Research IDsUtu1.e 

2482. 8hr1 Namblar: Will the Min-
ister of FOOd aacI ArrIealtare be 
pleased to state: 

(a) whether it is a fact that it hal 
been decided to supply uniforms 110 
ploughmen and certain other cat&-
,Dries of staff of the Indian Acr!cul. 
tura! Reseerch Institute; 

(b) if 80, whether they have been 
supplied with summer uniforms; and 
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(c) if not, the namel of the Divi-
sions where summer unifonns have 
!not been supplied so far and the re-
reasons therefor? 

The Deputy Minister in the MinIs-
try of Food (Shri A. M. ThUIIl8S): 

(a) Yes, Uniforms are being sup-
plied to thirtyfour categories of Class 
IV staff at the Indian Agricultural 
Research Institute such as Jamadar;, 
Peons, Ploughmen, Malis, Watchmen, 
Kamdars, Blacksmiths, Carp~llters 
etc. 

(b) and (c). Supply of summer 
Unifonns has already been stal ted in 
all Divisions except the Entemology 
Division. In that Division the Uni-
forms have been sent fortitching and 
their receipt is awaited. In other 
Divisions nearly two-thirds of the staff 
have been supplied and the rest will 
be supplied on receipt of the Uni-
forms which have been ordered. 

Latur-Miraj Section on Central 
Ballway 

2463. Shri TuIsidas Jadhav: Will 
the Minister of Railways be pleased 
to state: 

(a) whether it is a fact that on the 
Latur-Miraj Section of the Central 
Railway: 

(i) there are not ,ufflcicnt en-
gines to run passenger 
trains; 

(li) there are not sufficient en-
gines to run the goods trains; 

(iii) engines of night trains on 
many occasions run without 
head-lights; 

(iv) there are not sufficient num-
ber of coaches of either class 
to meet the demands of the 
travelling public and pas-
sengers invariably travel on 
the roofs of carriages; 

(v) faha are not provided in either 
class of carriages; and 

(b) if ,so, the steps Gdvernment 
:propose to take to remove these short-
COIDinp' 

The Deputy Minister in the MinIs-
try Of Ballways (Shrl S. V. Rama-
swamy): (a} (i), (iii) & {iv} No. 

(a) (v) Yes. 

(b). The old coaches which cannot 
be equipped with fans for technical 
reasons will graduany be replaced by 
new ones duly equipped with fans. 

Mango Production 

2461. Shri Vishram Prasad: Will 
the MinUer of FOOd and Agriculture 
be pleased to state: 

(a) the total production of Mangoes 
in the coun~ry during 1960-61 and 
1961-62; 

(b) the total loss due to destruction 
by climate or otherwise during the 
above period; 

(c) the total quantity exported and 
the foreign exchange earned during 
the past three years; and 

(d) the steps Government had taken 
to pre3erve these mangoes during the 
off season? 

The Minister of State in the Ministry 
of Food and Arrlculture (Dr. Ram 
Slibhag Singh): (a) The productitlD 
figures for 1960-61 and 1961-62 are 
not avnilabk The production of 
manqocs in th~ country was estimated 
at 5.089 thousand Metric tons for 1956 
when the All-India Marketing Survey 
of Mangoes was undertaken by the 
Directorate of Marketing and Inspec-
etlon. 

(b) The annual loss is estimated 
about 16-20 per cent of the produc-
tion. 

(c) The total quantity exported 
during the years 1959-62 and their 
value is as under: 

Year 

1959-60 
1960-61 
1961-62 
lUpto Feb. '62). 

Quantity 
exported 

Tons 

Value 
Rs. 

1,187 11.53,000 
2,064 16,35,000 
1,912 17,18,000 
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(d) Certain experiments were con-
ducted by the Indian Council )f 
Agricultural Research for the pre-
servation and storage of mangoes and 
other fruit by use of hormones and 
chemicals and it was found that the 
the use of these substances did not 
preserve the fruit long enough to ex-
tend their use into the off season 
period. Further investigations are, 
however, being contemplated to be 
undertaken at some of the Regional 
centres of fruit research dealing with 
mangoes. 

With the surplus fruit, mango pre-
serves, mango chutney and mango 
pickles and other mango products are 
manufactured in sufficiently large 
quantities. 

Railway Workshops 

2465. Shri Rameshwar Tantia: Will 
the Minister of RaUways be pleased 
to state: 

(a) whether it is a fact t'hat huge 
quantity of scrap, turnings and borings 
are lying unused at different Railway 
workshops; and 

(b) if so, the reasons of the accu-
mulation? 

The Deputy Minister in the Ministry 
of Railways (Shri S. V. Ramaswamy): 
(a) No. 

(b) Question does not arise. 

Note: The accumulation as on 31st 
March 1962 has been taken into ac-
count. 

.swine Fever In V.P. 

2466. Shrl Raghunath Singh: Will 
the Minister of Food and Agriculture 
be pleased to state whether it is a 
fact that swine fever is raging in U.P. 
Districts which is proving fatal to 
pigs on large scale? 

The Minister of State in tlle Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): Yes. Swine fever 
which was hitherto unknown to be 
existent in this country has broken out 
in some districts of u.ttar Pradesh. It 

is a highly fatal virus disease. Neces-
I&ry steps are being taken by the 
Animal Husbandry Department, U.P. 
to combat the disease in the State. 
Arrangements are being made to :m-
port Crystal Violet Swine Fever 
Vaccine from Weybridge Laboratories 
(England). The Indian Veterinary 
Research Institute, Mukteswar and 
the State Veterinary Disease Investi-
gation Officer are also taking step3 to 
produce the vaccine locally. 'fhe 
disease has so far been reported from 
the districts of Saharanpur, Lucknow, 
Rampur, Meerut, Aligarh, Mathura, 
Agra, and Nainital. In the first two 
districts 8 outbreaks were noticed in 
which 176 pigs were affected out of 
whiCh 136 died. Figures from other 
districts are not yet available. 

Irrigation and Projects In Ecrala 

2467. Shri M. E. Eumar .. : Will 
the Minister of Irrigation and Power 
be pleased to state: 

(a) the irrigation and Hydro-Elec-
tric Power Projects proposed to be 
taken in hand in Kerala during the 
year 1962-63; and 

(b) whether necessary sallction to 
undertake the works has been grant-
ed? 

The Minister of State In the Min-
istry of Irrigation and Power (Shri 
Alagesan): (a) The following irri-
gation and power projects are 
proposed to be taken in hand In 
Kerala during 1962-63: 

Irrigation Projects 

1. Kallada. 
2. Pamba. 
3. Kanjirapuzha. 
4. Chiturpuzha. 

5. Kuttiyadi. 

The State Government also propose 
.to take up the Valapatanam scheme, 
after it has been included in the Third 
Plan with approval of the PlanninJ 
Commission. 
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Power Projects 

1. Iddikki. 

2. Kuttiyadi. 

(b) None of the above schemes has 
50 far been approved by the Planning 
Co:nmission. The reports on the first 
three irrigation projects have been 
examined by thc Central Water aad 
Power Commission and a reply to the 
comments of the Central Water and 
Power Commission on these schemes 
is awaited. The project reports in 
respect of the remaining three are 
yet to be received from the State 
Government. The report on the 
Idikki power project is being pre-
pared by the. Central Water and 
Power CommIssion and that on the 
Kuttiyadi power project is under 
their examination. 

Chandrapur Village 

:M68. Shrt Dasaratha Deb: Will the 
Minister of Community Development, 
Panchayati Raj and Cooperation be 
pleased to state: 

(a) whether any representation 
from ,the people of Chandrapur Vil-
lage, Dharmanagar in Tripura has 
been received raising objection to the 
naming of the Panchayat constitu-
ency; and 

(b) if so, the reaction of the Gov-
ernment thereto? 

The Deputy Minister of Community 
Development, Panchayati Raj and 
Cooperation (Shrl B. S. Murthy): (a) 
and (b): A representation was re-
ceived by the Tripura administration 
from a section of the people residing 
in Chandrapur area of Dharamanagar 
village (Revenue Mouza) for estab-
lishing a separate Gaon Sabha for 
them. Under Section 3 of the Uttar 
Pradesh Panchayati Raj Act, IP47, as 
extended to Tripura, a Gaon Sabha 
is to be established for every village 
(revenue Mouza) or group of villages 
<revenue Mouzas). A portion of 
Dharamanagar Mouza comprising .>n1y 
Chandrepur area could not therefore 
'be taken out for the creation of a 
fleparate Gaon Sabha. AccordinalY 

the final statutory notification hu 
been published. 

Kosi Canal 

:M69. Shrt K. N. Tewary: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether it is a fact that his Min-
lstry was approached by Bihar Go,\,-
ernment for the release of foreign ex-
change for the purchase of genarators 
for construction of Kosi Canal struc-
tures; 

(b) if so, the result thereof; 

(c) whether it is also a fact tha't 
the construction of the bridge over 
the head regulators of the Kosi Bar-
rage is held up for want of drawings 
and design from Central Water and 
Power Commission, and the same have 
not been sent to Bihar Government in 
spIte of constant reminders; and 

(d) if so, the reasons therefor? 

The Minister of State in the Minis-
try of Irrigation and Power (Shrl 
AIagesan): (a) Yes. 

(b) Foreign exchange to the extent 
of Rs. 6,66,450[- has already been re-
leased. 

(c) No. 

(d) does not arise. 
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~ ~ ~ '"" (qt 
-II1T1f~ ~): (Ifi') (iJ) ('1'). 
~q;:;rn~'~;r ~ ~faf~ fTl1'"fIi't!f 
STIfi'<n:, f~ 'fiR ii~ lI'lffifT lfi'r 
m<:~iifTct ~r ~ ~, ~;if iJ ~r 
!fiIlI' iii<: W ~ I ~ STIfi'<n: lfo1 
f'f1ITlft<:r 73'1' STIfi'<n: it ;ro:r'r lfi'T ~!U 
~ <it rrf ~ ~ :of6' ~r fcrlfflTl<r 73'1'-
STIfi'<n: ili fi'fct lfftt \3'q'Tffi HTi'f f~ 
~, STlfi'oR lfi'T '1~""Cf m rorr 
~I 

~-~ ~ <i ~ 1fTI'I'- u1i 

~V\9t· ~ ~: ItlIT 
-(\IF ~it ~ ~ 'I>l' W'1T ~ flfi' : 

(1lIi) 'fl1r 'I>l'lf;if 'fir ~Tt g-t 
~lqWMI ~h: lli'1' lfi'T ~ftC ;r ~~ 

< 
~~ ~ ~ lfl'mr-;n:t!T ~~if <n: 
1fR-fuo;IT 'I>l' ~~ ~;; 'fir f"f1lflf 
flfi'lfT ~ ; m<: 

(~) l:I'R ~, <it ~r o!1lu 
<m~ ? 

i\IF ~" ~q-",," (qt io 
~o~): (1lIi) ~i:~ 
11': ~ 1fR-~ ('{Ii ;;rrqif I 

(~) c:mru q''fCfl'f'il:l' ~r 
.~ !IRI' ~ 'Ii'roIT lfi'rIf<;rr 1!fTi'f if m 
'fit ~~ ~ e.{ ~ ~ ~ 
lIlT mm t I ~ ij'~eff ~ ~ 
~ m ~ ~ it i'fIT1r'1' t t 
~ lif ~ 11ft' '!fIRf ~ ~ 
ft;rq ~ ~ lIlT ~ if(\' "* I 
d ~o ~lif~~t~ 
ill'f.tllft'qmtl~~if,~ 

~ifr-'flf'1T i'fl'{o'f ~ ~ ~ ~ 
il'fl'Ifr ;;rr W t m<: 'ff ~I{ ~ 
~~:f ~: f\1~ ~rorr l:I'fi if ~ 
~ Wifcrnt eft ;;rr <:~ ~ I 

~"m"f'" 
~)(\S~. ""'~ f'I';:ft1rnn !flIT 

~ ~lfr lfi{ 'fifR 'fir <tm 'fi'tif flt; : 

( 'F) 'tIfT ~~ lfTflfir 'fir q(fr 
gt lli'1' or.r ~ ~~ f'fflfi'T ~:fr ij ij'ril' 
it. fti~T (~If'1'T 'fiR") 'fir ~ffi qrit 
iFw.r<n:~m~r~; m<: 

('f) lf~~ ~'[, iiT "3'~ ;;;q'm ro 
t ? 

~ ~ it ~,fi (~ io ~o 
~): (1fi');;fl'~1 

(~) ~ ~ ~ '1e;; <n: 
<::11fT ;;rrm ~ [~qf~~ ~, 

~~ ~ c;o] 

S.CI. and S.TB. on Southern Ball ... , 

24n. Sbri Elayaperamal: Will the 
Minister of Ball ... ,. be pleal8d to 
.tate: 

(a) the number of applications re-
ceived in the Headquarter. office of 
the Southern Railway for flllinJ up 
class I, II, m and IV posts reserved 
for Scheduled Castes md Scheduled 
Tribes between January 1980 to 1m-
uary 1982; 

(b) the number of peraoDI called 
for interview md the number of pc'-
I0I1l !8lee&ecl; end 

(c) tbe number of penonII .ppoIat-
eel endtbe Dumber of thole kept GD 
panel, 
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The Deputy MfnJster In the MIDIstr1 
01 RaIlways (Shrl S. V. Ramaswamy): 
(a) to (c). No recruit-ment is maie by 
Southern Railway Headquarters office 
for Class I and II posts. Hence no 
applications were received by them. 
As regards class III and IV posts the 
information is as under:-

Class III Class IV 

S.C. S.T. S.C. S.T. 
No. of applica-

tions received 319 14 142 
No. caUed for 

interview 140 9 29 
No. selccred 40 4 10 
No. appointed 23 2 5 
No. kept on 

panel 2 

Development of Horticulture Ia 
Madras 

2474. Shrl Elayaperamal: Will the 
Minister of Food and AgricUlture be 
pleased to state: 

(a) the grants g'iven to the Madras 
Government during the Second Five 
Year Plan period for the development 
of horticulture (year-wise); and 

(b) the names of the schemes for 
which the grants were given? 

The Minister of State in the Min-
istry of Food and Agriculture (Dr~ 
Ram Subhag SiDgh): (a) The provi-
sion in the Second Five Year Plan 
for the development of horticulture in 
Madras State year-wise was as 
under:-

Year Grant Loan Total R •. Rs. Rs. 
1956-57 

)'I;~O,ooo 1957-58 41,000 I,4T ,ooo 1958-59 62,000 2,10,000 2,72 ,000 1959-60 73,000 2,00,000 2,73,000 1960-61 66,000 2,00,000 2,66,000 ----- ----- -----TOTaL 2,42,000 7,10,000 9,52,COO --- ---- ._---
(b) Scheme for the development of fruit production. 

DrlDklng Water Facilities on Bharmar 
Railway Station 

2476. Shrl P. C. Borooah: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that there 
is an acute shortage of drinking water 
for passengers at the Bharmar Railw8,f 
Station Kangra Valley section, espe-
cially at the time of weekly "Nag 
Melas" (Shivasthan), during July-
August every year; 

(b) If so, the steps that are being 
taken to ~rQvide this essential ame-
nity at that station; 

(c) whether the proposal for con-
.truction of a tube-well has been given 
up; IIDd \ 

(cI) if so, the reallOllI therefor? 

The Deputy MinIster in the MInistry 
of Railways (Shri S. V. Ramaswamy): 
(a) No. Sir. Adequate quantity of 
water is suppl'ied through travelling 
water tanks. 

(b) Does not arise. 
(c) Yes. 

(d) Attempts to obtain local Rource 
of supply from open well and hand 
operated shallow tube well have not 
been successful due to lack of water 
bearing strata. 

TIdal Power Generation 

2477 J Shrl P. K. Deo: . L Sbrl Y. N. Slngha: 

Will the Minister of IrrIptiOD anI! 
Power be pleased to state: 

(8) whether any efforts hu been 
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made to generate power by turbine 
which w'lll work on tide; and 

(b) whether it is proposed to depute 
scientists to U.S.S.R. to study the 
building up of a tidal power station? 

The Minister of State in the Minis-
try of Irrigation aad Power (Shri 
AlageSIID): (a) No. 

(b) No suCh poposal is under con-
sideration at present. 

A.B. Medical College Kottayam 
(Kerala) 

24'78 f Shrl A. K. Gopalan: 
. L Shrl Umanath: 

Will the Minister of Health be 
pleased to state: 

(a) whether it is a fact that the 
A. H. Medical college of Sachivutha-
mapuram of Kottayam (Kcrala State) 
has been securing grants from the 
Central Government; 

(b) if so, how much grant was given 
in 1959-60 and 1960-61; 

(c) whether any grant was given 
for research in 1960-61 and 1961-62; 
and 

(d) if so, the progress of research 
during these two years with details 
thereof? 

The Minister of Health (Dr. Sumlla 
Nayar): (a) Yes. 

(b) and (c). A sum of Rs. 2,20,000 
was given during 1959-60 and 
Rs. 2,50,000 during 1961-62 for estab-
lishing a Homoeopathic Medical 
College and Rs. 30,0001- in March, 
1962 for conducting research. 

(d) It is too early to expect any 
definite results. 

Development 01 Arriculture III 
lllmaehal Pradesh 

U.,.. Shrl Mabeswar NaIk: WID 
file Minister of Foo4 IUld AcrIcultDre 
.be pleased to state: 

(a) whether an ...-ment betweeD 
Governments of India and weat 

Germany has been entered into tor 
development of Agr'lc:ulture in Hima-
chal Pradesh; and 

(b) if so, the terms of the agree-
ment? 

The MlDister of State In the MIDIstrJ 
01 Foo4 and Agriculture (Dr. Bam 
Subhag Singh): (a) Yes. 

(b) A copy of the Agreement is 
laid on the Table [Placed in Library. 
See No. LT-169/621. 

Himmatnagar-Udaipur Line 

2480. Shrl Man Singh Patel: Will 
the Minister of Railways be pleased 
to state: 

(a) the progress of Himmatnagar-
Udaipur Line of Western Railway 
which was under construction; 

(b) how much amount has been 
spent against the provision made in 
1961-62; 

(c) what amount is proVided for the 
same in the current year; and 

(d) when thIS work is expected to 
be completed? 

The Deputy Minister In the MlDistry 
01 Railways (Shri S. V. Ramaswamy): 
(a) The over-all progress upto end ot 
April, 1962, is 22 p.c. 

(b) The whole of the amount viz., 
Rs. 2,09,42,0001- provided in the Sud-
get for the year 1961-62 was spent. 

(c) Rs. 3,50,00,0001-. 

(d) The line is expected to be open-
ed to traffic by 31st March, 1964. 

Double Track from Mehsana to 
PalanPDr 

2481. Shri Man Singh Patel: Will 
the Minister of RaUways be pleaseci 
to state: 

(a) whether a survey work for the 
double track from Mehsana to Palan-
pur on Western Railway has been com-
pleted; and 

(b) if 80, the result thereotT 
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The Deputy Mbdster In the MIDlstry 

., RaDwan (Sbrl S. V. Ramaswamy): 
(a) The field work for partial doubl-
in~ for a len2th of 11'5 miles on the 
Mehsana-Palanpur section has been 
completed, and the report is under 
compilation, 

(b) This will be known after the 
compilation of the report has been 
completed. 

f~..r m; ,,~i¥ifiiilroff "" ~ 
ron 'I'RT 

~'lrl:;~. ~ ~ ~ : lflTT qf~ 

"'" ~~ ~r l:!Q ~ '1» W1T 'fo'tii' 
f'li' : 

('Ii') lflTT lfl'; ~ ~ f'l> f~~ 
(q';;rror) q: ~q:T if <iil qtq Sf'l> om:.r 

!f.T f.,~ fir.<rr ~, lflf"ffi.!; ~~ f'TWr ~) 
~1 ~T ~:'(r <lfw, "1''19' 'f ST"f> 

~; ~?;r ~i f~ ~ f, if,<: T<~ 'lift-
~WfT C!fc:ifi ~ ~r 'fol11 ~ ~ ~ 
~; 

(r,r) <p:f[ ~T 'A"-l p-frrii ~ 'lTT 
'4:~ ~'f;R 'li'r foT~~ f+ri~ ~ ; "',~ 

(If) m;; i':T, if! ~~ fnrf'i it Tlr~ 

"i~ 'r. n1'!l '!:.n "'T~'-mt <r.<:~ 'n f~ 
~ ? 
qf~ "'" R~ ~ ('1'f ~­
~ 'U'f) : ("') "l"T ;rifT I 

("I') ~ ~<m 'lfr lIi)f 'lTt f~" 
f~r 'q'r~ ~r;r ~ ~i: f1:!ofi ~ I 

( If) ll~ i!1' ~l '3oal I 

~~.WqT~~~ 

~Vl:;~. ~ \110 "0 ~ : W 
~ ~T ~. iRIT~ '1>1' 'l"IT ~ f'fi: 

("') ~ ..rro:r~~-.1 ~C:~f ~~ 
-~. 'R U:'Ii lll~miilr '*'r mq~T , ; 

(Ill) rn ~~ f<r'i'lI' It ~ '!i't 
'fit{ ;;;'ll'f;~c:;r ~fti'f ~~ ~ i 

(If) lflTT fi'~~r m +'~~ 'R 
~lre:rr"f~ f;r:;'PJr ~.r 'li'r 'fit{ lI'nr;rr 
~ ; 

(~) ~ ~, aT ~~ lI'');;rirr 'Ii') 
'fi<f <1<f) <r.TlffRr<rn fq;lff ;;rrilm 
'q'I<: 

('~) lI'~ ~T, if) '4:~'fi'T lflTT 'fil'T1lT 
~ ? 

~~ii~ (~io~o 
~) : ('Ii') ~r~ I 

('11') "l"T ~ I 

(If) ~ ('~)."I"T ~1fT I '4:~ ~~~ ~ 
3i\l ~ it lI'T~T lffil'l'lIRf 'li'r ~(q~ 
g~ ,,;'<t c.~ ;r;r 1l(1'~Tiilr ~ ;r;r ",t{ 
mRClI' ;:r~l ~ I ~~ mH 'l<: crnrt 
ri <r.T ll~ e:rrw:r ~ ~ 11'q~ ~ I 

Rural ElectriJlcation In Kerala 

%484. Shri Warior: Will the Minister 
of Irrigation and Power be pleased to 
state: 

(a) whether the Kerala State Gov-
ernment have requested for loan for 
rural electrific,ation for the current 
year; 

(b) if so, how much: and 

(c) whether the loan has been sanc-
tioned? 

The Minister of state In the MInistry 
of Irrigation BIld Power (Sbrl 
AJaresan): (a) No. 

(b) and (c). Do not arise. 

Doable LlDe from Pooaa to Bada..-r 

1485. Shri ledhe: Will the MiniJter 
of RaUWUI be.· pleuecl to state: 

(a) whether It is proposed to in-
troduce double line from Poona Station 
to Hadapar station on \be Central 
Bailway; 
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(b) if so, how far this doubling of 
line will be extended: And 

(c) the time schedule for this work 
with the estimated cost thereof? 

Thi! Deputy Minister in the Ministry 
of Railways (Shri S. V. Ramaswamy): 
(a) Not for the present. 

(b) and (c). Do not arise. 

Additional Shuttle from Poona 
Dhond 

2486. Shri Jedhe: Will the Minister 
of Railways be pleased to state: 

(a) whether Government propose to 
introduce additional shuttle running 
from Poona station to Dhond junction 
due to over-crowding of passengers on 
this line; 

(b) if so, the details thereof; and 

(c) if not, the reasons ther"fu"? 

The Deputy Minister in the Ministry 
of Railways (Shri S. V. Ramaswamy): 
(a) No, Sir. 

(b) Does not arise. 

(C) Therp. is no justification for the 
introduction of an additional train on Iv 
between Poona and Dhond. How-
ever, th"re are proposals for the 
introduction of some Jong oistanee 
trains which will also serve the 
Poona-Dhond section. The introduc-
tion of these trains is subject to avail-
ability of line capacity, power, and 
roIling stock. 

TDn&,abhadra Project 

14ft. J Shri R. G. Dubey: 
'\. Sbrl S. B. PaW: 

Will the Minister of Irrlp.t.lon IUI4 
Power be pleased to state: 

(a) when the construction of 
Tungabhadra Project was completed 
and what was the cost involved: 

(b) the area to be covered !I.nd the 
actual area brought under IrriJ[ation 
80 far; and 

(c) what measures Government pro-
pose to take to expedite fuller use of 
the irrigation potentials so that the 
large amount invested will iiv.e some 
return? 

The Minister of State in the Minis-
try of Irrigation and Power (Shrl 
Alagesan): (a) The Tungabhadra Pro-· 
ject has several components, some 
of which have been completed. The 
main dam was completed in June,. 
1958. The 127 mile long Left 
Bank Canal has also been completl.d 
but the work on the distributaries is 
in progress and will be completed in 
1963. The 217 mile long Low Level 
Canal on the right side was completpd 
in March, 1957, and the work on the 
distributaries will be completed in 
1963. The work on the 122 mile long 
Hie:h Level Canal is in progrcss and is 
expected to be comt)leted durini the 
year 1964-65 

The Tungabhadra Project including 
the 1st Stage of the High Level Canal 
is estimated to cost Rs. 74'11 crores. 

(b) An area of 1.20.000 acre~ in 
Andhra Pradesh and 2,30,000 acres in 
Mysore State i.e. 3' 5 lakh acres in all 
has been brought under irrigation on 
this project up to the end of March. 
1962 out of a total are to be benefitted. 
of 2.69,725 acres in Andhra Pradesh 
and 7,40,594 acres in Mysore State i.e. 
10'10 Iakh acres in all. 

(c) The Governments of Andhra 
Pradesh and Mysore haVe been asked 
to construct water courses for block. 
up to 100 acres at Government cost. 
In the case of the field channels, 
which are normally excavated by the 
benefiCiaries, it has been suggested that 
in the event of default, these 'hould 
also -be constructed through the Gov-
ernment agenCies and cost recovered 
from the beneficiaries. Development 
Committees consistinJ{ of represen-
tatives from various Departments con-
cerned (Irrigation, Agriculture, Re-
venue. Community Development or-
ganisation and Co-operatives etc.) are-
being set up by the State Govern-
ments to Bee that co-ordlnated f'lfort. 
are 'Put in and proper pIannln1 Is done 
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simultaneously by each Department 
with the planning of construction op-
eration by the Irrigation Department 
The Government of India is sending a 
team to the various projects to review 
their progress and this team will also 
study the aspect of timely utilisation 
of irrigation potentials created by these 
projects. 

Ghataprabha Left Bank Canal In 
Mysore State 

2488 r Shri R. G. Dubey: 
. \. Shri S. B. PatH: 

Will the Minister of Irrig-ation and 
Power be pleased to state: 

(a) the area under command of 
Ghataprabha Left Bank Canal in 
Mysore State and the actual area 
brought under irrigation; 

(b) what is the tolal area lhat can 
be brought under in;gation k~C:-Ol!1~ 

in view the progress of the canal 
work; 

(c) what is actual area brought 
under irrigation; and 

(d) in case, the capacity is not fully 
utilised, what are the causes jor the 
same? 

The Minister of State in the Minis-
try of Irrigation and Power (Shri 
Alag~san): (a) to (d). The informat-
ion is being collected from the State 
Government and will be placed on the 
Table of the House as soon as it is 
available. 

Linking of Oaro Hills by Railway 
Line 

2489. Shri R. Bama: Will the Minis-
ter of Railways be pleased to state: 

(a) whether Government intend to 
link up Garo Hills by Railway; and 

(b) M. so, when Government pro-
-pose tb execute the programme for 
constr,ueting railway on this route? 

The Deputy MiDJst-r in the Ministry 
fit Ballwa,.. (8brI 8. V. Ramwamy): 

(a) and (b). The proposed line is not 
included in Railway's programme for 
construction of new lines during the 
Third Five Year Plan. There is no 
prospect of construction of this line 
during the plan period. 

Jorhat and Jorhat Town Stations 

2490. Shri R. Barua: Will the Minis-
ted of Railways be pleased to state: 

(a) whether it is proposed to re-
model Jorhat and Jorhat Town 
Stations into one station; and 

(b) if so, why there i~ deb.)' in 
executing the proposal? 

The p"ptlty Minl~t"'r in the Ministry 
of RaiJways (Shri S. V. Ramaswamy): 
(a) No, Sir. 

(b) Does not arise. 

Ukai Project 

2·191. :3hl'i Man Singh Pat~l: Will 
the Mini~ter of Irrigation and Power 
be pleased to state: 

(a) the final stage of Ukai I."rigation 
Scheme of Gujarat; 

(b) what amount is provided for this 
scheme in the Third Five Year Plan; 

(C) when Government expect to 
finalise this scheme; 

(d) the total amount likely to be 
incurred; 

(e) the total area of irrigation to be 
covered; Bnd 

(f) the total K.W. power likely to 
be genera ted? 

The Minister of State in the Minis-
try of Irrigation and Power (Fhrl 
Alagesan): (a) A Control Board in 
charge of the Proj ect has recently 
been established. Preliminary works 
and investigations are in progresl. 

(b) Rs. 6 crores. 

(c) ,By the end of the Fourth Five 
Year Plan. 

(d) Rs. 58'21 crores. 
(e) 3'92 lakh acres. 
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(f) 1,30,000 K.. W. @ 60 per cent. 
load factor. 

BeliODaI Coconut Research Station 

249%. Sbri A. V. Ragbavan: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether there is any proposal to 
set up a regional coconut research 
station in the Union Territory of Lac-
i:adive, Amindivi and Minicoy Is-
3nds; 

(b) the total acreage of land under 
coconut crop in these Islands; and 

(C) whether there is also proposal 
to start an elite seed garden on the 
Islands for coconut breeding? 

The Minister of State in the Minis-
t.'y of FOOd and Agriculture (Dr. Ram 
Subhag Singh): (a) Yea. 

(b) 6,000 acres. 

(c) At the F.A.O. Conference on 
coconut held in Trivandrum during 
November-December, 1961 it w.as 
suggested that the possibility of start-
ing an elite seed farm in the Laccadive 
Islands may be explored. Accordingly 
the Secretary, Indian Central Coconut 
Committee in his recent tour of the 
Islands investigated the possibilities 
regarding the above suggestion. He 
has reported that there is no vacant 
land for starting the Elite Seed garden 
in the Islands. 

Grants flo YlM.C.As. aDd Y.W.C.AB. 

2493. Shri A. V. Raghavan: Will the 
Minister of Transport and Communl-
eatiOllll be pleased to state: 

~mn ~'" 
~. ~T it Sf'fim it f~ f.nl;;ft 

~r <R . (Domestic Lighting and 
Fans) 

~. 'ifq ~ (Domestic Power) 

870 (Ai) LSD-4. 

(a) whether there is any proposal to 
grant subsidies to the Y.M.C.As. and 
Y.W.aAs. of Kerala for providing 
western style facilities to middle class 
tourists; and 

(b) if so the centres chosen for this 
purpose? ' 

The MInister 01 State ill the MinIstry 
of Transport and Communications 
(Shri Raj Bahadur): (a) and (b). 
Government have under consideration 
a proposal to grant subsidies to the 
Y.M.C.As. and Y.W.C.As., for provid-
ing Western style accommodation 
facilities of a standard suitable for 
middle income group tourists. No 
decision has, however, been reached 
as yet and the centres where stich 
subsidies should be given have not 
been finally selected. 

f~ .m ~ " flmft !fiT ~ 

~'tt't. 15ft ~ ~ ~ : 
~T fiATt m f~ *rr lfF: 1fflf.t 
~ io'lT rn f.f; : 

(if.) ,;rq if.Tlf1 ~ f<'fil" (n fmfi, 
m (~) .mrr it f~ srfu ~ 
G~ 1iflfT ~ ; 

(l1J) ~~T;:r'T en tJ;!f; il:T "'''411:>101 
it ~ ~,m ~T it ~crr it 'firoIT 
1iflfT~; '!if>: 

(IT) !i~ ~~ !f;T ~ ~ 

""'~T~? 

f~~f~~lfmw 
q,ft (15ft ~) : (!f;) 

m.ft" f1Ittft' ~ ~ 'Ii", 
~ c: "Iir 01"« srfu l{f.re" I ~ ~ ~ "i 
~ ~r ~ ~ srfcr l{f.Ie 
m~x~~'~ 
IR ~ ;;mfT ~ 

19 ~~srfuW~ H rNn 
lTftr'lfill: 
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Sleeping Accommodation in 
Express 

JaData 

2497. Shri Vajnik: Will the Minister 
of RaHway!! be pleased to state: 

(a) whether Government generally 
provided three-tier collapsible berths 
to give sleeping accommodation to 
passengers travelling 300 loiles or 
above on all the railways; 

(b) whether this facility has been 
provided in the Janata Express and 
the other Mails that carry J:assengers 
from Ahmedabad or Viramgam to 
Bombay, which is at a distance of more 
than 300 miles; and 

(c) if not whether Government 
propose to provide such sleeping facili-
ties to these passengers? 

The Deputy Minillter In the Ministry 
of Railways (Shrl S. V. Ramaswamy): 
(a) No. 

(b) and (c). Do not arise. 

Bogus Railway Tickets 

1498. Shri Yajnlk: Will the Minister 
of RaUways be pleased to state: 

(a) whether bogus railway tickets 
have been found in large numbers 
with passengers in the country; 

(b) the total number of tickets 
found during the last year ~nd the 
total amount of fine collected on that 
account; 

(c) whether some of those tickets 
were sold by the booking offices of 
the railways themselves; and 

(d) the measures Government have 
taken to prevent the sale of bogus 
tickets from the Railway booking 
oftlees and elsewhere? 

The Deputy MlDWer In the Ministry 
., Railways (Sbrl 8. V. BamaswaftlT): 

(a) and (b). Only one case of bo,UI 
blank paper ticket was detected over 
the Eastern Railway during the last 
year. The case is under Police investi-
gation. 

(c) No. 

(d) Does not arise in ~espect of 
booking offices. Frequent announce-
ments are made oJver the loud-
speakers, where provided, T<'questing 
passengers not to purchase tickets 
from any other place except the 
Railway Booking Counters. Besides, 
Special Inspectors under the head-
quarters also move incognito and em-
ploy sources under them to unearth 
any illegal activities of undesirable 
elements. 

Irrigation Schemes in Mysore State 

2499. Shrl S. B. Patll: Will the 
Minister of Irrigation aDd Power be 
pleased to state: 

(a) whether any intensive survey 
has been made regarding the major 
and mf'dium irrigation projects in 
Mysore State; 

(b) if so, whether a statement to-
gether with benefits and approximate 
estimates of the above-said proje<-ts 
will be laid on the Table; and 

(c) the amount spent on such pro-
jects in First and Second Five Year 
Plan periods and provision ther<'for 
in the Third Five Year Plan? 

The Minister of State in the Minis-
try of Irrigation and Powt"r (Shrl 
Alagesan): (a) and (b). The Central 
Government does not und.~rt3ke Ilny 
surveys of medium and major irrigat-
ion schemes unless requested by a 
State Government. The State Govern-
ments themselves undertake surveys 
and investigations of all major and 
medium irrigation projects taken vp 
by them for execution. 

However, a list of the lst, the 2nd 
and tfte 3rd Plan projects showing 
their costs, b~neflts and provision for 
the 3rd Plan is laid on the Table. [Sf/e 
Appendix III, annexure No. SOA] . 
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(C) Rs. 68 crores were spent on 
major and medium irrigation projec-h 
in the 1st and the 2nd Plan pericds. 
A sum of Rs. 40'46 crores has been 
provided for the Srd Plan period. 

Survey recarding Minor irrigation 
Projecta In Mysore 

2500. Shrl S. B. PaUl: Will the 
Minister of Food aDd Al'l'Iculture be 
pleased to state: 

(a) whether any inten~ive survey 
has been undertaken regarding the 
minor irrigation projects in Mysore 
State; 

(b) if so, whether a statemt'nt to-
gether with benefits and approximate 
estimates of above-said !ll'ojects will 
be laid on the Table; and 

(c) the amount spent on such pro-
jects in First and Second Five Year 
Plan periods and provision therefor in 
the Third Five Year Plan? 

The Deputy Minister In tbe Ministry 
of Food (Shrl A. M. Thomas): (a) to 
(c). The required information is being 
collected from the GovernMent of 
Mysore and will be laid on the Table 
of the Sabha as soon as received. 

Power Plant at Singraull In U.P. 

2501. Shrl K. C. Pant: Will the Min-
ister of Irrigation and Power be pleas-
ed to state: 

(a) whether there was proposal to 
set up a thermal power plant consist-
ing of five units of 50,000 kw each at 
Singrauli in U.P. in the Third Plan 
period; 

(b) whether the Soviet Union had 
undertaken to provide equipment for 
this plant; 

(c) whether the project is expected 
to be CQlnpieted within the Third 
Plan period; 

(d) if 90, when; and 

(e) if 'not, the reasons therefor? 

The MinIster of State in the Minis-
try of 1 &riptIOB aDd P_er (Shrl 
AIapuD): {a) Yes. 

('b) Yes. 

(c) and (d). The project is not likely 
to be fully completed during the Third 
Plan period. It is likely to be com-
pleted by 1967. 

(e) Every effort is being made in 
cOillSultation with the suppliers, to 
expedite the delivery of the plant. 

Western Jamuna Canal Scheme 

2502. Shrl Gajraj Singh Rao: Will 
the Minister of Irrigation and Power 
be pleased to state: 

<a> whether Western Jamuna Canal 
feeder scheme was finalized about two 
years back; 

(b) what steps have been taken to 
implement and complete the scheme 
at the earliest; 

(c) whether for Wadhera point line 
channel was to be constructed, with 
Rs. 40 lakhs contribution by Punjab 
and Rajasthan Governments and Rs. 
18 lakhs by the Central Government; 

(d) if so, whether the Rajasthan 
and the Central Governments have 
contributed their share or provided for 
this in the budget; 

(e) if not, the reasons therefor; and 

(f) whether it is a fact that other 
two wings of this scheme have been 
declared technically unsound? 

The Minister of State in the Minis-
try of Irrigation aDd Power (Shrl 
Alagesan): (a) The scheme has not 
yet been finalised. 

(b) The question of implementation 
will arise only after the scheme has 
been approved by the Planning Com-
mission. 

(e) to (e). No information is avail-
able. 

(f) The scheme is still under exa-
mination in the Central Water and 
Power Commission. 
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Floods in Najafgarh Area 

2503. Shrl 66jraj Singh Rao: Will 
the Mmister of Irrigation and Power 
be pleased to state: 

(a) whether any phased programme 
was approved for draining flood water 
from Najafgarh area; 

(b) how much of this programme 
has been impleomented; 

(c) if not, the reasons for non-im-
plementation; 

(d) what areas in Gurgaon District, 
Rohtak District and Delhi were flooded 
in the last rainy season in this area; 

(e) how much was the total loss to 
people in this area and how much was 
spent on relief by Central Govern-
ment in the last year; 

(f) the steps Government have taken 
to avoid recurrence of floods in this 
area, during next rainy season; and 

(g) whether in case of floods, non-
implementation of phased programme 
would be responsible for }osses to the 
people and to Government and what 
that amount is likely to be? 

The Minister of State in the Minis-
try of Irrigation and P(!wer (Shri 
Alagesan): (a) to (g). The requisite 
information is being collected and will 
be laid on the Table of the House as 
soon as possible. 

Power Supply in Bihar 

2504. Shri P. C. Borooah: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether a Polish firm has agreed 
to supply two power generating plants 
to the Bihar Electricity Board; 

(b) if so. on what terms; and 

(el to what extent the power avail-
able for Bihar will fall short of re-
quirements at the end of the Third 
Plan period, after commissioning of 
these plants and other additions to 
Biibar's power supply as envisaged 
under the prelent lIChemes? 

The Minister of State ill the Minis-
try of Irrigation and Power (Shrl 
Alagesan): (a) Yes. 

(b) The generating plants would be 
supplied under the Indo-Polish Credit 
Agreemen,t. 

(c) About 21 MW, which will be in 
the North Bihar region. 

Delhi Milk Supply Scheme 

2505. Shri D. C. Sharma: Will the 
Minister of Food and AgricultUre be 
pleased to state: 

(a) whether complaints regarding 
money transactions at the depots of 
the Delhi Milk Supply Scheme are 
increasing; 

(b) whether it is a fact that small 
change is scarce, persons surrender-
ing the cards are not reflllnded the 
money expeditiously, renewal of cards 
takes lot of time and persons cannot 
draw their quota of milk d1.llTing that 
period.; 

(cl what happens to the milk which 
is paid for but not delivered; and 

(d) the steps proposed to be taken 
in the matter? 

The Deputy Minister in the MinIs-
try of Food (Shrl A. M. Thomas): (8) 
to (d). The Han. Member is presum-
ably referring to refunds due from 
the Delhi Milk Scheme to consumers 
for non-drawal of supplies. Com-
plaints about delay in payment or 
non-payment of such dues are no 
doubt being received and on investiga-
tions, it has been found that in most 
of the cases, the consumer has not 
followed the prescribed procedure for 
obtainjng refunds. Small dhang~ has 
never been in short supply. 

As regards renewal of cards milk 
card holders are required to register 
their cards fCTr renewal in advance 
between the 2nd and the 9th of each 
month and cards are renewed from 
the third to the 10th for supply of 
milk from the 13th of the month to 
the 12th of the following month. 
Hence the question of inability to draw 
milk during the period of renewal does 
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not arise. Milk remaining unsold at 
the end of the day is brought back to 
the Central Dairy where it is used for 
manufacturing milk products. 

Delhi Water Supply 

2506. Shri D. C. Shanna: Will the 
Minister of Health be pleased to state: 

(a) whether it is a fact that PWljab 
Government have agreed to release 
200 eusecs of water in 111'! JamWla 
river from the Munak escape to keep 
up Delhi's drinking water supply; and 

(b) if BO, the tenns thereof? 

The Minister of Health (Dr. SUShlla 
Nayar): (a) and (b). The Government 
of Punjab have agreed to release res-
tricted water supplies to Delhi for 
~ing purposes during the summer 
months as an interim arrangement, 
from the Western YamWla Canal as 
in previous years, i.e. as soon as the 
diseharge in the Yamuna falls below 
200 cusecs, the Punjab authorities are 
requested by the Corporation to re-
leJ.se water tha-ough Munak or Indri 
Escope. This arrangement will hold 
good tm the completion of the Western 
Yamuna Canal Feeder Project. For 
this, payment of water rate of Rs. 
2.20 nP per 6,000 eft. will be made 
by the Municipal Corporation of Delhi 
to the Government of Punjab. 

Spurious Drugs 

250'7. Shri A. V. Raghavan: Will the 
Minister of Health be pleased to state: 

(a) whether she is aware of the 
large scale manufacture and sale of 
misbranded and spurious drugs in the 
COWltry; 

(b) whether she will consider the 
desirability of trac.ing the offending 
product to the ultimate source; and 

(e) whether there is any proposal 
before Govemment to amend the 
Drugs Act? 

The Minister of Health <Dr. Sushlla 
Nayar): (a) and (b). The Government 
is not aware of any large-scale manu-
f~ture and sale of misbranded and 
spurious drugs in the country. Cases 

of manufactUl!'e of spurious drugs are, 
however, brought to the notice of 
Government from time to time and 
action against the parties engaged in 
such activities is taken by the State 
Drug Control authorities Wlder the 
provisions of the Drugs Act. In cases 
where the manufacture of spurious 
drugs is reported to be carried out in 
a State other than the State in which 
the drug is sold, the Drug Control 
authority in the State in which the 
drug is believed to be manufactured 
is apprised of the facts and advised 
to take necessary action. 

(e) The Drugs Act. contains provi-
sions for counteracting the activities 
of drug-fakers and those engaged in 
the manufacture of misbranded drugs. 
In view of the~e provisions, no fur-
ther amendment to the Drugs Act is 
proposed to be made for counteracting 
the illegal activities. A bill for bring-
ing oosmeties within the purview of 
the Drugs Act has been passed by the 
Rajya Sabha and will be placed at 
the appropriate time before the Loll: 
Sabha for consideration. 

Food Testllll' LabOratory in Delhi 

25011. Shri E. Madhusudan Rao: Will 
the Minister of Health be pleased to 
state: 

(a) whether it is a fact that a labo-
ratory for testing the food stuffs is 
being set up in the Capital; 

(b) if so, the details thereof; and 

(e) whether Government have taken 
any concrete steps to check the food 
adulteration in the country? 

The Minister of Health (Dr. 8Dl1hUa 
Nayar): (a) Yes. 

(b) In the Third Five Year Plan a 
p.rOV'ision of Rs. 6.00 lakhs has been 
made for the establishment of a State 
Health Laboratory in Delhi. The Gov-
ernment have made avalla·bIe to the 
Delhi Municipal Corporation a plot 
measuring 2.39 acres at the junction 
of Rajpur Road and Alipur Road for 
the construction of the laboratory. 

An. estimate amounting to Rs. 
3,84,700 has been prepared for the 
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construction OIl a three storeyed labo-
ratory building. 

(c) Yes. Rules have been made by 
the Central Government and the State 
Governments under sections 23 and 24 
of the Prevention of Food Adwtera-
tion Act, 1954, and necessary action 
is taken for the implementation of the 
provisions of the Act and the Rules 
made thereunder. 

Public Health Laboratories have 
been established in the various States 
with Central assistance during the 
Second Five Year Plan. One of the 
fwlctions of these laboratories is the 
examiruation of food samples drawn 
under the Prevention of Food Adul-
teration Act, 1954. 

Steps have also been taken to pro-
duce publicity material viz. a film on 
prevel1ltion OIl food adulteration and a 
pamphlet for the health education of 
the masses. 

It has been the constant endeavour 
of the Government to prevent the 
adulteration of food stuffs. In this 
connection, a Sub-Committee set up 
by the Planning Commission has made 
some recommendations for amending 
the Prevention of Food Adulteration 
Act, 1954. These recommendations of 
the Sub-Committee are under exa-
mination. 
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Clus D Ofllcers In RaIlways 

2510. Shri Ram Sewak: Will the 
Minister of Railways be pleased to 
state: 

(a) the number of class II officers 
in the Indian Railways and the num-
ber of Scheduled Castes among them; 
and 

(b) what steps Government are 
taking to fill the quota of twelve and 
a half per cent? 

The Deputy Minister In the MInIs-
try of RaUways (Shrl S. V. Rama-
swamy): (a) 
Total number Scheduled Caste. 

1687 27 

(b) The quota is 121" of vacaDclu 
which arose after 4.1.117. This worb 
out to 184 whereas only ~7 oould be 
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actually promoted because of inade-
quate number of experienced Sche-
duled Caste enployees within the 
field of selection. While the quota can 
be completed only when the Scheduled 
Castes employees gain adequate ex-
perience, certain steps such as hold-
ing of special selection boards are 
taken to expedite the process. Sche-
duled Castes candidates are judged by 
selection boards in a sympathetic man-
ner and those who do nm come fully 
upto the mark are given additional 
training to brin·g them up to the stan-
dard of others. 

12.02 hrs. 
PAPERS LAID ON THE TABLE 

AUDrr REPORT AND ,A:pPROPRIATION 
ACCOUNTS 

The Minister of Finance (Shrl 
Morarji Desai): I beg to lay on the 
Table a copy each of the following 
papers:-

(i) Audit Report (Civil), 1962 under 
article 151 (1) of the Constitution. 
[Placed in Library. See No. LT-167/ 
62]. 

(ii) Appropriation Accounts (Civil); 
1960-61. [Placed in Library. See No. 
LT-168/62J. 

12.021 hrs. 

STATEMENT RE: DISTURBANCES 
IN EAST PAKISTAN AND SUB-

SEQUENT MIGRATIONS 

The Prime Minister and Minister of 
External Affairs and Minister of Ato-
mic Energy (Shrl Jawaharlal Nehru): 
Mr. Speaker, Sir, the House will re-
call that on 12th May I had spoken, at 
some length on the unfortunate, dis-
turbances in'Malda, In April, in which 
fourteen people lost their lives, nine 
on Holi day this was in March-and 
five more between 16th and 20th April. 
There was no trouble whatsoever in 
Murshidabad district. The grossly ex-
aggerated reports in Pakistan news-
paper. and some very objectionable 

statements Iby high ranking off.cials 
in Pakistan, it will be recalled, then 
led to the very serious disturbances in 
Dacca, Rajshahi and in several other 
districts in East Pakistan. We had 
protested about all this to Pakistan 
and pressed the Government of Pakis-
tan to take active and imm,"diate 
step, for the restoration of law and 
order, the restoration of confidence 
among the minorities and rehabilita-
tion of thOSe who had suffered in these 
riots in East Pakistan. 

The Government of Pakistan has 
now replied to our note of prote~t of 
12th May. The Pakistan reply sug-
gests that communal riots never start 
in Pakistan and whenever there are 
communal incidents in that country, 
they take place only as a reaction to 
the communal troubles in India. The 
Pakistan reply however, admits that 
the trouble in East Pakistan was 
serious. They have said nothing about 
the particular incidents in Darsa and 
other places, to which we had drawn 
their attention; but they have given a 
detailed account of the steps taken to 
restore confidence in the disturbed 
areas. The House will permit me to 
read out a part of the Pakistan Gov-
ernment's reply: 

"The latest reports from the 
district of Rajshahi, as indeed from 
some other areas, where tension 
was high OWing to the atrocities 
committed on Muslim, across the 
border, show that the situation is 
now completely normal throughout 
East Pakistan and has been so for 
nearly four weeks. As a matter of 
fact, troops a, well as strrong con-
tingents of the East Pakistan 
Rifles that were posted to the affec-
ted areas, are being withdrawn 
gradually at present. As many as 
1908 arrest, have been made in 
the areas where the disturbances 
took place. Police investigation is 
being vigorously pursued in order 
to deal effectively with .those res-
ponsible for the Utlfortunate dis-
turbances. Already a large 
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number of persons have been 
charge-sheeted and further charge-
sheets are being filed every day. 
The local authorities and the 
Muslims of the affected areas are 
recon ~tructing the dwellings of 
the members of the minority com-
munity which were burnt cr 
otherwise damaged. In Rajshani 
district, 90 per cent of such dwel-
lings have reconstructed and 
more than 50 per cent of the looted 
properties has also been restored 
to the respective owners. Instances 
have not been lacking where 
Muslims in many places, at great 
personal risk, proVided protection 
to the Hindu reighbours in dis-
tress." 

It is clear from all this that there 
was very seriosu trouble in East 
Pakistan. They had to use troops Rnd 
also strong contingents of 
East Pakistan Rifles to control 
the situat;on. We feared at one 
time with ample legitimacy, that 
ther~ would be substantial migration 
of the minority community from East 
Pakistan into India. In the first three 
weeks of May our Rajshahi office (As-
sistant High Commission) had mtcr-
viewed over 4,000 intending migrants 
Subsequent reports show that these 
people had been persuaded, not by us 
but by Pakistan authorities, to go back 
to their villages. Our latest reports 
from Dacca show that, so far, less than 
2,000 requests for migration have been 
received by our Deputy High Com-
misioner. (Migration Certificates are 
issued only by our Deputy High Com-
mision at Dacca). He has authority to 
render them such assis+:mce as may be 
necessary. But I want the House to 
understand in all this that there has 
been no c,ulbstantial migration from 
east to west. Our enquiries reveal that 
about 200 persons belonging to the 
minority community in Pakistan had 
come across immediately after the first 
disturbances in Raj8~hahi distric:t. 
Thereafter in May, a little over 600 
persons have arrived in West Bengal, 
about 400 of whom hold Migration 
Certificates issued to them before the 

Sub,equent Mi"rations 
disturbances. The stati>tics of travel-
ling between East Pakistan 'and West 
Bengal actually show that there is 
reasonable nonnalcy in the traffic. In 
the month of April for instant'e, 
11,664 Hindus had com~ to We,t Ben-
gal and 13,015 had left West Bengal 
for Pakistan. 14,776 Muslims had come 
into West Bengal in April 
and 14,264 (i.e. some 500 less) 
went from West Bengal to East Pakis-
tan, despite the grossly exaggerated 
report in the Pakistan Press oC the' 
massacres in Maida and the migration 
of refugees. I do not have with me 
the full figures for the month of May, 
but in the first half of May the Hindu 
arrivals are not high, being 6,464 
(which twiCe over, would be 12928), 
though the departure of Hindus is 
less-2,676 for half the month. The 
Mmlim figures for the tlrst half of 
May are even more significant. 6,487 
Muslims haVe left West Bengal for 
East Pakistan in the first half of May; 
but no less than 5,435 Muslims have 
come to West Bengal from East Pakis-
tan in the same fortnight. It is per-
fectly obvious that if Pakistan neVls-
paper reports had any truth in them, 
over 5,000 Muslims would not be cros-
sing over-as they always do--from 
East Pakistan into India in the fort-
night immediately following the so-
called murders in Maida and Murshi-
dabad. 

Shri Hem Barua (Gauhati): Sir, 
may I seek a clarification? 

Mr. Speaker: Yes, 

Shri Hem Barna: May I know whe-
ther it is a fact that our High Com-
mssion in East Pakistan deliberately 
slowed down the proces, of offering 
facilities to those members of the 
minority community in Pakistan who 
wanted to migrate to this country, on 
the plea that there were no officials 
working there to cope with this pro-
blem? On the offier hand, Sir, my 
information is that Government did It 
deHberately with a view to che~k 
migration as Government feared that 
this might be an inducement to .,thl!'r 
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,members of the minority community 
in East Pakistan to mi,rate to this 
.country. If so, why should people be 
.allowed to suffer or face slow dE-ath 
.on a big scale like this? 

Shri Badrudduja 
:May I know .... 

(Murshidabad) : 

Mr. Speaker: Let us first hear the 
.answer. 

Shri Jawaharlal Nehru: Our high 
Commission in Dacca have issued 
migration certificates only aitel' due 
enquiry. They did not offer facilitles, 
,or deny them, to anybody. Anyhow, 
that is a matter to be considered by 
the authoritie~ in India later. To 
begin with, it appears that a large 
number of people came and asked for 
migration certificates of which seme 
are pending cases. Then, quite a large 
number went back to their villages, 
apparently induced by the Pakistan 
authorities to do so. Whatever the 
reason may be, the Pakistan authori-
ties took certain steps. As hbs been 
stated, after this ~rouble in Rajshahi 
Dacca etc. Pakistan authoritits took 
~ome effective military steps to put an 
·end to it and endeavoured to rehabili-
tate the people who have suffered 
by building their hou;;", ctc. 
Now, whether that was the reason or 
not, I do not know, but many pepole 
'Went back to their Villages and actual-
ly did not come. The people who 
bave come here are 400 people who 
have ,ot their migration certificates 
'before the trouble started there. So, 
that has nothing to with the troub-
le; they came just a little bofore. 
'Sometime afterwards, about 200 peo-
ple, I think-I am speaking from 
memory-came without any certiil-
·cates because people could cross over. 
So, I do not think it would right to 
·say that the people there are stopped 
from coming by the Indian High Com-
mission. It is true that we have not 
encouraged them to come by telling 
them of all the benefits they would 
derive by coming-I think that is 

East PakiBtan anti 
Subsequent Migratio!18 

wron, pOlicy anyhow-but they have 
come, whc ther with migration certi-
ficates or not. Personallly speaking, 
I am really rather surprised to find 
that in spite of alJ these 
troubles, the actuai mi,.:r"tion 
from India to Pakistan and Pakistan 
to India has been remarkably little 
and not much above the normal tra-
ffic. There are plenty of people 
coming from one place to another 
between East Pakistan and West 
Bengal. 

Shri Badrudduja: May I know if 
on the 22nd of March 1962 six Muslims 
were burnt to death at Maida, three 
beaten to death and one girl of eight 
raped and, later on, on the 16th of 
April, several other persons were 
beaten to death. This had a 
demoralising effect upon the entire 
population of the disirict resulting in 
the exodus of Muslims from the town 
Of Malda? 

Shri ;tawaharlal Nehru: The hon. 
Member refers to some people being 
burnt to death. This tragic incident 
occurred because a burniD.i roof fell 
On them, which is really unfortunate. 
They were not actUally deliberately 
burnt to death, but in a burning house 
the roof fell on them. This, no 
doubt, must have had some effect on 
the people, but what I am pointing 
out is that the effect was not such as 
to make many people to go away. I 
have given the full figures of migra-
tions on both sides. 

Some BoD. Members Tose-

Mr. Speaker: cannot allow sa 
regular discussion. Shrimati Renuka 
Ray. 

Shrimatl Benuka BaT (Maida): In 
view of the last question just now 
put by an hon. Member, I would like 
to know whether the Govemment is 
aware that out of the pe1'IIOI18 who are 
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killed in Malda there are not only 
Muslims but also Hindus and the 
number of the latter is rouihly five. 
Is it not a fact that the figures given 
by the Prime Minister are only of the 
Muslims alone? 

Shri Badrudduja: May I know .. 

nlr. Speaker: Order, order, Shri-
mati Renuka Ray says that in the 
number of persons killed in MaIda 
there were Hindus also and that they 
were not all Muslims. 

Shr.I Jawaharlal Nehru: No, Sir; as 
far as I know, 14 persons who lost 
their lives in MaIda were Muslims of 
which nine lost it on the Holi day. 
that is, on the 22nd March, and five 
more on the 16th to the 20th April. 
The nine persons included five or six 
Who got burnt by the roof falling on 
them and killed by that. I do not 
think in thi< number there is any 
Hindu. 

Shri Tridib Kumar Chaadhari 
(Berhampur): May I ask .... 

Mr. Speaker: No regular discussion 
can take place. 

An Bon. Member: But questions 
can be allowed. 

Mr. Speaker: Two or three ques-
questions are sufficient. 

12.16 hrs. 

"DEMANDS FOR GRANTS-contd. 

MINISTRY OF WORKS, HOUSING AND 
SupPLy-contd. 

Mr. Speaker: The House will now 
proccC'd with further discussion and 
voting on the Demands for Grants 
under the control of the Ministry of 
Work., Housing and Supply, together 
with the cut motions moved thereon. 

The hon. Minister. 

The Minister of Works, BOWlin, 
and Supply (Shri Mehr Chan. 
KhalUla): MI'. Speaker, Sir, I am 
grateful to the hon. Members who 
have taken part in the debate and for 
the kind observations that they have 
made about me and the work done 
by me in the Ministry of Rehabilita-
tion. During the course of the debale 
a number of suggestions have been 
made. Some of them are of a con-
structive nature and I propose to have 
each suggestion fully examined. 

My two valued colleagues, Shri 
Purnendu Naskar and Shri Jaganatha 
Rao intervened in the debate and 
covered a number of those points. It 
is quite likely that some may still 
remain over and during the time that 
is at my disposal I may not be able to 
dispose of all of them. 

Some hon. Members made rather 
uncharitable observations about the 
Ministry of RehabiJ.itation. One of 
them went to the length of remark-
ing that the Ministry had been 
truncated. Some one else went to the 
length of saying that it had been 
downgraded. If I remember correctly, 
the hon. Member opposite even 
accused the Government of shirkIng 
responsibility or of refusing to aceept 
responsibility. 

With a view to tully appreciate ~he 
problem we have to go back to the 
unfortunate year 1947-fortunate in 
one way in that our country became 
free and unufortunate in the sense 
that about 10 million people from 
Pakistan, both East and West, had to 
leave their hearth and home and come 
for shelter, relief and rehabilitation 
to India. I do not think any eountry 
In the world has been faced with 
such a gigantle problem. I also make 
bold to say that there Is no rountry 
In the world whieh having been faced 
with refugee problem, though Of • 
mueh smaller d\men.~on, had to mef!t 

-Moved with the reeommendation of the President. 
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all the expenaes from its Central or 
General Revenues and the taxpayer 
of the country had to pay for that. 
This country has spent nearly Rs. 400 
crores on the relief and rehabilitation 
of displaced persons and every per.ny 
of it has been found from the General 
Revenues. 

In those unfortunate days when this 
mass of suffering humanity was com-
mg across the border the Ministry of 
Rehabilitation was set up. It was set 
up with a view to meet an emergency. 
Agai.n, though there are permanent 
ministries of the Government of India 
at the Centre which deal with the 
subjects, like, housing, agriculture, 
training, medical relief, education etc., 
a special Ministry was set up in 
which all these functions of the 
various permanent ministries of the 
Government of India were c.mtralised 
so that the work of rehabilitation 
could be carried on with human 
sympathy and expedition. That was 
In the year 1947-48. Since then, I 
have just now stated, 14 years have 
elapsed. 

In the case of the Western region, 
the relief aspect was completed within 
a year or two of partition because 
there was mass exodus. There was 
more or less an exchange of popula-
tion. You might as well say there 
was a two-way traffic. 

Then we went on to rehabilitation, 
and from rehabilitation we ultimately 
went to the compensation seheme 
which has also bl'e!l completed. So 
the work in the Western Region !la~ 
shrunk and dwindled practically to 
an extent that it is now only a small 
bit of the problem and there is hard-
ly any work left in regard to the 
rehabilitation of displaced persons 
from West Pakistan. 

The position in the Eastern Region, 
I admit, is not the same. There, 
migration bas taken place In spurts. 
The first spurt came in 1948-47. Then 
e&me the second spurt In 1950 which 

Drought the Nehru-Liaquat Pact. And 
the third spurt was in 1955-56. And 
during all this period nearly' 42 ]akh$ 
displaced persons have come from 
East Pakistan. 

We a're a secular State; we are 
proud of the fact that we work on a 
system or a basis where a member of 
the minority community is considered 
to be a national of this country and 
enjoys the same status as any mem-
ber of the majority community. That 
is our ideology, that is ou" pro-
gramme, that is our heritage. that is 
our tradition, that is what WI:' have 
inherited from Bapu. 

But the result was that whill! under 
the Nehru-Liaquat Pact, so rar as 
those who had gone away to Pakistan 
from West Bengal, Assam or Tripura 
were concerned, we invited them and 
they came back, and not only did we 
restore to them their houses and thcir 
property but We gave them nlsn hrge 
grants with a view to see that they 
are rehabilitated, the result, however, 
on the other side was quite different. 
While not many Hindus went back 
from India to Pakistan, but on top 
of it. as I have stated just now, at 
the time of the Nehru-Liaquat Pact 
we had nearly 25 lakhs Hindus with 
us. and during the period 1950 to 
1957 another 17 lakhs came, making a 
total of over 42 lakhs. That V.'9S the 
position. 

Bengal was saturated, truncated. 
Two-thirds of Bengal went to East 
Pakistan, one-third remained with us. 
Though the lands remained in East 
Pakistan, a big population came on 
this side. And the result was that 
there have been serious difficulties in 
the matter of rehabilitation. We have 
not got any evacuee property law 
there. We have no evacuee property. 
And as such. we had to start every-
thing from a scratch and build it up 
in a State which, as I poiJllted out, was 
saturated and where the density or 
population, I believe, is the highest. 
and unemployment the acutest. 
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So, the results there have not been 
so appreciable, or we have not been 
able to achieve the same amount of 
success as we have had in the Western 
Region. 

It was with this end in view that 
we opened a big project called the 
Dandakaranya project. A large 
number of our friends from the camps 
are going to Dandakaranya, «nd I am 
hoping that a still larger number 
would go, So that they call be rehabi-
litated. About six months ago we had 
an appreciation of the residuary pro-
blem in the Eastern Region. I dis-
cussed the problem myseIC with the 
State Government of Orissa, the State 
Government of Assam, the Adminis-
tration of Tripura and the Sta Ie Gov-
ernment of West Benga\. We found 
that whereas by far in Assam, 
Tripura, Bihar and Orison. the pro-
blem had largely been rl'o,u!ved. stilI 
something-or you might even call a 
substantial portion-rema\neti to be 
done in West Bengal. But. the work 
had shrunk to an extent where it did 
not require the whole time attention 
either of a Minister or a Secretary 
or a full fledged Mini,tr,'!. I am only 
repeating when I say that in the 
beginning, we had to deal with relief. 
We are no longer dealing with relief 
now. All the camps in West Bengal 
or in the eastern region where as 
many as 10 lakhs of persons went into 
th2 camps-every single ()amp in the 
eastern region has' been closed. We 
have spent nearly Rs. 55 to 60 crores 
on giving relief to these persons. 
There are no camps now. Similarly, 
as regards the Bainahama scheme, 
though my friends opposite may dis-
agree with me, I have not got one 
single bainanama application pending 
in the Theatre Road Branch of my 
Ministry. All the applications receiv-
ed-the doors were open till 1959-
thousands of applications were 
received and disposed of. The work 
had shrunk. With that in view, we 
decided, that, instead of having a full-
fledged Ministry, to a new MinistrY 
which the Prime Minister may deem 
advisable, the work of this Ministry 

should be attached. So, it has been 
decided that the new Ministry of 
Works, Housing and Supply will have 
two departments; (i) Department of 
Rehabilitation and (ii) the depart-
ment of Works, Housing and Supply. 
With a view to inform the House that 
it is the intention of the Govern-
ment-and it has been throughout the 
intention of the Government-that the 
work that was being done should be 
carried on, the continuity should be 
maintained and what remains to be 
done in the eastern region should be 
completed, I, on the 26th March, 1962, 
that is, nearly two Or three weeks 
before the new Ministry was formed, 
wrote a letter to Dr. B. C. Roy, on 
behalf of the Government of India. 
With your permission, I would like to 
read this letter. 

"For some time past, we in the 
Government of India have been 
feeling that the residuary work in 
the Ministry of Rehabilitation was 
not sufficient to justify the conttinu-
ance of a full-fledged independent 
Ministry to do the work. As you 
know, the work relating to the re-
habilitation of displaced persons 
in the western sector has for all 
practical purposes been complet-
ed. So far as the eastern sector 
is concerned, there has been very 
considerable progress. The camps 
in the eastern sector have all 
bee.n closed and there is an over-
all agreement between us and the 
Sta tes in the eastern sector re-
garding the nature and extent of 
the residuary work remaining 
to be done. No doubt, this work 
will take two to three years to be 
completed, but it would be of a 
nature not requiring many com-
plicated decisions on matters of 
policy. Dandakaranya also is 
now functioning smoothly and the 
Authority has been clothed with 
wide power. 

All these factors were recently 
examined by the Cabinet and it 
has been decided that in the new 
Government at the Centre, the 
Ministry of Rehabilitation should 
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cases to exist as a separate entity. 
This, however,-I am repeating-
does not mean that the Ministry 
will be dismembered and its 
work distributed to other Mini-
stries of the Government of India. 
What has been decided is that 
the work relating to the Ministry 
of Rehabilitation will as a piece 
be transferred to a permanent 
Ministry of the Government of 
India. 

My object in writing to you in 
such detail is to assure yOU that 
there would be no interruption in 
the continuity of the work of the 
Ministry and we are anxious that 
the continuity of policy a.nd direc-
tion in regard to the completion of 
residuary work of the Ministry 
shoUld be maintained." 
That should remove all doubts in 

the matter. There is a commitment 
on behalf of the Government of India. 
That decision was taken by the 
Cabinet and as the Minister in charge 
of the Ministry of Rehabilitation, I 
conveyed thSit decision to Dr. B. C. 
Roy. 

In a lighter vein, I may say that 
rehabilitation, since the Partition, 
since I came to India, has been my 
first love. Though I am growing old, 
I am still trying to tell you that it 
shalJ remain my first love and I shall 
try to go on looking after this work, 
whatever the work is, subject of 
course, to the confidence of the Prime 
Minister, the work that is entrusted to 
me. On that score, I wish to assure 
all my griends in West Bengal that 
the continuity of the work and poliC¥ 
and direction shall be maintained. 

Another remark that was made by 
Shri Bhattachar)"a. I am ~orry he 
has left the House. He accused me 
(>f something . . . 

Shrl C. K. Bhattacharya (Raiganj): 
May I submit. I am here? 

Shri Mehr Chand Khanna: The 
other Bhattachlarya. He accused me 
of something which really hurt me. 
He told me that we had beell partial 
in the matter of rehabilitation of dis-

placed persons from East Pakistan. He 
implied that as I came from West 
Pakistan, I was a refugee from Pesha-
war or West Pakistan, we had given 
greater attention to rehabilitation of 
displaced persons from West Pakistan. 
This, I beg to submit, is entirely un-
true and unfounded. And for making 
an assertion of that nature, I do not 
want to say anything which is not 
borne out by facts. Here is the 
summary of the report of the activi-
ties of the Ministry of Works, Hous-
ing and Supply, (Department of 
Rehabilitation) for the year 1961-62. 
It shows on the last page that up to 
the end March, 1962, we have spent 
Rs. 192'44 crores on the rehabilitation 
of displaced persons from West Pak-
istan, and Rs. 185'64 crores on the 
rehabilitation of displaced persons 
from East Pakistan, making a total of 
Rs. 378'08 crores. 

The budget provision for the year 
1962-63 is also given on the same 
page. It is Rs. 2'56 croTeS for those 
from West Pakistan and Rs. 1163 
crores for those from East Pakistan, 
making a total of Rs. 195 crores in 
the first case, and Rs. 197'27 crores in 
the case of the displ1aced persons from 
East Pakistan. 

Another important matter and a 
fact which must not be lost sight of is 
that the number of displaced persons 
who have come from East Pakistan is 
about 42 lakhs while that of the dis-
placed persons who have come from 
West Pakistan is about 48 lakhs. On 
a per capita basis, it comes to Rs. 411 
per capita in the case of the displaced 
persons from West Pakistan, and Rs. 
479 in the case of displaced persons 
from East Pakistan. These are figures 
which cannot be challenged. These are 
authenticated records. and these 
records are avilable to every Member 
of Parliament. We are not sorry for 
the fact that we have spent more for 
the displaced persons from East 
Pakistan. The intention of the Gov-
ernment and its poliey has been to 
take each case, consider it on merits 
and see that the person concerned is 
properly rehabilitated. We have 
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looked at the displaced person as a 
displaced person. W~ have not look-
ed at them from a narrow angle as 
to whether they have com., from the 
east or the west, whether they belong 
to one part of the community or sn-
other. 

I do concede and I do admit that 
compensation has not been paid to 
the displaced persons from East Pak-
istan. But, for that too, I feel that 
I must make a reference to the pact 
between the two Prime Ministers of 
India, which wa, arrived at in the 
year 1950, called the Nehru-Liaquat 
Pact. Class V of that Pact says: 

"Rights of owner;hip in or oc-
cupncy of the immovable pro-
perty of a migrant shall not be 
disturbed .... 

Further, clause VI says: 

"That in thp case of a migrant 
who decides not to return, owner-
ship of all his immovable pro-
perty shall continue to vest in him 
and he shall have unrestricted 
righ t to dispose of it by sale, by 
exchange with an evacuee in the 
other country, Or otherwire". 

So, it is a clear provision in the 
Nehru-Liaquat Pact that those who 
stay back in Ea~t Pakistan have got 
the absolute right to hold on to their 
property, while in the case of those 
who came from west, it was a ma~s 
exodus. Muslims went from here, and 
Hindus came from the entire We t 
Pakistan, or we may call it the Pun-
pab, Rajasthan N.W.F. Province Sind, 
Khairpur. Bhawalpur and all those 
places. They were completely denud-
ed of the Hindu population, and as 
such, the evacuee property law was 
promulgated. 

But, in the eastern region, the posi-
tion is entirely the reverse. We ,till 
have there a large number of Hindus 
you may call them Pakistani nationals; 
but the fact remains that there are 
about a crore of them in East Pald.-

tan today. The number previously was 
about 80 to 90 lakhs. With the growth 
of population, it might be more now. 
As my han. friend Shri P. S. NII:kar 
remarked the other day, there is no 
birth-control there, and as such, the 
population there may be about a crore. 

Shri A. C. Guba (Barasat): The 
figure was 110 lakhs according to the' 
1961 census. 

Shri Mehr Chand Khanna: I thank 
my han. friend for this information. 
I crore and 10 lakhs are there. They' 
are hold>ing on to their property., 
Their property cannot be declared 
evacuee. My han. friend, Shri A. C. 
Guha, will bear me out-I am grate-
ful for all the co-operation that he' 
has given durin,g all the e years-
tnat there is a splitting up of the 
families, Some members of famil!es 
are still there who are holding on to· 
their property in East Pakistan while' 
some are in India and have taken re-
habilitation benefits here. So there 
can be no question of the promulga-
tion of an evacuee property ordinance 
under which the propertie; of people 
-Shri Badrudduja may be one of' 
them-if they were evacuee property 
could be taken over, If there was' 
such a law, perhaps his property in' 
Maida would have been declared 
evacuee property. 

Shri C, K. Bhattacharyya: He has 
no property in MaIda. 

Shri Mehr ChaDd Khanna: He may 
have no property in MaIda. But I 
know for a fact that a former Chief' 
Minister of Bengal who died in Dacca 
not long ago owned property in India. 
I know that some of the bi~ tea mag-
nates own property in India. They 
are living in Pakistan and they are-
not very good friends of our country. 
We have not declared their property' 
evacuee. 

So the fact remains that the condi-
tions are different. In the one "a°e-
there was a wholesale exodus. Eva .. · 
cuee property law wall promulgatecf 
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and as such, we took over the evacuee 
property that came into our possession. 
.compensation was given. That is not 
the pasition in this case. 

An hon. Member sitting opposite se-
·cused me, I must say his remarks were 
very very uncharitable, I do not 
want to say; I do not know whether 
it is parliamentary or not, but it looks 
as if it is a case of everything look-
ing yellow to a jaundiced eye. Re-
ferring to the residuary problems of 
nC.,-caMp DPs and remission of loans, 
he event went to the length of saying 
that we had totally ignored the non-
camp DPs and had not looked after 
them; and as fOr camp DPs. because 
we wanted to save money, we wanted 
to stop doles. we looked after their 
rehabilitation, while the others were 
ignored. Being new, possibly he is 
-not fully conversant with the Annual 
Reports of this Ministry. Here is the 
Annual Report for 1960-61 which says 
.(In page 15: 

"Of the 22:75 lakh displaced 
persons who have recl';ved re-
habilitation assistance S'l far. 6' 60 
lakhs were f. om camps and the 
remaining 16: 15 lakhs from out-
side camp·s. Out of Rs. 77' 35 
crores spent on their rehabilita-
tion, about Rs. 20'83 crores relate 
to expenditure on camp inmates 
and the remaining Rs. 56'52 crores 
to expenditure on displaced per-
sons outside camp'~". 

'The proportion is quite correct, 3 to 
1. 10' 25 lakh displaced persons out of 
42 lakhs who carne from Pakistan 
'went into camps. Similarly in this 
Report, it i" reflected that on rehabi-
litation we have not favoured a per-
son living in camp 8S a favoured 
.child and 8 person in the non-camp 
category as a step-child. That has 
never been the policy of the Govern-
ment of· India. Whatever money has 
'been spent on relief. has nothing to 
do with rehabilitation. Loans are 

10ans, and when we give relief, it Is 
-totally relief. I might tell my hon. 

friend that in the eastern region, 
losses on the loans that are given are 
one hundred per cent the losse; of 
the Government of India. Relief ex-
penditure, one hundred per cent, is 
borne by the Government of India. 
All the relief expenditure in the dis-
tricts and in the various campS is 
also borne by the Government of 
India. So if I wanted, I could have 
stopped these doles. But we have 
never done that. If 1 had received 
co-operation from some of :my friends 
and this problem had not been con-
verted into a political problem-thi'5 
is unfortunate.-perhaps much better 
results could have been achieved. The 
only exception or solitary instance in 
the Govern":1cnt of India whiCh you 
can find where the headquarters 9£ a 
Minister at the Centre was not at 
Delhi but outside was that of my-
self. I went to Calcutta and stayed 
there for senven years, ' so that I 
cOuld be useful to my unfOl'lunate 
brethren, and I am happy to say that 
I have received full co-operation from 
all responsi,ble quarters, and as my 
friend Shri Naskar mentionrd the 
other day, even the results of the pre-
sent election have clearly indicated 
that the refugees can no longer be 
treated as pawns in a political game, 
Nlat they will be going to Danda-
karanya and they will be rehabilitat-
ed. 

One or two more observations. and 
Ministry It has been suggested that 
the loam; should be remitted. My hon. 
friend Shri Guha was the first to 
write to me. Then came Shri Chatter-
jee and then others. At the same 
time, a demand has been made upon 
me that the residuary problem in 
West Bengal ,hould be resolved. And 
a third request is that the non-camp 
displaced persons should be taken to 
Dandakaranya. I want the House to 
appreciate all these three things. I 
admit and concede that there is a see-
tion of the refugee population In West 
Bengal which has not been fully re-
habilitated. It is partially rehabilitat-
ed. It a man is partially rehabilitated, 
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I accept it as part of my obligation 
.and duty- as Minister Gf the Govera-
ment of India that I have to see that 
he is rehabilitated. Now I want to 
be told whether he is to be reha·bili-
in Dandakaranya or in West Bengal. 
Money as 1 said just now, is found by 
the Government of India. The entire 
administrative expenses are also borne 
by us. It is not material to me whe-
ther a refugee from East Pakistan is 
rehlllbilitated within West Bengal it-
self or in Danda'karallya, becau3e the 
money shall be found by me, but the 
same person.- cannot be rehabilated in 
iboth the pla,£es. There is a residuary 
.problem, ana it has been assessed in 
term; of money. The money is there. 
I want to be told whether the partially 
rehabilitated persons wou Id like to 
be rehabilitated in West Bengal itself 
or they would like to be rehabilita-
ted in Dandakaranya. And what 1 
hav!, been ",ble to gather all these 
yea rs is this. Even those displaced 
persons who were in camps, who had 
been totally fed by the Government 
of India on doles, refused to go to 
Dandakaranya. Only 5,000 familes of 
all the lakhs of persons who were 
in camps have gone to Dandakaranya 
with all the persuasion and pressure. 
Therefore, my feeling is that not 
many displaced persons who are 
partially rehabilitated would like to 
go to Dandakaranya. They would 
like to be rehabilitated in West 
Bengal itself. They have taken roots 
there partly; that i.. conceded and 
admitted Now a man would not 
like afte~ ten ~r twelve years to be 
completely uprooted, leave West Ben-
gal, ond go to Dandakanarya. At 
least that is my experience, but if 
ther~ are some' who are partially re-
habilitated, who are prepared to sur-
render all the rehabilitation rights 
that they have acquired up till now 
and want to go to Dandakaranya, we 
ean consider their cases. But one 
thing has to 'be remembered, that 
Dandakaranya is an entirely agricul-
tural colony. We are only reclaim-
ing land and settling people on lanel. 
Now If I am told that the urban part 
<If the partially rehabllltated persons 

870 (Ai) LSD--6. 

should Ibe taken to DanclakaraD.Ya. 
thel;'e is no scope for their rehaltillta-
tion. 

Shri Dlnen Bhattacbarya (Seyam-
pore): May I ask a question? 

Shrl Mehr Chand 1Dwma: You 
can ask everything when I have 
finished. I never interrupted him. I 
will answer all his question's later. I 
am not giving way. 

Mr. Speaker: Let the Minister 
finish his speech. He is not yielding. 
The hon. Member can wait. 

Shrt Dinen Bhattacharya: But as 
soon as he finishes, he goes away. 

Mr. Speaker: I am here. 

8hr! Mehr Chand Khanna: As 
remarked, I never shirked responm-
bility in Calcutta and lived there for 
seven years; in spite of the proce3-
sion, funeral and otherwise that were 
taken out, I stuck to my post, and I 
am not going to leave this post. 1 
shall not leave any relevant ques-
tion that is asked unanswered. I 
shall answer that. 

I come to this contradiction in terms. 
Rem: t all the loans. The same person 
should be rehabilitated in Danda-
karanya. Give us money to rehabilitate 
that person in West Bengal because he 
is partially rehabiiltated. Also remit 
his loans. 

If I have to remit the loans of all 
those persons who have been given 
loans-they run into many crtlres-I 
can consider that aspect of the matter. 
But, having converted the loan into 
a grant, it must be clearly understood 
that there can be no further loans. 
Seventy or eighty crores of MJpees 
have been given as loans up till now. 
If the demand is that these 10aOl 
sh:ould be converted into grants, it 
should be clearly understood that DO 
further loans will be advlUlC84 
because every penny that I ,ive todaT 
as a loan will have to be convertec1 
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into a grant. That is a categorical 
statement I wish to make. 

I concede that there is the problem 
of the partially rehabilitated in West 
Bengal. I also concede tlrat they 
should be rehabilitated. But I can-
not accept this position that they 
should be rehabilitated both in West 
Bengal, as part of the residuary 
problem, and should also be taken to 
Dandakaranya and given fresh loans 
land, etc. and also that the loans 
that have been given up till now 
should be remitted. 

Shri Hiren Dutta (Tripura West): 
What about the loans in Tripura and 
Assam? 

Shri Mehr ChaDd Khanna: Thp. 
trouble about my hon. friend is that 
he does not know that I am not 
dealing with Tripura any longer. It 
is part of the Ministry of Home 
Affairs. As regards Assam, if he would 
only confine his remaTks to Bengal 
and not create trouble for me here I 
would be further grateful. I am look-
ing after the Bengalis in Assam. They 
like me and they are gratefu! to me. 
The only thing I want from him and 
his party men is to leave Assam 
Bengalis to me and deal with Bengal 
Bengalis who are living in West 
Bengal. 

A number of Members have made 
veTy moving references, to our un-
fortunate brothers who have stayed 
behind in East Pakistan and their 
number is very large. There, I find 
there is a commOn ground on this 
side of the Hause and on the other 
side. Where human suffering is con-
cerned, as my friend, Shri Dinen 
BhattachaTya said, we have no barriers. 
We ar!! a Government and we want to 
deal with this human problem in a 
humane manner. And, if this Govern-
ment can find Rs. 400 crores up till 
now for the rehabilitation of displaced 
persons, there can be no question of 
not considering the cases of those 

unfortunate people who may hav\! to 
come on this side of the border. 

But, certain facts have to be taken 
into consideration. As I said not long 
ago, on account of the Nehru-Liaqat 
Pact, while all our Mulsim friends 
came back, the Hindus did not go 
back to East Pakistan. And on top of 
it, another 17 lakhs came, making a 
total of 42 I·akhs. When this problem 
became very acute and during the 
two preceding years before this 
decisi'on in 1957 was taken, as many 
as 6 !:.kh displaced persons came out 
of East Pakistan, in the years 1950 
and 1956. I myself went there. I 
talked to myoid friends and all of 
them, but with hardly any success. 

Then we held a Conference in 
DaTjeeling; and the date of the con-
ference is 31st October, 1957. To that 
conference all the affected States were 
invited-Assam, Tripura. Bihar, U.P. 
Bombay etc. and also the State of 
West Bengal. And the State of West 
Bengal was represented by three 
Ministers, Shri P. C. Sen, Shri T. K. 
Ghosh and Smt. P. Mukerjee. In that 
C'onference We very caTefulIy examined 
all aspects of this vexed problem. This 
decision is given in the report of this 
Ministry for the year 1957-58 and 
with your permission, Sir, I would 
just like to read it. It is on page 6. 

"Future Migrants: Taking into con-
consideration the size of the re-
maining problem of the rehabili-
tation of displaced person~ from 
East Pakistan who had already 
migrated, and the limited resour-
ces, population congrestiQn and 
the prevailing unemployment in 
the States, the Ministers assem-
bled at the Darjeeling Conference 
were led to examine the policy-
that should be adopted in regard 
to the future migrants from East 
Pakistan. It was unanimously-
felt that the existing resources of 
the country would have to be-
stretched to the utmost before th~ 
displaced persons already in IndIa 
could be effectively rehabilitated. 
It was therefore, in the interest 
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of the existing displaced persons 
themselves that the available re-
sources were directed solely to-
wards providing rehabilitation 
assistance to them. To achieve 
this objective, it was considered 
necessary that the present size of 
the problem should not be allowed 
to grow 'indefinitely, and that a 
date line should be fixed after 
which the fresh migrants should 
not be entitled to receive relief 
or rehabilitation assistance." 

I had just stated that during the 
l!I8id two years as many as six lakh. 
Hindus were thrown out of East 
Pakistan and came to West Bengal, 
Assam and Tripura. We felt that a 
deadline should be fixed after which 
a fresh migrant cannot be entitled to 
receive relief or rehabilitation assist-
ance. That has been our policy till 
now. 

Unforauntely for us certain disturb-
ing develpments have taken place 
during the last one or tw'o months and 
the Prime Minister has made a 
detailed statement about them in the 
House this morning. I do not wish to 
cover that ground again. I do feel 
sad and unhappy. If Pakistan were 
only to take a leaf out of this book of 
India, their atitude towards minorities 
would be quite different. You will 
forgive me if I digress a little. I am 
saying that because I want my words 
to reach Pakistan. What have we 
done here? In the year 1954, we took 
a decision unilaterally that the 
evacuee property law should be 
abrogated and after the 7th of April 
1955, no new person or property about 
which a case was not then pending in 
a judicial court could be declared as 
an evacuee or evacuee property. We 
took that decision unilaterally. We 
had left property worth Rs. SOO 
crores there. The evacur(' property 
here is not worth more than Rs. 100 
crores. Our outlook and attitude is not 
money as in Pakistan; it has always 
been human consideration. We did it 
unilaterally. I may be wrong but 
thou,h not many Hindus are lett there, 

the evacuee property law has not been 
abrogated in Pakistan. 

Yesterday a new friend coming from 
Rajasthan, independent feels sore for 
the Meos; he has got every liberty to 
do so. He thinks of; Maulana H:fzur 
Rahman, not being present in the 
House. 

Let me tell him that it is we and 
this Government who invited the 
Muslims from Uttar Pradesh who had 
,one away to Pakistan and rest\)Ted 
them their property. In case of Meol 
I can make bold to say without any 
fear of contradiction that 25000 
families of Meos were restored their 
property which had been declared as 
evacuee property. You talk of a few 
thousand acres here and there but you 
know that an Act was passed in this 
very House and under section 20A., 
there is a clear prOVision, and there 
arc three courses open to me. If I can 
restore his original holding, I shaH do 
that. If I am not in a pOsition to 
restore the original holding to the 
evacuee under the general notification 
or under section 16, if I fall to do that 
Or if I am not in a position to do Btl, 
then I can do it in one of the two ways: 
one way is to give him alternative 
holding and the other way is to give 
him cash; or to give him b'oth. We 
have given land to 25,000 families may 
be lakhs of acres. Does the hon. 
Member mean to telJ me that this 
Government would cringe for or 
grudge a few thousand acres? No; we 
shall never do that, I can still assure 
the hon. Member that if there are 
certain cases where orders have been 
passed and measures have not yet 
been taken by the Government of 
Rajasthan, let him bring to my notice 
those cases--I am prepared to look 
into each case. 

Shrt K. R. Gupta (AI war) : Certainly. 
I shaH bring them to your notice. 

Shri Mehr ChaDd KhaDDa: Let him 
be patient. He Is a new Member; I 
know perfectly well. I have ,iven 
him full indulgence. I am quotin, the 
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figures and am making a statement as 
a responsible Minister. Tell me what 
is wrong. I am prepared to look into 
it. I have restored the property under 
Section 16 in 4,000 cases, warth nearly 
Rs. 3 crores or Rs. 4 crOTes. I have 
restored property to the Mussalmans, 
worth Rs. 10 crores. My attitude in 
life is, if I want money, if I want 
resources, I will go to Shri Jawaharlal 
Nehru for that. If he can give me 
Rs. 400 cI'ores, he can give me also a 
few more crores. I am not going to 
disrupt any national of mine for the 
sake of implementing or augmenting 
the pool. I shall never do that. That 
pool belongs to the G'overnment of 
India. It is a centralised pool. It is 
not a pool which I have brought from 
Peshawar! That compensation has to 
be paid, and the money has to be 
found by the G'overnment of India. 
We are a seculaT State. It is not for 
me to say further. Perhaps, hon. 
Members from Rajasthan and other 
places are imbued with ~ certain 
policy or ideas. I hav£> no grouse 
against them. If the secular aspect of 
this Constittuion can be proved, it can 
be proved by the acts Of this Ministry 
and if we had followed or walked in 
the footsteps of Pakistan the story in 
India would have been quite different. 
We do not walk in their footsteps. We 
shall follow the father of the nation-
Gandhiji-and work along the lines 
that he laid. We may have failed, 
but please do not judge us by bur 
mistakes. Judge us by the actions 
and the bona fide acts that this Min-
istry have done. 

Shrl K. R. Gupta rose-

Shrl Mehr Chand Khanna: Do not 
get impatient. You telephoned this 
morning, but I had no time. I shall 
see you later. 

Shrl K. R. Gupta: What a-bout non-
claimant displaced persons and the 
Patiadal'll? 

IShri Mehr ChaDd KhanDa: Let him 
be patient. He has come here tor the 

first time. I have nothing to hide. 
The record of this Government ",- II 
"is rehabilitation is something which 
any man can be prOud of, and if any 
proof was needed for it, I may say that 
I fought the elections on the issue of. 
rehabilitaioo and I won with a thump-
ing majority. 

Now, I turn to the question regard-
ing East Pakistan. This morning, I 
received a letter from Dr. B. C. Roy. 
He sent me a letter. I read it and I have 
shown it to the Prime Minister too. 
He also feels that something has got ~ 
be done for these unfortunate persons 
who are com;ng out of East Pakistan. 
I wish to make clear one or two 
points in this connection. We have 
every sympathy for them. As long as 
I hold charge of this Ministry, I shall 
do my utmost to see that in each and 
every deserving case, assistance is 
given. But, then, as I was just sayiong 
we must be careful to see that we 
give assistance only to those who 
come out to India through proper mig_ 
ration certificate. We have a very 
long border. I think it is about 750 
miles long. It is not like 
thl> border which we had in Peshawar, 
where you had the Khyber Pass and 
all those things-an open border. 
There is one thing which I should like 
to state here. I am very keen that if 
any assistance i'5 to be given, it !.'hould 
,be given only in the case of those 
deserving persons who come on proper 
migration certificates. The next thing 
that I wish to state io thl'lt I am dead 
opposed to opening l'Iny new camps. 
That process of giving of doles should 
be over. It demoralises the person 
who takes it. The recult is. as we 
have seen in Dandakaranya too, it 
took us as least a year or two before 
We could introduce that spirit of 
manhood which has been completely 
dissipated over his long and protract-
ed stay in camps. So, my intention Is 
that whatever assistance we give will 
be on an I1dhoc basm to deservinc 
persons. This is the m03t I can sa,. 
at this stage, because we do not kno" 
what the position is and how many 
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penIODS are likely to come. We do 
not want to take a step which may ag-
gravate the situation, but certainly 
we have to take into consideration all 
those deserving cases; where we find 
that there is distress, hunger and difft-
culty, we are thinkinl{ of giving a8-
IIIstance on an ad hoc basis 

11 hlII. 

The President of Pakistan and I 
come from the the same 
part of the country which 
is now called Pakistan. I lived 50 
years of my life there and I have 
known the President of Pakistan 
personally. We have some such thing 
as the Pathan code of honour. Some 
of you who are acquainted with that 
code of honour will bear me out that it 
was the bounden duty I of 
head Of the tribe-the 
Malik or the Khan-to see 
that the life and property of the 
member of the minority community 
who was living in his territory or 
clan was fully protected. I am sorry 
that that is not being done in Pakis-
tan today and I feel more sorry that 
this should be done during the regime 
of President Ayub, who calls himself 
a Pathan and who fully understands 
the implication of the Path an code of 
honour. I wish Dr. Khan Sahib was 
alive today. He was a man who knew 
what the Pathan code of honour was? 
He was a man under whose regime 
Hinudus, Sikhs, Christians or anybody 
felt as secure as any Muslim in that 
part of the country. 

Shri A. C. Guha: He would not have 
been secure in Pakistan now, had hI' 
been alive? 

Shri Mehr Chand Khanna: Another 
rreat Pathan that the Frontier pro-
duced is now rotting in jail. He spent 
14 years of his life in Jail when the 
British regime was there and after 
independence and the freedom of 
Pakistan, that great Pathan is still 
being confined to jail at Hyderabad. I 
wish President Ayub would take all 
these thl~s into consideration and 

realise that the policy he is pursullll, 
the pOlicy of squeezing out the HiD4us 
from East Pakistan w not goine to pay 
him any dividends. I dread to thiDk 
what the repercussions of such a nar-
row. communal and prejudiced polieJ 
can be. but I can oIlly hODe that wiBer 
counsel will prevail and we shall not 
be called upon to shoulder any rellpOn_ 
sibility in the matter of rehabilitation 
ot those unfortunate persons who are 
now living in Pakistan and are beine 
asked to leave that country after 15 
years of independence. That is some-
thing very ,hocking and disgusting. 

I will spend a few minutes on the 
western region. You are from the west 
and I am from the west. The other 
day you told me that sometimes in my 
remarks, I was indulging in very Ught 
phrases about displaced persons from 
the western region. 

! c::·o:~~~~~r~t. Pathans hav~ their 

Shr! Mehr Chand Khanna: You are 
quite right. That is the reason why I 
apologised to you and made amends. 

i 
My friend there was getting v~ry 

impatient. I stated that India is the 
only country, which was faced with 
the problem of rehabilitation of such 
a gigantic nature. We did not get a 
penny as aid from anyone of the 
world organisations like the U.NO. I 
have been associated with this Mini3-
try for 14 years and I do not know 
their names even. We did not get Any 
aid from any country. India again i8 
the only country where compensation 
ha, been given for physical resources 
left in another country. There is 110 
example in the world-I wish to be 
contradicted- where compensation has 
been paid for urban immovable pro-
perty left in a country from which 
evacuees have come. There are caaes 
of relief and rehabilitation, but what 
We did was, we have given compen-
sation. 
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The total number of compensation 

applications which were received is 
5,04,061. The total number of appli-
cation3 disposed of till 1st May 1962 
is 4,99,386. So, out of 5 lakhs, only 
4600 applications remain to be disposed 
of today. I further submit that we 
have given compensation to the extent 
of Rs. 168.85 crores-by cash Rs. 59.56 
crores, by transter of property Rs. 
84'64 crore, and by adjustment of 
plllblic dues Rs. 24.65 crores. making a 
total of Rs. 168.85 crores. 

Another charge against me as that 
sale deeds are not being given. The 
total number of properties disposed 
of i';; 3.90.670 and the balance-in the 
matter of issuE' of sale deeds, etc.-Is 
round about 60.000. It means that the 
cases of 3,30,000 have been disposed of. 
I do not want the House to get away 
with the impression that these 60,000 
are all to my account. We have given 
th~ displaced persons the facility to 
pay the price by instalments and the 
period of instalments is 7 years from 
round about 1956. I cannot give him 
the Eale deed or convey the property 
to him till he has paid all his dues. 
I wish the hon. Member who feels 
very greatly for them to advise them 
to pay their dues· to me and I ,~hall 

certainly see that the sale deeds are 
conveyed to them. But if he wants 
me to convey the sale deed for the 
property which stH belongs to me and 
he has not paid dues, I am sorry I 
cannot be a party to that arrange-
ment. 

My friend, Shri Sham Lal Saraf, 
made some observations about displac-
ed persons from Jammu and Kashmir. 
He further told me that firstly in the 
tr]bal raids and then ultimately in 
the police action and army action, 
there was a section of the population 
which had greatly suffered and they 
are on ou,r side of the border. For ex-
ample, I saw with my own eyes the 
termendous devastation and havoc 
caused in Baramulla. So far as those 
persom are concerned,' we have al-
ready sanctioned an advance of 

Rs. 60 lakhs to the State Government. 
Though I had nothing to do with it, 
but feeling for those unfortunate peo-
ple who were victims first of the tri-
bal raids and then-~s we wanted to 
clear the area of the police action, we 
have placed an advance, to put it 
correctly, at the disposal of the State 
Government. As far as migrants of 
Jammu and Kashmir are concerned, 
their scheme was announced three or 
four years ago. That scheme is being 
implemented. 

13.09 hI'S. 

[SHRI MULCHAND DUBE in the Chair] 

I think the total financial implication 
of giving rehabilitation assi3tance to 
about 30,000 mIgrant families who have 
come from Pakistan-held areas of 
Jammu and Kashmir is going to be 
anything between Rs. 6 crores to Rs. 
7 crores. That scheme h being imple-
mented and I think about Rs. 1 crore 
has already been given either in the 
shape of grants or adjUBtments of their 
public dues to about 8000 or 10,000 
families. That scheme b -being im-
plemented and there should be no 
difficutly. 

Shri Sham Lal Sara! (Jammu and 
Kashmir): Sir, may I seek one clari-
fication? 

Shri Mehr Cband Khanna: If I 
give in to him, my hon. friends on the 
other side will feel sore about it. 
Therefore, I am not going to give in 
to him as well. 

While summing up, I wish only to 
say to my friends. from Bengal that 
the commitment made by the Govern-
ment of India in the matter of the 
reso.lution of the ref~ee problem 
stands. The Dandakaranya scheme is 
being implemented and shall be im-
plemented. Aa regards the new mi-
grants, I have fully explained the p0-
sition of the Government of India 
in that behalf. 
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Now 
new love. 
love, that 
litation. 

would like to come to my 
I told you about my first 

is the Mini~try of Rehabi-

Shrl Sham La! Sara1: Sir, I would 
like to ask from'the hon. Minister, 
while he is on the subject, .... 

Mr. Chairman: He can put his 
question after he has finished. 

Shri Sham Lal Sara!: The hon. 
Minister is taking up another subject. 
He ha, completed the subject of rehibi-
litation. I would only ask one Ques-
tion. With regard to the refugess 
from the Pak. occupied Jammu and 
Kashmir area, may I know what treat-
ment will be given to them and whe-
ther they will be treated as refugee.; 
85 such? 

Shrl Mehr Chand Khanna: I was 
telling you Just now, Sir that I want-
ed to say a few words ;bout my new 
love. I have been in this Ministry 
hardly seven weeks. I was appOinted 
a Minister of the Ministry M WorkF, 
Housing and Supply on the 10th April, 
1962 and today is only the 4th June, 
1962. Trere is not mUch that I could 
say on this. Moreover, Shri Jagana-
tha Rao dealt with some of the im-
portant matters like housing schemeq 
and others. So I shall confine my 
remarks only to one department which 
is called ·works'. 

Hon. Members criticised this depart-
ment mostly on the basis of corrup-
tion. 

An Hon. Member: Inefficiency also. 

Shri Mehr Chand Khanna: Yes, 
in changing curtains and chairs and 
giving furniture to Members of Parlia-
ment. Sir, let me set the mind. of 
MembeTS of Parliament at rest to 
start with. Mine is a funny position. 
I did not know it till I became a Minis-
ter of the Ministry of Works, Housing 
and Supply. There is pool tor the 
Members of Parliament. Howes are 

in that pool. Allotments are made by 
the Chairman of one Committee or the 
Chairman of the other Committee_ 
The Minister of Works, Housing and 
Supply is neither a memb~r of one 
Committee nor a member of the 
other Committee. Secondly I have 
placed certain houses at the disposal 
of the Minister of Parliamentary 
Mairs. Those houses are allotted by 
him in consultation, I believe, with the 
Leader of the HOuse plus tlt[: Chair-
man IU)d the Speaker. Aga,n, I am 
not a member of that Committee. C;o, 
where the allotments are made they 
are either by the Minister for Parlia-
mentary Mairs or by the Chalrman 
of the two Housing Gommittee:;. The 
Minister does not come into the pic-
ture anywhere. 

Shrl Shag-wat Jha Azad (Bhagal-
pur): There has been no complaint 
about allotments. 

An Hon. Member: It is regarding 
services rendered. 

Shrl Mehr Chand Khanna: Again 
how I wish I was a direct forum bet-
ween the Members of Parliament and 
the Ministry. Nothing comes to me 
direct. The Housini! Committee take 
note of the complaints. I do not know 
what decisions they take. Sometimes 
I receive a letter. But if the Members 
have some grouse or difficulty about 
their furniture or about such of those 
matters, I would beg of them. please 
write tome. I am prepared to look into 
each case. I am prepared to talk to 
them, because it I have to function in 
this sovereign democratic republic, 
unless I carry all these pepole with 
me I am doubtful whether my Grants 
will be passed next year. Therefore 
I want to be On the right side of hon. 
Members. Sir, I want to talk in a 
slightly serious vien. I am a landlord. 
I let out houses and furniture on rent. 
It is my duty to give the maxunum 
possible satisfaction. I can certainly 
tell the House that the return that !s 
given to me h not adequate. I can 
ask for a better return. There is DO 
justification on the "art of this Minis· 
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try to be a Housini Ministry on the 
side and let houses, furniture and all'-
conditioners on rent where, I am told 
the furniture is shabby, and in case 
air-conditioners or air-coolers, the 
rents are very exhorbitant, I propose 
to look into these matters. 

I have received complaints from the 
Constitution House as well as from 
the Western Court. 

Shri Prabhat Kar (Hooghly): North 
and South Avenues also. 

Shri Mehr Chand Khanna: I have 
been to the Constitution House. I have 
been to the Western Court also. Shri 
Jaganatha Rao went to the North and 
South Avenues yesterday. He came 
back with a rosy picture, but it does 
not appear to be sO rosy as he tried to 
put it to me. But my idea is, I want 
to give an open invitation to all hon. 
Members, to all my colleagues. 

Shri C. K. Bhattacharya: Make the 
bungalows as good as those of the 
Ministers. 

Shri Mebr Chand Khanna: That will 
never happen. If every hon. Mem-
ber-there are 750 of them-is to 
have a bungalow like that of a Minis-
ter, then you can jolly well tdl the 
government servants to go and live 
somewhere else. Anyhow, the idea is 
to give you every possible conveni-
ence and comfort. 

Shri K. R. Gupta: What about non-
vacation of flats by ex-Members of 
Parliament? They do not vacate and 
we do not get. 

Shri Mehr Chand Khalma: Sir, may 
I proceed a little? I was just saying 
that I want to look into each case. I 
want to understand the problem. 
After having understood the problem, 
I &In even prepared to have a gene-
ral discussion with the Members from 
var~ . parties. We can ait round a 

table and loolr. into all these point.. 
I can explain. to them my point of 
view and they can tell me their point 
of view. And, unless they have a 
certain amount of satisfaction that 
they are working under hygienic and 
good conditions, I feel, whether they 
are Ministers or Members, they can-
not faithfully discharge their duty. 
I shall certainly look into that. 

As regards Members who have gone 
and not vacated their houses, the 
only thing I can do is to take action 
against them. I am taking action 
against them. But there too I shall 
have to concede that I can go only 
up to a particular limit and no fur-
ther. They were our colleagues here 
for a very long time, for five to ten 
years. Some of them want a little 
more time to make their arrange-
ments. I do not think we should be 
unnecessarily hard on them. 

AD Hon. Member: It may happen to 
you. 

Shrl Prabhat Kar: Persuade them. 

Shri K. R. Gupta: They do not reply 
to your notice even, what to speak of 
time. 

Shri Mehr Chand Khanna: If I may 
be a little more blunt, Sir, I made 42 
rooms-I would not like to be com-
mitted to the figure-in the Constitu-
tion House available for the new 
Members. But my information is 
that only 26 were taken by them and 
the remaining were not even occu-
pied. We looked ahead. 

Shrl C. K. Bhattacharya: The Hous-
ing Department said that the Consti-
tution House is more than fully occu-
pied. I stand evidence for it. It 
has been repeatedly told by the Hous-
ing Department that the Constitution 
House has no vacancy. 

Shri Mehr Chand Khanna: I am 
sorry. What my hon. friend is say-
ing-I do not want to dlspute--may 
be correct. But the information that 
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was ,iven to me was quite contrary. 
I ahall certainly look into this matter, 
whether the information that was 
riven to me was the one that I bave 
placed be1!ore the House, and. if I 
made a mistake I will again come 
before the House and make amends. 
But if my memory does not fail me, 
what I saw was that a larger num-
ber of rooms in the Constitution 
House apprehending that some of the 
Members will not be in a position to 
vacate their houses, were placed at 
the disposal of Members and all of 
them were not utilised. Anyhow, it 
is rather an unfortunate position that 
some of us who thought would come 
never came back and others like m_ 
may be flukes-have come back. 
Some of them who have not come 
nave not vacated their houses. I 
will certainly look into it. 
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Let me go back to the Ministry Worn. 

Shri Prabhat Kar: He has talten 
too much time of M.Ps. 

Sbri Mehr Chand Khanna: I was 
submitting before the House .... 
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~~'I~ 
Mr. Cha1rmaa: Order, order. Let 

there not be any cross-diBcun1on like 
thU. 
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8hri Mehr ChaDd KhaDBai 1 would 
like to say a few words about the 
Public Works Department of the 
Ministry of Works, Housing and Sup-
ply. I was submittinJr that allega-
tions were made that there is corrup-
tion in this Department. For me, to 
say that there is no corruption in this 
Department would be entirely wrong. 
What I have seen, havill.lt been in 
close touch with the administration 
call these years, is that corruption i$ 
now more or less a comparative term. 

Shrl Mahida (Anand): Mr. Chair-
man, I rise on a point of order. The 
Speaker had given a ruling that lioll. 
Members should not approach him 
while he is in the Chair. What I find 
is that this rule is ordinarily observ-
·ed only when the Spea~er is in the 
Chair. The moment the Deputy-
Speaker or the Chairman occupies the 
Chair, lots of hon. Members approach 
him for consultations. I think this is 
not in keepini with the dignity of 
the House, which should always be 
maintained, and the rules of the 
House should be observed by all 
Members, irrespective of whether the 
Speaker is presiding or the Deputy-
Speaker or the Chairman is presid-
ing. Nobody' should apprqach them 
when they are presiding. 

Mr. Chairman: I think it is more a 
·question ot convp.nience than a ques-
tion of ruling. If every body tries to 
approach the Chair in that way, the 
Chair will be in' difficulties. So, this 
suggestion has been made which is 
convenient to the Chair. 

Shr1 Rameshwar Sahu (Rosera): I 
am a whip. 

Mr. ChaIrman: His being a whip 
makes no difference to the position. 

Shrl Mehr Chand Khanna: The 
Public Works Department is a very 
big department, spread all over India, 
handling a very large volume of 
work. But I do not know whether 
it would be correct for me to call it 
the ''Central Public Works Depart-
·ment". To me it looka a little mis-

nomer in the sense that I find, with-
in a few days of my takinlr over, that 
thp. P & T have their own organiss-
tion. They have taken the st8ft 
from me and in the matter of con-
strurtion they have nothin& in com-
mon with the Ministry of Works. 
Hou~ing and Supply; they are quite 
independent of us. The same is the 
case with the Ministry of Food and 
Agriculture. They have taken over 
lin Additional Chief Engineer from 
me, but they have their own con-
struction programme which is being 
implemented by them: In the case of 
the Ministry of Home Afi'airs-Shri 
Datar is here and he would not be 
able to contradict me-whether it is 
Manipur or Tripura, or other areas 
which are Centrally admiRistered, 
thou2h the stllft is mine, I have got 
nothing to do with them. the control-
ling agency being the Ministry of 
Home Affairs. 

The MinJster of state in the MlnIs-
try of Bome Affairs (Shri Datar): 
That is quite right. 

Shrl Reda (Nizamabad): I think 
that is better. 

Shri Mehr Chan!1 Khanna: So, 
when we talk of corruption, I want 
that they should also share a lit bit 
of the bouquets that have been 
showered on the Ministry of Works, 
Housing and Supply. 

ShrJ Beda: They do. 

Shrl Mehr Chand Khanna: But 
talking in a serious vein, I feel that 
unless we exercise strict supervision, 
we are not going to achieve that, 
whether in the matter of the imple-
mentation of our construction pro-
gramme, or in bringing down the so-
called inefficiency, or the element of 
corruption which has crept into this 
organisation. 

Suppose I have a construction pro-
.gramme in Calcutta. My Additional 
Chief Engineer, who is directly under 
me. ioes there. Suppose Shrl PatIl 
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has a programme there; his Additional 
Chief Engineer goes there. Similar-
ly, if Shri Jagjivan Ram has a pro-
gramme of building a post office, his 
Chief Engineer goes there. Like-
wise, in tl1p. Centrally administered 
areas, there is a tremendous amount 
-of overlapping and lack of supervi-
sion, which is an essential pre_ 
requisite to a big organIsation of this 
nature. I have written to all my 
three colleagues, drawing the atten-
tion of their respective departments 
to this state of affairs, which is in-
troducing an element of compt'tition 
between various Ministries of the 
Government of India. Then, al-
though there are six or seven Addi-
tional Chief Engineers, the head-
quarters of every Additional Chief 
Engineer is Delhi. A wOrk may be 
-carried on in NEFA, may be a !)order 
road, or may be some work in Ma4rlls 
Or Bombay, the head offices of the 
Chief Engineer and the Additional 
Chief Engineers are in DeIhi. And 
the reason given is proper co-ordina-
tion with the Ministry concerned. So, 
for the purpose of co-ordination, even 
though the work may be in NEFA, 
the man must be here! 

I do not know how far shall 
succeed, but I have written to my 
'Colleagues that we should do !! cer-
tain amount of zonalisation, we should 
divide India into different zones and, 
taking the load of work of each 
Ministry, post an Additional Chief 
Engineer so that he is in charge of 
that particular zone and he looks 
after the construction programme in 
that zone. Now, for example, if there 
is a dispu·te between us and the con-
tractor who is living in Calcutta, must 
probably he has to come all the way 
to Delhi to settle it. So, considering 
all these things, I feel that it will be 
conducive to better supervision if all 
the work which is handled by the 
various Ministries of the Govern-
ment of India, in some cases quite 
independent of the C.P.W.D. and the 
Ministry of Works, Housinl' and Sup-
ply, Is done on a zonal basi~. So, 
the whole of India should be %onalls. 

ed or decentralised in the sense that 
we should post these Additional Chief 
Engineers at particular points so that 
they can look after the implementa-
tion of the construction proiI'amme. 

Seoondly, I find that our architects. 
whom we call by the name "design 
organisation", are not very happy 
with us. I had talks with thp.m and 
they have told me very plainly that 
whether it is in the case of pmolu-
ments, or productive work, or intro-
dusing that element of humanism in 
the house that we are building, they 
have not Rot the same amount of 
say that they would like to have. 

I do not know how far it is correct, 
but I do feel that if my architects are 
to be satisfied, they have to be given 
a certain status and they also have to 
be shouldered with a ('ertain amount 
of responsibility. I do not feel 
that they should be quite independ-
ent of the Chief Engineer. They 
have to be under the Chief Engineer. 
That is my present day thinking. But 
I feel and I want that this design 
organisation which we miibt convert 
into a Central Design Organisation 
should be properly staffed, streng-
thened and shouldered with a certain 
amount of responsibility in the pro-
duction of our plans and should also 
be associated with the implementation 
of our constrution programme. 

I went and saw Dr. Khosla yester-
day. Dr. Khosla is one of our very 
eminent engineers. He is a member 
Of the Planning Commission. I ;.old 
him that I am a layman and do not 
want to misjudge either my archi-
tects or my engineers. They have 
done tremendous i'OOcI woa'k. All 
these buildings are very fine build-
ings. The museum is B ooautlful 
production. Vigyan Bhavan is a very 
fine building. Similarly, we hn,'!' put 
up a large number of good buildings 
and we have also put up bad build-
ings. But then if the Ministry of 
Finance would insist that the plinth 
area of a hcnue must be 3111 square 
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feet and not S70 square feet, and you 
must 8ell your valuable lands in the 
vicinity of Connaught Place and Gole 
Market to the public so that we can 
make money and sh~ all these 
people out, I do not think we would 
be justified in entirely blaming the 
engineering department because the 
eneineering department can only pro-
duce what it is required to produce. 

MFs. want a hostel. I have looked 
into the plant. MP8. want an audi-
torium. MPs. want a sWimming pool. 
The officers of the Ministry of Finance 
are not agreeable to them. 

An 80n. Member: There is no time 
tor swimming. 

·Shri Mehr Chand Khanna: They say 
that the capital cost must be retlected 
in their rents. If 750 MPs are goine 
to make Use of that auditorium, it 
may be considered a necessity. It will 
be quite wrong to saddle those few 
MPs. who will use the Hotel with the 
capital cost which will be retlected in 
the shape of rent. 

I was saying that I want my Central 
Design OrganiS1ltion to ~ strengthen-
ed. I had the advice of Dr. Khosla 
yesterday. He assured me that he is 
going to look into alI these matters. 
He is going to send for the Chief 
Engineer for whom both he and I 
have very great regard. I have known 
the Chief Engineer of the CPWD for 
a very long time. I make bold to say 
that he Is a very hooest, capable and 
efficient man. He has done very good 
work. Now it is very difficult for me 
to say that every officer under him is 
a very honest officer and that there is 
no element of corruption in the 
CPWD; otherwise, there will be no 
need for a Vigilance Department and 
the SPE of my senior colleague, the 
bon. Mome Minister. We do send 
them cases. 

Similarly, one or two more things 
tll.at I wish to do are these. We have a 
CTl!:. Technical examination of works 

for Grcmt. 

is done by an ofticer of ours. He wu· 
appointed about four year. aeo. Alain, 
he is a very good ofticer. But the 
amount of work that he has done dur-
ing the last three or four years, in 
terms of money, comes to a few lakhs 
of rupees, maybe, Rs. 20 lakhs or 
Rs. 25 lakhs. During the same four 
years We may have undertaken cons-
truction programme to the extent of, 
say, Rs. -60 crores to Rs. 80 crores. So, 
if there is going to be any effective 
check, that organisation has also to 
be strengthened. 

The rules are very old. These rules 
were framed a long time ago. I am 
told that we are still working on the 
1955 rules. I feel the rules have to 
be revised. I also feel that whatever 
the procedure is for making payments 
that procedure should be simplified. 
Complaints have been made to me that 
contractors are not paid their bills in 
time. I know of cases--there are 
hundreds of them pending in my Min-
istry-where works were executed 
four or five years ago and they are a 
subject of arbitration between a spe-
cial officer of my Ministry and the 
contractor. If these cases are not 
settled over years and payments are 
not made, where is the contractor 
going to get the money? The only 
person who can bring the money is 
Government. So, we suffer. Our rates 
go up. I am told in one of the reports 
that in certain places tenders were 
called for once, twice, six times and 
no contractor was coming forward. I 
have to look into it and tlnd out why 
contractors are not coming forward. 
What is wrong? Is there some inher-
ent wrong in my organisation? Is the 
system bad or are the rules such that 
they are no longer required? They 
might have been all right ten or 
fifteen years ago. What responsibility 
has to be fixed on the Additional 
Chief Engineer and how is he going 
to discharge that responsibility? 

Then I also feel that there are or-
ganisations which have to be encoura-
ged. I will give you one or two ins-
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tances. We have seet up an organisa-
tion called by the name of National 
..Building Construction Corporation or 
.NBCC. They are handling works all 
·over India, but the trouble is, as they 
have reported it to me, that unless 
-they are given a certain amount of 
free hand that organisation cannot 
work efficiently because if there is 
_going to be the responsibility of the 
'Chief Engineer, certainly he has to 
look to it that certain codal formali-
ties are discharged and the technical 
requirements of the projects are fully 
met. The other man who does the 
work says, "I am qualified; I have got 
-qualified men with me but there is 
too much of interference." I feel that 
if I have a technical man as the head 
-of the NBCC and if that is also the 
advice that is given to me ,by Dr. 
Khosla, most of my difficulties will be 
over. 

Somehow I want to oocourage or-
ganisations like the Bharat Sewak 
Samaj who have been doing a lot of 
work. The idea is to introduce an ele-
ment of new contractors into this old 
machinery where certain vested in-
terests have been created so that we 
can break through them and also 
break the monopoly of the contractors. 

So, as I was submitting, it is a big or-
ganisation. It is a very department 
spread all over India. I am glad the 
non. Home Minister is here now. If 
-he wants that work should be done 
in an efficient manner, if we all desire 
that there should be strict supervision 
and efficiency, I suggest to him also-
he was not here when I was speaking 
-on this subject-that we should have 
effective control on our Additional 
Chief Engineers appointed in the dift-
erent zones all over India. 

One more word and I have finished. 
I have already takoo a very long 
time of the House. It is about accom-
modation and ;huggi-;honprie6. About 
accommodation a number of questions 
have ben asked in the House. The 
number of units that I have at my 
disposal are only 30,000. My require-
menu are 90.000. 

An Hen. Member: In Delhi? 

Shri Mebr Chand J[banna: I DelhI 
.lone. The construction programme 
bas not kept pace with the expandiq 
Government of India and the require-
ments of the Government servants. 
The result is that there is a constant 
pressure upon the Director of EBtate8 
and the unfortunate Minister and lUI 
two colleagues. We get a very lar,. 
number of letters every day for maa-
ing out-of-turn allotments or for mak-
ing allotments on a high-priority baaia. 
I think, that is only a palliative, that 
is, if I shift a man from Vinaya Nacu 
and bring him to Lodi Colony or it I 
step him up or step him down. The 
real solution of the problem lies in 
stepping up our construction program-
me. I am hoping that about 7,000 
residential units would be ready dur-
ing this year. We are going to sanc-
tion another 10,000 units. They will 
not by ready this year or the next 
year, but the attempt is to increase 
and step up our construction program-
me so that the deficiency that is there, 
wherther it is in Delhi or in Calcutta 
or in Bombay is adequately met. 
Because. till We give houses to these 
government servants who have been 
waiting in the queue for the last ten 
or fifteen years, this pressure upon 
the Ministry for making out-of-turn 
allotmen ts shall be there, and has to 
be there 

The samp is my position about office 
accommodation. My requirements are 
45 lakh square feet in Delhi. I have 
only 40 lakh square feet, and of them 
more than tlfty per cent are in old 
hutments that were built during the 
war. The result is, that there ii, 
again, a conRtant pressure upon us to 
tlnd accommodation for my colleagues 
and for various organisations. To a 
large number of organisations-whe-
ther it is an Indo-China, Indo-Ameri-
ca or Indo-Africa organisation-we 
have given accommodation which wu 
meant entirely for governmemt ofllce8. 
They all start with "Indo-"and end up 
with some counntry, and the result it 
that allotment. have been made. I do 
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[Shrl Mehr Chand Khanna] 
not want to cancel those allotment.~. 

But I know that if I have to draw a 
line, I cannot give any more allot-
ment, becausil I have nothine to after. 
In that respect too I feel we shall 
have to step up our construction pro-
gramme. 

Two more things and I have done, 
110 that the office of the Director of 
Estates, which is so much harassed, 
will neither get bouquets from M.Ps. 
nor anything from outside. But I am 
not going to allow, except in very 
rare or in exceptional circumstances, 
out-of-turn allotment. I have decided 
that except in a case of serious illness 
either of the government servant or 
his wife or his son, no out-of-turn 
allotment shall be made. 

Similarly, in the matter of the 
allotment of shops there is a persistent 
demand from government servants in 
the various colonies that we should 
help them in setting up consumer co-
operatives. I have decided that in 
respect of every shop that falls vacant 
in the government servants' colonies, 
a reference will be made to the Min-
istry of Home Affairs, and if the Chief 
Welfare Officer of the Ministry of 
Home Affairs has to recommend any-
body or any organisation in that 
colony of government servants, they 
shall have the first priority in the 
matter of allotment. Otherwise we 
might make an allotment to those who 
are squatters on the road-side and are 
eligible. 

Yesterday there was a big demons-
tration outside the residence of the 
Home Minister. And they were kind 
enough to come to me, at about quar-
ter past two when I was intending to 
have my Sunday sleep so that I could 
be ready for the onslaught in the 
House today. I was disturbed. I saw 
them and I talked to them. Unfortu-
nately, what had been happening in 
Delhi-I am the cause tor it, my re-
fugee friends are the cause for it--one 
thing we we did in Delhi in those days 
'Was 'unauthorised squatting'. And my 
aster ShrImati Renuka Ray would 

also bear me out that that has h4p-
pened in West Bengal too, unauthoris-
ed squatting. 

Shri Renuka Ray (MaIda) ~ 
Since the han. Minister has referred 
to me, I do not think the matter has 
been properly dealt with in Wl$t 
Bengal. 

Shri Mehr Chand KhanDa: I am not 
saying so. 

Shrimati Renllka Ray: Due to· 
Central assistance not ,being given, in 
time. 

Shri Mehr Chand Khanna: Quite 
right. And there is one thing about 
the Centr&-we are always at fault! 

But I was referring to unauthorised' 
squatting. Unauthorised squatting has 
taken place, and the main culprit is 
the refugee himself. That was the 
malady which started fourteen or 
fifteen years ago. And when the 
locals saw that the refugees could go 
and squat at any place and get away 
with it, they thought "why should we 
also not do the same thing?" And in 
Delhi we find there is a very large 
number of jhuggi and ;hompri-
wa!ahs. At one time, when the cen-
sus was taken, their number was 
round about 25,000. But now I am told 
that some were left out by mistake 
and that the number may be much 
larger, So what we have decided 
is-and I have done so in consulta-
tion with the Home Minister-we pro-
POse to haVe a proper census of all 
the jhuggi and ;hompri-walahs in 
Delhi taken. That is number one. 
The second thing is, we are going to 
have a proper register where the 
photograph of every squatter is going 
to be affixed as we did in the case of 
the displaced persons. Thirdly, we 
will see that no one who comes beyond 
the crucial date, that is June-July 
1960, is included in the matter of the 
allotment of any alternative accom-
modation. That is about the final 
date. If anyone has been left out 
inadvertently and he is able to prove 
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and convince us and show us that he 
had been left out by mistake, we are 
prepared to include him. But I make 
bold to say, and say as a categorical 
policy statement of the Government of 
India, that anyone who has squatted 
after June-July 1960 Or who is thE're 
now, we are not going to provide him 
with any alternative accommodation. 
and that person shall have to be evict-
ed. 

Even now the number is forty to 
fifty thousand. We shall need four 
thousand acres of land to provide 
them with plots. Then, our water re-
sources, our sewage <resources, our 
electrical resources in Delhi, they 
have already been strained to the 
maximum. Unless we give them deve-
loped plot and give them all the ame-
nities which go with the developed 
plot, nothing can be done. 

Again, we want to go one step fur-
ther and see that in every colony there 
is integrated development. If there 
is a school needed, there shall be a 
school. If a hospital or a dispensary 
is to be set up, we shall see that there 
is a dispensary. If there is going to 
be a shopping cen tre, there shall be 
a shopping centre. So that, when we 
move these families we take them to 
an area, as we did in the case of the 
displaced persons, we take them into 
a colony Or an area where they have 
all the necessary amenities. 

Another thing we wish to do is this. 
That is, the clearance wiI! be on a 
sector-wise basis. We take a sector, 
Neeti Marg or Bhairon Mandir, what-
ever the case may be, each sector shall 
be taken up and each sector shall be 
cleared. So I want to assure the House 
that as far as the Government of India 
is concerned, our approach in the mat-
ter of the ;huggi and ;hompri.walahs 
is going to be entirely human and 
sympathetic. But the J)Olicy that ha. 
been laid down. that policy shaH be 
fully implemented and we cannot 
allow a larger number of squatters 
who may come forward now and start 
Iquaum. and all that and take ad-

vantage of all the remaining land that 
may be there in Delhi today. Be-· 
cause, unless We conserve our lands. 
we will neither have houses for the 
government servants, nor offices, nor 
any other amenities that we wish to .. 
have, whether they are theatres or' 
cultural centres. For that reason 
every inch of land has to be conserv-
ed in Delhi. But with regard to those 
who are living either in slums or jn. 
jhuggis or jhomp1'is in Delhi, I wJah 
to assure Shri Shiv Charan Gupta as 
weII as Shri Naval Prabhakar who 
raised it the other day in the debate--
and they were very keen about it-
that our programme is that during the 
next three to four years we should 
be able to liquidate this problem. 

In the very near future I want to-
call a meeting of the leading parties, 
the Corporation, the N.D.M.C., the' 
Chief Commissioner, the M.Ps repre-
senting Delhi belonging to evE\l'y 
party, to sit around the table and to 
unfold my plan to them and ask for 
their co-operation, so that this scheme 
or this proposal which is causing so 
much of anxiety to a large section of' 
the population is properly implement-
ed. 

One word more and I shall finish. 
And it is this, that the implementa-
tion of the scheme is not done by the 
Government of India. The implemen-
tation of the scheme vests with the" 
Corporation. We provide the funds. 
and we shall provide the funds to the 
extent that they are required undEr 
our scheme. But the implementation, 
as I said. is to be done by the Cor-
poration. There too we can offer them: 
OUr help. I can give them my good 
offices. The other day they want~d 
some engineering staff. I shall see that 
the staff i. made available to them. 

Sir, I am very grateful to the HOUle 
for the kind attention it has given to" 
has given to my Demands and for tbe' 
constructive suggestions that Mem-
bers have made. I have taken a very' 
long time of the House, but I thought. 
I would cover almost all the points U' 
fully 81 r can. And, as I .td In th.-
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/beginning, if some of the points I have 
not been able to cover, I request the 
House not to think for a moment that 
I am goin, to ignore them. I am going 
to have each point examined, and if 
a suggestion is of a nature which re-

. quires the attention of the Gcvcrn-

.ment, that attention shall be given and 

. we will see that we profit by the con-
structive suggestions that Members 
.have made. 

I hope, Sir, that the Demands that 
.have been placed before the House 
.shall be unan:mously passed. 

Shri Dinen Bhattacharya: When the 
'hon. Minister was giving the renly I 
IPUt a question. At present in Sellldah 
in Calcutta thousands of refugees are 

· still squatting. Recently, they have 
· been asked to vacate. I have h.rd 
and it has also been reported in some 
papers that near about 700 of them 
have applied that they agree to '0 to 
Dandakaranya. Of these 700, it has 
been learnt that some are dllserteI'll 
from other provinces where they were 
rehabilitated earlier, some are new 
and some never approached the Reha-
bilitation Minister for any re-h"bihta-

· tion. What will be their fate·., 

Shri Mehr Chand Khanna: Sealdah 
is not a new problem with us. Seal_ 

· dab has been cleared twice before. 
· This is the third time that I have 
· been asked to clear Sealdah. 
At Sealdah, the population can i.e di-
vided under two Or three heads. There 
are locals; quite a large numb~t· of 
them. They are the responsibility of 
the State Government and not that of 

· the Ministry of Rehabilitation. Then, 
there are families who have deserted 
from within the State of West Bt'ngal. 

· They can be taken back to the rehabi-
litation colonies from which they have 

· come. If anything more is to bl! done 
· on their behalf, I am prepart'd Lo look 
into it and see that additional loans 

· or funds are given. There may be 
· some who may have come from States 
· outside West Bengal. Th~;.o,m also 
i 10 back to those States. If the idea 

is that people who have been rehabili-
tated within the State of West Bengal 
desert and come to Sealdah, those who 
have been rehabilitated in t.'te U.P., 
Bihar or other places, desert and come 
to Sealdah and I make Dandak"rllnya 
the dumping ground for all of them, 
I am not prepared to c01¥:ede t.'tat. 

·Shri C. K. Bhattacharya: I have to 
put a question. Will the hall. Minister 
kindly assure that the cOl'respJndents 
accredited to the GovernmOlt of Iudia 
are not going to be dispossessed of the 
houses that have been allotted to them? 

. .s~ri Mehr ChaDd Khanna: I want 
~'be a friend of the preas all of my liofe. 
I feel that we are both para,it;cal to 
each other. If I die, they die; if they 
live, I live. I do not want to make 
enemies of them at all. Sixty-fcur of 
them have been allotted accommoda-
tion to which they are not eititled. 
This accommodation they hav<! tllken 
out of the general pool which ia meant 
for government servants. For mf' now 
to make a categorical statemt'l!T. that 
they shall stay there for all their life, 
it is very difficult. 

.shri C. K. Bhattacharya: For the 
time they work in Delhi: not fot' all 
their life. 

Shri Mehr ChaDd KhIUlJlB: Just a 
second, please. Some of tham repre-
sent big concerns. Times of India, fOT 
example; you know who owns that 
paper. We also know who own~ the 
Indian ExpTe88. We also kllow who 
owns or runs the Hindustull Tunes. 
Why can't these big concerns provide 
houses to their own correspondents? 
They shOUld. 

Shri C. K. Bhattacharya: After 
all .... 

Shri Mebr ChaDd KhaDDa: Why 
do you want to tell them that you 
are a greater friend of them? I am 
a much greater friend. 

My point is this. Sixty-lour hous-
es are with them. If Shri C. K. Bhat-
tacharya, as the President of the N~ 
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paper Editors' Conference, were to tell 
me two things-(i) that ill future no 
fwrther demand shall be made 
upon the Minister of Housing 
for the allotment of any additional ac-
commodation for these couespor.dents, 
I can consider that aspect of the mat-
ter. Second, if there are Pl""3S corres-
pondents who own their own houses 
in Delhi-I do not say that they should 
vacate my house today-if and when 
their houses become vacant or the 
leases expire and thE:y are prf'pared 
to move to their houses, I am prepared 
to consider that aspect of 'h,~ matter. 
I do not want to dislodge anybody. 
But, yOU must concede that, on the 
one hand. you want me to g,\ c accom-
modation to government servants and 
on the other hand, I havl' to find acom-
modat.ion fOr those who are not entitl-
ed. They get out of the same pool. I 
do not want to be unnecessarily harsh 
to anybody, let me tell you. Very late-
ly, to a press correspondent who comes 
from the same part of the Coulltrv that 
my hon. friend Mr. Bhattacharya ~om~s 
I have given a tenement which also 
has a kitchen because they are going 
to have an addition ;n the family. We 
have to deal with it in a hUlTl'ltlc man-
ner. I want to tell those who occupy 
Government accommodatio'.1 to which 
they are not entitled, that the:.' should 
apprec'ate my difficulty as well I 
want Members of th,s Ho'.!! .. ' r,]so to 
support me in this move of mine. I 
do not want to throw anybody on the 
street. I would look into each ('u'e 
and examine each case on merit. Whe-
ther they are press rnrrespondent3 or 
anybody, I do not want to be U'1neces-
sarily harsh. But, there should be a 
time-limit and an extent to which they 
can go on occupy:ng government ac-
commodation. Some of them have liv-
ed in this accommodatioa for years. 
They should help me in this respect. 
I am prepared to meet them. I am 
prepared to meet the Minister fOr In-
formation and Broadcasting. I am 
prepared to meet the Chairman of the 
Newspaper Editors' Conference. If 
some via media, some formula can be 
found where the correspondents can 
be easily accommodated, I am prepar-
ed to cCllllider that. 
CO (AI) LSJ>..-a. 

Shri K. N. Pantle (Hata): During 
my speech, I tried to draw the atten-
tion of the hon. Minister to the miser-
able condition of the refugees st ttled 
in Gangakhadar and also to the con-
dition of the workers employed in the 
Government Presses. May I hope that 
the hon. Minister will look into that? 

Shrl Mehr Chand Khanna: As re-
gards the Government orinting pres-
ses, it was only yesterday that I ask-
ed my colleague Shri P. S. Naskar to 
meet some of the M.P.s who are tak_ 
ing an interest in the welfare of the 
prcss staff, whether the name is Shrl 
Randc or Shri A. N. Vidyalankar of 
Shri Warior 0; Shri Nambiar. The 
idea is. whatever is due to a press 
worker, I want to I:ive hlm that. 
do not want to take away any of his 
rights. I want the labour relations 
between 'me and my press staff to be 
normal, to be restorred. I propose to 
look into all these matters. If there 
are any specific points which they 
feel are not being properly attended 
to in the Press department of the Gov-
ernment of India, I am prepared to 
sit with them and look into each one 
of them. 

As regards Gangakhadar. I admit, it 
is one of my very bad projects. It 
was badly conceived. It Wil$ conceiv-
ed in an area which is entirely land-
logged. In spite of our best efforts, We 
have not been able to rehabilitate the 
200 Or 400 families who are living in 
Gangakhadar or, as we call it, Hastina-
pur. We made efforts to set up an 
industry there. Unfortunately that 
failed. It was found that the' man 
who was setting up that industry was 
not playing the game. We are now 
trying if some more industries could 
be set up. I am going to take up this 
matter again with the U.P. Govern-
ment. Whatever assistance is re_ 
quired from the Government of India 
sball not be wanting. 

Sbri )Iohe""'NNI 'l'aJaho (K"'DIIDJ): 
I want to know in re.pect of hfa 8nt 
love, namely, rehabilitation, wheth .. 
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[Shri Mohammad Tahir] 
it is in the knowledge of the hon. Min-
ister that in West Ben,al, there are 
a large number of Muslims who never 
went to Pakistan and they are still 
in West Bengal-mostly in Calcutta. 
They were displaced. Has the hon. 
Minister taken any steps to rehabili-
tate such persons? 

Shri Mehr Ch8lUl KhanDa: There 
are two kinds of Muslims who are in 
West Bengal. One, those who went 
away to Pakistan and came back under 
the Nehru-Liaquat Pact. It was en-
joined upon us under the Nehru Lia-
quat Pact to restore them their origi-
nal holdings. There was a specific 
date. All those who appealed before 
that date-and their number is about 
13,oo~have been restored their hous-
es. Second: thOSe who got displaced 
within the State. When the refugees 
came, they occupied about 1000 
Or 1200 houses round about Calcutta 
and other places or lands, which be-
belonged both to Hindus and Muslims. 
It cannot be denied that these lands 
belonged both to Muslims and Hindus. 
In about 50 per cent of the cases-
may be more--we have been able to 
restore the holdings to the original 
owners, both Muslims and Hindus. 
There is a very small number now 
round about Calcutta in which we 
have not been able to take appropriate 
action. Dr. B. C. Roy is doing his 
level best. Now, there are two courses 
open to us. Either we throw out the 
refugees and get these lands vacated 
and if it is not possible or practicable, 
the only thing open to us is to give 
adequate compensation or proper com-
pensation to the Muslim owners. That 
point is receiving my constant atten-
tion. 
It hrs. 

Mr. Chairman: I shaH now put the 
cut motions to the vote of the House. 
All the cut motions were put and 

negatived. 
Mr. Chairman: The question is: 

"That the respective sums not 
exceeding the amoUnts shown In 

, the fourth column of the' Order 

Paper including the sums already 
voted on Account for the relevant 
services be granted to the Presi_ 
dent to defray the charges which 
will come in course of payment 
during the year endin, the 31st 
day of March, 1963, in respect of 
Demands Nos. 99 and 143 relating. 
to the Ministry of Works, Housing. 
and Supply .... 

The motion was adopted. 

Mr. Chairman: The question is: 

"That the respective sums not 
exceeding the amounts shown in 
the fourth column of the Order 

Paper, be granted to the President. 
to complete the sums necessary to 
defray the charges that wiII come 
in course of payment during the 
year ending the 31st day of March, 
1963, in respect of the heads of 
Demands entered in the second 
column thereof against Demands 
Nos, 100, 101, 102, 103, 104, 141 and 
142 relating to the Ministry of 
Works, Housing and Supply.". 

The motion was adopted. 

[The motions for Demands JOT grants 
which were adopted by the Lok Sabha 

are reproduced be!ow.-Ed,] 

DEMAND No. 99-MINISTRY OF WORKS, 
HOUSING AND SUPPLY 

"Tha t a sum not exceeding 
Rs. 96,22,000 including the 
sums already voted on account for 
the relevant services be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1963 
in respect of 'Ministry of Works, 
Housing and Supply' ... 

DEMAND No. 10~SUPPLIES AND DIS-
POSALS 

"That a s~ not exceeding 
&. 2,38,32,000 be granted to the 
Presl<lent to complete the sum 
necessary to detraythe c~rge& 
which will come in cou~e aJ PllY-
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ment during the year ending the 
31st day of March, 1963, in res-
pect 01. 'Supplies and Disposals'." 

DsMAND No. 101-PUBLIC WORKS 

''That a sum not exceeding 
Rs. 28,48,19,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in res-
pect of 'Public Works'." 

DzMAND No. 102-STATIONERY AND 
PRINTING 

''That a sum not exceeding 
Rs. 6,98,09,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963. in res-
pect of 'Stationery and Printing'," 

DEMAND No. I03-ExPENDrrURE ON DIS-
PLACED PERSONS 

"That a sum not e~eeding 

Rs. 7,18,93,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963. in ;'es-
peet of 'Expediture on Displaced 
Persons'." 

DEMAND No. 104-OTm:R REVENUE Ex-
PENDITURE OF THE MINISTRY OF WORKS. 
HOUSING AND SUPPLY 

''That a sum not exceeding 
Rs. 57,95,000 be granted to the 
President to complete the ,.um 
necessary to defray the charges 
which will come in course of ,ay-
ment durin. the year ending the 
31st day of March, 1963, in res-
pect of 'Other Revenue ExpendI-
ture of the ~try of Works, 
Houain, ahd Supply'." 

DIMAND No. 141-CAPlTAL OUTLAY OM 
PuBuc WORKS 

"That a sum not exceedinl 
Rs. 7,11,75,000 be I1"8nted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in res-
pect of 'Capital Outlay on Public 
Works'." 

DIMAND No. 142-DELBI CAPrrAL OUT_ 
LAY 

''That a sum not exceeding 
Rs. 6,46,35,000 be granted to the 
Pres:dent to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in res-
pect of 'Delhi Capital Outlay'." 

DEMAND No. 143-OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF WORKS, 
HOUSING AND SUPPLY 

"That a sum not exceeding 
Rs. 14,59,39,000 including the sums 
already voted on account for the 
relevant survices be granted to the 
President to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963 in res-
pect of 'Other Capital Olltlay of 
the Ministry of Works, Housing 
and Supply'," 

MINISTRY OF HOME AFFAIRS 

Mr. Chairman: The House will now 
take up discussion and voting on the 
Demands for Grants under the control 
of the Ministry of Home Aft'alrL 

Hon. Members who are desirous of 
moving cut motions may send chits 
containing the numbers of the Rl.,ct,4 
cut motions at \he Ta))le within OfteeD 
minutes. 
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DEMAND No. 40-MINISTRY OF HOME 
AFFAIRS 

Mr. Chairman: Motion moved: 

''That a sum not exceeding 
R,. 2 90,27,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in-C'espect 
of 'Ministry of Home Affaris' ". 

DEMAND No. 49-CABINE.T 
Mr. Chairman: Motion moved: 

"That a sum not excceding Rs. 
29,47,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1963, in respect of 
'Cabinet'." 

DEMAND No. 50-ZONAL COUNCILS 
Mr. Chairman: Motion moved: 

"That a sum not exceeding 
Rs. 1,76,000 be gran ted to the 
President to complete the sum 
necessary to defray the chnrges 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1963, in respect 
'Zonal Councils'." 

DEMAND No. 51-ADMINISTRATION OF 
JUSTICE 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
2,10,000 be granted to the Pre ;i-
dent to complete the sum neces-
sary to defray the crargcs which 
will rome in course of payment 
during the year ending the 31st 
day of March, 1963, in respect 
of 'Administration of Justice". 

DEMAND No. 52-POLICE 

Mr. Chairman: Motion moved: , 
''That a sum not exceeding Rs. 

5,33,70,000 be gTanted to the 
President to complete the sum 
necessary to defray the charges 

whioh will C'OIlle in course of pay-
ment during the year ending the 
31st day of March, 1963, in respect 
of 'Police'." 

DEMAND No. 53-CENSUS 

Mr. Chairman: Motion moved: 

"That II sum not exceeding Rs. 
70,25,000 be granted to the Presi-
dent to cOllllPlete the sum neces-
sary to defray the charges whit'h 
will come in course of payment 
during the year ending the 31st 
day of March, 1963, in respect 
of 'Census'" 

DEMAND No. 54-STATISTICS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
1,56,40,000 bc granted to the Presi-
dent to complete the sum neces-
sary to defray the charge3 which 
come in course of payment during 
the year ending the 31st day of 
March, 1963, in respect of 'Statis-
tics' ". 

DEMAND No. 55-PRIVY PURESES AND 
ALLOWANCES OF INDIAN RULERS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
4.12,000 be granted to the Presi-
dent to complete the sum ne:'cs-
sary to defray the charges which 
will come in course of paympnt 
during the year ending the 31st 
day March, 1963, in respect of 
'Privy Purses and Allowances of 
Indian Rulers,". 

DEMAND No. 56--DELID 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
12,04,70,000 be l1'anted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in respect 
of 'Delhi'." 
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DEMAND No. 57-HIMACHAL PRADESH 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
8,65,42,000 be granted to the 
Pre,ident to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963 in respect 
of Himachal Pradesh". ' 

DEMAND No. 58---ANDAMAN AND 
NICOBER ISLANDS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
2,32,97,700 be granted to the Presi-
dent to complete the sum necs-
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March. 196~, in respect of 
"Andaman and Nicobar Islands. 

DEMAND No. 59-MANlPUR 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
3.51.60.000 be I(rantpri to the Presi-
d!'nt to complete the sum neces-
sarv to defray thp charges which 
will come in coru-e of payment 
durin/! the year ~nding the 31st 
dav of March. 1963, in respect of 
'Manipur' 

DEMAND No. 60-TRIPtrnA 

Mr. Chairman: Motion moved: 

"That a sum not exceedinlt Rs. 
5,49,86.000 to /!ranted to the Presi-
dent to complpte the sum neces-
sar:,/, to defray tne charges which 
will com!' in cou!"!!!' of payment 
during the year ending the 31st 
dav of March. 1963, in respect 
of 'Tripura'." 

DEMAND No. 61-LACCADIVE, MINICOY 
AND ADMINDIVI ISLANDS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding RB. 
16,16,000 be granted to the Presi-

dent to complete the sum neces-
sary to defray the charges which 
come in course of payment during 
the year ending the 31st day of 
March, 1963, in respect of 'Lacca-
dive, Minicoy and Amindivi 
Islands.". 

DEMAND No. 62-Orm:R REvENUE Ex-
PENDITURE OF THE MINISTRY OF HOME 

AFFAIRS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
83,50,000 be granted to the Presi_ 
dent to complete the sum neces-
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1963. in respect of 
'Other Revenue Expenditure of 
the Ministry of Home Af'tairs' ." 

DEMAND No. 128---CAPITAL OUTLAY OF 
THE MINISTRY OF HOME 

AFFAffiS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs .. 
83,21.000 be granted to the Presi-
dent to complete the mm neces-
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1963, in respect 
of 'Capital Outlay of the Ministry 
of Home Affairs'." 

Shri Vasudevan Nair (Ambal;;'.. 
puzha): We are discussing the activi-
ties of the Ministry of Home Af'tairs at 
a time when wc are '111 worried about 
the problem of national integration. 
The Home Ministry carrip.! with It a 
very heavy responsibility. since it has 
to deal with the torces trying to chal-
lenge everything progressive and 
noble in our national life. 

At the very outset, I want to make 
It very clear that we on this side ot the 
House would extend our wholehearted 
support for all the politices of GOVerD-
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[Shri Vasudevan Nair] 
ment intended to meet the challenge 
of reaction. 

During the last two days, the 
National Integration Council was 
meeting in New Delhi. After the Na-
tiona] Integration Conference, this 
was the first opportunity for the 
leaders of the nation to get togther, 
put their heads together and find out 
ways and means of combating the re-
actionary and disruptive forces which 
have raised their heads very recently 
in a very dangerous form. 

I am glad that the National Inte-
gration Council has taken certain de-
cisions which are to bp. welcomed; 
especially on the question of langauge, 
the protection of the language of the 
minorities, the media of instruction 
and such other subjects, really, the 
decisions of the National Integration 
Council are to be welcomed. Again, 
the decision to appoint a committee-
there are many committees, but I am 
specially mentioning one committee-
on the question Of national inte.gra-
tion and communalism is a very wel-
come step for, our feeling was that in 
the National Integration Confernce 
last year, perhaps, we could not face 
the problem of communalism quite 
effectively and successfully. At least 
now an attempt is being made by con-
stituting a committee, to 20 into the 
problem in a thorough manner. 

We on this side of the Hou',e would 
request G~rnment and the ruring 
party to take up a line of uncompro-
mising struggle, ideological and poli-
tical, against communal forces. When 
I say this, I have certain points of 
criticism in my mind especially as tar 
as the ruling party is concerned. But 
I would Uke the han. Minister not be 
take it jn any bad spirit, because this 
criticism is not offered in any such. 
spirit. Actually, we have to make 
some heart-searching at this time. 
Were we all carrying on in a way that 
helped to cul1b the fol1Ces of disru-ption 
and the forces of commwaa1i&m, when 
I Jhould say, there were occasions 
when perhapa certain 'ial.liances of con-

venience helped the forces of disrup-
tion in this country? 

Now, we hear so much talk against 
certain forces which have demanded 
the partitioning of Our country again. 
You know, Sir, that I am referring to 
a particular force in this country. It 
is really unfortunate. We are all 
against it. We do not want such forces 
to come up in this country. But in 
that particular part of the ('ountry, is 
It not a fact that while we speak 
against that particular force, at least 
some of the leaders of this country 
have patronised or are patronising 
some forces which are equally bad, 
which had at one time dem,anded a 
partition of this country again, and 
which even, today are really preach-
ing the ideas of anti-Brahminism and 
all such things? 

Again, looking round, is it not a fact 
that in my own part of the country 
perhaps, today, the ruling party is al: 
most a zero, if the support that it gets 
from the church and the leader of the 
Nair Service SOciety is withdrawn? I 
have had my Own experience during 
the elections. It was unfortunate to 
see that openly the communal leaders 
of a partiCUlar community were 
paraded in the platforms of the so-
called secular parties. We have to 
consider all these things at such a 
moment in the history of our country. 
I do not want to find fault with any-
body unnecessarily. My only point 
is that actually the struggle against 
communalism should be uncompro-
mising. It should be all along the line. 

14.08 hrs. 

[MR. DEpUTY-SPEAKER in the Chair] 

If the deliberation of the National 
Integration Council help us to carry 
forward such an uncompromisin, 
struggle, all along the line, a political 
and ideolDll!1ical struggle against the 
communal forces and other forces of 
disruption, then perhaps, we shall 
succeed in meetfng these forces .NCce-
fully and etrectively In the near future. 
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Now. the appointment (if a commit-
tee is all right. We would like Govern-
ment to see that the report of the com-
mittee is prepared as soon as possible. 
and other steps are also taken at the 
earliest possible moment. 

We have to consider certain other 
problems also when we are talking 
about national integration Ar~ there 
not certain real grievances-may be, 
all sorts of grievances, but-which are 
genuine and real at the bottom, which 
really help certain people to make 
use of those grievances? 

I was glad to see that in the report 
circulated at the meetinl: of the 
National Integration Council. there 
was a reference to the problem of re-
gional disparity. It seems there was a 
note attached to that report placed be-
fore the National Integration Council. 
In that note pious wishes were ex-
pressed. For the last 15 years we are 
hearing so much of pious wishes to 
help the backward regions, to have 
balanced development of every part of 
our country. It is stated in that note 
that at least during the next 15 years 
we will succeed in bringing UP the 
backward regions to the level of the 
other regions. 

What has happened during the last 
15 years? It is regrettable that in that 
note the Planning Commission of all 
bodies has glossed over the miserable 
failure on the part of Government to 
help the backward regions in this coun-
try. There is a lot of genuine heart-
.burning among large sections of peo-
ple in our country over the treatment 
they have received in every sphere 
from the central authorities. I 
want the Ministry to look into 
this matter more seriously. It is 
no use always speaking so loud on 
national integration without actually 
doing something to help the people to 
get over the diftlculties they are facing. 
It may not be only the question of in-
dustrial development. I do aot catego-
rise it that way. All IOrts of probleDUI 
are there in OUr country and people 
are really feeling agirteve4 by them. 
UnleS; there iI a serlou8 eifort to rec-

tify the mistakes and help the entire 
nation to come up on a balanced basis. 
all this talk will be futile. 

In this debate, we want to make one 
thing very clear. As tar as combatin, 
the forces of communalism and dis-
ruption is concerned, we do not hDve 
much faith in too much of punitive 
measures. Actually, this is more a 
political problem, an ideological p~ 
blem and an economic problem. We 
are of opinion that it should be looked 
at from that point of view. I hope 
that the present Home Minhter, who 
is one of the stalwarts of our national 
movement, will leave his stamp when 
he deals with these problems ot nation-
al integration. Again, I want to make 
it very clear that for all positive steps 
support <from this side of the House 
will be in full. 

Now I want to deal with another 
important problem that should be en-
gaging the attention of the Home Mini-
stry. It is 15 years since freedom. 
Freedom is measured not only in terms 
of food and cloth and other material 
amenities of life; it is also judged by 
the way our people, especially the 
downtrodden, the common masses in 
our country, are treated by the ad-
ministration. By 'administration' I 
mean mainly the police admini;tration. 
I would like the Harne Minister not to 
explain this away by saying that thil 
is mainly a State "Subject. I want him 
to look at this problem from a broader 
angle. Actually during the imperia-
list rule, we were suppressed and 0p-
pressed The police administration 
was just >barbaric; it was not at all 
civilised. But what has happened 
after freedom? I do not at all la1 e ' 

that the same thing is continuing; I 
should be absolutely blind to say that. 
At the same time, I WIIftt to say that 
much of the -past is eonti!lulng. r CD 
produce judgement after ,udpmeDt 
from learned iud,. of tbIs count17 
who have pointed out how' the ~ 
adminstratlon is OOIldnulq. In UP, 
Blhar and Jtera1-r do not knoW 
whether it hal Juill;PeDecI in aDT oCbe' 
St.te!~Uce ~~ were .... 
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pointed, and these commissions had 
presented valuable reports. They have 
Invited the attention of the respectIve 
governments to the nece,sity of urgent 
refonns in the police administration in 
tune with the new society we want 
to build in this country. But unfor-
tunately, even today we can relate 
many many said stories before the 
Home Minister which expose the con-
tinuing terror of the police adminis-
tration. 

It is very often tha t certain 
mothers, in order to scare their 
children into submission, say that 'a 
policeman is coming'. Is that a cre-
ditable situation? Should the police 
of this country symboLise terror? It 
is not at all a creditable situation. 
What has happened in the Andamans 
only very recently? We had such a 
dispute in this House over the whole 
matter and we were surprised that 
even such a reasonable Home Minis-
ter like Shri Lal Bahadur Shastri 
agreed to have a judicial inquiry only 
after a lot of noise made in the 
House. This is very surprising even 
after categorical statements made by 
the hon. Prime Minister on many 
occasions that after every police fir-
ing, undesirable as it is, a judicial 
inquiry should be instituted. He made 
the statement several times in this 
country during the last many years. 
But unfortunately the Home Ministry 
is always fighting shy. I do not know 
what is going to happen to the so-
called inquiry on the Andamans fir-
ing. I do not know, after all, whe-
ther there will be a judicial inquiry 
i'nto that firing. As far as the Anda-
mans is concerned, a judicial inquiry 
ought to have been ordered at the 
very beginning because it is a place 
with which we have practically no 
day to day communication. The 
matter should be looked into. The 
present, situation has to be improved. 

I do not want to quote too much. 
B\lt it' is very necessary to point out 
to the Home Minister that even re-
cently there were many cases of 

third degree methods in lockups and 
jails. There was an incident in Al-
lahabad, a person being killed in a 
prison. There was trouble afterwarct. 
when there was firing, and some 
others died. It goes on in this chain 
reaction. In my constituency, a per-
son was asked to go to the police 
station. Of course, after that we 
could not meet him; only his dead 
body was returned. He was a friend 
of mine. It happened very recently. 
In another place, there was an un-
fortuna te incident of stone- throwing 
on a Chief Minister-very undesir-
able-but what followed? 35 people, 
including an editor, were taken to 
the police station a'nd third degree 
methods were used on all the 35 of 
them. They came before the Magis-
trate with swollen faces. It happened 
very recently. The story goes that 
even the police were instructed to 
see that the waiHng and weeping of 
these people in the lock-up should 
reach the bungalow where the Minister 
wa.s staying! Open reports appeared 
in the press. Is this a desirable situ-
ation? In Jabalpur in 1961, some per-
son was taken into a police station to 
be questioned, He was kil1ed. There 
were burns on his body. Kerosene 
was poured On his body. 

The Minister may say that these 
are isolated cases, That may be an 
argument. But if there are even such 
isolated cases in India after 15 years 
of freedom, it is very bad. We should 
feel ashamed over such 1.hings-hap-
pening in our country. I do not want 
to quote from the judgment of Mr. 
Justice Gurudev Singh of the Punjab 
High Court. I do not want to quote 
from Mr. Justice Mulla of the Al-
lahabad High Court, now retired. 
Actually, even now there is a regular 
struggle going on as a result of his 
judgment on the police administra-
tion. I do not want to quote exten-
sively from the police commission re-
ports of Bihar and U.P. AIl this is 
before the Minister, and I am sure 
he will not dispute the facts that 
have been placed before him. The 
question is: what can the Home 
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Ministry do in this matter? Can 
they only sit tight like this saying that 
it is a State subject, that they cannot 
do anything in this matter? No Sir. 
My view is that the Home Ministry 
should appoint a police commission of 
its own. Let that commission enquire 
as to how the police administration is 
being carried on in every State in 
India, and let us have a new atmos-
phere in this country as far as the 
police administration is concerned. 

Tlte third point that I have to 
mention only by the way is about the 
notorious practice still continuing in 
our country of police verification be-
fore appointment. We hact a half-
hour discussion in this House on it. 
The Home Minister was good enough 
to state that he would look into con-
crete cases to satisfy himself that 
the candidates were not harassed, 
but I would like to tell the Home 
Minister that even after we had this 
discussion, the Home Minister of my 
State, where this practice is very 
prevalent, made a statement to the 
press on 23rd May, and I am quoting 
from a report in Mat1'u Bhoomi 
which is not a communist paper but 
a nationalist paper, which supports 
the Congress: 

"The Home Minister P.T. 
Chacko told pressmen that the 
police verification of candidates 
will continue as long as the pre-
sent rules continue. He said that 
the present rules can be changed 
if he is convinCl!d that they are 
formulated on a wrong basis, but 
the rules were :rramed as it was 
felt that they were essential and 
necesary." 

This is after the statement of the 
Home Minister here in this House 
that perhaps there WE're one or two 
things different in the Kerala rules 
from the rules that the Home Minis-
try had evolved. Even after that, the 
Home Minister of Kerala maintains 
that whatever he 'has got in his State 
is very essential. This practice Is 
ODe that CIrls at the wry roots of de-

mocracy. This Damocle's sword hangs 
over the head of every young man 
and woman who wants to get a job 
In the Government, 3!nd has to be 
removed. This is even a kind of 
political canvassing, because people· 
are afraid of having honest opinions, 
about varioUs matters in this coun-
try. 

The Home Minister of a particular 
Slate made this statement in the face-
of the statement of the Prime Minis-
ter in the Rajya !>abha, as follows:' 

"Some kind of verification 
takes place. whioh is an old 
practice. not about political opi-
nions, but about other matters. 
We are trying to put an end to 
this." 

The Prime Minister of the country 
says that he is trying to put an end', 
to it, while the Home Minister of a 
State says: no, this is very essential 
and necessary. Where do we stand, 
and whose statement is to be taken· 
as authoritative? I would like the 
Home Minister to go into this ques-
tion as early as posible, because as I 
said this system cuts at the very root 
of democracy. 

N ow I come to the plight of Cklv-
ernment servants under the care of 
the Home Ministry. We are getting 
deputations-people are coming to, I 
think, many other MPs. also-with 
grievances. The main thing is that 
even today a large number of As-
sistants working in the Central Sec-
retariat have very few chances ot 
going up because of competitive ex-
aminations and alI that. The case 
of the Assistants, who are quite large 
in number, has to be considered 
sympathetically. The one main thing, 
that the Cklvernment has to do, ac. 
cording to me, is to have statutory 
rules as asDOn as possible to govern 
appointments, promotiOns, and all 
these things in the Central Secrete· 
riat. It is really a pity that after 
so many years of freedom, the Cen-
tral Secretariat has no such statutory 
rules. Some old Central Secretarlat 
ReorganisatiOn Scheme or some I\ICbo 
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thing is still continuing. So, I would 
plead with the Government to see 
that the statutory rules are formu-
lated and put into effect 115 soon as 
possible. As it is a very complicated 
matter, I cannot give any particular 
view on it, but I would like the Home 
Ministry to see that the misapprehen-
sions and heart-burning among the 
large number of Assistants about their 
future chances and promotions are 
removed by suitable steps taken by 
the Govemment as soos as possible. 

There is another category, of c1a~s 

IV employees. They are really very 
unfortunate because they did not 
have any chance of getting any kind 
of education. Some of them, while 
serving passed some examinations, 
may be matriculation. I would like 
the Home Ministry to see whether it 
is possible that some posts in Class 
III can be reserved for such candi-
dates in Class IV who happen to get 
some kind of a certificate, mostly 
matriculation certificate. 

Another point which I want to 
place before the Ministry is the pro-
blem of classifying Madras City as 
"A" Class. I would at least like to 
know the reasons why the Home 
Ministry is refusing to do that even 
now. I would like the Home Minis-
try to refer to this in his repb'. 

Then there is the problem of lAS 
and IPS officers who have been posted 
in Kashmir for the last so many 
years. It seems they are not get-
ting chances, even after many years 
of service, to go to some other place. 
Some of them may be belonging to 
other places. Of course, according to 
the regulations, they ihave to serve 
in any pam of ndia, but at the same 
time, I think it will be only justice 
done to them if after many years of 
1Iervice, some of them get chances to '0 to some other parts of the coun-

·try. 
One word, about the creation of 

'more and more cennl aerYices. Re-

cently, the Government baa decided 
to have Forest Service, !In-
gineering Service and Health 
Service. They may be having more 
services. The Government may be 
having an idea that the creation of 
more and more Central services will 
help national integration. We on this 
side would like to be associated with 
thaI idea completely, but we feel that 
what is actually happening in our 
country today is too much of unneces-
sary centralisation. Actually, the idea 
of State autonomy, which is there in 
the Constitution, is being thrown to 
the winds. So, unnecesary creation 
of too many Central services, espe-
cially when they relate to State sub-
jects, is not good. Perhaps it will 
go counter to the idea of national in-
tegration. Any kind of centralisation 
will not help national integration. So, 
that is a criticism that we have to 
offer as far as the creation of more 
and more Central services is COD-
cerned. 

Finally, I would like the Home 
Minister especially to consider the 
questions raised by me, mainly the 
question of national integration, 
police vertification and the qu.eetion 
of democracy connected with that, 
and the problem of police adminis-
tration and the reform in police ad-
ministration which is urgently called 
for. I hOpe the present Home Minis-
ter, reputed to be very sweet and 
good, w'iil do his best to look into 
these ,problems and do the needful. 

Shrl MahJda: Mr. Deputy-Speaker. 
Sir, the Ministry of Home Affairs ia 
concerned more with law and order, 
and I regret to find that the law IUIII 
order situation in our Capital itaall 
is that Del-hi, as recorded since 1956, 
has had about 70 explosions, and we 
are being told that they are mainly 
political. ;r personalliy consider that 
this is due to laxity on the part ot 
officials, and I desire that those 
officials who show such laxity should 
be dea.J.:t with very severely. We bad 
a very sad e~ence in the Capital 
when we 1091 the Father of the Na-
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tion and we do not want that our 
national leaders should be in danger 
by such explosions and other political 
.activities. 

There have of late been a lot of 
talk about national integration and 
many Members have voiced their 
feelings in committees. Even the pre-
vious speaker referred to it. My 
Party also fully endorses this idea of 
national integration. But how this 
objective of national integration is to 
be achieved? It is very easy to talk in 
committees and in assemblies.. The 
difficulty is in putting these ideas in 
action. My humble suggestion is 
that national integration from the top 
would not do. It must be evolved in 
the villages a nd if we are able to 
succeed there, then I am sure these 
national integration talks will suc-
ceed. We, however, find that all such 
matter, mostly start from bi" cities 
and capitals and then go down to the 
people. But it has not been found 
working. If national integration is to 
be started in rural areas, I suggest 
that four or five national leaders 
shOUld go and do propaganda there, 
and if it is found successful, its scope 
should be widened. Merely talking 
of national integration will not do. 
I submit that I for one shall offer my 
services to the National Integration 
Committee or any such body which 
may require our help in the rural 
areas. 

We also talk of evolving a code of 
conduct for political parties. Well, it 
is a very laudable ideal. But when 
we try to put these ideals into prac-
tice, then the leaders of political 
parties come into disagreement. This 
has been my sad experience since my 
coming into this House. There is a 
lot of talk of unity and national in-
terest, but when it comes to a matter 
of evolution of a code of conduct we 
fight shy and we are not able to put 
such ideals into practice, educated 
. thou«h we are. On flbe other hand I 
ftnd that there is a lot of cooperation 
irun the \llil!dllCBted ~ more 
than from t.he educated claases. I do 

not wish to raise this issue either with 
my friends here or outside, but I 
believe we talk more and do less, If 
we want to do more and talk less, we 
must go out of this House, put our 
heads together and work hard. With-
out working hard in the rural areas, I 
do not think the country can progress. 

We haw also to face the dacoit 
menace in Madhya Pradesh and other 
States. The depredations of these da-
coits have not been checked. They 
should be very severely dealt with 
either within the country Or on our 
borders. I also find that the borders 
of Gujerat are not safely guarded. 
There is a lot of incursion of Pakistan..i 
nationals. They come in very easily 
and go out easily also. All such un-
dersirable intrusions should be very 
severely dealt with. 

The Home Ministry llhould also re-
vise the Arms Act which was devised 
by the former British Government. I 
personally believe that arms should be 
given very freely to deserving people. 
It is also found that those who deserve 
it do not get it, while those who do 
not deserve it get it. I find tha.t arms 
licences are freely given to businelS 
classes, people who do not know how 
to handle a pistol or fire a gun. I 
want that arms should be given freely 
to people living in rural areas, and 
more particularly ncar our borde1'8. 
Not only should they be given anna, 
but also imparted training in their 
use, so that they may know !how to 
deal with raiders or cattle lifters. I 
plead that the Arms Act should be 
amended by the Home Ministry .. 
early as possible. 

I teel that associations like the Na-
tional Rifle Association ah.ould be 
given every encouragement. I 1"equ.t 
Members of Pa.rliament to join such 
a.BK:iations and fonn a national trant. 
When the safely of our ccuntry ia en-
daqered we do not want to llit bare 
and talk. On the ather baud .. 
should be ",ell-Yel'8ed in tile .. ., 
arms and lead our people in ....... 
aureilen. 
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I lind that the HDme Ministry gives 

grants tD perSDns WhD have served the 
natiDn. I WDuld in this cDnnectiDn 
like to refer tD the case ,of one Mr. 
Pala.nde WhD has served ,our cDuntry 
very ably ,on the Goa front. He has 
lost his eye and arms, but he is not 
able tD get his full pension which is 
due tD him. I have brought this to 
the notice of the State Government. I 
want that such persons WhD have 
suffered fDr the sake ,of ,our country 
should not be neglected. They should 
be given adequate pension fDr their 
life. 

It is rather surprising that in Delhi, 
the capital, there is nD national monu-
ment to those who fell fighting for ,our 
independence. I have viJSited many 
countries in the world, Wlhere there 
are tDmbs fDr unknown warriDrs. But 
it is a sad commentary that even 
fifteen years after ,our becDming inde-
pendent, we have not yet had a 
national mDnument fDr thDse who have 
laid down their lives for the sake 
,of the colliTltry. I hDpe the whDle 
House will agree with me in request-
ing the HDme Ministry tD have a 
natiDnal mDnument to all thDse who 
feel fDr the sake ,of independence ,of the 
Muntry. It is regrettable that we 
have not yet been able to commem-
mDrate these WhD laid down their lives 
for the sake of the independence ,of 
the cDuntry. It is high time we have 
such a natiDnal mDnument. 

I find that the HDme Ministry deals 
with backward classes. I have with 
me an extract frDm the Dhabar Com-
mittee which has gDne intD the cDndi-
tion ,of Scheduled Castes and Schedul-
ed Tribes. I find that the bulk ,of 20 
milliDn tribal pDpulatiDn in India re-
mains unaffected by the development 
activity. The tribals are alSD a part 
,of ,our cDuntry. They ,only get a 
chance sometimes tD visit Delhi on 
the 26th Jfl1uary in connection with 
the celebI'J\iDn ,of ,our Republic Day. 
They are br,ought here, exhibited t,o 
the public '4lIId then fDrgotten. I 
would reqUjlift the Home Ministry to 

devDte mDre attentiDn and mDney tD 
them and bring them ,on a par with 
the rest ,of ,our pDpulatiDn. 

wDuld nDW like tD Say a wDrd 
abDut prDhibitiDn. I CDme frDm an 
area where prDhibitiDn has been in 
force fDr the past fifteen years. I lind 
it very puzzling that while in the for-
mer Bombay State and the present 
Gujerat State drinking is a crime, it 
is nDt a crime tD drink in Delhi. I 
request the Central GDvernment that 
there should be unifDrm laws. If it 
is a crime tD drink in Gujerat, is it 
nDt a crime tD drink in Delhi? 

Of CDurse, I dD nDt drink; and I am 
a believer in prDhibitiDn. I personally 
believe that people shDuld have the 
liberty tD drink Dr nDt to drink. But, 
if there is a law, it Sh,oUld be unifonn 
fDr the whole country and nDt such 
that while it is not a crime in DeIhl 
it is a crime in BDmbay Dr Gujerat. 
There ShDUld be a unifDnn law; and 
there shDuld nDt be different sets Dt 
rules fDr different parts ,of the cDuntry. 
I wDuld request the HDme Minister to 
look intD this matter 'and have uni-
formity all DVE'r the country. 

In the matter ,of languages, I find 
that Hindi has nDt made much ad-
vance. Hindi shDuld be ,our natiDnal 
language thDugh there is DPPDsitiDn 
from the south. We shDuld nDt fDrce 
this language on them. The language 
should be s.pread in such a way that 
people take to it and try tD speak in 
Hindi. I wish Members in the HDuse, 
and mDre particularly myself alsD, 
shDuld address the HDuse in Hindi SD' 
that every ,one is able tD understand. 
The HDme Ministry ShDUld dD some-
thing tD dD prDpaganda amDng the 
,officials also. There should·be pr,o-
gressive use ,of Hindi everywhere. 

I want tD draw the attentiDn of the 
HDme Ministry to ,one thing, though it 
does not concern the Ministry in 
particular. In Jamnagar we have got 
a Sainik School where the examina-
tIons .e taken in Engllm. The bo1s 
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from Gujarat, who are taught no 
English at all from the fifth standard 
or the eighth standard, are not able 
to appear in those examinations. I 
am mentioning this only to show that 
this want of uniformity with regard 
to the use of languages causes trouble 
to young boys from Gujarat, which is 
considered to be backward in rrulitary 
training. We have such an opportuni-
ty and yet the boys cannot appear 
because they have not had their edu-
cation in English at all. 

The question of the privy purses of 
the Princes also comes under the 
Home Ministry. I am not directly 
concerned with this. Bu t there are 
matters which cannot be taken to a 
court of law. For that the previous 
permission of the Home Ministry or 
the Ccnlral Government is necessary. 
I would request the Home Minister 
to appoint a committee of elderly 
Princes to look into their alTairs, since 
these affairs cannot go to a court of 
law. Since they do not have the ad-
vantage of going to a court of law, 
this matter should be dealt with by a 
'Committee of Princes. It should go 
into family matters, pertaining to 
marriages, grants of allowances and 
th'ings like that. 

I also find that there are a good 
number of Indian technicians and 
scientists who are out lor jobs. They 
are foreign trained. As our Prime 
Minister himself said, we want our 
scientists and technicians to come 
back to our country and serve the 
country; but we find many of them 
still without jobs when they return to 
India. They become frustrated and 
many of them go back. I would re-
quest the Home Minister to use his 
good offices to see that such .people, 
who have better training, are made 
better use of in this country. 

A word about the northern borders 
of our country, near the Himalayas. 
I find that a lot of political activity 
has been going on lately. I have 
heard and read that certain political 
parties have been dom, propaganda 
that Tibet, becalUe it has joined 
China, has gained a lot and people 

are more prO.!lPerous there than in 
India. Such activities and also others 
are going on all along the northern 
border. I request the Hime Minister 
to pay more attention to these border 
activities and also to foreigners gOing 
round in different disguises to those 
parts. These things should be check-
ed and the police should be alerted 
on our northern borders. 

I personally feel that in our demo-
cracy we allow rather too much of 
liberty for such activities. Certainly 
healthy activity is welcome; but when 
the defence of our country is concerned, 
the Home Ministry cannot be neglect-
ful of such political activities. They 
should not alJow such activities to go 
ahead and then, ultimately, arrest 
somebody here and there. By that 
time much of evil would have been 
created. I hope our Home Minister, 
though small in appearance, yet with 
a largeness of heart, would pay more 
attention to these and be more severe 
because in statecraft laxity is never 
appreciated. We have dlways to re-
gret afterwards. If we take stern 
action from the beginning then we 
shall have no cause to regret. These 
border activities on the ~orth shoulcl 
not be taken lightly. Th;,y are acti-
vities which would affect us in times 
to come. So long as the matter.; are 
not dealt with by the milit"ry and 
we deal with them in a police way, 
our primary responsibility is to take 
more care about the northern borders. 
We must also devote attention to our 
western and eastern borders. But, at 
the moment, we should be more care-
ful about a giant country bordering 
our country. Those who have been 
there say that there is complete 
laxity of law and order there. I 
supposp he is alrl'ady paying attention 
to this. But I would like to bring to 
the notice of the House the fact that 
we should be very careful about what 
is happening on our northern borders 
because they are vast and rather neg-
lected too. It is difficult to defend 
2000 long miles. I would requetrt the 
Home Minister to ICIId lOme Gt the 
Members of our HOlUe there and 
make enquiries personally and report 



Demands JUNE 4, 1962 lOT Grants 

[Shri Mahida] 
to the House the happenings there 
from time to time. 

The Home Minister has a very 
arduous task of maintaining law and 
order and keeping peace in normal 
times in our country and in the capi-
tal. I desire Government should be 
very severe with those who are res-
pon9ible for these explosions-tor 
political or other reasons-and punish 
them severely. After all Govern-
ment has to rule the country and it 
must do that in a strong way. I feel 
that our government is one at 
the best in the world. I say this 
because it is a national government 
and I am proud of it. But I want 
that our Government should be strong 
and effective and not lenient as we 
find it. We have been tar too lenient, 
in a sense, in dealing with outsiders, 
may be Pakistanis or may be Chinese. 
This leniency must stop because yOU 
will find that those who have been 
lenient in the past have ultimately 
suffered because of that and their 
country has also suffered. 

My last submission is that the views 
I have expressed will be borne in 
mind by the HomE' Minister in parti-
cular and also the Central Govern-
ment. 

Mr. Deputy_Speaker: 36 han. Mem-
bers have E'xpE'ressed a desire to speak 
on this Ministry's Demands. Natu-
rally the time for the Congress 
speakers will be limited-not more 
than fifteen minutes. 

Shrl Raghunath Singh (Varanasi): 
Sometime it is very difficult to pre-
pare so many charts and so many 
figures and then speak in ten minutes. 

Shrl Barish Chandra Mathur 
CJalore): I discussed this matter with 
the hon. Speaker and he did not con-
tribute to this view. 

Mr. Deputy-Speaker: There are 38 
apeakers: that shows the popularity 
or the Home Ministry. We shall try 
to adjult 

Sbri Khadilkar (Khed): Once a 
year we get an opportunity to discuss 
a particular department in all its 
aspeds. If we are supposed to finish 
our speeches in ten minutes, it be-· 
comes a ritual. 

Mr. Deputy_Speaker: ,If repetitions. 
are avoided, any good speech can be 
compressed in 10-15 minutes. 

Shri Khadilkar: Some more time 
should be permitted where important 
matters are discussed. 

Mr. Deputy-Speaker: I am in the 
hands of the House. 

..n ~" 'mf ("~iifl5If') : ~ 
'Xfel 'I'ir~, f;r;r ~ ~ ~ ('f1fi 

~ ;;rn: +It ;r"\;;r;f 1fiT ~ ifiil' f'lOfT ~, 
~ ~ <;ff;;r;f 1fiT ll"r1fiT ~ ~ I 

Shrimati Renuka Ray: Sir, I am 
very glad that the Central Govern-
ment has at last decided to increase 
the number of All India Services and 
have the Statistics, Economic, Engi-
neering. Forest. Medical, Health and 
Education Services. The prE'vious 
speaker was afraid that this way we 
were doing away with the autonomy 
of the States. I do not think so; on 
the other hand an all India outlook 
is very necessary. When we are talk-
ing of national integration, if our 
services do not have an all India out_ 
look. how can it 'be possible to imple-
ment our measures and policies on 
national integration. Therefore, I do 
welcome that these services are beinjr 
started now or in the near future. I 
am sure that the All India approach 
will also help our officers to come to 
Delhi sometimes and go back again 
to their States to understand what 
our policies and objectives are. But 
her .. I should sound a note of warn-
ing. Since Independence especially 
officers who come to Delhi do not go 
back; they tend to stick here; that is 
In the administrative services. It wu 
not so In the old days. I have apoken 
on this particular point earlier and J 



1647 JYAlSTHA 14, IBM (SAKA) for Gra,," 8648· 
would speak again about it ·because 
jlHlt a8 from the district to the State, 
80 also from the State to the Centre, 
those who come up with certain 
experience become out of date after 
sometime. So, it is better that they ,0 back to the State and to the dis-
tricts and gather fresh experience and 
then come to the centre. Very often 
the way of handling problems enun-
ciated in the Centre is out of date. 
Things are moving fast. The States 
are all not alike and the problems are 
varied. I am glad that at least in 
some States the district administra-
'kIrs are now getting some special 
allowance so that thpre is not much 
difterence from being in the State 
headquarters and in the districts. 
After all it is the field level which is 
the pivot of our administration. If 
at that level we do nl'lt have persons 
of sufficient seniority and if all our 
good officers come to the State level 
or to the Centre, all our schemes 
suffer grea tly. 

There is another problem which has 
already been brought to the notice of 
the Home Ministry through the report 
of the plan projects committee on 
backward classes and social welfare 
in 1959. In tribal areas and in wel_ 
fare administration as a whole there 
is great difficulty and that is the pre-
sence of those who know little of the 
type of administration required or 
have no knowledge of what they are 
expected to do. I know that certain 
re-orientation work is being done in 
this respect. But a special cadre for 
the backward classes such as tribals 
has not been set UP nor is accentua-
tion given to their training which is 
required to have an understanding of 
the problems of tribals. Very often 
tribal blocks sufl'er very much 'becaUSe 
the personnel do not understand what 
they are supposed to do and unless 
the objectives which inspire us here 
are underdood by those who imple-
ment our schemes, how are we coing 
to implement them in the right 
manner' 

It !IIa7 be _id that public under-
latin,. do not come UDder this 

Ministry but the report mentioDa 
about the Industrial Manapment 
Pool. There is need tor proper under-
standing of bUBiness ways and' 
arrangements !or training faciliti., 
tor those who take up public under_ 
takings. I do not mean that those· 
who have their loyalties to some busi-
ness concern would be the best people, 
in a public undertaking; not that. Bu.t 
those who are to undertake publi.c: 
projects should be trained in actual 
work either in the public sector or in 
some fields in the private sector so 
that they understand the work they 
are doing, so that also the criticisms 
that are brought against the public 
sector, very much exaggerated by 
those who do not believe in the public 
sector, may be met. That is why I 
IUggest that those who are to man 
them should be given proper training 
before they actually take on any great 
responsibility. 

In this report there is a paragraph 
about the infiltration of Pakistani 
nationals into Assam. Two years ago 
when the treatment of Bengalis in 
Assam was considered in this House. 
more than one Member pointed out 
that thcre was a great deal of infiltra-
tion of Muslims from Pakistan gOing 
.m in the A.~sam border and that some 
steps should ·be taken about it. At 
that time not much notice was taken. 
I am glad that the Home Ministry's 
report has mentioned it and there 
should also be adequate mcasures to 
prevent it. J would request him, 
when he replies, what these preven-
tive measures referred to in the report 
are and whether they have been 
implemented. to prevent inftltration 
of Pakistanis. particularly on the scale 
that they have been coming in recent 
months. 

There is reference to the border 
problems and development of border 
areas in certain States of Uttar Pra-
desh. Punjab. Jammu and ICallhmir 
and Himachal Pradesh and certain 
money has 'been given by the Plan-
nine Commiaion. I am Ilad tllat 
there Is lOme recopition of the Deed 
of U1e deYelopment of our bordeN. t 
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~annot understand why the eastern 
. border between us and China and 
Pakistan, especially between the 
borders of West Bengal and Tibet or 
·China border, should not receive some 
more attention. It is not only neces_ 
sary from the military point of view; 
from the point of the local population 
also, proper measures should be taken. 
'The propaganda that is done on our 
borders goes on unchecked: there are 
all kinds of propaganda among the 
people who live in our borders and 
we on our side do not counter them 
in the proper way nor is the develop-
ment of the border taken up as it 
should be. I am glad Home Ministry 
is conscious of this and has taken 
cognisance of this and I would ask 
them to pay a little more attention. 
I am talking of the Tibet-China 
border which is very much inore 
important than even the border with 
Pakistan which is after all a people 
like our own. To check the kind of 
propaganda tha,t goes on there, a great 
deal more has to be done not merely 
by sending leaflets but by people 
going round and explaining to them 
what the real position is. Since they 
are ignorant they are often led to 
believe in things which are completely 
untrue. Therefore, they are not able 
iO protect their borders or are inclined 
to do it as they could. I do not say 
that all are like this, but there are 
ignorant people amongst whom some 
kind of propaganda is still going on. 

15 hrs. 

I now turn to the next question 
and that is the question of the wel-
fare of backward classes. There is 
a constitutional guarantee regarding 
the position of the backward classes. 
It is the Home Ministry at the Centre 
which is in charge of this matter. 
There have been committees; there is 
a plan projects committee with which 
I was\issociated. There was the Elwin 

. Committee for the tribal blocks and 
last ~UJt not least, there was a Com-
mission under the chainnanship of 

':Shrl U. N. Dhebar All these com-

miLe"! have Made certain reports, but 
I do not think they have been taken 
cognizance of in any particular way. 

First of all, I should like to speak 
something about what was suggested 
sometime back and that was about 
the administration at the Centre 
regarding the Scheduled Castes and 
Scheduled Tribes as well as the 
tribals. I have spoken a little while 
ago about the requirements of workers 
in the field. Now, let me say about 
the Centre. It is a sad commentary 
on the administration when I say that 
only a few pages are devoted to this 
very important problem in this large 
report of the Home Ministry. There 
has been a suggestion earlier that 
at least a separate department should 
be set up, especially under the Home 
Ministry, to look after this subject. 
I have no objection to the subject 
remaining in the Home Ministry pro_ 
vided there is a separate department 
dealing with a matter of such urgent 
importance to this country. 

The other day, there was a non-
official resolution on the subject of 
untouchability. I must say that a 
good deal of what was said that day 
is true. My own experience in rural 
areas is that even today, and even in 
th~ States which are not so backward 
in regard to untouchability, there are 
places and areas where untouchability 
is still practised. How can we tole-
rate this position when in our Con-
stitution we have laid down that it 
is a crime against which there should 
be punishment? I would like the 
hon. Minister to supply the figures as 
to what are the number of cases 
where untouchability has been prac-
tised in the States and the nature of 
punishment given to the offenders on 
account of the practice of untouch-
abiUty. 

Leave alone the question of 
untouchability which is of COUl'llC the 
worst of all crimes and the questiOll 
as to how we should get rid of It. 
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"l'ake, for instance, tJhe Scavengers 
Enquiry Committee. They have given 
a report. Have the suggestions been 
implemented? My information is that 
the recommendations have not been 
implemented so far. I hope that the 
Home Ministry will soon implement 
them because that will at least help 
to some extent. If people have an 
occupation which is unclean, then this 
un~ouchability would continue all the 
more; not that there is any justifica.. 
tion for it, but that is one of the 
things which should be removed and 
that is one of the means by which 
perhaps we might get rid of this 
untouchability also. 

I am glad that the report has men-
tioned something about which some 
of us have been very anxious some-
time back. I think the plan projects 
committee also mentions it. The later 
reports also have said that the crite-
rion for backwardness is gradually 
becoming economic. But when there 
are social stigmas which continue 
against certain sections, which cannot 
easily be removed, at least the crite-
rion of economic backwardness must 
be implemented at present as within 
a class. For instance, within the 
Scheduled Castes there are those who 
have been educ~ted, those who have 
much better means of living. It is 
not for them, who perhaps have a 
better condition of living than even 
many caste-Hindus, that these oppor_ 
tunities are meant. Therefore, we 
should be very careful. In the same 
way, there are sections within the 
tri'bals. Some people think that 
among the tribals, there is no suct> 
difference. But I know that among 
them too this pernicious system hu 
come in. Naturally, there are thOM! 
who are better off, and are able and 
alert, who have some kind of educa-
tion, are able to ge.t all the advantage 
and opportunities. Therefore, I am 
glad that the Ministry has laid down 
this criterion, and I hope that this 
will lbe properly implemented. I 
'WOuld like to have an answer hen! _s to how it is going to be imple-
mented. The criterion for ,the people 
870 (Ai) LS-7. 

belonging ·to the Scheduled Casta. 
Scheduled Tribes and the tribala or 
for any other backward people should 
be one of economic ·backwardness .. 
wirthin that fold so that we can reach 
a time when the economic criterion 
will be the only criterion for citizens 
as a whole. The social stigma that 
still sticks to some sections of society 
is a thing which is really sad; it is 
sad that after so many years of 
independence we still cannot get rid 
of H. I do not blame the Govern· 
ment altogether fOr this, because it 
is not something that the Govern-
ment alone can achieve. The hon. 
Members of this House-all of us 
who are here-the people or the publl!! 
in general, and particularly the peGple 
in the rural areas, have got to under. 
stand this. Unless this is understood, 
all that we talk about has no mean-
ing. How can we get national inte-
gration, when we do not know hGW 
to treat our own people who are kept 
backward? Therefore, I suggest with 
all respect that the Home Ministry 
might put a little more focus on thil 
question; that it should have a sepa-
rate department and go through all 
the recommendations and implement 
them. Otherwise, what is the use ot 
these committees which have made 
recommendations? There is no time 
for me to particularise any of them, 
but I have only mentioned them in 
general in so far as the Government 
can do, by which we can really bring 
about improvement. I hope the Home 
Ministry goes through those recom· 
menda1ions with a view to improve 
the situation. 

I think the Planning Commission hu 
given-I do not remember the exact 
amount-a sum of Rs. 114 crores for 
the Centre and the States for the pur-
pose of Improving the conditions of 
backward groups. So, our general 
desir!! Is there. The Government'. 
desire is there. Therefore, when we 
are to improve the condition we mull: 
take into account all the suggestiON 
made by those persons .and committeel 
who have 'been going round thOle 
areas and who have particularl,. 
studied and given their whole atteta. 
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tion to these problems. ilt is dis-
Ipiriting for them ·to find that in spite 
of all that they have said things have 
Dot moved. 

Before I conclude, I would like to 
touch \lipon one point and that is in 
regard to Panchayati Raj. TIW 
morning there was a question about 
It, namely, the safeguards for tribals 
and for the Scheduled Castes. Some-
one said, "women". That is another 
point and that can ,be attended to 
rather more easily. So far as the 
Scheduled castes and the tribals are 
concerned, there is no doubt that the 
Panchayati Raj in many places is 
Dot operating well. The plan projects 
committee has gone into the details 
and it has suggested that safeguards 
should ,be provided. I do not know 
how the functional committees are 
working. I am not talking about 
those who get votes and representa-
tion in the panchayats where the 
majority are not Scheduled castes or 
tribes. ~ am talking about the othera 
who should get some kind of repre-
sentation in the functional councils, 
and there should ,be some money set 
apart for suoh work. I do not know 
if that is being done. Perhaps it is 
being done on theory, but I am talk-
ing of practice. 

I want to say that I am glad that 
the Home Ministry is taking more 
interest in all these things than before 
by having created a separate cel! as 
has been mentioned in the report, but 
I would request them to have a sepa-
rate department under one of the 
Ministers. There are so many Minis-
ten in this Ministry, and surely one 
of them can undertake to see that 
tbillil are done in the right way in 
regard to this most urgent problem. 
We talk of equal opportunity; we 
talk of a socialist pattern of society. 
But of what avail? A .ocialist pattern 
of society can come only when equal 
opportunitiel are a1l'orded to all those 
people who even today su1fer from 
~l diaabilitil!8 and economic back-
warda ... 

With these words, I support the 
Demands for Grants for 1Ihis MiniStry. 

Shri S. S. More (Poona): Mr .. 
Deputy-Spearker, Sir, I find that the-
present Ministry of Home Mairs has. 
become a sort of residuary iMinistry. 
We have an artkle in the Constitu--
tion wherein the powers which do not. 
find any mention in any of the three •• 

An ,Hon. Member: He is not audible. 

Shri S. S. More: I am trying to-
'ldjust myself to this seat. I would 
raise the pitch of my voice if I IIml 
not aud~ble. 

Shri Dater: Please come this side. 

Shri S. S. More: I do not ""ant to 
go there. I have developed a fascina-
tion for this seat. My submission is 
that all matters which are not wanted 
by any of the other Ministries are-
thrown on the shoulders of the Home 
Ministry. Therefore, I would call it 
a residuary Ministry. Powers which 
are of a very disturbing character, 
powers which concern matters which 
are likely to giVe a sort of headache' 
to the Minister dealing with it, all 
these powers are being thrown on 
the Home Ministry. It has become a 
sort of a bag where all odds and ends 
have to be thrusted. My ~ubmission 
is, asking the House to carry on It 
searching probe about the affairs of 
such a Ministry within the ;hort span 
of 8 hours is nothing less than, if I 
may say so, a mockery. 

An BOD. Member: 10 hours. 

8hri S. S. More: All the matters 
which are put under the Home Minis-
try are of so vital importance from' 
the point of the public and so large 
sections of people are affected in their 
daily life by the use-right or wrong 
use--<lf these powera; that longer-
time ought to have been illlotted for 
the discussion of thIs partleular IIID~ 
1atr7. 
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Takin& an overall picture 'If the 
achievements of the Ministry, I may 
~ress grati1ication to some extent, 
but my gratification is tinged with 
lOme concern and anxiety. There are 
so many matters hanging on the 
hands of the Minister that he does 
not find on occasions time enough to 
deal with other matters which are of 
some vital importance to home sectors 
in the country. I will mention only 
two matters so as to remain within 
the allotment of time that you have 
made. r will refer to the question of 
disputes regarding borders, in which 
some of us are very vitally interested. 
This country is known as the country 
of many rivers. But now we are 
rqnning the risk ot this country being 
known as the country at .'!lany dis-
putes. There are communal dis.-utes, 
language disputes, territorial disputes 
and disputes regarding the distribu-
1ion at water. 

This ·bqrder dispute has '1ssumed 
vital importance. We completed the 
reorganisation of the States by the end 
of 1956. On thosc occasions, ~ome ot 
us here did voice our fears that we 
are reorganising the States in a very 
hll8ty manner, without proper un-
derstanding of the difficulties, with5ut 
proper appreciation of the complaints 
from di1ferent areas. But we ..... ere 
in a hurry and we did somehow fina-
alised this reorganisation. But some-
how, though the major fire hilS burnt 
down, there are some burning embers 
which are giving out as great heat as 
possible. 

Take for example Bihar :md Bengal. 
There are some disputes. Between 
Bihar and Orissa also, there are some 
disputes. There are so il'Iany. Com-
ing nearer home ..... . 

..... BaPaath 81Drb: Mahara8htra 
and Mysore. You are leaviUAr your 
own province. 

8br1 S. S. More: If my friends will 
baft 8mle patlenee, they will reali8e 
that I am not forgetting my own 
home. Take, for Instance, the dispute 
whleh Maharuhtra hal with Mysore. 

I particularly feel awkward to men-
tion Mysore, when you, Mr. Deput7 
Speaker, are sitting in the Chair. I 
speaking from this quarter and you 
sitting there are a sort of two parties 
to a dispute, which Is all along drl1~ 
inI .... 

SbrlmaU BeDaka Bay: The Chair 
cannot be any party. 

Shri S. S. More: I thought ladies 
are capable of understanding humour. 
That was my impression. But I st.all 
disabuse my mind of that. 

What has the Government been do-
ing to solve the border dispute? It 
is quite right to say that these ere 
manifestations of narrow regionalism. 
It is very well to ride the high horse 
saying it is a lltartling i!xhibition of 
eorne parochial attitude. But I do not 
view these matters, these disputes in 
that particular light. I teel that • by 
pleading tor linguistic recon~truction 

of States, the Congress has lighted in 
the mind of our ,people-the name for 
demanding such reconstruction of re-
gional feelings, it will not lie in the 
mouth of thOse who are ruling this 
country to say, "Do not be soil paro-
chial; do not take such a narrow view 
of the matter. Rather look at the 
other man as your broth~r". 

There is talk of national Integrat'oIL 
But I would tell thOSe who rICe parti-
cipating in that movement that ser-
mons from the mount have be.eD 
delivered from the beginning ot the 
world, but they have 'lot done any-
thing to improve the quality of the 
world. Human nature, atter all, is 
human nature. When brothers fall 
out, the light between brothers I, more 
devilish and more fierce than the fight 
between two ordinary persons. Cain 
murdered Abel. Why? Because notb-
inc 'Was done to remO"e his b'l"levance. 
Aa long as you do not ftnd a remedy 
to attend to these grievances, a. 
long as you do not devise a maebJnery 
which will try to settle that leud In 
amleable Impartiality, people are bound 
to break brotherly bonds. They 8ft 
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bound to take the law into their own 
hands, if' necessary. 

Take, for instance, Maharashtra. I 
was here in 1956 and I very stoutiy 
protested with regard to some of the 
Marathi-speaking areas which were 
being given to Mysore. If the 
Marathi-speaking people have to 
come together, naturally, subject to 
the rule of contiguity, cvet·y other 
part, where Marathi-speaking people 
are there, should be brought together, 
like a family, which has been se-
parated for many reasons, coming 
together after a long period d1' hard-
ship. But somehow, this "'as not 
attended to. We were given certain 
promises, in private of course, which 
cannot be quoted, that our grievances 
will be redressed. Our peo:)le have 
been agitating peacefully with all the 
decencies of a quarrel, but somehew 
their grievances have rem3illed un-
attended to. This country is unJer a 
democracy and you know that in a 
democracy, the will of the people has 
to be given the greatest att'!ntion. The 
only effective way which democrnry 
bas devised for expressing the will of 
the people is election. 

In 1957, some of the people from 
Belgaum were hankering to g.) ba~k 
to their own State. They fought the 
elections against those who w~re say-
ing that Belgaum ought to be an in-
tegral part of Mysore State. With 
what result? They defeatp.d all the 
candidates who were standing for in-
tegrating Belgaum with Mysor~. In 
1962, the elections took place and 8gai"! 
with greater vengeance, they have 
demonstrated that alI of them stand 
unequicocally to go back to Maha-
nshtra. I do not want to speak on 
these occasions in a militant !noot'., 
becau~e aggression and militancy have 
not helped any cause. I want t~ speDk 
with the greatest humblene~s and 
meekn~ss, if I can muster those vi1'-
tues. I want to bring to t!l.e notice 
of the House and of the hon. Minister 
that this question will not tolerate any 
long this pollcy of drifting. It Is the 

Central Government which must take 
courage into both hands and like an 
impartial judge come to ~ome conclus-
ion on the merits of the problenl. J 
do not want to make any ex-parte de-
mand that whatever we haVe been 
saying ought to be accepted as a bibli-
cal truth. There may ~e some other 
side to the question. But who ;, going 
to discuss the merits of this question' 
What machinery haVe Government de-
vised to enable the aggrieved party to 
go to some agency and say: ''Well, 1 
come to you with my gri~\'ancc~, go 
into those grievances IInu i! you find 
that my grievances are wen found 
then give the verdict in my favour". 
Unfortunately, Mr. Deputy-Speaker, 
this is a matter of the greatest wrong 
which has not been provided with any 
remedy. Jurisprudence of different 
countries ten Us that every wrong 
must have a remedy. If any c('untry 
has no remedy for a wrong it rna)" be 
treated as a country which is far from 
modern civilisation. 

But what is the remedy provided 
for those who feel that their patch of 
land must go to a praticular pro-
vince? My sumission is that we have 
no such remedy. Our people have 
been afflicted, harassed and 
hounded out of life. They have 
been go'ng from door to door of those 
who are in power and pleading on 
their knees, but with no result. Cer-
tain grounds of convenience and expe-
d·ency are adduced. It is quite natu-
ral that an executive government 
when it has to deal with a very deJ!-
cate problem is subjected to different 
pulIs and pressures. It cannot have 
the ruthless impartiality of II judge 
who without caring for the result may 
do what is right and ay pUnish the 
wrong-doer. Unfortunately, our 
meekness has been interpreted as a 
weakness, and if there has to be any 
punishment it is the poor Maharash-
trians who are to be pilloried and put 
in the dock. I request the Home 
Minister-I know he is a very kind 
hearted person and my plea will have 
some inffuence on him .... 

Shri Tyaat (Dehra Dun) : nat Is 
his weakness. 
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Shrl S. S. More: I agree with Shri 
Tyagi, although such occasions of 
agreement are very rare. Because he 
iJ so kind hearted, Mr. Deputy-Spea-
ker, every Minister is shoving on 
everything which is of a difficult 
nature to his portfolio. 

I was asking, what are the reme-
dies? One might say, why don't you 
negotiate; you are brothers, sit like 
brothers and negotiate as to how the 
family properly is to be distributed. 
We have done that. The Mysore 
Government appo'nted two persons as 
their referee. The Maharasthra Gov-
ernment appointed two persons as their 
referee. But these four persons were 
like east and west; they never ,~ame 
together, with the result that Shri 
Pataskar and Shri Bhatt sumitted a 
separate report and the two represen-
tatives of Mysore have, I believe sub-
mitted another report. 

The Minister of Rome Affairs (Shrl 
Lal Buadur Shastri): Not yet. 

Shrl S. S. More: Not yet? But I 
am sure that it will be on Its way 
very shortly. So priv:tte negotiations 
have gone. We are telling the Chinese 
to settle our disputes by private nego-
tiations. On occasions We make an 
apeal to Pakistan to settle our boun-
dary disputes or other disputes ty 
private settlement sitting across the 
table or round the table, but we are 
not prepared to carry this message !\O 
that the Mysoreans will act on It or t~e 
Maharashtrians wil! accept It. One is 
looking east and the other Is looking 
west, and there Is hardly any meeting 
11'0und between the two.' 

Then, If private negotiations faU 
there must be some other remedy. 
Executive interference is the next 
step. But as I have said, in this 
matter at least the executive Is follow-
ing a policy of drift. Postpone an 
evil thing: 

~ ~\If; ~lPf 1'/ 
They thJnk, why displease the M,._ 
1'e8Il Congressmen, why displease the 

Maharashtrisn Congreemen, why dia-
please this great man who is of im-
mense use to us, why displease thai 
man etc. All such oonsiderationa are 
of course, very natural with an ex8-
cutive government. I can understand 
their difficulties. But the proper 
course for them would have been to 
cast the responsibility on some judi-
cial body. 

There are instances. I really won-
der why the Boundary Commission.-
though I had tabled an amendmen.t to 
that effect-suggestion was not accept-
ed. This is the only matter which is· 
left out of the purview of judicial 
CC'lnlTlISSlons. Take, for instance, the 
river disputes. The Inter-State Water 
Disputes Act, 1956 says in one sectiOIB 
that if two or more States have some 
dispute about water distribution then 
they may make a reference to the 
Central Government and the Central 
Government will be pleased to appoint 
a sort of a judicial tribunal. I need 
not go into the details of it now. 
Then, I am referring to another enact-
ment, this River Boards Act of 1958 
also says the same thing. If there are 
certain disputes regarding the decision 
of Water Boards then a complaint has 
to be made to the Central Government 
and the Cen.tral Government in it5 
wisdom may appoint a judicial tribu-
nal of a man selected by the Chief 
Judge of the Supreme Court. I fail 
to understand why such a provision, 
why such a necessary outlet for the 
grievances of the people was not 
thought of by the Government. Sir, 
steam Is a useful commodity, steam 
is a useful power, but you must have 
safety valves through which the ex-
cess of steam can be let out. If you 
in your considerations of convenience 
do not put in those necessary aafety 
valves possibly the steam may assert. 
may resist and may burst with the 
greatest trouble to the man who tried 
to avoid those safety valves. 

Sir, in aU humillty, in all hUDP 
blenesa, I want to brin, to the notice 
of the Home Minister the agitated 
state of people's minds. I am movm. 
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[Shri S. S. More] 
llmQIlg the people. For the purpose of 
the last e lectiJOru; I had togo to the 
people. If there is any burning ques-
tion in the minds of the MahaMSh-
trians and in the minds of the Malha-
rashtrians of Mysore, then it is the 
question as to how BeLgaum has to be 
disposed of. There are some people 
who talk about possesshon, of posses-
sion 'bei.ng the nine points of law. Some 
Mysorean friends who are my best 
friends said: "Mr. Mwe, the property 
has been in our possession for six 
years". 

An Hon. Member: That is net the 
ground. 

Shri S. S. More: I am talking about 
my friends; you may not be one of 
my friends. They say, we are in pos-
session of this property. If we allow 
this "possession" argument and the 
"nine points of law' to assert, to come 
into the picture, then, Sir, I submit 
that the Chinese will be perfectly 
justified in saying that the chWlk of 
land which they have taken from 
India is in their possession and Pakis-
t.an may advance the same argu-
ment and say that Azad Kashmir 
is in their possession. "Possession" 
is a very deadly argument, and it is 
best for the country that none of 
us ... 

Mr. Deputy-Speaker: The han. 
Memher's ti'llle is up. 

Shri S. S. More: Sir, I do submit to 
your order and close my speech, but 
before I resume my seat I think. I 
"hould make an earnest aN!eal to the 
Home Minister--of course, there will 
be many pulls and pressures, as I have 
stated, preventing him from undertak-
ing sbme pollitive action by which this 
lOD'g-standing dispute can be justly re-
solved-that it is time for him to shed 
off the robe of meekness and assert in 
the interest of justice, justice which 
has been asked tar by the Maharash-
trians, a large section of the Marathi 
Speaking people for the last five or 
s'tx years. 

Sbri Bakar Ali Mina (WaranaaI): 
Mr. Deputy-Speaker, the Home Minis-
try is considered to be a key Mlnis-
try and our Home Mirlister is a tran-
quil-minded Minister, the higher he 
rises, the greater is his humility. He 
is one who has tranquillity and law 
and order of the whole country .... 

Mr. Deputy-Speaker: He is not audi-
ble. So, he might come to one of the 
front benches. 

Shri Bak.ar Ali Mirza: 'l1hls Minis-
try. in a way, is easy to handle; this 
country also is one easy to administer, 
because, though we have produced 
dacoits and things of great distinction, 
still, on the whole, we are a very 
peace-loving people. But, on the other 
hand, it is a very difficult country to 
administer, because we have got pas-
sions, feeling and accumulated emo-
tions which get aroused without notice, 
without warning, and the Home Min-
ister is faced all on a sudden with a 
situation which is dynamic, which is 
full of danger. Added to that, he has 
also to take notice of what our great 
neighbour Pakistan does inside a.nd 
outside the country. So, the Home 
Minister has not only to "ontrol the 
exhibitions of these passions, but he 
has aLso to prevent these passions 
affecting the machinery of law and 
order its~lf. It is because of the atti-
tude of OUI' Home Minister and his 
general approach of kindness, of un-
derstanding, that we find tranquillity 
and peace in our country, which is 
such a large country with such a com-
plex situation. The way, the tact, 
and the ~dministrative skill with 
whioh our Home Minister handled the 
situation in Cachar or the fast of Mas-
ter Tara Singh-I was in Kabul my-
self when Master Tara Singh was 
flsting and we were all the time fear-
ing that any moment the whole of 
Punjaib would be set. ablaze- ... 

Shri D. C. Sharma (Gurdaspur): No, 
no. Do not give so much importance 
to it. 

Sltrl Bakar AU Mlrp: 1bat i. .. 
. f~lIn, we had then. But the wa,. .. 
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which our Home Minister handled 
.the situation and the understandinJ 
that lie has shown shows that he hili 
got a voice that soothes and a hand 
that heals. We are really lucky to 
have a Home Minister of such a cali-
tJre. 

A great deal has been said about 
.national integration. I would also 
like to say a few words about that. 
It is a very important question. Our 
place in the world, apart from other 
things, is also due to the size of our 
country. We are 400 million people, 
.and the voice of 400 mil'lion, if they 
.are united and integrated, can change 
the course of history. Therefore, it is 
a very important question, no doubt. 
But I have a little difference about 
the BlPproach to this que3tion. 

We have had Pakistan, and that 
was due to the disintegration of the 
-country. When the Muslim League 
lost in every election, all over the 
'COuntry, we went on negotiating, 
whether it was Punjab, North West 
Frontier Province, Bengal or any 
·other State. So, ultimately, it is for 
history to say who and where we 
tumbled. Anyhow, we had that 
1iivision. The wounds of it are not 
iltiIl healed and we see the effects of 
it even today. We are talking a 
great deal on the refugee problem; 
that is the situation arising out of our 
~o-caHed division. 

Today We have communal parties. 
We have got even parties which 
advocate cecession. What is our 
attitude towards this problem? You 
-cannot talk of national integration 
one side and allow partiea which 
aenerally create disintegration to 
continue to function. When China or 
any other country takes a bit of our 
land, there is a hue and cry, and 
quite rightly 50, that anned action be 
taken to throw out the aggressor. If 
.orne of our own people uk, or 
advocate, the division of this COUDtry 
and taking a chunk of our country 
away from us, why ahould they be 
treated cutrentlltl1', t aitk 1OU. Beeall&e, 

if you want integnltion, we muat be 
quite definite that there ahould be 
no compromise about where we stand. 

On this question we aLl begin with 
the talk about unity in diversity. To 
my mind, it is a contradiction in 
terms. Archemedis di&covered the 
law of buoyancy by sitting in a tub . 
Newton discovered the law of gravi-
tation by seeing the falling of an 
apple. The Curies laboured in 
laboratories and discovered radium. 
Would yOU call that unity in diver-
lity in silence? Or take the Upl!Pi-
shads, full of philosophy about life, 
about the nature of reality behind 
existence. Do you call that unity in 
diversity? There cannot be any 
diversity when the question is search 
of truth. On that, this country has 
·taken the stand; it is in the soil of 
this country; you might searoh for 
truth in one corner, I might from 
another, ,but that does not divide \18. 
That search itself unites us. So, in 
this country, every approach was 
welcome, not just a formality, it hal 
a genuine feeling behind it. When 
the Parsis came, they were welcomed 
!'Io also the Muslims and Christians 
before the emperors and empires 
came. That is the genuine Indian 
approach. 

The other day I Willi standing near 
the Catholic Ohurch near Gole Dak 
Khana. Some persons were wal~ 
there. When 1 ataJ'ted talking to 
them, they asked me whether they 
could go in. I said "yes"; I led them 
on. When one simple peasant _ 
the statue of Mother Mary, without 
any thought, he put his folded hands 
up in obeisance. I was lltandinl 
there erect, without showing any 
algns, because I am an educated 
person. 'I1lat person did not show 
reverence for that particular GocIdeD; 
that Willi not his Goddess. His obeL 
lance came naturally because he 
is of the soil of India. He was pay-
fng respect to other seekers of truth; 
he W81 honouring another's Imap or 
WoJ'Sbip hri'eover dffrtrrent It might be 
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[Shrl Bakar Ali Mirza] 
to his own. It is that approach that 
is fundamental to India, and any talk 
of any other way will not survive in 
this country. 

After all, this communal question 
Is a question of the educated people. 
I had never found an ordinary man 
in this land who was really com-
munal or preaching that spirit. We 
had blood_sheds and massacres all 
over the country; Muslims and Hindus 
were fighting like cats and dogs and 
blood was running like water; there 
was misery, feelings roused, passions 
roused but, in spite of all that, no 
communal party got elected in this 
country. No other country can bring 
about such a situation. So, if you want 
to integrate. you have to change your 
approach. You start with the idea of 
division and then you sit and labour 
to bring them together and to attach 
them to each other. My appeal to 
this House and to the country is: 
Accept unity as, the factor and then 
remove the delusions and maya that 
Is around us. Unless you do that. you 
will not solve this question. 

For example, I am of the minority 
community. You give me some ser-
vice. You give me ticket for the 
elec1ion. You treat me very gener-
ously. Naturally, you expect that 
we are coming closer together in the 
lense that the feeling of difference is 
not there. From that point of view 
we do not come together and this Is 
not the way which will bring about 
integration because in the very fact 
of your generosity there is that ele-
ment of existence of difference and, 
whatever you may do, I am conscious 
and you are conscious as to what the 
busis of that action Is. When we 
have that, it cannot produce results 
other than that particular action can 
produce. 

We' had four Muslim candidates In 
mv Parllamentary constituency. Three 
01 uS won. 9a per cent of the voters 
were HiDdua. That W81 also a 

reiion where we had the Razakar 
Government not long ago. But we' 
won. We never felt any handiC8lP' 
because of the fact that we were' 
muslims. That is the sort of thing 
that produces integration, that brings· 
...~ together and not giving so many 
...unisterships here and so many there~ 
one minister Muslim, one Harijan, 
one woman, so many from this caste 
and so on. This way you cannot 
bring about integration, because how-
ever generous you might be, how 
many more ministers you might make, 
with that very generosity and special 
treatment that you give, in the depth 
our unconscious we are facing each 
other not as equals. not even u 
friends. 

The Communist Party, I think, is 
one of the few parties which have got 
its approach at least in this matter 
quite rational. But even among them 
I was surprised to hear Shri 
Mukerjee's speech the other day when 
he hegan to make a list of grievan-
ces of the number of Harijans in the 
milk colony and so on and so forth 
that made me feel that given the 
opportunity he will also probably 
take the same road. 

Now, take tor example the Sche-
duled Castes. You have given them 
reservations. You are throwing 
money like water for their welfare 
work. All right. You have given 
them representation in the legislature, 
in Parliament and everywhere. But 
what is the result? If you analyse 
the votes of the Scheduled Castes, 
you will find that majority of the 
votes have been cast against the 
Congress which has been strugg'ilng 
sincerely and honesUy for their 
welfare. Why? 

AD HOD. Member: No, that Is not 
correct. 

8br1 Babr All MIna: That Is the 
1mpreasion I have. Whenever tbe7 
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It8rt speaking they begin with "Je 
accuse" that this has not been done 
or ·that has not been done. That is 
the subject of their song and of their 
speeches in this House and outside 
this House. Why is that? 

Now we have included backward 
classes and we are taking the same 
road about them. I am afraid, we 
are on the wrong road. Favours also 
can divide, not injustice alone, 
because in those very favours, there is 
a non-recogniltion of the full stature 
of others' personality and emphasis 
on inequality. We are surprised to 
find that all these people for whom 
we do so much do not come forward 
and feel grateful. So, I suggest that 
alJ these reservations and all these 
favoured treatments to the minorities 
should stop. 

An Hon. Member: Forthwith? 

Another Hon. Member: Immediate-
ly? 

Shrl Bakar AU Mirza: Surely, forth-
with. If you mean national inte-
gration in all seriousness, this must 
go because this does not bring us 
together at all. Why should I not 
be protected in the natural way as 
a citizen of this country. Why 
should these artificial props hold me 
all the time? If you do not do this 
and do not take the step in good time, 
you will find that we will be far away 
from our goal. 

Shrl Vasudevan Nair: So you want 
the present backwardness to be 
perpetuated? 

Shrl Bakar AD Mirza: It is not 
perpetuation, but by this the back-
wardness will be removed. If I am 
backward, that does not mean that 
whole community is backward. If 
you want to put a patient into the 
hospital, you do not put the whole 
family inside the hospital. 

If people are economically or for 
any social reasons backward, it is a 
4U!erent tlI!q. Have economic reL 

sons as the basis and go on that.. 
Now you are dividing the country-
into bits. I am surplised when I read. 
the Mysore Public Service Commis-
sion's Report-you, Sir are connected 
with Mysore-that the~e is a whole 
list of communities. Every community 
and sub-community is given there as. 
also the number employed this year 
and the number previous year. It looks 
like a chart of the stock exchange 
fluctuating all the time. When you 
are conscious all the time about your 
community, how can yOu bring about 
integration? 

Shrl Umanath (Pudukkottai): When 
you are tolerating the stock exchange, 
why do pou not tolerate this also? 

Shrl Bakar All Mirza: The other 
day my hon. friends, Shri Trivedi and 
Shri Prakash Vir Shastri talked about 
the conditions of refugees from Pakis-
tan. They felt very much concerned-
naturally, because of the conditions 
there. They wanted to extend their 
heLp. We extend our help to the 
Congo and to Algiers, then why not 
the people from Pakistan? If you 
want you can have a special tax to· 
help the refugees, I am prepared for 
that. I welcome that. But at the 
same time both these hon. Members 
said that as a solution let us have an 
exchange of population. By that one 
simple sentence they have reduced' 
me from a full citizen of India to 
a second class citizen. I am a citizen 
of India. I have got exactly the same 
rights as Han. Members, Shri Trivedi 
or Shri Parkash Shastri. I expected' 
and am entitled to expect that these 
hon. Members would stand up and .ay 
that if for one citizen from the State 
the whole population of another coun-
try Is to be given In exchange, that 
even if he were the biggest criminal 
in the land, the whole population of 
another country 18 not sufficient or 
good enough for exchanie with the 
lowliest or the humblest of this land. 
If you take that attitude then we 
begin to Intel1'ate. You are divl~lnr 
all the time. You are thlnkln' in 
terms of division. How can you ,0 OD 
like this much lonIer? 
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Sbrl U. M. Tmedl (Mandaaur): 
Unfortunately, the Congress is think-
'ing that way. 

Sbri Tyacl: Shall we shut our 
oeyea? 

Sbrl U. M. TrlvecU: That Is what 
1 say. 

Sbri Bakar AU MirA: It you tunc-
:tion on the basis of division, you can. 
.not get results which are contrary 
to that. So, I insist that we change 
'the entire approach and recognise 
the unity that is basic in India. We 
-educated people are the communal 
problem. We form the thin film of 
this land and we have to get nourish-
ment from the soil of India. Once 
:you break that link you will fade 
;away and will be thrown away like 
an autumn leaf before the storm 
because the real India that I regard 
as a contributor for the world is quite 
different from what we are speaking 
..of. 

One last thing 1 would like to say, 
'and 1 say it with a great deal of reluc-
tance because I have great regard 
for Shri Lal Bahadur Shastri. And 
that is about the Preventive Deten-
tion Act. I know that there are very 
few detenus, hardly one hundred 
,or two hundred or perhaps a thousand, 
in a land of four hundred millions. 
It might be twenty-four, it might be 
-ten. II know they are also very well 
treated, there is an Advisory Board 
and all that. But one fundamental 
-thing in a democracy is that every 
.person AAould be tried In an open 
court. It is fourteen years since we 
,attained Independence. We have 
'mastered mllRY crites and won the 
prize. We have successfully solved 
the refugee problem, the food pro-
blem and the States problem. Any 
country will be proud of these thlnp. 
And we have got. leaders who have a 
world stature. In spite of all these 
things, after fourteen years ot Inde_ 
'pendence to have this Act on the 
'statute boot Is not a cmit to our 
democruy. So 1 appeal to the Home 
1o!1nilIter that he may kindly take 
«891 to lee dlat this Act is removed 
from the statute book. 
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Mr. DePUtJ-Speaker: Hon. Memben 

may now more their cut motions re-
lating to Demands under the Ministry 
ot Home Affairs subject to their bem, 
otherwise admissible. 

DiBcrimin.ation in appointment to 
Government ;obs on the baria Of 
political view. of candidatq 

Shri Vasudeva. Nair: I be, to mon: 

That the Demand under the 
head Ministry Of Home Mairs be 
reduced to Re. 1. (3). 

Policy C1/ re/uling fu.ll repre.entati". 
G01Iemment to the Union teTritorie. 

Shri VasadevaD N.lr: I be, to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced to Re. 1. (4) . 

Verification b" police oJ candidate. 
.elected bll the Unio,a Public SfIr-
viCe Commluion 

8hr1 VasadeYa. N .... : I bel to move: 

That the Demand under the 
head Ministry Of Home A1fain be 
reduced to Re. 1. (II). 

Need to put to an end to con'Uptioli 
aM favau,,""'" 

Shrt B.am Sewa Yadav: I beg to 
move: 

'lbat the Demand under the 
bead IliII:iaUy Of HCIII1e Main be 
red\lcecl by 88. 100. (7) . 
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railure to adopt Hindi and other 
t'egional languages as official langu· 
ages and a medium of academic and 
competitive examinations fo-r Gov-
ernment service 
Sbri Bam Sewak Yadav: 1 beg to 

move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (8). 

Failure to set up responsible Govern-
ment in Manipur. Tripura and Hima-
chal Pradesh 
8bri Bam Sewak Yadav: I beg to 

move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (9). 

Need to hold discussion in the House 
on the report of the Backward 
Classes Commission 

8bri Bam Sewak Yadav: I beg to 
move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (10). 

Need fo-r establishment of touring 
courts in each group of Pancha1lat 
village" 

Sbri SlvamurtIU Swamy: I beg to 
move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (11). 

Failure to implement earlier com· 
mitments regarding introduction of 
Whitle1l Council B1Istem of settling 
dispute, with the Govern"'"t em-
plO1lee, 

Sbri Namblar: I beg to move: 

That the Demand under the 
bead JCurlstry Of Home Affairs be 
reduced by Rs. 100. (12). 

Failure to re-instate all di8miuecl 
emplovees who participated in the 
General Strike 

Sbri Namblar: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (13). 

Discrimination shown in the matter of 
appointments and promotions in 
Government services for holding 
particular political views 

Shrl Nambiar: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (14). 

Weight given to police reports regard-
ing verification of antecedents in the 
matter of appointments to Govern-
ment services 

Shrl Namblar: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (15). 

Need to provide necessar1l safeguards 
and constitutional guarantees to the 
people belonging to minority com· 
munit1l of Trip'Ura 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Ministry Of Home Affaim be 
reduced by Rs. 100. (16). 

Brutality meted out by the Police te> 
the tribal refugees in the Sub· 
Division of Amarpur, Tripura in 
May, June and July. 1961. 
Shri Dasaratha Deb: I beg to nl0ve= 

That the Demand under the 
head Ministry of Home Affairs be 
reduced by Rs. 100. (17). 

Need to provide shelter in Tripura (>T 

elsewhere in India to the tribal 
refugees who leave Pakistan 

Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (18). 
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Neec1 to etlClluate the scheme of TribClI 
Welfare 

Sbri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Ministry of Home Affairs be 
reduced by Rs. 100. (19). 

Selection of I.A.S. officials from Sche-
duled Castes and backward com-
munities 

Shri Sivamarthi Swamy: I beg to 
move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (20) .. 

Failure to check Pakistani infiltration 
into India 

Shri R. Baraa: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (21). 

Need for better administrative vigi-
lance 

Shri R. Baraa: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (22) .. 

Need for rationalisation of court-fee 
to make justice less expensive 

Shri R. Barua: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (23). 

Need to mClintain the efficiency of 
Assistants in the Secretariat bll 
holding annual Assistant Superin-
tendent's examination 

Slui Warlor: I beg to move: 

That the Demand under the 
bead Ministry Of Home A1rail'W be 
reduced by Rs. 100. (228). 

Need to provide for equa.l opportunUv 
to all Assistants fM promotion to 
the posts of Section Officers bll hold-
ing annual departmental examinCl-
tlon 

Shrl Warior: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (227). 

Need to adopt a uniform basis far 
promotion from Assistant-Sectioft 
OfJicers against future vacancies itl 
the Central Secretariat Service 

Shri Warlor: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (228). 

Need to provide better scale of pall 
for Assistants 

Shrl Warlor: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (230). 

Need for accelerating the WMk far 
welfare of the tribals particuwrl, 
in education, health and communi-
cation in North and North East regioa 
of India 

Shri R. Baraa: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (231). 

Need for strengthening the IntellI-
gence Branch 

Shri R. Baraa: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (232). 

Need fM creClting a depllrtment far 
welfare Of the scheduled cane., 
scheduled tribes and tribal people 
living in plains 
Sbri R. Barua: I be, to move: 

That the Demand under the 
head Ministry Of Home Mairs be 
reduced by Rs. 100. (234). 
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Need to expedite examination and 
tenderin" C1/ advice on Bills sub-
mitted by State, fOf' the assent 01 
the Present 

8hrl Warlor: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (238). 

Need for legislation to protect' the 
Press and Pressmen from the Exe-
cutive presS'Ure 

Shrl Warlor: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (2"1). 

Need to amend the Laccadive Islandl 
and Minicoy Regulations to prevent 
abuse o,f fundamental rights guar-
anteed by the Constitution 

Shri A. V. Rarhavan: I beg to movee 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (252). 

Need to extend Kerala Agrarian Rela-
tions Act to Laccadiv8, Minicoy and 
Amindivi blands 

Shrl A. V. Rarhavan: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (253). 

Need to extend debt laws to Lacca-
dive, Minicoy and Amindivi Islands 

Shri A. V. Rar~~an: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (254). 

.Need to appoint a full-time lel/a.1 
adviser to advise the Administra-
tion of Laccadive, Minicoy and 
Amindlvi Islands on lel14l ma.tter. 

Shri A. V. Rqhavan: I beg to move: 

'!bat ,the Demand under the 
head Ministry Of Home Mairs be 
reduced by Rs. 100. (255). 

Need for ;udici41 refD'N'M in LGeecl-
dive, Minicoy a.nd Amindivi I,!aftcII 

81ar1 A. V. Barhaftll: I be, to move: 

That the Demand under the 
head Ministry Of Home Mairs be 
reduced by Rs. 100. (256). 

Need to separate the Executive fTom. 
the Judiciary In Laccadive, Minicov 
and Amindivi Islands 

Shrl A. V. Barhavan: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (257). 

Need to establish a training centre itr 
Laccadive to train the islanders In 
the maintenance of mechanised fish-
ing boats 

Shri A. V. Raghavan: I beg to move~ 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (258). 

Need to open more hospitals and dil-
pensaries in Laccadive,. Mlnicoy a.nd 
Amindivi Islands 

Shrl A. V. Rarhavan: I beg to move: 

That the Demand under the 
head Ministry Of Home Mairs be 
reduced by Rs. 100. (259). 

Need for mOTe children&' parka In 
Lacadive, Minicoy and Amindivi 
Islands 

Bhrl A. V. Rarhavan: I beg to move: 

That the Demand under the 
head Ministry Of Home Mairs be 
reduced by Rs. 100. (260) . 

Need to improve water and road com-
munications in Laccadive, MiniCOll 
and Amindlvi Islands 

8hrl A. V. Barllavan: I be, to JDGft: 

That the Demand under the 
head Kinistry Qof HGIJle MaI.ra t. 
reduced by Rs. 100. (281).' 
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Need tor handloom and mat wealling 
training centrell in Laccadi"e, Mtnt· 
COlI and Amindi"i Island.! 

Sbri A. V. RarhaVaJl: I beg to move: 

That the Demand under the 
head Ministry Of Home Mairs be 
reduced by Rs. 100. (262). 

Need to expedite the electrification of 
Kavarathy Islands 

Sbri A. V. BarhaVaJl: I beg to move: 

That the Demand under the 
head Mi.n:istry Of Home Affairs be 
reduced by Rs. 100. (263). 

Need to open girls' High Schools in 
Androth and Ameni 

Sbri A. V. RarhavaJl: I beg to move: 

That the Demand under the 
head Ministry Of Home Mairs be 
reduced by Rs. 100. (264). 

Need to improve postal facilities in 
Laccadive, MinicOfl and Amindivi 
Island.! 

8hrl A. V. Barhavall: I beg to move: 
That the Demand under the 

head Ministry Of Home Mairs be 
reduced by Rs. 100. (26a). 

Need to construct an aerodrome in 
any of the island.! in Laccadl"e, 
MlnicOfl and Amindivi Islands 

Shrl A. V. ~haVIUl: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (266). 

Need to breed BadagGl'G buclca '" 
Laccadive, Minicoy and Amindlvi 
Island. 

8hrl A. V. Rarhavaa: I beg to move: 
That the Demand under the 

head Ministry Of Home AA'air8 be 
reduced by RI. 100. (26'7). 

Need to COMtrUCt tourist bwgalot.o," 
Lajt~i"e,'.M~ \ Gnd 'Amtncfiwf 
Islands 

Shrl A. V. Rarhavaa: I beg to move:' 

That the Demand under the 
head Ministry of Home Mairs be 
reduced by Rs. 100. (268). 

~ eed to take Immediate .tfIPII for 
integrating Manipur and Trlpu,... 
into AI! India socio-politiCGI pGttem 

Sbri R. Barua: I beg to move: 
That the Demand under the 

head Ministry of Home Affairs be 
reduced by Rs. 100. (30'7). 

Unsatisjact0"ll position of law GM' 
orde1' in De lhi 

Shrl Lahri SlIIeh: I beg to move: 

That the Demand under the 
head Ministry of Home Affairs be 
reduced by R&. 100. (313). 

Costly and over-complicated legal 
procedure 

Shrl Lahri S~h: I beg to move: 
'J'hatthe Demand under the 

head Ministry of Home Aftairs be 
reduced by Rs. 100. (314). 

Political interj'e1'ence In the admini.t-
trati ve and judicial processes 

Shrl Lahrl S~h: I beg to move: 
That the Demand under the 

head Ministry of Home Affairs be 
reduced by Rs. 100. (315). 

ratlure to check abuse of the provi. 
rions of section 7!1 of the India" 
Evidence Act 

Shrl Lahri S~h: I beg to move: 
That the Demand under the 

head Ministry of Home Aftairs be 
reduced by Rs. 100. (316). 

FailuTe to take proper steps to improve' 
the economic con4ition of t~ back-
ward cla#e. 

Shrl Lahri S~: I beg to move: 
'Ibat the Demand under the 

head M'uUatry of Home Aftai.n .... 
reduced by Rs. 100. (31'7.). 
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.Need to implement the suggestiom 
made b1l the Backward Classe. 
Commission for the uplift of back-
ward classes 
Sbri Lahrl Singh: I beg to move: 

That the Demand under the 
head Ministry of Home Affairs be 
reduced by Rs. 100. (318). 

:Dela1l in imp!ementing the advice ten-
dered by the UPSC in reg!Ird to 
inst:tute of a plnel of Assistant. 
who failed to obtain a place in the 
merit lists announced by the UPSC 
on the basis of 1960 and 1959 exa-
minations 

5hrl Warlor: I beg to move: 

That the Dem'lnd under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (319). 

:Need to withdraw the secret ordert to 
the States to conduct pOlice vmlt-
cation 

Shrl Warior: I beg to mnVA: 

That the Demand under the 
head Ministry of Home Affairs be 
reduced by Rs. 100. (320). 

;U'e of third degree methods in aa. 
investigation of crime 

8hrl Warlor: I beg to move: 

That the Demand under the 
head Ministry of Home Affairs be 
reduced by Rs. 100. (321). 

:Need to h!Ive UPSC examination cen-
tres in all the district headquarter. 

Shrl Warlor: I beg to move: 

That the Dem'lnd under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (322), 

.f'aHure to bring about national uni11l 
and integration 

Sbrl Slvamurtbl Swami: I beg to 
lII1ove: 

That the Dem'l.lld under the 
bead Ministry Of Home Affairs be 

!I'eC1uCed by RI. 100. (3~. 

Jo'ailure to remove corruption, nepo-
t13m and red tapism in admin.istratioll ' 

Sbrl 81vamurtbl Swamy: I beg to 
move: 

That the Demand under the 
head Ministry of Home Affairs be 
reduced by Rs. 100. (32$ 

Dela1l in the formation of panel of all 
qualified candidates of Assistant 
Superintendent's examination 01 
1959 and 1960 in the Central Secre-
tariat 
8hri Sivamurthi 8wamy: I beg to 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (325). 

Need for an at! party Government to 
meet the emergenc1l situation cd 
home and on the borders of our land 

8hri Sivamurthl 8wamy: 1 beg to 
move: 

That the . Demand under the 
head Cabinet be reduced by 
B.s. 100. (326). 

Need for creating a separate Tribal 
WeLfare Department in State, 

Sbri R. Barua: I beg to move: 

That the Demand under the 
head Zonal Councils be reduced 
by Rs. 100. (27). 

Administration of taws in the count", 

Shrl Warlor: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced to Re. 1. (272). 

Recruitment to Bench from the Ba" 
Sbrl Warior: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced to Re. 1. (273). 
Need to make ;ustice less costly 
Sbri Warior: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced by KII. 100. (29) . 
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Need to recodit1l the Criminal Proce-
dure Code and Indian Penal Code 

8bri Warlor: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced by Rs. 100. (30). 

Need to simplify court procedures 
8bri Warlor: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced by Rs. 100. (31). 

High fees to be paid by the Trade 
Unions for appealing to the Supreme 
Court .J. 
Sbri Warior: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced by Rs. 100. (32). 

Need for abolishing Court-fees for 
appeals 

Bbrl Warlor: I beg to move. 

That the Demaod under the 
head Administration of Justice be 
reduced by Rs. 100. (33). 

Need for reintroducing the Jury 
system 

Shri Warior: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced by Rs. 100. (34). 

Need for complete separation of Judi-
ciary from the Executive 

6hri Warior: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced by Rs. 100. (35). 

Need to re-codify the Indian Penal 
Code and the Code of Criminal 
Procedure 
.Shrl Wartor: I beg to move: 

That ·the Demand under the 
head Administration of Justice be 
reduced by Rs. 100. (248). 

870 (Ai) LS~. 

Need to decentralise the I.P.s. cadrea 
and give fu.ll powers to the State 
Governments in the matter of pro-
motion, discipline and removal from 
service without seeking the approv-
al of the Centre 
Shri Nambiar: I beg move: 

That the Demand under the 
head Police be reduced by Rs. 100. 
(37) . 

Need for a fully representative Gov-
ernment jor Delhi 

Shri Vasudevan Nair: I beg to move: 

That the Demand under the 
head Delhi be reduced by Rs. 100. 
(44). 

Need for a fUlly representatiue Gov-
ernment for Himachal Pradesh 
Shri Vasudevan Nair: I beg to move: 

That the Demand under 1:ih.e 
head Himachal Pradesh be reduc-
ed by Rs. 100. (45) 

Need for special attention for im-
provement of Himachal Pradesh in 
matters of Communications, edu.ca-
tion and health 
Shri R. Darua: I beg to move: 

That the Demand under the 
head Himachal Pradesh bl) reduc-
ed ,by Rs. 100. (46) 

Recent firing resulting in the death of 
some P W.D. workers in Andaman 
Islands 
Shri Vasudevan Nair: I beg to move: 

That the Demand under the 
ihead Andaman and Nicobar 
Islands be reduced by Rs. 100. 
(47). 

Failure in meeting the just demands 
of the P.WD. workers in Andaman 
Islands 
Shri Vasudevan Nair: I beg to move: 

That the Demand under the 
ihead Andaman and Nicobar 
Islands be reduced by Rs. 100. 
(48). 
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Failure in instituting proper ;udicial 
enquiry into the recent firing on 
P.W.D. workers 
.8hri Vasudevan Nair: I beg to move: 

That the Demand under the 
head Andaman and Nicobar 
Islands be reduced by Rs. 100. 
(411). 

Need for settling in Andaman and 
Nicobar Islands many mOre people 
from thickly populated areas in 
Indill 
Shri Vasudevan Nair: I beg to move: 

That the Demand under the 
'head Andaman and Nicobar 
Islands be reduced bv Rs. 100. 
(50). 

Failure to develop the natural re-
lIO'Urces of the Islands 
8hr! Vasudevan Nair: I beg to move: 

That the Demand under the 
!head Andaman and Nicobar 
Islands be reduced by Rs. 100. 
(51). 

Need to improve the contacts and com-
munications between the mainland 
and the Islands 
Shri Vasudevan Nair: I beg to move: 

That the Demand under the 
!head Andaman and Nicobar 
Islands be reduced by Rs. 100. 
(52). 

Shooting of workers in Andaman on 
10th April, 1962 

Shri Nambiar: I beg move: 

That the Demand under the 
!head Andaman and Nicobar 
Islands be reduC'ed by Rs. 100. 
(53). 

Need to increase the wage. of worker, 
in Andamans and bring them on 
par with Indian labou7' 

Shri Nambiar: I beg move: 
That the Demand under the 

head Andaman and Nicobar 
Iltlands be reduce-( by Rs. 100. 
(N). 

Need for granting civil liberties like 
trade unions, freedom of aBBociaticm 
to the people of Andamans 
Shri Namblar: I beg move: 

That the Demand under the 
head Andaman and Nicobar 
Islands be reduced bv Rs. 100. 
(55). 

Top-heavy administration in Anda-
mans 

Shrl Nambiar: I beg to move: 

That the Demand under the 
!head Arldaman and Nicobar 
Islands be reduced by Rs. 100. 
(56). 

Treatment meted out to the victi1n$ of 
Police action in Andamans 
8hri Namblar: I beg to move: 

That the Demand under the 
head Andaman and Nicobar 
Islands be reduced by Rs. 100. 
(57). 

Need for a fully representative GOtI-
ernment for Manip"r 
8hri Vasudevan Nair: I beg to move: 

That the Demand under the 
!head Manipur be reduced by 
(58). 

Measures adopted to suppress the de-
mand for a popular government in 
Manipu7' 
8hri Vasudevan Nair: 

move: 
beg to 

That the Demand under the 
head Manipur be reduced by 
Rs. 100. (59). 

Ned for special attention for impTOtle-
ment of Manipur in matters of com-
munications, technical education aU4I' 
cottage industries 

Shri B. BanIa: I beg to move: 

That the Demand under th. 
head Manipur be reduced Iv' 
Rs. 100. (80). 
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Delay in enfOTcement of the provi. 
sions of the Tripura (Land Revenu. 
and Land Reforms) Act, 1960 

Shrl Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be redu('ed by 
Rs. 100. (63). 

Need to eradicate the scarcity of 
drinking water in Tripura 

Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (64) 

Delay in holding of Agartala Munici. 
pal Election in Tripura 

Shri Dasaratha Deb: I be&' to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (65). 

Delay in the completion of the water 
supply works at Agartala Town, 
Tripura ~ 

Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (66). 

Failure to provide irrigation facilitie, 
to the water·scarcity areas of Tri-
pura 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (67) 

Need to expedite the rehabilitation' 01 
jhumiaa in Tripura 
8hri Daaratha Deb: I beg to move: 

That the Demand under the 
bead Tripura be ~ 117 
RI. 100. (68). 

Need to I'rotlide land and rehabUitlI-
tion aids to landless peasants of 
Tripura 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (69). 

Failure to settle the land dispute bet-
ween tribals and non·tribals at Le-
fonga NOTth Sadar Tripura 

Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
R.~. 100. (71), 

Failure to protect the etliction of trio 
bals from Garg's FOTe,t Be,ertle, 
Tripura 
Shrl Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be Nduced by 
Rs. 100. (72). 

Need to allow jh.um cultivation in the 
areas where the jhumias reside until 
they are rehabititated on lands 
Shrl Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (73). 

Need to constitute a separate Execu-
tive Committee under the Tripur4 
administration in caTTlling out tribal 
welfare work' 

-Shrl Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (74). 

Need to expedite the completion of th. 
reaiduary war'" fOT the rehabilita-
tion u/ displaced per'ON of Trtpura 
8hri Daaratha Deb: I beg to move: 

That the Demand under the 
bead Tripura be 1'eCluced t.F 
BB. 100. (75). 
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Need to write off agricUltural and 
other loans advatlCed to aisplaced 
persons in Tripu,ra 

Sbri Dasaratba Deb: I beg to move: 

That the Demand under the 
head ~pura be reduced by 
Rs. 100. (77). 

Neea to make all weather roads from 
Kanchanpur (Kamalpur Sub-Divi. 
skm) to Raima Bazar 

Sbri Dasaratba Deb: I beg to move: 

That the Demand under the 
head ~pura be reduced by 
Rs. 100. (80). 

Failure to complete the construction 
of motorable road from Mauri·cros~. 
ing to Chhamanu Bazar, Tripura 

Shri Dasaratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reducp.d bV 
Rs. 100. (83). 

Need to expedite the construction of 
bridges over the rivers that lie on 
the main road lines of Tripura 
Shri Dasaratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (85). 

Need for construction of High Schoola 
in the Tribal dominated areas in 
Tripura 

Shri Dasaratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (86). 

Need to remDve the interference bll 
officials in the working of the Co. 
operative Societies of Tripura 
Sbri Daea.ratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced br 
Re. 100. (87). 

Provision for the Damboor Hllaro. 
Electric Pro;ect Works to be uncier-
taken in Tripura 

Sbrl Dasaratba Deb: I beg to move: 
That the Demand under the 

head Tripura be reduced by 
Rs. 100. (89). 

Need to construct bridges on Juri 
river at Tilthai Bazar and Dharma-
nagar in Tripura 

Shri Dasaratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (90). 

Failure to undertake the flood protec. 
tion measures in Sataramia Hauz. 
Kailasahar, Tripura 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (91). 

Need to expedite the embankment 
and digging of canals for the protec-
tion of paddy in Khaurabil in KaiZ. 
asahar Sub-Division in Tripura 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Trlpura be reduced by 
Rs. 100. (92). 

Postponement of registration of, anel 
allotment of lands to, Co-operative 
Farming Societies till 'the land sur-
vey in Tripura is completed 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (94). 

Delay in disbursement of scholar,hipa 
to stuaents belonging to Scheduled 
Tribes and Scheduled Castes I,. Tri-
pura 
Shri Dasaratba Deb: I beg to move: 

That the Demand under the 
head ~pura be reduced by 
Rs. 100. (95). 
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Failure to provide any text books in 
Tripura language in Tripura 

Shri Dasaratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. HlO. (96). 

Need to provide hostel facilities to the 
students belonging to Scheduled 
Castes and Muslims 
Shrt Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (l00) 

Grievances Of the tribal Jhumias of 
Attaramusa range in the area kOO1Dn 
as 42 and 83 mlle-posts of A-A road 
in TripurQ arising out of forcible 
occupation of Jhllm field by the 
Forest Staff 
Shri Dasaratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (l03). 

Need to supply adequate quantity of 
Steel, Iron and Cement for the cons-
truction work in Tripura 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (104). 

Failure to open a hostel for tribal girl 
students at Khowai Town, Tripura 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
heacf Tripura be reduced b7 
Rs. 100. (112) 

Need for postponement of the execu-
tion of the new proposal for in-
CTease of revenue in Tripura 

8hri nasaratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced b7 
Rs. 100. (115) 

Implementation of Home MinistrtI 
directive to introduce West Bengal 
pay-scale for the emplotlees of Tri-
pura Admiinstration 

Sbri Biren Datta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (l16). 

Non-recognition of the Tripura State 
Employees Association bv the Ad-
ministration 

Sbrt Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (117). 

Wasteful expenditure in Janata Col-
lege 

Shri Biren Dutta: I beg to move: 
That the Demand under the 

head Tripura be reduced by 
Rs. 100. (118). 

Shortage of qualified Professors in 
Mahara;a Bir Bikram College at 
Agartala 

Shri Biren Dutta: I beg to move: 

That the Demand under the 
heaa Tripura be reduced by 
Rs. 100. (119). 

Need to re-organise the Education 
Department into a single establish-
ment. 

Shri Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
As. 100. (120). 

Abolition of the POSts of SupervisOTl 
in centres established for rehabilita-
tion work 
Shri Biren Datta: I beg to move: 

That the Demand under the 
head Tripura be reduced b7 
Rs. 100. (121). 
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Need to re-organise the Public Worki 
Department in the Union TemtoT1/ 
of Tripura 

Shri Blren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
RB. 100. (122). 

Need to reduce the travelling allow-
ance •. 
Shri Blren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (123). 

Need to reduce the expenditure on 
hire charge of aeroplanes 
Shrt Blreu Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (124). 

Need to extend Agartala 
areas so as to include 
Abhaynagar, Pratabgar, 
nagar, Ramnagar and 
West 

Municipal 
Bardwnli, 

Ranjit-
Jaynagar 

Shri Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (125). 

Need to provide drainage system roads 
and public latrines for Pratabgar 
area of Agartala Municipalitll 

Shri Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (126). 

Need to start immediately water 
works at AgaTtala for which money 
had been sanctioned in Second Five 
Year Plan 
Shri Blren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (127). 

Need for construction of pucca-draill-
age sl/stem in AgaTtala Town, Tri-
pura 

Shri Blren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (128) 

Need for developing the markets at 
Baltala, Durga-Chowmuny and Mat-
Chowmunll in Agartala 

Shri Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (129). 

Failure to start anv medium size in-
dustrl/ to provide emplol/ment to 
non-matric persons in Tirpura 
Shri Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (130). 

Failure in the rehabilitation Of tribal 
people in Tripura 

Shri Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (131) 

Need to reduce heavil administration 
in Tripura 
Shri Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (132). 

Malpractices in the Engineering Sec-
tions of Tripura Territorial Council 
Shri Blren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (133) 

Failure to start the Hydro-electric 
Project known as Domboroo Project 
in Tripura 
Shri Blren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (134). 
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Need /or SUppl1l of Iteel, cement and 
tin .heetl for completion 'Of Second 
Five Year Plan pro;ects in Tripura 

Shrl Dlren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (135). 

/Failure to provide ;ob, to persons 
trained in I.T J. at Agartala, Tripura 

Sbri DlreD Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (136) 

Need for providing money to /ill up the 
waterlogged areas within the area 
of AgaTtala Municipality 

Shri DlreD Dutta: I beg to move: 

Thdt the Demand under the 
head Tripura be reduced by 
Rs. 100. (137). 

Grant of industrial roam to person, 
who have not at all 'taTted any in-
dustry in Tripura 

Shri Dlren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (138). 

.N eed for providing loans to the small 
scale industries operating in Tripura 
Shrl Diren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (139). 

.Association oj Government ofJicers 
with the Cooperative Societies as 
Presidents and Secretaries 

Shrl Dlren Dutta: I beg to move: 

That the Demand under the head 
"l'ripura be reduced by Ro. 100. 
(140) . 

Failure to rtop cattle lifting in 
Tripura bl! the criminal elemeKU 
of East Pakistan. 

Shri Dlren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(141) . 

Wastage of money in Amarpur 
Multi-purpose Pro;ect in Tripur4 

Sbrl Diren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(142). 

PI eed to appoint Tribal and Schedulec! 
Caste People as Pancha1lat Secre-
taries in Tripura 

6bri Dlren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(143) . 

Withholding of Licence for construc-
tion of an Air-conditioned Cinema 
Hall at AgaTthaZa 

6hri Dlren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(144) . 

Permission given to import ageneie • 
oj Tripura to se!! goods like steel, 
c:oTTUgated iron sheet, cement in 
the open market 

IShri Dlren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(145) . 

PI eed jor speedy disposal oj eases 
pending in CouTt in Tripura 

IShri Dlren Dutta: I beg to move: 

That the Demand under the head 
'l'ripura be reduced by Rs. 100. 
(146) . 
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Failure to check the malpractices 
prevailing in all ofjices in Tripura 

6bri BireD Datta: I beg to move: 

That the Demand under the head 
'1'ripura be reduced by Rs. 100. 
(147). 

Malpractices in employment and trans-
fers in the education section of 
Tripura Territorial Council 

&Sbri BireD Datta: I beg to move: 

That the Demand under the head 
'l'ripura be reduced by Rs. 100. 
(148) . 

Malpractices in all the departments 
of Tripura Territorial Council 

6bri BireD Datta: I beg to move: 
That the Demand under the head 

'l'ripura be reduced by Rs. 100. 
(149) . 

Conversion of primary schools to 
~asic schools leading to waste and 
C1lefjiciency in education system 
01 Tripura 

Sbri BireD Datta: I beg to move: 
That the Demand under the head 

Tripura be reduced by Rs. 100. 
(150) . 

Failure of the adult education system 
in Tripura 

Shri Hiren Datta: I beg to move: 
That the Demand under the head 

Tripura be reduced by R~. 100. 
(151). 

Failure to supply drinking water in 
Tilla areas of Tripura 

Shrl BireD Datta: I beg to move· 
That the Demand under the head 

Tripura be reduced by Rs. 100. 
(152). 

Need for adoption of a more scientific 
system in place of the present Rig-
well and a Tube-well system of 
water supply 

6brl HireD Datta: I beg to move: 
That the Demand under the head 

'l'ripura be reduced by Rs. 100. 
(158). 

Failure to provide jobs to non-matric 
persons belonging to tribal and 

backward classes in Tripura 

Shri HireD Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(154). 

Need to start a medium SIzed indust", 
in Tripura so as to provide jobs to 
unemployed 

Shri Hiren Datta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(155). 

Failure to give special compensatmy 
allowance to Central Government 
employees working in Tripura as 
is given to other employees at 
Tripura 

Shri Blren Datta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(156) . 

Failure to provide adequate number 
of quarters and office accommo-
dation to P. & T. workers iD 
Tripura I ~ 

Sbri HireD Datta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(157) . 

Need for construction oj a Public 
Theatre Hall in the Childrell 
Park to encourage national the-
artical arts in Tripura 

Shri Hiren Datta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(158) . 

Need jar writing off of the debts at 
displaced persons in Tripura 

Shri BireD Datta: I beg to move: 
That the Demand under the head 

Tripura be reduced by Rs. lOG. 
(159). 
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Need to provide more money for 
spoTts, health and recreation 
activities in Tripura 

Shri Biren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(160). 

Need to construct a stadium at 
Agartala, Tripura 

Shri Biren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(161) . 

Improper implementation of decision 
of Government of India in matters 
of pay scales of employees of 
Tri.pura 

Shri Biren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(162). 

Need for probe in the functioning Of 
non-official agencies provided 
with government aid for Rariians' 
upliftment, women welfare work 
and khadi board of Tripura 

Shri Biren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(163). 

Powers and functions of the Develop-
ment Commissioner in Tripura 

Shri Biren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(164) . 

Need to reduce the motor fare in 
Tripura 

Shri Biren Datta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(165) . 

Need to provide more and regula!' 
freighter services to airlift essen-
tial goods to TTipura 

Shri Biren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(166). 

Need to introduce State-Transport 
system in TTipura 

Shri Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(167) . 

Need for proper meas'Ures to check: 
motor accidents in Tripura 

Shri Biren Dutta: I beg to move: 
That the Demand under the head 

Tripura be reduced by Rs. 100. 
(168). 

Need to protect Charipar area at 
Tripura from recurring floods iTt 
every year 

Shri Biren Dutta: I beg to move: 
That the Demand under the head' 

Tripura be reduced by Rs. 100. 
(169). 

Need to have better drainage sYstem-
for public latrine passages i11 

Pratabgar area of Agartala Munici-
paJity 
Shri Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(170) . 

Failure to give aid to the students of 
tribal community and. schedule!! 
caste 

Shri Biren Dutta: I beg to move: 
That the Demand under the head 

Tripura be reduced by Rs. 100. 
(171). 

Failure to provide accommodation tt' 
haWkers in Tripur4 

Shri B1ren Dutta: I beg to move: 
That the Demand under the head 

Tripura be reduced by &s. lOG: 
(172) . 
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Failure to give help to the land mort-
gager8 to cover their land through 
loan from the Land Mortgage 
Bank in Tripura 

Sbri Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(173). 

.N eed to stop service of eviction noti-
ces on unauthorised occupants 
of agricultural land in Tripura 

Sbrl Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(174). 

.Failure of eo-operative department of 
Tripura to check malpractices in 
purchase Of ;ute through co-ope-
ratiVe societies 

Shri B1ren Dutta: I beg t'l move: 

That the Demand 1.U1der the head 
Tripura be reduced by Rs. 100. 
(175). 

.Failure to provide adequate agricul-
tural loan to primary co-opera-
tive societies in time of need 

Shri Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(176) . 

Need to write off all types of loans 
advanced to tribals of TripuTa 

Shrl Dasaratha Deb: I beg to move: 

That the Demand 1.U1der the head 
Tripura be reduced by Rs. 100. 
(178) . 

Need to start more veterinary hospi-
tals in hill areas 

Shrl Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(179) . 

Need to establish a Teachers' Train-
ing College at Agartala 

Sbri Biren Dutta: I beg to move: 

That the Demand 1.U1der the head 
Tripura be reduced by Rs. 100. 
(180) . 

Need for up-grading of Bchools and 
opening more technical schools 
in Tripura 

Shrl Biren Dutta: I beg to move: 

That the Demand 1.U1der the head 
Tripura be reduced by Rs. 100. 
(181). 

Need to provide capital grant for 
construction of teachers' quarters 
in rural areas of Tripura 

Shri Biren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(182). 

Need to give loan to Rickshaw·pul-
lIers' co-operative Society 

Shri Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(183), 

Need to provide opportunities to those 
people who have un-earthed stone 
quarries and to check nepotism 
in this field 

Shri Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(184). 

Need to provide aid to the umbrella 
stick-workers co-operative of 
Tripura 

Shrl Blren Dutta: I beg to move: 

That the Demand 1.U1der the head 
Tripura be reduced by Rs. 100. 
(185). 
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Need for providing emplollment ope 
portunities and higher education 
outside Tripura to the trainee, 
Of Industria! Training Institute of 
Tripura 

Shri BireD Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(186) . 

Need to create a School Board for 
Tripura 

Shri BireD Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(187). 

Need for recognition to Tripura Tea-
chers' Association bll the Tripura 
Administration 

Sbri BireD Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(188). 

Need for withdrawal Of the Teachers' 
Discipline and Punishment Ru!es as 
framed bll the Tripura Administra· 
tion. 
Sbrl Blren Dutta: I b~g to move: 

'-rb.at the Demand under the 
head Tripura be reduced by 
Rs. 100. (189)". 

J; eed to provide 100 per cent grant. 
in·aid instead of 90 per cent to the 
privately managed schoo is in Tri. 
pura. 
Shri Biren Datta: I beg to move: 

"That the Demand under the 
head Tripura be reduced by 
Rs. 100. (190)." 

Need to change teacher pupil ratio 
from 1:40 to 1:30 

Shrl.Biren Dutta: I beg to move: 

"That the Demand under the 
head Tripura be reduced by 
Rs. 100. (191)." 

Need to re·organire the Engineering 
and Health Directorates in Tripura. 

Shri BIren Dutta: I beg to move: 

"That the Demand under the 
head Tripura be reduced by 
Rs. 100. (194)." 

Need to provide mid·dall titfiin to 
school students in Tripura 

Shri Dasaratha Deb: I beg to move: 

"That the Demand under the 
head Tripura be reduced by 
Rs. 100. (196)." 

Need to take over Nabin Thakur 
Senior Basic Schoo! in Khowai Sub· 
Division bll the Government. 
Shri Dasaratba Deb: I beg to move: 

"That the Demand under the 
head Tripura be reduced by 
Rs. 100. (200)." 

Need to constitute a Triba! Develop-
ment Board in Tripura with potDer 
of e:recution of the tribal welfare 
works. 
Shri Dasaratha Deb: I beg to move: 

"That the Demand under the 
head Tripura be reduced by 
Rs. 100. (201)." 

Need to stop eviction of tribal Jhumias 
settled under the Jhumia Rehabi!i-
tation Scheme on land which has 
later on been included in the Juri 
Forest Reserve in Tripura. 
Shri Dasaratha Deb: I beg to move: 

"That the Demand under the 
head Tripura be reduced by 
Rs. 100. (207)." 

Need for fully representative govern-
ment for Tripura 

Shri Vasudevan Nair: I beg to move: 

"That the Demand under tbe 
h"ad Tripura be reduced by 
Rs. 100. (215)." 
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Need to construct one permanent 
bridge over Haura River near Chat-
urdash Debatabari (Old Agartala) 

Shri Dasaratha Deb: 1 beg to move: 

''That the Demand under the 
head Tripura be reduced by 
Rs. 100. (217)." 

Desirability oj Special Development 
Councils at the centre and also at 
State levels, to carry out special 
economic, social and cultural pro-
grammes in such a way and on a 
scale that after next ten years, the 
Scheduled Castes and Scheduled 
Tribes in India mall not require 
special reservation and privileges. 

Shri B. C. Soy: 1 beg to move: 

''That the Demand under the 
head other Revenue Expenditure 
of the Ministry of Home Affairs be 
reduced by Rs. 100. (219)." 

Mr. Deputy-Speaker: These cut 
motions are now before the House. 

16.00 hr!!. 

Shri Basumatari (Gopalan): Before 
I participate in the discussion of the 
Demands of the Home Ministry, at 
the outset, 1 congratulate the House 
Minister. The Home MiniStry deals 
with various subjects which are more 
important and the Home Ministry has 
got, in my opinion, little time just to 
look after Tribal affairs. By saying 
this, I do not mean to say that thi:3 
Ministry is not doing anything. When 
we consider the speeches made iby 
hon. Members and also the conditions 
facing the country, I do not know 
whether tEe Home Ministry will have 
sufficient time to look after these 
affairs. 

Shri Lal Bahadur Shastri: 1 am 
prepared to cive. 

Shrl Basumatari: Considering the 
backwardness at the Scheduled Caste 
and Schedule Tribe people, the Cong-
ress Gilvernment and the leaders of 
the country have extended the time 
for Reservation for another ten years. 
From that, it is clear that the tribal 

people and the Scheduled Caste peo-
ple have not been brought up to th~ 
standard to which they wanted to 
!bring Ibhem. Therefore, II do not 
understand when some Members here 
raiSe the question why the Scheduled 
Castes and Scheduled Tribe people 
should have some special provisions. 
This goes against the fundamental 
rights granted under the Constitution. 
Mahatma Gandhi wanted these pro-
visions for them. I rember our great 
leader Sardar Vall:abhbhai Patel say-
ing in the Constituent Assembly, 'Do 
you want to keep the Tribals as they 
are?'. He said again, unless these 
backward people are brought to the 
level of Shri Jaipal Singh, I do not 
think they can be coIlllidered as deve-
loped. I do not know why this Cong-
ress organisation deviates from the 
idea of Mahatma Gandhi, the Father 
of the Nation. This feeling leads to 
deterioration in the country. 

Looking to the educational develop-
ment, many hon. Members said that 
we have been brought up to the same 
level with others. If you go into the 
figures as regards educational deve-
lopment. you will find how misrable 
the condition is. You know, as re-
gards literacy, the country has been 
brought up to 40 per cent from 5 per 
cent in 1946. In the case of the 
Scheduled Castes and Scheduled Trib-
es it has been brought to 3 to 5 per 
ce~t. Even then, the question is ask-
ed why there should be special pro-
visions and reservatfon. Look at the 
figures one after another. I collected 
these figures from the Ministry and 
also from the Secretariat of our Par-
liment. We find up till now: 

Sched uled Castes Scheduled 
and Scheduled Tribes No. 

Tribes. No. 
B.A.IB.S. 686 240 

B.Com. S6 20 

BSc. Agri. 23 S 
Medicine M.B.B.S. 24 5 
L.L.B.IB.L. 39 IS 
B.Ed./B.T. 41 10 

Total 869 200 

Looking at the figures about educa-
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ticmal development, how do you say 
that the Tribal people have been 
bro~ht to the level and the extent 
that we want? 

As regards services, the position is 
very disappointing. Shrimati Renuka 
Ray said that there should be some 
economic criteria. Wbat is the eco-
nomic criteria? When they have not 
'been brought up to the level of the 
others, how can there be any criteria? 
The position in the services was: 

Permanent 
Class I. 1957 

1958 

Class II. 1957 
1958 
Temporary 

Class I. 1957 
195H 

Class II. 1957 
1958 

No. of S.T. 
4 

14 

4 
15 

This is in the whole of the country. 
You can see how miserable the condi-
tion is. Do you think that the Tribal 
people have been sanctioned a very 
large sum of money? 

Shri Bakar Ali Mirza said that 
money was pouring like water. I 
admit, money was pouring like water. 
But, I want to ask the question whe-
ther money has 'been properly utilis-
ed or not. If you go to the field, you 
will find that the money has not been 
so utilised. I will give you the figur-
es. Only 25 per cent of the money 
goes to the pockets of the Tribal peo-
ple for development. All the rest 
goes to the others. I am sorry to 
inform the House that even Ministers 
themselves sometimes say, we have 
done a lot, they are not satisfied, they 
are not happy, they are not ccmtended. 
This is very detrimental if the Minis-
ters themselves say like this. This it-
self is a damage to the proces;; that 
We want to see fulfilled. Therefore, 
we should be very particular when 
we say that the Scheduled Castes and 
the Scheduled Tribes have been 
brought up. Nothlng has !been done, 
if yOU look at the figures. 

When we ask questions about the 
services, many times it is said that if 
you do this, if you do that, the P.S.C. 
and the U.P.S.C. will not agree. I 
want to ask, who is the P.S.C. who 
is the U.P.S.C. U.P.S.C. is conrlituted 
by the Government of India and 
the P.S.C. is constituted ,by the States.. 
The rules and regulations are laid 
down by the Government. When they 
are subordinate bodies of the Govem-
ment I do not understand what 
right they have got to oppOSe 80m. 
special provisions and some weight-
age. If there is no weightage, I do 
not think even in 100 years they can 
be brought up to the level of the 
others in the matter of education and 
in the matter of services. 

One thing, I must tell you. When-
ever we ask about the position in 
services, they say, there is no suitable 
candidate. What is 'suitable candi-
date'? A suitable candidate may diff-
er from person to person. I may 
think one is sui.table. Another may 
think that he is not suitable. Suitable 
candidate is a word employed just to 
brush aside the claims of the Schedul-
ed Caste and Scheduled Tribe candi-
dates-just to avoid Triba!s. 

Coming to the economic conditions, 
if you go to the field, especially in 
South India,-I am not quoting here 
from my figures; this is the figure 
supplied by the State Governments 
themselves for the southern zone 
(Madras, Kerala, Andhra and Mysore) 
-you will see that 80 per cent of the 
tribals have no land. They take shelt-
er under the banks of rivers, under 
the banks of tanks, under the tree~. 
even now. People say that these tri-
bals are so backward that they can-
not maintain land. If you go inilo the 
history of these people, you will see 
that they were the land owners. But, 
due :to the emergence of the advanced 
community and money-landing com-
munity, they have 1061; land and they 
have to take shelter under the hJIls 
and they have become landless. It fa 
9I1id that they are born not to have 
landS and so they have to go to the 
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forest. If you go to the forest, the 
position is amazing. People living in 
the forests are taken as floating popu-
lation. They are not taken even as 
human beings. They do not get any 
oil; they do not get any facility from 
the present Government. Why? Be-
cause they have no land. They have to 
shift according to the plans and pro-
grammes of the Forest Department. If 
they do forestry somewhere, if they 
~e staying in some hill top some-
where, they have to shift there after 
one year. Therefore, they get no 
wells, no schools and nothing of that 
!IOrt. I am not exaggerating at all. 
I! Government want, I can give them 
the figures in respect of all the States, 
which have been supplied by the State 
Governments themselves. 

Indebtedness among the tribals is 
simply horrible. In this free country, 
in this republican and democratic 
country, still, there is the system of 
bondage. This bondage exists in diff-
erent States under different names such 
as Sagri, Gothi, Hali and Vetty. Sagri 
and Gothi are such that sOmetimes if 
9OIYlebody comes and pays the out-
standing debt, then the tribals are to 
go to that other family. For ages to-
gether this system of Ibondage known 
as Sagri and Gothi has been there in 
the Southern Zone. Still, the hon. 
lfinisters come forward and say 'We 
do not know why the tribals are still 
not happy'. I do not understand why 
they say like that. without having any 
flgures at their disposal. Of course, 
I cannot blame them for saying so, 
because they have got no statistics. 
They have got the Scheduled Castes 
and Scheduled 'l1ribes Commission and 
also the commission in respect of the 
backward classes, but they have no 
machinery by which they cAn find out 
the figures in regard to .the Scheduled 
Tribes. If we ask for figures in ree-
pect of education, they cannot give it. 
If we uk ;tor some other figure, they 
cannot Irlve it. I do not quite under-
stand what the use is of maintaining 
In oftlce here with Ra. 3 crores of ex-
penlUfIu~. The other day, I Baked for 

flgures of education; Government 
could not give thalt figure. Again, I 
asked for information about how many 
people from among the Scheduled 
Tribes had passed ,the lAS examina-
tion; again, Government could not 
give the figure. I wanted to know 
how many Scheduled Tribes were 
there in the services; they could not 
give that figure also. Because they 
have got no statistics, and they have 
no basis for the information, they are 
not able to give the figures. I do not 
know why Government are spending 
money in that manner without any 
definite aim. 

We are glad that they have got some 
extension projects. We are also glad 
that that they have opened some tri-
bal blocks on whicll. they are spending 
some money. But these tribal blocks 
are located in such a way. and the 
percentage of tribals residing in a cer-
tain area is taken in such a way that 
these blocks cannot be enjoyed by the 
plains tribals or the other tribals. 
The criterion is that 66 per cent of 
the tribals should be there, a condi-
tion which can be fulfilled only in the 
Autonomous Districts of Assam and 
some of the areas specified in the 
Sixth Secretariat in the Constitution. 
But what about the tribals who are 
scattered? So, I want to suggest that 
instead of 66 per cent of the tribal!, 
the percentage should be 30 to 41 per 
cent, so that the tribals in the plains 
also can enjoy the benefit of these 
tribal blocks. 

But mere creation of blocks alone 
would be of no use. We have to see 
that the benefits of these blocks act-
ually reach the tribal population. I 
have had occasion to visit all the tri-
bal iblocks in all the tribals areas, but 
I find that only 25 per cent of the 
benefits go to the tribals. For 
instance. money is lent on a co-opP.r8-
tive basis. but the tribal people have 
no land, and, therefore. th~v cannot 
let land under the present rules and 
regulations. So. they can only enJo:1 
the beneftt of the lChools and the 
roads. 
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So far as the schools are concerned, it 
is not as if only the tribals go to those 
schools. In every school, you will 
find that only 25 to 30 per cent of the 
students are tribals. As for the roads, 
you know very well that it is only 
the advanced people who are able to 
enjoy the roads. Of course, we do 
not mind their enjoying the roads. 
But we have to see that the benefit 
goes to the people at the lowt!r level. 
Sometimes, the question is asked: 
'We have allotted money tor the 
development of the tribals; roads 
have been constructed; schools have 
been opened and so on. And why are 
the tribals not happy?' and so on. 
That is not the question to be put. 
We have to see how many tnf'~e are 
among the tribals who are n~tuaUv 
enjoying the benefits of tiles!! ~hing~. 

There is also a new thing which has 
been emerging. We have established 
many industries, both big and small. 
But if we go to the details about the 
places in which industry has been 
established, we shall find that lots of 
tribal people have been uprooted, and 
they have again been forced to go to 
distant places. We do not say that 
industry should not be there. Indus-
try should be there, but along with 
the scheme for the establishment of 
illdustries, there should also be a 
scheme for the payment Of compensa-
tion for the tribals, in the form of 
land for land, house for house and so 
on. But what I have seen in my State 
is,-and I have visited all the areas--
that the trLbals have been uprooted, 
but there is no question of giving any 
land for them or giving any compen-
sation for them. Of course, they are 
not vocal. They cannot go to the 
district authorities or any other 
authority. So, they do not go and 
demand compensation. The other 
day, an hon. friend of mine from 
Bihar was saying that thousands of 
people had been uprooted in Hatia in 
Bihar. But in that same area, while 
Qther people have been paid compen-
sation at the rate Of Rs. 1000 to Rs. 
1Il00 per acre, the tribal people aIW 
paid only Bs. 46 per acre. This is the 
condition in retard to payment at 

compensation for the tribals. Sillce 
they are not vocal enough to demand 
compensation, I submit that Govern. 
ment should themselves come forward 
and give them compensation. 

In conclusion, I would like to say 
something about infiltration in Assam. 
You know, Sir, that in1iltration in 
Assam is a very big problem. This 
Is, ill fact, a very controversial matter. 
The in1iltration of Muslillls into 
Assam is not a thing which has start-
"'«i only recently, but it started as 
early as 1921 itself. When Sir, 
Syedullah was the Prime Minister of 
Assam, he wanted to include Assam 
in Pakistan, and, therefore, he 
brought a number Of Muslims into 
Assam, and the tribals had to leave 
their homes and hearths for this pur-
pose. I can give you th.e figures in 
this connection. In 1911, the number 
of Muslims in Assam was 3,55,320; in 
1921, the number rose up to 5,85,955; 
in 1931, it was 9,43,252; in 1941, it 
was 13,05,902 and so on. In this way. 
the number went on increasing like 
anything. You will be surprised to· 
learn that the Muslillls have been 
settled there on 20 lakhs bighas ot 
land; out of these 20 lakhs bighas, 10 
lakhs bighas had been taken away 
from the tribal villages. And do you 
know how these lands were taken 
away from the tribal people? When 
the Muslillls come to a village and 
they settle on the land, they would 
slaughter the cows there. The tribal 
people being so emotional would not 
be able to stand it. Therefore, they 
would go away from that area. In 
this way, thousands and thousands of-
villages have been taken away from 
the tribals and converted into Muslim 
villages. Of course, we should not 
blame anybody for this purpose. The 
persons who are there are encourag. 
ing other people just to go there. 

I had occasion to discuss this with 
the Chief Minister of Assam, because 
infiltration Is still there, and he was 
saying that Muslims were pouriDI in-
like an~, and the problem ..... 
how to check it. The hon. Mmiatel" 
of Home Mall'l knOWll about it very 
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well. So, I would not like to say any-
thing further about it in the House. 

But in conclusion, I would urge one 
important thing. So far as the tribals 
and their problems are concerned, I 
think that the tribal people know 
them better. I do not understand 
why the Ministry should not have a 
body Of tribals to advise them on 
tribal problems, and to help them in 
collecting the necessary fifures. 
Unless Governmerit take steps to take 
into confidence the tribals, all our 
attempts at national integration will 
not be of any avail. At a time when 
we are talking of national integration 
in a big way, If such sections of the 
people are treated in this manner, I 
do not know how it is possible to have 
real national integration. If a large 
section Of the people feel frustrated 
that they are not being looked after 
properly and they have to go without 
anything, I do not understand how 
national integration would be possible 
in respect of these people. Unless 
these people also are assured of their 
right to equality along with the other 
people, I do not think integration is 
possible. I submit that this is a 
matter on which Government should 
bestow their attention. 

10.18 hrs. 
STATEMENT RE: RAILWAY 

ACCIDENT NEAR HUBLI 

Mr. Deputy-Speaker: There has 
been a serious railway accident. The 
Deputy Minister of Railways, Shri 
S. V. Ramaswamy, will make a state-
ment. 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
IIwamy): With deep regret, I have to 
inform the House that this morning 
at about 6 hours, No. 204 Down 
Poona_Bangalore Express met with an 
accident. 

While the train was running at Mile 
11/10 between Kundgol and Saunshi 
on the Hubli-Harihar Metre Gauge 
aingle line section, the tender of the 

engine derailed, the following bogie 
was smashed, the next two bogies 
capsized, the fourth canted, and the 
fifth and sixth bogies derailed. The 
engine of the train itself came to a 
stop on bridge No. 16. The remaining 
four bogies of the train remained on 
the track. 

According to the information 
received, three dead bodies were 
found in the wreckage. 28 persons 
received grievous mJuries and 35 
received simple injuries. 

The medical relief van from Hubli 
was rushed to the site, and the Divi-
sional Superintendent and the Divi_ 
sional Medical Officer, Hubli, reached 
the site of accident immediately after-
wards. The injured persons were 
sent to the Hubli hospital for further 
treatment. One of the injured 
expired on the way to the hospital. 

The General Manager and other 
senior officers of the Southern Rail-
way have flown to Bel~aum on the 
way to Hubli and the site of the 
accident. The Deputy Minister of 
Railways, Shri Shahnawaz Khan, and 
the Chairman, Railway Board, have 
also left for Belgaum by air. 

The District Magistrate and the 
Deputy Superintendent of Police, 
Dharwar, have inspected the site. 

The Additional Commissioner of 
Railway Safety will be holding all 
enquiry into the cause of the accident. 

DEMANDS FOR GRANTS-contd. 

MINISTRY OF HOME AFFAIRS-contd. 

Shri Mohsin (Dharwar South): 
While supporting the Demands fBI' 
Grants Of the Ministry of Hem. 
Mairs, I wish to make some observa_ 
tions. 

Today, national integration an4 
emotional integration are the two 
vital matters weighing on the mind of 
every Indian. Rightly our Prime 
Minister and the Heme Minister are 
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busy in promotiDI national inteln-
tion and to this end they are busy aIIo 
in meetiDI leaders Of aU political 
parties. Many speakers have already 
spoken about national inteeration. J 
might say that with all the sincere 
efforts of the Home Minister, it hili 
not been possible to bring about 
security and law and order in some 
parts of India. Of course, it pains me 
to see that even after 15 years of 
independence, some communal trou-
bles occur here and there; after we 
had forgotten the sad events of the 
partition, - came the Jabalpur evenb. 
the Aligarh and Meerut disturbances 
and thereafter the MaIda trouble. 
These remind us again of the mass-
acres which took place at the time of 
partition. Looking at all these events, 
one begins to think that we will not 
achieve national and emotional inte-
gration in the near future. 

I am not making any aspersions on 
the officiency of the administration. 
But there is something else to do. By 
mere enforcement of law, by stnct 
administration, we cannot achieve 
national unity. It must emerge from 
the hearts of the masses. We must 
inspire in them the thought that 
Indians are one. The idea of Nation-
al unity should inspire the people. 
Then only we can achieve this goal. 

There are some coanmunal organi-
sations and fissiJparOUs groups whiah 
are disturbing the unity of the nation. 
There are not only communal distur-
bances, ,but some border disputes and 
language troubles are there. We have 
heard about the Assam language 
troubLes also. All these together pose 
a great danger to the unity of India. 
It is time that we seriously thought 
a,bout a permanent remedy to tlhese 
ailments. 

Of course, many people think that 
the minorities are quite h.appy here, 
and they S1peak aIbout the security 
provided to the minorities here and 
there. In the same way, after the 
(l(JIIIIIJlunal troubles in Rajshahl 
district in Pakistan, one Hindu leader 
there also came out with a statement 
that the Hindus are very happy in 
810 (Ai) LSD-9 

Pakistan. One should not take theR 
things so seriously. I feel that espe-
cially in norrthern India, the minorities 
are feeling a sense of insecurity at 
certain places. I went to Jumma 
Masjid. Every ten feet there is. 
policemen. We have had the Malda 
affair. These are instances which 
show that the minorities which show 
that the minorities are not as happy 
as they should have been. 

However, I must congratu:1ate 1be 
Home Minister on taking very effec-
tive steps to ,bring about lOod admini-
stration and see that these regrettable 
inJCidents do not occur. Yet I have to 
say thaJt he should 1lhink. of better 
means to 'bring about amity between 
communities. The Home Min1stry hu 
alrWiays thought about this. The 
Sampurnanand Committee was set up. 
It has sublniJtted a preliminary report. 
It has 9Ulg'gested certain measures to 
bring about national integrartion and 
emotional integration. This can be 
done effectively only through educa-
tion. Our young boys and girls could 
be trained that way. The te~-books 
should be so written as to create an 
atmosphere of national unity and non-
cammunal outlook. I have been read-
ing in history books that have been 
wrLtten that Aurangzeb did this and 
that, he demolished idols, massacred 
Hindus and go on. In the same way, 
some history text-books give promi-
nent place to communal clashes here 
and there. This sh=ld not be the 
arpproach. It the youn.g mind i. 
approached this way, a communal out-
look will be created and the spirlt rd 
revenge will naturally enter the 
young mind. Of course, depictJon of 
these events may sometimes be 
depiction of true history. But 
in order to forge national unity, 
let us for the moment not give 
such a promment place to these 
aspects of history. There are good 
instances of people !Who have worked 
for ,promotion of communal hannony. 
Let the history of those great national 
,heroes of India be ~ven more publi-
city. Let us not colOIn' communal 
incidents and let us not give them 10 
much publicity. We should also apply 
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other positive methods to remove 
Communalism. In this direction 
the department of publicity could 
play a great role to achieve national 
unity and emotional integration to a 
great extent. 

I may say bt this is the time tQ 
ban all communal organisations. Then 
only we can see a ncxn-commu.nal and 
national outlook spreading in the 
country. Of course, there are some 
communal .parties here. Our Home 
Mindster once thought of banninJ 
these political ooganisations, but now 
It seems lihat he is nDt keen on that. 
He thinks that it will, in a way, not 
lead to national integration. I do not 
know how this is so. I feel it is high 
time that we should ban these com-
munal political organisations. Shrl 
Mohammed Ismail, with all respect to 
him, is the President of the Muslim 
League. Now he is thinking of 
bringing his Muslim League inte 
my State also. That is what I read 
in the papers about what he proposes 
to do in regard to Mysore. 

Shri Koya (Kozhikode) : Is that 
State the hon. Member's monopoly? 

Shri Mohsin: If he is really Slnccre 
about doing good to Muslims, let him 
winday the Muslim League. If he 
does that, we can say that India will 
head towards national unity. Then 
our Hindus brethern may a.1:ti,0 think 
that the Muslim League, which sowed 
the seeds Of communalism, has been 
abolished and they should also do 
likewise with regard to their com-
munal organisation. Let us think like 
brethern about this matter. So I 
appeal not only to the Muslim League 
President but also to the other com-
munal organisations to dissolve their 
organisations. Of course, the Jan 
Sangh does not admit that it is a 
communal organisation. Still it is. So 
are the RSS and the Hindu Mahasa-
bha. In the name of national unity. I 
appeal to these organisations to wind 
up their organisations and think of 
national well_being and national 
unity. 

Now I pass on to a border dispute. 
M;y senior friend, Shri S. S. More, 
apok.e eloquently a.boU't the border 

dispute between Maharashtra and 
Mysore. His arguments were quite 
similar to the GIles advanced by 
Mr. Jinnah who advocated the partl-
tion of India. He was ~eaking vet)' 
vehemently about the inclusion of 
some parts Of Mysore State m 
Maharashtra. He said that On grounlJll 
of language and culture, those areaa 
should go to Maharashtra. These we,,,, 
the exact words used by Mr .• Tinnah. 
1t is a matter of regret that a natIona-
list_minded leader, a seasoned man 
like Shri S. S. More should go to thlS 
extent in advocat~ these sma" .... 
i.!lstincts like those pertaining to 
border disputes. He compared this 
dispute to tth India-China border alS-
pute and Kashmir dispute. After ail, 
wherever these areas might be, 
they will remain in India. 
As long as they remain in India, why 
should we think of this State and 
that State? They are not going out 
of India. Even if Belgaum remains in 
Mysore it will remain a part of India. 
The reorganisation of States did not 
take place or a linguistic basis alone. 
There were some other considerations. 
Geographical and administrative con-
venience was also as important as the 
linguistic basis, and on all these con-
siderations Belgaum was included in 
Mysore, and rightly so. There might, 
however, be some other areas which 
were not properly included in Mysore 
State, but I do not say that they 
should be brought back to My-
sore. Sometime ago, there was 
a statement by the Home Minis-
ter that by agreement of adjoining 
States, minor adjustments could be 
made. This was a clue for Yaharash-
tra, and trey raised a hue and cry. 
Now it has got out of the hands of 
their leaders. Even Shri Chavan is in 
a fix. He cannot keep silent. Pressure 
has been brought on him, and every_ 
body is making a statement. These 
border disputes should be put an end 
to. Mter all, we are remaing in one 
country, and adminbtrative con-
venil!'lllCe is the foremost considera-
tion. So, looking to all this, I request 
the Home Minister to make a stat-
ment, a categorical statement, that DO 
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more che,nges will be made in the 
ttorder areas· of any State. Other-
wise, I feel that these border disputes 
Will continue and may even result in 
assaults of ~e . against the other, 
bringing more worry for the Home 
Minister. So, this is the time when he 
should make such a categorical state-
ment, eliminating all speculations 
about any adjustments. 

However, if the States concerned un-
4nimously decide about some min\lr 
adjustments, without aI1bitration b1 
the Centre, it can be permitted, but it 
sbould not ,be done by force. 

I may pass on to the third subject, 
the language issue. After the forma-
t.i.on of linguistic States, the protec-
tion of the linguistic minorities has 
become a problem. In every State 
one language is predominant and is 
the State language, b~t there are so 
many other languages which arl' 
IIPOken by the minorities. For ex-
ample, in Mysore, Telugu, Tamil, 
lrIalayalam and Urdu are all minority 
languages, and Marathi too, and due 
protection must be given to them. If 
proper protection to the minority 
languages is given, I do not think thl' 
Maharashtrians; would be bothered to 
any extent. The only thing they 
should demand is proper protection of 
the linguistic minorities. Urdu i. 
such that though it is widely spoken 
in every State, it has no State of its 
own. About four crore, of Muslims 
!!peak Urdu, yet it has no State of its 
own. III every State there are suffi-
cient people who speak Urdu, 
but it is not the language of 
the Muslims alone .. I know that some 
of m~' Punjabi friends and U.P. friends 
lIPeak better Urdu than Muslims of 
South India. This is not a communal 
issue. Urdu was born and bred up in 
India, and it is flourishing in India. 
Many of the writers in Urdu are non-
Muslims. So, we do not have to look 
at this question on a communal basis. 
But strangely enough, the only pro-
tection given to Urdu is by giving 
facilities to learnt it up to the 

primary stage. Then, what about 
the secondary stage? After having 
their education up to the primary 
stage, should the Urdu students 
leave it and go to their homes? 
What about the secondary stage? They 
have not 'got the organisation to bulld 
up secondary and college in3titutions. 
The State has to take up the burden. 
I am not advocating for Urdu alone, 
but for all the minority languages. 
The Centre shOuld take the initiative 
and see that sufficient opportunities 
and facilities are extended to these 
minority grou'J)s. 

My Jana Sangh friends try to find 
a solution to these communal distur-
bances by exchange of population, 
whiCh pains me very mUCh, a3 if we 
are making a barter deal, expoI1ting 
coal and importing cotton. It is not 
like that. We are not comlnDdities to 
be 'bartered away in that way. We are 
born Indians and we have not been 
imported from Arabia or any other 
country. Our ancestors were born in 
India, and I have got the same right 
as my hon. friend Shri U. M. Trivedi 
there has got. If the time comes, every 
Muslim is ready to die for hi> country. 
We have many instances like that of 
Brig. Usman. These four crores 
of people cannot be packed away to 
S'Ome other country, and four crores 
of persons got from there. Even 
when a few lakhs of refugees came, It 
created a huge )5roblem for our Re-
hpbilitation Minister. If crores come, 
what will be the state of affairs? Be-
sides, such statements only tend .to 
create more disturbance, and feeling of 
insecurity among the minorities. I 
think the Home Ministry should think 
seriously about such things and make 
such statements penal. 

I wiU ,be failing in my duty if I 
do not pay a tribute to the way in 
which South India has maintained 
communal harmony. It has maintain-
ed communal harmony in such a way 
that every State in North India should 
learn a lesson from it. 

Sbrl Sarendranath D .... lvedy (Ken-
drapara): We have lent Shrl Ajit 
Prasad Jain there. 
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Sbri MobslD: However, I am as-
hamed of the slogan of Dravidastan 
which is a slur on our face. It is high 
time we thought in tenos of national 
unity, of one nation, and tried to 
bring about all-round development by 
creating unity amongst us and among 
all the communities. 

Dr. M. S. Aney (Nagpur): The 
Debate on the Demands of the Minis--
try of Home Affairs was really taken 
to a very high level by some of the 
speeches today, and I have great ad-
miration for them although I do not 
agree with the principles enunciated 
by Shri More and others. 

I find that in the course of thc de-
bate, instead of concentrating on other 
points which are covered by the Min-
istry of Home Affairs, the main point 
that is under discussion is n3tional 
intergrafion. It seem that there is 
a sense present in the minds of the 
people not only outside but of those 
who are in this House that there hl 
something wrong with OUr nation a-
li~m, that our national unity seems to 
be undergoing cracks. It seems like 
that, and therefore efforts are made 
outside by holding some conferences 
and conventions; inside also, when 
the Demands are under consideration 
here, of all questions, this question 
is given the greatest importance in the 
discussion. I want to know why we 
who under British rule managed to 
bring together the whole country 
under one flag and won our freedom 
from a very powerful foreign Power, 
should, after having got our indepen-
dence and having claimed that we 
have cuccessfulJy run this democracy 
for a period of about fifteen years, 
feel during the last few months that 
our unity is not what it should be. 
This requires to be looked after and 
some remedy found. That seems to 
be the main question. I feel we are 
deceiving our'elves. Axe we really 
faelng the facts? My own idea is 
this. The whole question has assum-
ed this fono because we the people 

ot India allowed the idea of languaae 
to grow strong and yielded to the de-
mand for linguistic States at a very 
really wrong time. That:ls the thin,. 
Once it caught the imagination of the 
people of this country, it created units 
which began to think more in terms 
of reeional territories than in terms 
of the whole of India. That is the 
very reason why there are disputes 
even with regard to position of a few 
villages, whether they should be on 
this side or that side between Bom-
bay and Mysore. I 'say, speaking a 
particular language, that it is my 
right that those people speaking that 
language should be under one con-
trol, and not under the control of 
people speaking another different 
language, even though it it may be 
one ot the 14 national languages in the 
Constitution. It is regarded by us 
that any other arrangement is talting 
away something from our particular 
territory. We think the others that 
is people speaking another language 
occupy a secondary position In 
linguistic State. 

Supposing there are some Maha-
rashtrians living in some other parts. 
What is the idea? The grievance is 
that the are not under the control of 
the Maharashtrians, not being part of 
Maharashtra. They are according to 
the linguists under the control of non-
Mahrattas who form the majority 
there. They very idea of linguism is 
this. There should be a State ot a 
particular language; those people who 
speak that language become the ruling 
race in that State. The whole trouble 
is this. All others become secondary 
citizens, and something in the nature 
ot people who are being ruled. The 
feeling of ruling people and the ruled 
people grows there This is the great-
est evil and danger to the Indian 
Nationalism and democracy. 

In India, the Mohammedans as a 
class though there Was Mohammedan 
Badshah, were not regarded as rulers. 
The idea ot State terr'itorialism and 
linguism has come from the West. It 
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is from _land, France and America. 
etc. If we study history we will find 
that the Britishers ,brought their own 
staff to rule over us. They were a rul-
ing race. Gradually this idea grew up 
in India My friend. Shri Khadilkar. 
who is a student of history and current 
events. will, I think. know that. 

When the Britishers came here, the 
king was not the only sovereign in 
England. The British people also 
were the sovereign. They regarded 
the British people themselves as the 
sovereign people. Those who came 
here came as members of the ruling 
race, came herewith the idea of re-
presenting that Government. Then 
they began to feel that they were the 
persons in importance in India. Was 
India conquered by the Britishers 
from the Mohomedans? No. It was 
conquered by us. It is we who fought 
against them. We were the rulers of 
India. From the status of being the 
rulers of India at one time, we have 
come to this. The British conquest 
grew in that way. If we read our 
historic literature we will find that it 
has grown this way. 

We wanted all that sectarian patri-
atism to go. We thought we were go-
ing to give battle to all that when we 
were fighting the battle for freedom. 
In those days, people like Justice 
Ranade, Lokamanya Tilak, and Shri 
Gokhale, never thought in terms of 
Mahrattas; they thought not in terms 
of Bombay or Poona; they thought in 
terms of the whole of India. (Inter-
ruptiOIl). We were fighting the battle 
under their influence; and later days, 
we were under the influence of Maha-
tma Gandhi, who thought in terms of 
the whole world. That was the posi-
tion. So, with that great influence we 
were working and carrying on the 
battle. with the idea of getting free-
dom. The work of those great men 
who were carrying on our work, who 
were writing books of history and 
others, was done like this. This little 
vice of language was not heard. 

Immediately we got independence, 
we sat down to write our Conaitu-
tion. We thought of creating a fede-
ral India. a federal State of IndiL 
There were really no units which were 
to come together. But to create Fede-
ration new kingdoms or new States 
bad to be created and they were to be 
accepted as units. It was the duty 
of the Constitution makers at that 
time to see what should be the princi-
ple by which the States should be 
created and what should be the area 
of those States. 

They took it for granted that the 
States which existed before under the 
British rule should be taken as the 
units. They took it for granted and 
made their proposals for giving or 
taking away something from the Pro-
vinces. That was the picture t.hen. 
They were going to create a neW fede-
ration in this country. And, they had 
to create new units which did not 
exi3t at that time in this country. 

In America, there were indepen-
dent States and they had to come 
together for the sake of a common 
dangeJ:; and, ultimately, tile Ameri-
can Federation was formed. Even 
there, civil war had to be fought in 
the case of certain new States. That 
feeling was there in America. But, in 
India, there was nothing of that kind. 

But in certain moments of idealism. 
in the Congress resolutions regard-
ing linguistic provinces was passed. 
That was taken as the lead of a great 
force and improved by some of the 
patriotic workers there in India; and 
particularly by the AndhT8 friends 
who were very keen about it. They 
pursued 'it all the time and they made 
great sacrifices and Potti Shri Ramulu 
died, a thing which unnerved our 
Prime Minister. Here I deliberately 
use that word. Only a few days be-
fore his death, a statement had been 
made by Pandit JawahaJal Nehru that 
we shall not allow these tJsjparous 
forces, theSe disintegrating forces to 
grow. After that. this big traged;y 
took place. Somehow be made a 
statement that the matter had to ~ 
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looked into. Once he said that, all 
those who had those ideas which were 
latent and which were moving up 
even in British days, all those people 
began to think in terms of language 
and they also thought of becoming 
antonomous States on grounds of lin-
guism. The vidarbhites were vic-
tims Qf this. Our Maharashtrial1l9 
thought that if this princiPle is to be 
accepted, then, everybody who speaks 
the Marathi language must come under 
one State. That was a natural pro-
position. Not only that. Even 
before the State wa, obtairled there 
was another current of thought that 
was working. Even before this idea 
was taken up by the Congress the de-
mand was made for a Brihan Maha-
rashtra. Do you know what it is? 
It is Greater Maharashtra. Even be-
fore Maharashtra was created a State, 
the question of BTihan Maharashtra 
was taken uP. It was really in an 
intelligent way that they brought it. 
Vidal'\bha State was a art of the Brl-
han Maharashtra State and not of 
Maharashtra. The idea grew up like 
this. 

You can appreciate how the idea 
came in. Some of yOU may have read 
the book of that famous imperialist 
historical writer, Lecky. He started 
this idea of imperialism that all other 
colonies occupied by England should 
become Great England. From 
that 'Greater England', we bor-
rowed 'Greater Maharashtra'. 
We are victims, not to actualities, but 
to ideas imported by others which 
we regard as our own and which do 
not do us &ood. When the movement 
Independence started, the people be-
lieved: we are governed at present 
according to the ideas of the western 
people and if we become indepen-
dent, we shall have our Government 
accordlng to our genius. I want to 
ask all friends: have we ever thought 
of what is our real genius in this 
matter at fOrming States? I was go-
ing through the old story, Sir, If you 
read old books, there were 58 states; 
l'I .. COUIlb7 was • big ctntural 

II.nity and it recognised at times some-
body as paramount and he used ·to 
perform Asw81l1edha' yagam. There 
were 56 small States and we -were 
one of them. V1darbha is one of the 
States one of the very ancient States, 
from the time of the Vedas to this 
day. We lived like that. We are 
maintaining our cultural identity. We 
were prepared to make sacrifices for 
the sake ofr the whole of India and 
we have our loyalties to to great 
leaders of Maharash\ra, for whatevllW 
knowledge we were getting from 
them. 

Whlln this idea of linguistic pro-
vinces came and caught hold of the 
minds of our friends the Maharash-
trians, what happened? Our frienCh 
in Maharashtra are mol'le in number 
than we, they are more resource'"1uI 
and are in a way more bigoted. 

8brl Tyagi: More vigorous. 
Dr. M. S. ABey: You may call it 

anything you like; Qut this word sug-
gested itself to me. In that way the 
thing goes on. Committees and Com-
DllSSlons were appointed. ~ 
commissions have decided. They de-
cided that the eight districts of 
Vidarbha should form a separate pro-
vince. We do not say thl!t it should 
be a ground for dropping the idea of 
a Maharashtra state. There was the 
Dhar Committee report first. Then 
there was another committee called 
the VJP Committee Vallabhai Patel, 
Jawaharlal Nehru and Pattabhi Sita-
ramayya. That was appointed by the 
working committee of the Congress. 
They also prepared a report. They 
said that if the Maharashtra friends 
wanted to have a State based on lin-
guistic unity, let them have it but 
whether the people of Vidarfiha 
should go into it or not is a matter to 
De decided after that, separately, by 
the peOple of Vidarbha themselves. t 
showed it to the hon. Prime Minis-
ter on a pl'levious occasion; I aal4 
that it was our charter. Somehow, 
after that there was another wave of 
linguiSm in this country and we 
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found that our people were again 
agitated over it. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shrt Tyaci: 
consideration 
Members. 

There must be some 
for the seniority of 

Shrt RaghuDath SIDI'h ...... includ-
jng yourself. 

Dr. M. S. Aney: I shall finish in 
two or three minutes. Another com-
mittee was appointed: Fazl Ali, H. N. 
Kunzru and K. M. Panikkar. When 
it was announced the whole of India 
applauded that it was a committee of 
very eminent men and great expert. 
and everybody thought that they 
were the proper persons to tackle 
that Question. At that time, when 
the committee was doing its work, I 
was lying ill at my sick bed at 
Poona. I made a statement before 
them and also gave a memorandwn 
to them.. To the astonishment of all 
our Maharashtrian friends, they 
found that its decision was that the 
eight districts of Vidarbba should 
form a unit by itself. All sorts of 
things were said in Maharashtra 
about these three persons being not 
competent to decide on the question 
of Maharashtra and so on and I do 
not want to go into them because I 
promised not to take more than two 
or three minutes. The result was 
that the Government of India also 
began to feel that something must be 
done because these people joined the 
hands of communists and others in 
Bombay under the leadership of Shri 
Dange and others. An agitation was 
started and in the streets of Bom-
bay more or less 100 people were 
killed and blood was spilt. All these 
things had some effect on the mind 
of the Government at the Centre. 
There were resignatiOns from :tIIinis-
ters. The bilingual formula was 
brought. The leaders of Vidarbha 
movement were brought together and 
some kind of negotiations went on with 
them. They were told: you were not 

losing anything and these persons 
agreed in a moment of weakness. 

Shri Tyact: Do they not speak 
Marathi? There language is the 
.ame. 

Dr. M. S. hey: At that time, 
Vidarbha, Maharashtra and Gujarat 
were there. Our leaders, good or 
bad, they succwnbed to these things. 
I was there in the hospital and when 
I was told, I said to them: if you had 
all agreed, what can I do! I 11m siok. 
Then came the time when the bilin-
gual Bombay was again divided and 
Maharashtra become a unilingual 
State. Little knowing the realities or 
the will of the people, the perSODl 
here in charge of the aftairs. they 
pushed forward this idea. In this 
way, things have changed and we 
have been the victims and we found 
ourselves part of the Maharashtra 
State. That is why the Samiti has 
been carrying on its agitation. In a 
matter of this kind, what should be 
the rule? A rule should be made that 
the opinion, not of the Maharashtrian 
people as to whether we should form 
part of Maharashtra, but of us who 
are going to be affected; must pre-
vail. We have been asking them to 
take a referendum. So, this Is the 
question. If that .,oes against us we 
shall not talk of it again. But cJo 
not try to utter any experiences 
after the results of the general elec-
tion or a bye-election. 8hri Chavan 
stated at the beginning of the last 
election that the Question of reorga-
nisation ot States Is not before UI 
anti not an issue. He made a state-
ment after the result that there was 
no doubt that the people of Vidarbha 
were in favour of Maharashtra. So, 
this sort ot juggJ,ery takes place. 

17 1mI. 

What I want is that this House and 
the hon. Members ot this House 
should five some time to understand 
this question properly and formulate 
a policy by which not 0DJ.y the States 
will get autonomy but bl, and un-
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wieldy States could be split up and 
made into smaller units. For ins-
tance, they have not been able to 
deal with the problem of dacoity In 
Uttar Pradesh, because they say It 
is a big thing. They have got their 
own argument. I say that these big 
States should be bifurcated and 
made smaller units. You go to any 
foreign country. You will find that 
the components of any country are 
smaller. On the other hand, you 
will find that some States here which 
are component parts of India, are 'as 
big as France, for instance. 

Mr. Deputy-Speaker: It is time 
that ,the hon, Member ended his 
speech. 

Dr. M. S. Aney: So. I appeal to this 
House to give more atention to this 
question,-the question of Vidarbha 
and Maharashtra-by giving it a dis-
passionate view. It should be con-
sidered from a dispassionate point Of 
view, and then a solution should be 
arrived at, by which Vidarbha will 
be in its own place and Maharashtra 
will be in its own place; and we shall 
live in future as good old friends as 
we were before, 

Shri I. B. S. Blat (Almora): Mr. 
Deputy-Spe'aker, Sir, during <he dis-
cussion on the budget demands of the 
Home M:nistry, I would like to focus 
attention (''1 the problems 'of a part 
of India about which not much is often 
heard. I refer to the b(\!'uer areas 
adjoining the Indo-Tibetan border, 
There are frequent references of what 
the Chinese are doing or have dune, 
but not much is heard ab'out what is 
happening on Our side of the border 
~111i. of the problems, the hopes and the 
!"Itt"S of the people who will be the 
first victims of aggression or active 
military operations when they take 
place. 

The problems \:If the area can be 
summed up under-five heads. First 
alia foremost is the administrative 
aspect. The Centre has made substan-

tial allocations for the development of 
these areas, but somehow or other, 
the pattern of administration evolved 
has not been able to ensure the 
effective utilisati'on of the money. It 
is true that an attempt has been made 
to cut down red-tape and routine by 
piacing these areas directly omder the 
Chief M.nisters and the Chiei 
Secretaries 'of the States concerned. 
But they are so overburdened with 
their other responsibilities that thesp 
areas can only claim a fraction of 
their attention and time. The officials 
posted there consider themselves so 
far rem'oved from the seats of author:~y 
that they tend to develop an att'itude 
of going their Own way. 

Secondly, since the money IS a!Jo-
cated by the Centre and spent by the 
States, there is a tendency net to be 
very particular as to how I.t IS to 
be utilised. There is need to have a 
central evaluation to see that flmds 
have been spent properly and spent for 
the purpOSe for which they were meant 
or provided. 

17.04 hrs. 

[MR. SPEAKER in the Chair] 

Thirdly, there is no arrangement 
for sharing of experiences of patterns 
of development in Various regIOns. 
Despite their being administrativply 
divided into d:tferent States, Lncy have 
a common terrain, clim9.te and a 
more 'or less ethnically common sto"k 
of people inhabiting them. Despite 
this, experiments in deve!opment made 
in one area, I doubt, are shared by 
another area. I request the hon. 
Minister to haVe a kind of Central 
Board at which States whi~h have 
these border regions should be repre-
sented and common problems ar.d 
their S'olutions should be periodically 
discussed. 

1 would also l'eCOmmen4 to the 
Home Minister to have an advisOl"J' 
committee of the Members of PArlia-
ment representing these areas. Let 
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us be his ell1'll and eyes to judge and 
tell him of what is happening in 
those areas and let him, on his part, 
share with us the official thiuking on 
varioUs aspects of deve!opment :>f the 
area to whatever extent he likes. 

The fourth point to which I would 
like to invite his attention is that 
there is slow progress in various 
projects, particularly the roada, in 
those areas. I may mention here that 
these roads are being built so com-
placently that the people concerned 
do not seem to realise that the3e 
roads form a very important and vital 
part of the countTy', if something goes 
wrong in the country and P.spf,c:aJIy 
when the Chinese make their aggres-
sion. Despite the sum of Rs. 422 lakhs 
provided for development of these 
areas in the current budget, the prog-
ress so far has not been .atisfartory. 
T have visited some of these areas in 
my constituency and fl)ul'd th~t the 
road construct;on programme IS net 
up to schedule. 

Lastly, I would like to say a few 
words about the feeling of Irustrqtion 
which seems to prevail among the 
border people. Their hopes and I!.pi-
ra tions have been aroused by official 
pronouncements, but the ac1)ievcment! 
made so far have not fulfilled them. 
Maybe they expected more thun they 
ought to have, but the pEychologi~al 
efl'ect of this feeling should be kept in 
view. 

The people who are going to lose 
their main source of livelihood as a 
result of the cessation of trade ''I'ith 
Tibet and the lapsing of the agree-
ment of 1954 must be told what they 
are expected to have in future. The 
process of providing them with alter-
native employment should be 
hastened. 

From here, I would like I:> go t:> 
the problem of Union territory Of 
Himachal Pradesh. The hon. Home 
Minister made a bold announcement in 
the House sometime ago. He said that 
the Government's intention was to 
traDder all development departments 

to the people's representllt;ves. He 
announced the appointment of " com-
mittee under the chairmanship bI the 
Minister of Law to decide fue distri-
bution of departments. From what I 
have heard, it appears that the new 
scheme might not come into force till 
August this year. Meanhwile, t./le 
elections to the Territorial Cowlciis 
have been completed and the new 
members are cooling their heels. 

In this connection, I would like to 
place certain points for considerat'on 
of the Home Minister and reque~t him 
to throw some light on them if he 
possibly can. First and !oremoat IS 
the status of the Territorial COWICi! 
or the representative assembly, wh~t­
ever you may C'all it. Would it 
continue to be a body corporate c,r 
would it become a part of the 
administration-the deliberative part? 
The present experience of the 
Territorial Council has be.-n rather 
unhappy, with its powers severly 
hemmed in, by the restrictions under 
which it functi·ons. Secondly, would 
the Executive Councillors bp. responsi-
ble to the Territorial Coune'l? Wc.uld 
they exercise full powers in respt.ct of 
subjects assigned to th(!m? Thirdly. 
what would be their role vis-a-vis Ule 
Lt. Governor? Would they act &s h;s 
advisers in matters wh'ch are Ullder 
this jurisdiction? I could go on multi-
plying these questions for the whole 
affair is in such a nebulo~s stilte that 
people are confused. I WOUld like to 
know what hurdles stand in thE! way 
of having a full-fledged ooouldl' SEt-
up for Himachal Pradesh, shorn of 
trappings of a full-fledged St.1~e? Any 
decision that the Government mig~t 
take must keep in view the fact that 
the area is a part of our sensiti ve 
border with China. I hope the dt-clsion 
will be arrived at soon. 

Shri Gauri SluuIker (Fatehpur) : 
Sir, even rising as a Member of the 
Opposition, I am tempted to congra-
tulate the Home MinistTy'. I may sub-
mit with respect that this Ministry 
has been very lucky in getting such 
persons like Sarctar Vallabhai Patel 
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·who was able t'o tackle the problems 
·with an iron hand and thEm Par •• m 
Pant, who had a giant mind ani who 
was able to tackle the pTo!)lems 
successfully and then at present we 
have Shastriji, who is qn;te ab!e to 
tackle the problems. Without r.ny 
"hesitation, I can say that he is .. ble 
to enjoy the popularity of all of us. 
not only inside the House, but 
outside. But then, there are certain 
fundamental shortcomings with regard 
to the Home Ministry and I ;~ould 
like to mention some of them here. 

Coming to the functionulg of Jaw 
,courts, I have to say that Even after 
15 years 'of independence, we have 
not been able to enSUTe cheap il;.d 

. speedy justice. In our law courts. we 
find that only such person~ who are 
men of means can have justic~ done 
in their favour, be it civil or criJllinal 
justice. I am conscious that if t'tere 
has been enhancement in court fee, 
that would be a provincia! subject. 
But still there is a limit. I can quote 
the example 'of U.P. where during the 
last 15 years, there has been an 
.enhancement of 111 to 20 per "ent in 
court fee. You can imagine how a 
poor man could afford to go to t!J.ese 
·courts to get his grievances redressed 
or to have justice done in his faV'Our. 

Even if we see the moral side of 
the functioning of justice in court 
room, We find that even after 15 
yeaTS, we have not been. able to shake 
off that demoralisation. Still we have 
instances in our rural areas where 
people say, "Why don't you speak the 
truth here? This is not a law court". 
So, we find that we have not been 
able to give speedy and cheap justice 
and so there are a great n umber of 
persons who are still he~itant in 
having full confidence and faith in 
the law courts. If that continues any 
longer, I can say ther~ is great 
a"pprehension about the implementation 
'of democracy in our country, because 
we are giving a chance to the l)f>ople 
10 doubt or have any suspicion 
-towards ·these courts of JUStiCE. 

Then, coming to the ;;overnment 
servants, especially those employed at 
the district level and who are deallng 
with executive and other work, I have 
to point out that in our district we 
find that the District Officer and the 
Superintendent of Police are not 
generally able to do their work 
independently. There is much inter-
ference in their day to day work by 
our leadeTs belonging to the ruling 
party. S'ometimes, even the subordi-
nates under those District officers 
find it difficult to work in an 
independent manner. They are in II 

clique with this leader or that leader 
with the result that there are 
instances of insubordination at the 
district level and even at the pro-
vincial level. These things are 
happening every day. There are nllt 
one or two instances but quite a 
number of them. If We encourage 
such things it will only lead us ttl 
anarchy and not to a sociali~tie 
pattern of economy. In this respect, 
Sir, I have to make a suggestion. 
There should be some strict code far 
the political p-arties to follow. At least 
they should not be allowed to inter-
fere in the day to day administration, 
in the work CIf those government 
servants. I have come across certain 
District Officers where even jf they 
want to work in an independent way 
they are not allowed to do that. 
Such things will not prove congenial 
in the interests of democracy. 

Again, coming to law and order 
question, I have to say that we are 
passing through a stage when the 
life and property of a human being 
whether inside his OWn house or 
travelling in a train or going to the 
market are not safe. There are 
chances of trouble being created, and 
we are coming ahead to such a stage 
where we can say that might has 
become the right or there is jungle 
rule in rural areas. Therefore, we 
have to deal with the prtlblem with 
an Iron hand. There are Instances in 
certain districts of Uttar PradeSh 
where the condition of law and orlter 
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.has deteriorated to such an etxent 
that there is no peace, there is no 
normal life prevailing in that arn. 
In this respect too, therefore, the 
Home Minister has t'o take a very 
keen interest, and all those provincial 
governments or district officers who 
are not able to deal with the problem 
have got to be severely dealt with. 

A word about the gene:oal elections. 
I am not opposed to giving certain 
privileges to Scheduled Castes and 
Backward Classes. But we have 
noticed that there is a creation of a 
privileged class, and especially during 
the generar elections there is an open 
parade 'On behalf of the ruling party. 
They would come out with this 
guarantee that they haVe got the 
minority votes in one pocket of their 
coats and they have got the votes of 
Scheduled Castes and Backward 
Classes in the other pocket. I have 
'<:ome acl'oss certain people sayin& like 
that openly in public meetings 
(JnteTTuption). It, is because of the 
fact that you allow them to feel that 
they are suffering from some sort of 
defeatist mentality. It is because tlf 
the fact that you are actually having 
a control over them and they are at 
your beck and call. I say that this 
idea of saying that they are at our 
beck and call is not a healthy sign. 
The Scheduled Caste, backward and 
minority people should have b-*!n 
permitted or allowed ., .. 

'" AI .. ilI<IQUI (cmrr) ~ 
~~, ~ llttm~~1 ~ 
'f<: m ~ ~ i ~~ ;:mfi«"I< 
~~~ ~'f<:~'!l1t~ 
~~, 

Shri Gaari Shanker: I know it. 

Then, we have not been able to root 
out the social evil prevaillng amongst 
us. There has been recent legislation, 
I am C'onscious, to root out communal 
hatred and other things. We have 
section 153A of the IPC, we have 
certain provisions in OUr election law 
and we have certain Iegislatioil 
against untouchability. But I can dare 

say that there have not been instances 
- I would say, in UP there have not 
been any such instances-<lf prose-
cution under any of these leigslations. 
Will that show that there are no cases 
to be launched? It would simplv show 
that these are huge problems: it is 
not P<lssible to cope up with them 
under these legislations and hence 
there are no prosecution~ launched 
under any at these legislations. I 
would be happy if prose~utions are 
launched under these legislati'Ons. For 
example, during the general election 
there was absolutely no prosecution. 

Mr. Speaker: Is he a lawyer? 

Shri Gauri Shanker: Of course, I 
am. But I am not suggesting this for 
getting more work for the lawyers. 
That would create a healthy sign. I 
am only mentioning what I am witnes-
sing every day. Now such legislation 
are only in paper and they are not 
being implemented. I am quite sure 
that the social evil among the 
scheduled castes and backward 
classes cannot be rooted out by 
legislating in this manner unless we 
have propaganda in the villages where 
they are living. So, unless we do that 
on the spot, we cannot succeed in 
rooting out these evils. 

The problem of Scheduled Castes 
is a very complex problem. We have 
been accused, the high class people 
have been accused, of not giving due 
treatment to the Scheduled Castes. I 
may tell you that the problem is 
there to a small extent in the urban 
areas and to a great extent in the 
rural areas. We make no d!scrimina-
tion' we giVe equal tTeatment to al!. 
But' what about the Scheduled Castes 
themselves? They have untouchability 
among themselves. In my own State, 
I haVe seen that certain classes of 
Scheduled Castes would be reluctant 
to dine with Passis, ChamaTs and so 
on and so forth. Now the high class 
people have no hesitation to mix up 
and dine with them. But, at the same 
time, within the ~heduled Castel, 
they do not do it. So, that evi! whim 
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is prevailing am'Ong the Scheduled 
Caates has got to be rooted out. Unless 
that is done, there cannot be any 
unity among themselves &nd then how 
can they expect unity as a lot with 
high class people? The evil is deep 
rooted and, in spite of the etrorts by 
Mahatma Gandhi and non-official 
bodies, it is still prevailing. It has 
g'Ot to be looked into a very seriolL' 
manner and rooted out. 

Coming to appointment of judges to 
the High Courts, there have been 
instances where some such appoint-
ments were made on partisan lines, 
which is not a very healthy sign. 
AppOintments of the various Govern-
ment Counsels are also made in the 
same spirit. That is not congenial. 
We have to make efforts to show that 
We are doing justice and real justice 
will have to be done. 

Coming to the problems of hiib 
dignitaries like Ministers, Deputy 
Ministers and Parliamentary SeC'le-
taries, I have to suggest one thing. 
Whenever they make vis:ts to various 
parts 'of the country, they ought to do 
that without giving prior intimation of 
their programme. 

I am conscious that that will cause 
great inconvenience to them in the 
matter of having good receptions and 
lumptuous feasts, but that will im-
prove the position. If they visit the 
places without giving prior intimation, 
they can see the realities themselves. 
A week or fortnight earlier an intima-
tion is received that a certain h·on. 
Minister is visiting. That is of no use. 
Everything is made in order and he 
cannot find the realities on the spot. 

Again, I have to make one more 
suggestion. I know that that will 
cause still more inconvenience to 
them, but it is bound t'O improve the 
situation. If they sometimes visit 
certain localities incognito, that also 
would handle the problem and im-
prove the position. I know many 
instances when our late lamented 

Raft Ahmed Kidwai used to 10 
incognito. At times he used to reach 
the spot earlier than the district 
officer actually reached there. It that 
step is taken, they can actually find 
out the reality and that will go to 
improve the situation to a very great 
extent. But, naturally, that will 
cause very much inconvenience to the 
hon. Minister thinking of doing that. 
But then we have to see the masses 
and improve our p'osition. So, I 
suggest that this thing should also be 
kept in view. 

Mr. Speaker: 
there to receive 
trates! 

Ministers must be 
the District Magis-

Shri Gauri Shanker: That .would be 
very proper. 

Shri Prabhat Kar: But it is difficult 
for Shastriji to go incognito. He 
cannot do that. 

Mr. Speaker: The hon. Memb<!r 
suggests that without giving prior 
n'otice the hon. Minister should go 
and nobody should be there. They 
should stand there and come back. 

Shri Gauri Shanker: It is not a 
question of standing there and coming 
back. 

Mr. Speaker: If without prior notice 
hon. Ministers reach there, the authori-
ties and others whom they have to 
contact may have gone on their own 
work. 

Shri Gaurl Shanker: They can 
contact them afterwards. But they can 
see the real situation in the district. 
They can see the development works 
and other works. They can go to the 
Police Stati'on and find out the posi-
tion there. Such things can be done 
without approaching the district 
authorities. They can contact them 
afterwards. That will solve this 
pT'oblem. There is, of course, no 
objectiOn if they visit all these places 
and see what a common man has to 
face in g'Oing to the Police Station for 
letting his report registered. 
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I have to say one word about the 
Police force. Still, thel'!! are reports 
not being registered at the Police 
'Stations. Still, corruption is prevail-
ing at that level All this is due to 
carelessness and negligence. Some-
times, as I have said, those persons are 
actually the pets of certain persons 
who are in the ruling party. 

In the end I have to submit that 
the Ministry of Home Affairs has got 
enonnous work to do. All these 
things which I have sugegsted are 
only a part of this Ministry. If these 
t'blnls are tackled properly, I am sure 
some improV'elIlent can easily be 
expected. 

Shri R. Barna (Jorhat): Mr. 
Speaker, Sir, it is the primary 
responsibility 'of the Ministry of Home 
Affairs to look to the maintenance of 
peace and tranquility in the country 
and in that sense it is occupying a very 
key position in our Government as it 
ought to. In the present context of 
things we find that potential forces are 
growing or are appearing both within 
the country and without to d:sturb 
our political growth and our demo-
cratic set-up. In that context I feel 
that the responsibility of the Ministry 
of Home Affairs has gr'own. Therefore 
I would just come to one aspect. 

If you just look at the map of India, 
you will see that the northen frontier, 
north-east frontier - particularly, 
Manipur and Tripura, Tribal belt in 
Assam are of a very vital importance 
so far as thc Home Ministry is 
concerned. 

First of all I shalI deal with the 
Scheduled Tribes and the Scheduled 
Castes Iiv:ng in those areas. In Assam 
particularly these people were neglect-
ed for a long time, and as a result of 
this they are still in extreme poverty. 
And the communications in these areas 
are very much neglected. Mter 
independence, rightly, the Central 
Ministry took the responsibility, and 
something is being done for their im-
provement. But in spite 'of the things 

that are done ar the money that is 
spent, it is not in proportion to the 
targets achieved in the rest of the 
country. I feel that in matters of 
health, education and communications 
very little in done in these areas, and 
these people naturally feel that theJ' 
are not treated equally with the 
.people of the other classes. That 
reeling of discontent is gradually 
growing in these areas. 

The welfare of the Scheduled Tribes 
is generally entrusted to the Welfare 
Department of the States, and conse-
quently no special interest is given to 
these areas. Towards the closing 
months of the financial year, money 
is spent in 'order to show that some-
thing is done. But that sort of 
spending leads to some amount of 
extravagance and, I should say, to 
improper utilisation also. Therefore, 
inspite of so many years of our eft'ort 
we find that these tribal people are 
still neglected. 

·If you look at the Mikirs and Miria 
of Assam and also the Cacharis you 
will be simply horrified to see the 
squalor and the state of poverty in 
which they iive. And their economic 
structure is practically tottering. 

On top of it we find that there is 
a new onslaught on their fundamental 
economy. '!'hese people generally live 
on land and their economy is depen-
dent on the forest areas nearabout. 
They have certain privileges of getting 
fuel from the reserved area; they 
have al5'o got the privilege of grazing 
their cattle there. But as time passed, 
all these people have been very much 
exploited by the money-lenders and 
also by the greedy landholders. They 
have therefore been pushed out from 
very many important areas. 

Now, on top of all these thinp, 
there has been infiltration into these 
areas from East Bengal. This matter 
is very important in the sense that 
this infiltration in large numbers II 
having a very serious impact on the 
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economy of these tribal pe'ople parti-
cularly in the districts of Goalpara, 
Kamrup, Darang and Nowgong. 
because there is ample land in-
between the tribal area and other 
places in which these land-hun&l'Y 
people can go and settle. These people, 
after they go in hordes, gradually 
push out the tribal people from their 
original h'omelands. In tact, this 
process is not a new thing. It was 
going on from years past. But nobody 
took care of it and nobody thought 
that this question of the tribals would 
ever crop up in any seriousness. 
People take it in some other light. I 
feel that this infiltration is having a 
direct impact on the economy of 
these people. Vill:age after village is 
being occupied by these infiltrations. 
Reserve lands are being illegally 
occupied. I am not concerned whether 
these land-hungry people get land or 
not. I am C'<>ncerned with the economy 
of the people. The peculiar psychology 
that is being created in these pockets 
is rather very important to these 
people. On the one hand, we have got 
our neighbour just across the 
MacMahOn line which is not far away 
from this border. On the bther hand, 
the tribals are being pushed out of 
their lands. Therefore, some sort of 
resentment is growing in these pockets. 
Some agents provocateur are getting 
into these pockets to rouse their senti-
ment against India or what we call, 
against welfare bf India. To, these 
pockets, it is not possible for the white-
coUared intelligentsia to get in or for 
the oflicials of the Home Ministry, or 
for the matter of that, of the State 
Government to go and see how things 
are going on, how matters are moving 
inside these areas. If anybody has 
got to go to these areas, there was got 
to be prior notice. Nobody can 
negotiate these areas whether on 
bicycle or bullock cart, not to speak 
of motor cars. The communications 
positiOn is absolutely worse. In view 
of these, I submit that the Home 
Ministry should take special n'ote of 
the position and tackle the problem. 
For years past, We were very much 

complacent about what is happening. 
in those areas. If you look at the 
Mikir hills in the map of India, you 
will see a few miles off as the crow 
flies there, are the Chinese soldiers. 
Bhutan border almost touches and is 
continuous to Kamrup. Things are not 
going on well in that area also. 
Therefore, when the welfare of the 
Tribals and of the Scheduled aastes is 
a matter for the Home Ministry to 
tackle I submit that this question 
should be looked at from a special 
angle because we are having rather 
unfriendly neighbours both on the 
north and on the other side. 

In view of that the tribal people, 
particularly the Plain tribals who live 
in these areas, form a very large 
population. When poverty prevails, 
when squalOr prevails, it becomes 
easy to utilise the situation as a good 
breeding ground for encouraging 
divided mj,nds and what not. I am 
drawing the attention of the Home 
Ministry to this aspect of the question. 

Then, I come to the questi'on of 
Manipur and Tripura. They are 
terri tories directly under the control 
of the Home Ministry. Many years 
have passed after Independence. But 
we have not been able to bring these 
States to the political pattern of India. 
They have not got responsible Govern-
ment. I am not advocating that at 
the present moment, because there 
are other things to be considered. So 
far as these two patches are concerned, 
the officers there ought to be not mere 
good gentlemen functioning, just 
catering to the normal needs; they 
must be pe'ople with some amount of 
imagination and p'atriotism to see and 
to grapple with the problems of .these 
people I am sorry to say that that 
is not happening in these areas. If I 
am correct, the Minister in charge of 
these Affairs also very seldom goes 
to these areas to see h'ow things are 
being done. Therefore, naturally, the 
people in these areas feel that the 
oftlcers sitting there, either in Manlpur' 
or Tripura are their lords. They are: 
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smarting under some sort af inferiority 
complex. That is not good for us. 
Development projects that are being 
done in these areas are not sufficient. 
I Would rather submit, let 
there be more grants for 
the improvement of these areas, 
because they are in a very strategic 
position of India. These two patches 
of territory should be so improved 
that they fl.t in well with the rest of 
India. 

So tar as communications are c'on-
cerned, even from Assam, We cannot 
go to TripUTa. That is the state of 
affairs even after 15 years. It some-
body has got to go to Tripura, he will 
have to go by air. In the rains, he 
cannot go by air also. This is what 
is happening in Tripura. So far as 
economy is concerned, they are still in 
their original state. No industry has 
developed in that area. There may be 
a few hospitals and a few schools. 
That does nbt mean improvement In 
the senSe I am just trying to impress 
upon the hon. Home Minister. 

So far as Manipur is concerned, it is 
all the more neglected. Long long ago, 
there was a road connecting Manipur 
with Assam, namely the Dimarpur-
Imphal road, which is a very strategic 
road. Now, it has got to pass through 
the Naga Hills. But beyond that, no 
attempt has been made to connect 
Manipur either by railway Or by 
roadway with the rest of Indi·a. It is 
not only that, the DimaTpur-Imphal 
road wh;ch was in existence from 
the time of the British people is not 
being improved as yet. It is still 
there in the original condition. I feel 
that th;s road ought to have been 
improved to fl.t in with the modem 
needs of India, particularly, the 
defence needs of India, but that is 
not being done. 

Manipur is known fOr its cottage 
industry. It is also kn'own for its 
other industries. But we know about 
Manipur more only in respect of her 
dances and songs here. It is time 
that we should also look to the 

ec'onomic needs of Manipur, Dance is 
something which we can see s'ome time 
after. For, we have just got a very 
critical border there. 

So far as the Manipuris are concern-
ed, they are yet educationally where 
they were. We do not find any 
technical education being imparted tl>' 
them in that area worth the name.· 
There might have been a few engineers 
here or there. I am not concerned 
with that. But so far as technblogical 
skill at the lower level is concerned, 
tirat is not being imparted to them. 
And this should be done very quickly, 
and if necessary, more money should 
be given to take these people upward. 

Having said so much about Manipur 
and Tripura, I would say that the 
earliest opp'ortunity should be taken, 
and no attempt should be spared to 
integrate these two territories into the 
rest of India. 

With regard to Himachal Pradesh, 
some of my hon, friends here have 
ind:cted that there is scope for anti-
State activities in those areas. And 
why is that so? It is ~o because the 
people have not been brought up to a 
higher level; there is no proper 
administration in that area; no proper 
education is imparted. 

Before I deal with Himachal Pra-
desh further, I would like to invite 
the attention of the h'on. Minister to 
how development programes are being 
carried out in Manipur. Manipur was 
to have its Imphal Water Works· 
6chme, and this project was sanc-
tioned during the First Plan period. 
But that was not done in the First 
Plan; in the Second Plan period also, 
It was not done. So far as the Third 
Plan period is concerned, only the other 
day the Health M'nister informed lIS· 
that the pipes haYe been prepared, 
and the plans have been prepared, and 
the water works will be constructed 
during the Third Plan period. It is a 
very sad state of affairs. This does 
not redound to the credit of anybody, 
particularly at a time when we 111'8' 
surrounded by bur unfriendlJ 
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neighbours on two sides, more so 
because this is a strategic area. 

With Tegard to Himachal Pradesh, I 
do not have so much of information, 
but from the very little iruormation 
that trickled down, I feel that 
,there is enough to be done in that 
area. 

So far as Delhi and Himachal 
'Pradesh are concerned, you can just 
visualise the poverty of these people. 
If in Delhi, anybody wants a domestic 
servant, or wants somebody to do 
.game menial work at home, he will 
immediately fall back UPOn a man 
-coming from Himachal Pradesh. This 
indicates the state of alfairs prevailing 
in Himachal Pradesh. After all, 

'Himachal Pradesh is not far ~y 
'from Delhi, and it is directly unaer 
the administrative control of the 
Centre. TherefOTe, something must 
be done, and that too on a war 
footing to improve the lot of the 
people of Himachal Pradesh. Unle,s 
we take steps in due time, it may be 
too late in the day, because there are 
'froces creating disruption from 
within and with'out, who are trying to 
exploit the situation, who are trying 
to exploit the vulnerable position in 
the north, in the east, and in th(' 
north-east 'area. So, I would once 
again appeal to the Home Minister to 
see that matters are improved in 
these areas. If the officers there at 
present are found to be lacking in 
initiative Or found to be lacking in 
patriotism, or found to be lack'ing in 
promptitude, they should be transfer-
red, and they should be replaced by 
{)fficers from other States. Let officers 
go from Delhi or from Bombay or 
from other places. Let Delhi sutrer, 
and let Bombay suffer, and let 
:Shillong sutrer, but these people must 
,not sutrer at any cost, at least at the 
,present juncture. 

Then, I come to a very minor point, 
'in regard to the administrative organi_ 
:sation, which is the responsibility of 
~he Home Ministry. The question of 

corruption has agitated the m.nas u.i 
, many people both inside the ParJa-
, ment and outside. But one thin, that 
: worries me most is that the man at 
'the top does not take it as seriously 
as he should. I was listening to the 
reply of the Prime Minister t'o the 
debate on the President's Address. He 
said that corruption in our country 
was the lowest in comparison with 
other countries. He went on to say 
that if we went on talking about 
corrupti'on, it would create an atmos-
phere of cOTruption. Therefore, the 
natural conclusion is that we should 
'not talk about corruption. and 
secondly, there is no corruptiOn in the 
country. If this be the attitude of the 
person at the top, you can just visua-
lise ,what may happen. Either the 

.' people who are talking about 
: corruption must be wrong Or some-
thing is Totten in the State of 
Denmark. The former cannot be so. 

I was very much pleased to find a 
few days later that the Prime 

,Minister was also worried about the 
corruption prevailing in the administ-
ration. Wisdom dawned. In order to 
tackle this problem, the Home 
Minister has got a special department. 
I was just looking trhough an thos~ 

laws. The laws might be qwte all 
right, but the organisation set up is 
absolutely inadequate for a country 
like India to tackle this problem 
which has assumed very serious pro-
portions. Living in the centrz, the 
Government may not feel this way. But 
things are getting worse in out-of-the 
way places. Therefore, the organiEa-
ti'on to deal with anti-corrupti?n 
measures, the vigilance department, 
should be strengthened. More muncy 
should be spent and better and efll-
cient people should be drafted into this 
department so that things can bl! 
properly dealt with. 

Then there is a tendency among 
people responsible for dealing with 
corruption t'o go to the court of law. 
Everybody is eager to have Beme 
legislation to deal with corruplion. I 
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do not approve of this approach. 
oecause in order to deal with their 
OWn administration, they must have 
rules suited for the purpose so that 
the people concerned can be dealt 
with properly and swiftly and the 
administration purged of unde~irdble 

persons. Therefore, instead of rushing 
to ~urt, instead of citing statistics to 
show that so many people have b~cn 

charge-sheeted to be tried in court, 
let us have better rules in the d~part­
ment, let us have departmental 
action for dealing with the probl<:m 
of corruption. 
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[~ fl;.f\1rr~] 

it ~;ff 'fiT ~~ srf<:lf.:!f .. tIT ~ 
~ ~);rr ~ I ~~) ~ ~(Jm ~ 
~ ~aft '1ft 'fr.Rt 'lim it,ifTCf lfs<'f 
~~ mit~-~~ 
If 'Cf-lf ~ q~ ~T ~ ~ I !i~1fttr 
~, ~T:r i;f~ il'iS'R, 'foTl:r1~ 

~, ~T ~T.,T tIT -q~"TT it 
~ mft<r tIT,...~ ~"'T ~T'limT if; f<'l11; 
~~ ~,lf orrf1:1<;r f~~ ~' I 
~ ~ ~ ~Rcrr, f~i;ff{ ~~<: ",)<: 

~ ~ 'fiT<:~·r.,1 it f'f9;f'ffllTT 

if; ~ it lrm-.,T 'fiT ~eH i'!@ ~Tm I 
~ mm '!>ViT ~ f~ ~ i'I 31T ;R ~ ~F.r<r 
fuif ~ T<r '1<: -q~T ~~rr ilm ~r:­
~fuTi~ for'l"T' f'lilfT ;;rT~"iT I 

Mr. Speaker: Shri Banarsi Prasad 
Sinha-absent. The House stands 
adjourned. 

18.02 hrs. 

The Lok Sabha then adjouTn~d till 
lCl"ven of the Clock On Tuesciau June 
5, 19621 Jyaistha 15, 1884 (SakI!) 



DAILY DIGtST 

[McmdQY, Jun' 4, 1¢:l/1ytzisrM '4, 1884 (SW)] 
ORAL ANSWERS TO WRITTEN ANSWERS TO 

QUESTIONS 8459-97 QUESTIONS-cotltd. 

S.Q. Sub,ect COLUMNS U.S.Q. Subject COLUMNS 
No. No. 

1246 Indo-Pan-African Air 
Service 8459-62. 

1247 C.H.S. Dispensaries . 8462.-64 
I2.48 Tractors for cultivation 8464-67 
12.49 Panchayati Raj in An-

dhara Pradesh and Raj-
asthan . 8467-71 

12.51 Complaints from for-
eign tourists. •. . 8471-74 

1252 Mudhera temple 8474-75 
12.53 Commonwealth Insti-

tute of Boilogical 
Control 8475-76 

1254 Licentiate course in 
Medicine . 8476-82 

1256 Aerodrome at Khajura-
ho 8482-84 

1257 Traffic in Delhi . 8484-86 
1258 Power generation 8486-89 
1259 Allotment of wagons 

to small sale salt mer-
chants . 8490--92 

1260 Truck collision with 
422 Dn. Chakradharpur-
G J.n');, passenger train 8492.-Y4 

1261 Family Planning . 8494--97 

WRITTEN ANSWERS TO 
QUESTIONS 8497-8504 

S.Q. 
No. 

12.~0 Food Production 
1255 Misuse of decimal coin-

age by Railway Booking 
e1erks . . . 8498 

1262 Speed of coastal ships. 8498-99 
12.63 Deepening of Ganges 

for Navigation 8499 
I2.64 Western Kosi Canal . 8499-8500 
I2.65 Manufacture of steel 

converter 
12.66 Hybrid Maize Seed. 
12.67 International Telex Ser-

vice. 
12.68 Safdarjung Hospital, 

New Delhi 

8500 
8500-01 

8501-02. 
8502. 

I2.69 Export of milch cattle 8502,-03 
1:170 Tuber Crop Research 

Station in Kera1a . 8503-04 

2420 

2421 

Casual Labour emplo-
yed on Northern RaIl-
way 
Periyar Dam in Kerala 
Tapioca production 
Travel facilities in the 
South' 
Passenger amenitie~ on 
Rupar-Nangal Dam sec-

8504. 05 
8505 

8505-06 

tion 8507 
Orissa demand for ferti-
lizer • 8507-08 
Telephone line from 
Tikamgarh to J atara 8S08-Q9 
Telephone facilities in 
Niwari Tikamgarh dis-
tricts . 8509 
Passenger amenities at 
Nivari Madhya Pradesh 8S~12 
New technique of road 
construction 8S10-II 

2423 Transmission losses in 
India 85 II 

2.424 Central aid to Orissa. 851I-12 
2425 Sugarcane cultivation 

in Orissa 8513 
2426 Regional Poultry Farm, 

2.431 

2433 
2.434 

2435 
2436 

2437 

2438 
2439 

Orissa 8513-14 
Forest Development 
Programmes in Orissa. 8S13-15 
Primary Health Centres 
in Orissa 8515-16 
S.C.B. Medical Colleges, 
Cuttack 8516-17 
Malaria and Filaria cases 
in Orissa 
Leprosy, T.B. and 
Yawa in Orissa . 
Railway thieves • 
Postal delivery services 
in villages 8520 
Family Planning 8520-22. 

State Police on Northern 
and Western Railway. 
Agricultural EducatiOn 
and Research 
Erosion by Khowai river 
Roads in Andhra Pra-
desh .. . 
Passenger trains from 
Macheria to Nagarjuna-
sagar. • . 
P & T employees 



8,51 
WRl'rl'EN ANSWERS TO 

QUESTIONS--contd. 

U.S.Q. Sub;ect CoLUMNS 
No. 

Z445 

Sidings on Railway sta-
tions on Bikaner division 

Out agency at Kusinagar 
Hopper barges for Cal-
cutta port . 
Delhi Milk Supply 
Scheme 

8525-26 
8526 

2446 Sugar mill in West Bon-
gal 8527-28 

2449 

2450 
2451 

2452 

2453 
2454 

2455 

2457 

Home treatment forT.B. 
patients in Delhi 
Import and transport of 
food grains 8528-29 
A.I.I. engineer jailed 
in Nairobi. 85Z9 
Agartala Municipality. 8529-30 
Sale of land to non-
tribals in Tripura 85~0 

Power production in Tri-
pura • • . • 8530 -32 

Motor vehicle charges 8531-32 
Pay scale of Telephone 
Revenue Officers . 8531-32 
Raipur-Jagdaipur Na-
tional Highway . 8532-33 
M. G. line connecting 
Delhi with Bangalore . 8533 
Food-stuffs sold at Jha-
jha station during 1961 
floods. 8533-34 

2458 Idukky Project 8534 
2459 Private forest land in 

Kerala 

2463 

2464 
2465 
2466 
2467 

2468 
2469 
2470 

Dismisal of convicted 
railway employees 
Members of Legislaturcs' 
voting rights in the Sa-
mitis and Zita Parishads 
Uniforms to ploughmen 
of Indian Agricultural 
Research Institute 
Latur-Miraj section on 
Central Railway • 
Mango production 
Railway Workshops 
Swine efever in U.P. 
Irrigation and Projects 
in Kerala. • . 
Chandrapur village 
Kosi canal. 
Postal facilities at Afza-
Iprh 
Wagons for Korba-Cha-
mpa line • 

8534-35 

8535-36 

8536-37 

8537-38 
8538-39 

8539 
8539-40 

8540-41 
8541-42 

8542 

8542-43 

8543-44 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

8758 

U.S.Q. Sub;ect CoLUMNS 
No. 

2472 Sleeper coaches . 8544 
2473 S.Cs. and S.Ts. on 

Southern Railway 8544-45 
2474 Development of horti-

culture in Madras 8545-46 
2476 Drinking water facilities 

on Bharmar Railway Sta-
tion 8545-46 

8546-47 2477 Tidal power generation 
2478 A.a. M,dical College 

Kottayam (Kerala) . 8547 
2479 Development of agri-

culture in Himachal 
Pradesh 

2480 Himmatnagar-Udaipur 
line • 8548 

2481 Double track from Meh-
sana to Palanpur. 8548-49 

2482 Supply of uniforms to 
P & T employees of 
Hissar 8549 

2483 Waiting room at S:ndra 
Station of Western Rail-
way 8549-50 

2484 Rural electrification in 

2491 
2492 

2493 

2494 

2495 

2496 
2497 

2498 
2499 

2Soo 

Kerala 8550 
Double line from Paona 
to Hadapsar 
Additional shuttle from 

8550-51 

Poona to Dhond 8551 
Tungabhadra Project 8551-53 
Ghataprabha Left Bank 
Canal in Mysore State 
Linking of Guo hills 
by Railway line • 
J orhat and J orhat town 
stations 
Ukai Project 
Regional Coconut Re-

8553 

8553-54 

85S4 
8554-S5 

search Station 8555 
Grants to Y.M.C.As. and 
Y.W.c.a. • .. 8555-56 
Electric supply in Delhi 
and Narcla • 85S5-57 
Street lights in Narela 
(Delhi) 85S7-58 
Telephone cail charges 8SS8-59 
Sleeping accommodation 
in Janta Express 8"9 
Bugus Railway tickets 8'5~ 
Irrigation Schemes in 
MYBore State 8S~1 

Survey regarding Minor 
Irrigation Projects in 
Myaore 8,61 



8759 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

[DAILY DIGEST] 

.... COLll'MNS 
STATEMENT BY MNIS-

TER 8569-75 
U.S.Q. Su.b;ect COLl1MNS (I) The Prime Minister and No. 

2.501 Power plant at'Singrauli 
in U.P. 

2.502. Western Jamuna Canal 
Scheme 

2.503 Floods in Najafgarh area 
2.504 Power supply in Bihar . 
2.505 Delhi Milk Supply 

Scheme 
2.506 Delhi Water Supply 
2.507 Spurious drugs 
2508 Food testing laboratory 

in Delhi 
2.509 Adulteration of milk in 

Delhi 
2510 Class II Officers in Rail-

ways. 

PAPERS LAID ON THE 
TABLE 
A copy each of the following 

were laid on the Table 
(i) Audit Report (Civil), 1962 

under article 15 I (I) of the 
Constitution; and 

(ii) Appropriation Accounts 
(Civil), 1960-61 

8561~2. 

8562. 
8563 

8563~4 

8564-65 
8565 

8565~6 

8566-67 

8567~8 

8568-69 

Minister of External Affairs 
and Minister of At'omic Ene-
rgy (Shri Jawaharlal Nehru) 
made a statement regarding 
Disturbances in East Pakistan 
and subsequent migrations. 

(ii) The Deputy Minister in the 
Ministry of Railways (Shri 
S. V. Ramaswamy) made a 
statement regarding Railway 
accident near Hubli 

DEMANDS FOR GRANTS 8575-8754 
Further discussion on Demands 

ands for Grants in respect 
of the Ministry of Works, 
Housing and Supply conti-
nued. The discussion was 
concluded. The Demands 
were voted in full 

Discussion on Demands for 
Grants in respect of Minis-
try of Home Affairs was 
commenced. The discussion 
was not concluded . 

AGENDA FOR TUESDAY, 
JUNE 5, '1962/JYAISTHA 
IS, 1884 (SAKA) 8755-60 
Further discusssion on De-

mands for Grants in respect 
of Ministry of Home Affairs. 
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